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RAJYA SABHA
Friday, the 10th March, 2017/19th Phalguna, 1938 (Saka)

The House met at eleven of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE
Corrigenda to the Economic Survey, 2016-17

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND
THE MINISTER OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS
(SHRI ARJUN RAM MEGHWAL): Sir, I lay on the Table, a copy (in English and
Hindi) of the Corrigenda to the *Economic Survey, 2016-17.

[Placed in Library. See No. L.T. 6237/16/17]

I. Notifications of the Ministry of Agriculture and Farmers Welfare
II. Reports and Accounts (2015-16) of SFAC, New Delhi and related papers
P Td fHAE S0 WA § I Al dAT TR IS WA F I A
(31 ORI BUTE): HEied, H FEEfaRad oF Ul yed WR YW g
I.  (A) A copy each (in English and Hindi) of the following Notifications of the
Ministry of Agriculture and Farmers Welfare (Department of Agriculture,

Cooperation and Farmers Welfare), under sub-section (2) of Section 4D
of the Destructive Insects and Pests Act, 1914:—

(1) S.O0. 264 (E), dated the 27th January, 2017, publishing the Plant
Quarantine (Regulation of Import into India) (First Amendment)
Order, 2017.

(2) S.O. 364 (E), dated the 7th February, 2017, publishing the Plant
Quarantine (Regulation of Import into India) (Second Amendment)

Order, 2017.
[Placed in Library. For (1) and (2) See No. L.T. 6553/16/17]
(B) A copy (in English and Hindi) of the Ministry of Agriculture and
Farmers Welfare (Department of Agriculture, Cooperation and Farmers
Welfare), Notification No. G.S.R. 1154 (E), dated the 19th December,
2016, publishing the Chironji Grading and Marking Rules, 2016, under
sub-section (2) of Section 3 of the Agricultural Produce (Grading and
Marking) Act, 1937. [Placed in Library. See No. L.T. 6373/16/17]

* Economic Survey 2016-17 was laid on the Table of the Rajya Sabha on 31st January, 2017.
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II. A copy each (in English and Hindi) of the following papers:—

(a) Annual Report and Accounts of the Small Farmers’ Agri-Business
Consortium (SFAC), New Delhi, for the year 2015-16, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Consortium.
(c) Statement giving reasons for the delay in laying the papers mentioned
at (a) above. [Placed in Library. See No. L.T. 6552/16/17]
MR. DEPUTY CHAIRMAN: Shri Sudarshan Bhagat; not present.

Report and Accounts (2015-16) of TEXPROCIL, Mumbai and EPCH, New Delhi
and related papers

fallaN

T e § o w3 ot et ewen): welgy, § frEfoaRad uE @ tah-ua
mfer (@Sl der el #) |97 ged W I g

(i) (a) Sixty-second Annual Report and Accounts of the Cotton Textiles Export
Promotion Council (TEXPROCIL), Mumbai, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 6526/16/17]

(i1) (a) Thirtieth Annual Report and Accounts of Export Promotion Council for
Handicrafts (EPCH), New Delhi, for the year 2015-16, together with

the Auditor's Report on the Accounts.
(b) Review by Government on the working of the above Council.
(c) Statement giving reasons for delay in laying the papers mentioned at

(i) (a) above. [Placed in Library. See No. L.T. 6525/16/17]

I. Report and Accounts (2015-16) of (HOCL), Raigad, Maharashtra and Report
and Accounts (2014-15) of NIPER, Hyderabad and related papers

II. MoU (2016-17) between Government of India and HAL

THE MINISTER OF STATE IN THE MINISTRY OF ROAD TRANSPORT
AND HIGHWAYS, THE MINISTER OF STATE IN THE MINISTRY OF SHIPPING
AND THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): Sir, I lay on the Table:—

I. (A) A copy each (in English and Hindi) of the following papers, under
sub-section (1) (b) of Section 394 of the Companies Act, 2013:—
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(1) (a) Fifty-fifth Annual Report and Accounts of the Hindustan Organic
Chemicals Limited (HOCL), Raigad, Maharashtra, for the year
2015-16, together with the Auditor's Report on the Accounts
and the comments of the Comptroller and Auditor General of

India thereon.
(b) Review by Government on the working of the above Company.

(2) Statement (in English and Hindi) giving reasons for the delay in
laying the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6563/16/17]

(B) A copy each (in English and Hindi) of the following papers:—

(1) (@) Annual Accounts of the National Institute of Pharmaceutical
Education and Research (NIPER), Hyderabad, for the year
2014-15, and the Audit Report thereon, under sub-section (4) of
Section 23 of the National Institute of Pharmaceutical Education
and Research Act, 1998.

(b) Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above.
[Placed in Library. See No. L.T. 6564/16/17]

(i) (a) Twenty-fifth Annual Report and Accounts of the Institute of
Pesticide Formulation Technology (IPFT), Gurgaon, for the year
2015-16, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Institute.

(c) Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above.
[Placed in Library. See No. L.T. 6384/16/17]

II. Memorandum of Understanding between the Government of India (Ministry of
Chemicals and Fertilizers, Department of Pharmaceuticals) and the Hindustan
Antibiotics Limited (HAL), for the year 2016-17.

[Placed in Library. See No. L.T. 6383/16/17]

Report and Accounts (2015-16) of (WDRA), New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): Sir, I lay on
the Table:—

(1) A copy each (in English and Hindi) of the following papers, under sub-section
(4) of Section 38 and sub-section (3) of Section 39 of the Warehousing
(Development and Regulation) Act, 2007:—
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(a) Annual Report and Accounts of the Warehousing Development and
Regulatory Authority (WDRA), New Delhi, for the year 2015-16, together
with the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(2) Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above.
[Placed in Library. See No. L.T. 6566/16/17]

Reports of CAG of India (2016-17)

SHRI ARJUN RAM MEGHWAL: Sir, I lay on the Table, under clause (1) of
article 151 of the Constitution, a copy each (in English and Hindi) of the following
Reports:—

(1) Report of the Comptroller and Auditor General of India on Working of Army
Base Workshops for the ended March, 2016 - Union Government (Defence
Services - Army), Report No. 36 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6540/16/17]

(i1) Report of the Comptroller and Auditor General of India for the year ended 31st
March, 2016 (Report No.37 of 2016) - Railways Finances) Union Government
(Railways) - Indian Railways Appropriation Accounts-Part-1-Review and Part-
[I-Detailed Appropriation Accounts, Part-II-Detailed Appropriation Accounts
(Annexure-G) for the year 2015-16;

[Placed in Library. See No. L.T. 6538/16/17]

(ii1) Report of the Comptroller and Auditor General of India on Working of Canteen
Store Department for the year ended March, 2016 - Union Government
(Defence Services-Army), Report No.38 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6542/16/17]

(iv) Report of the Comptroller and Auditor General of India on Environmental

Clearance and Post Clearance Monitoring for the year ended March, 2016

- Union Government, Ministry of Environment, Forest and Climate Change,
Report No.39 of 2016 (Performance Audit);

[Placed in Library. See No. L.T. 6547/16/17]

(v) Report of the Comptroller and Auditor General of India on Turnaround Plan
and Finance Restructuring Plan of Air India Limited - Union Government
(Commercial), Ministry of Civil Aviation, Report No.40 of 2016 (Performance
Audit); [Placed in Library. See No. L.T. 6537/16/17]
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(vi) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue (Indirect Taxes-
Service Tax), Report No.41 of 2016;

[Placed in Library. See No. L.T. 6536/16/17]

(vii)Report of Comptroller and Auditor General of India on Performance Audit
on Project Imports for the year ended March, 2016 - Union Government,
Department of Revenue, (Indirect taxes - Customs), Report No.42 of 2016;

[Placed in Library. See No. L.T. 6541/16/17]

(viii) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue - Customs
(Compliance Audit), Report No.1 of 2017;

[Placed in Library. See No. L.T. 6539/16/17]

(ix) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue - Direct Taxes,
Report No. 2 of 2017, [Placed in Library. See No. L.T. 6543/16/17]

(x) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 - Union Government, Department of Revenue (Indirect Taxes-
Central Excise), Report No.3 of 2017;

[Placed in Library. See No. L.T. 6546/16/17]

(xi) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 on Performance Audit of Implementation of TDS/TCS Scheme
- Union Government, Department of Revenue - Direct Taxes, Report No.4

of 2017 (Performance Audit); and
[Placed in Library. See No. L.T. 6545/16/17]

(xii) Report of the Comptroller and Auditor General of India for the year ended
March, 2016 on Construction of Indo-China Border Roads by Border Roads
Organisation - Union Government, (Defence Services - Army), Report
No. 5 of 2017 (Performance Audit).

[Placed in Library. See No. L.T. 6544/16/17]

MESSAGE FROM LOK SABHA
The Maternity Benefit (Amendment) Bill, 2017

SECRETARY-GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:—
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"l am directed to inform you that the Maternity Benefit (Amendment) Bill,
2016 which was passed by Rajya Sabha at its sitting held on the 11th
August, 2016, has been passed by Lok Sabha at its sitting held on the 9
March, 2017, with the following amendments:—

ENACTING FORMULA
1. Page I, line 1,-

Jfor "Sixty-seventh Year", substitute "Sixty-eighth Year".

CLAUSE 1
2. Page 1, line 3,
for "2016", substitute "2017"
2. 1 am, therefore, to return herewith the said Bill in accordance with the
provisions of Rule 121 of the Rules of Procedure and Conduct of Business

in Lok Sabha with the request that the concurrence of Rajya Sabha to the

said amendments be communicated to Lok Sabha."

Sir, I lay a copy of the Bill on the Table.

MOTION FOR SUSPENSION OF RULE 272

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, I move the following Motion:—

"That the Rule 272 of the Rules of Procedure and Conduct of Business in
the Council of States in its application for consideration of the Demands for
Grants of the related Ministries/Departments for 2017-18 by Department-related
Parliamentary Standing Committees and to make reports, without general
discussion on the Budget having been concluded, be treated as suspended

on the adjournment of Rajya Sabha for recess on 9th February, 2017."

The question was put and the motion was adopted.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON AGRICULTURE

it v BfeaR (@R uewn): weley, § v Eftd oY wde dwdiy wemh afifa
& freferRaa gicde=l &1 gah-te ufa (s don 2= #) 991 ued ) @l §:—
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(1) Thirty-fifth Report on 'Demands for Grants (2017-18)' of the Ministry of
Agriculture and Farmers Welfare (Department of Agriculture, Cooperation

and Farmers Welfare);

(i1) Thirty-sixth Report on 'Demands for Grants (2017-18)" of the Ministry of
Agriculture and Farmers Welfare (Department of Agricultural Research and

Education); and

(ii1) Thirty-seventh Report on 'Demands for Grants (2017-18)" of the Ministry of
Agriculture and Farmers Welfare (Department of Animal Husbandry, Dairying

and Fisheries).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON COAL AND STEEL

sft IM R JaM (SNIe): W, H dIFdl HATAA B Irard ARl
(2017-18)' & Y § HII 3R XTI Adell Wl Afify & Fagad ufided & s
gy (S d2m &=l #) 99 ued W I gl

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON DEFENCE

sft eRdwr (faerm): #giey, # furr-dEfda <an dddt dvdin wmd affa &
fereferRac ufodet o uo-ue g @Es gur /=< #) | ged iR X@dr g

(i) Twenty-fourth Report of the Standing Committee on Defence on Action

Taken by the Government on the Observations/Recommendations contained
in the Nineteenth Report (Sixteenth Lok Sabha) on Demands for Grants
of the Ministry of Defence (2016-17) on General Defence Budget, Civil
Expenditure of Ministry of Defence (Demand No. 20) and Defence Pension
(Demand No. 21);

(i) Twenty-fifth Report of the Standing Committee on Defence on Action Taken
by the Government on the Observations/Recommendations contained in the
Twentieth Report (Sixteenth Lok Sabha) on Demands for Grants of the Ministry
of Defence (2016-17) on Army, Navy and Air Force (Demand No. 22);

(ii1) Twenty-sixth Report of the Standing Committee on Defence on Action
Taken by the Government on the Observations/Recommendations contained
in the Twenty-first Report (Sixteenth Lok Sabha) on Demands for Grants of
the Ministry of Defence (2016-17) on Ministry of Defence (Miscellaneous)
(Demand No. 20);
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(iv) Twenty-seventh Report of the Standing Committee on Defence on Action
Taken by the Government on the Observations/Recommendations contained in
the Twenty-second Report (Sixteenth Lok Sabha) on Demands for Grants of
the Ministry of Defence (2016-17) on Capital Outlay on Defence Services,

Procurement Policy and Defence Planning (Demand No. 23);

(v) Twenty-eighth Report of the Standing Committee on Defence on
Demands for Grants of the Ministry of Defence (2017-18) on General
Defence Budget, Border Roads Organisation, Indian Coast Guard, Military
Engineering Services, Canteen Stores Department, Directorate General Defence
Estates, Defence Public Sector Undertakings, Welfare of Ex-Servicemen,
Defence Pensions, Ex-Servicemen Contributory Health Scheme. (Grant
Nos. 19 and 22);

(vi) Twenty-ninth Report of the Standing Committee on Defence on Demands
for Grants of the Ministry of Defence (2017-18) on Army, Navy and Air
Force (Grant No. 20);

(vii) Thirtieth Report of the Standing Committee on Defence on Demands for
Grants of the Ministry of Defence (2017-18) on Ordnance Factories, Defence
Research and Development Organisation, Directorate General Quality Assurance
and National Cadet Corps (Grant No. 20); and

(viii) Thirty-first Report of the Standing Committee on Defence on Demands for
Grants of the Ministry of Defence (2017-18) on Capital Outlay on Defence

Services, Procurement Policy and Defence Planning (Grant No. 21).

MR. DEPUTY CHAIRMAN: Reports of the Department-related Parliamentary

Standing Committee on Energy; Shri La. Ganesan. Is he not here? ...(Interruptions)...

SHRI LA. GANESAN (Madhya Pradesh): No, I am here, but he will present it.

REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON ENERGY

SHRI SHAMSHER SINGH MANHAS (Jammu and Kashmir): Sir, I beg to lay
on the Table, a copy each (in English and Hindi) of the following Reports of the
Department-related Parliamentary Standing Committee on Energy (2016-17):—

(1) Twenty-sixth Report on Demands for Grants relating to Ministry of Power
for the year 2017-18; and
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(i) Twenty-seventh Report on Demands for Grants relating to Ministry of New
and Renewable Energy for the year 2017-18.

MR. DEPUTY CHAIRMAN: What is this? I called Mr. Ganesan, and you laid

it. How can you decide it between yourselves?
SHRI LA. GANESAN (Madhya Pradesh): I am sorry, Sir.

MR. DEPUTY CHAIRMAN: No, that is not the issue. I called your name. You

cannot decide.
SHRI LA. GANESAN: There is a communication gap. I am very sorry.
MR. DEPUTY CHAIRMAN: I called your name twice.
SHRI LA. GANESAN: If you allow, I can lay it again.

MR. DEPUTY CHAIRMAN: There is no need for that. I accept it, but I am

telling you for future guidance.

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON INFORMATION TECHNOLOGY

SHRI P. BHATTACHARYA (West Bengal): Sir, I beg to lay on the Table, a copy
(in English and Hindi) of the Thirty-fourth Report on Demands for Grants (2017-18)
relating to the Ministry of Information and Broadcasting of the Department-related

Parliamentary Standing Committee on Information Technology (2016-17).

REPORT OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON RAILWAYS

it vaa Aferd (UST9): ABIGY, H XA HATGT BT I AN (2017-18) F Hag H
X Aeeft wrft 9fafy & ovEd gfihaed @ v ufa @Rsl 9o Bl W) 991 ged
ERERECH I

RECOMMENDATIONS OF THE BUSINESS ADVISORY COMMITTEE

MR. DEPUTY CHAIRMAN: I have to inform the Members that the Business
Advisory Committee, in its meeting held on 9th March, 2017, allotted time for

Government Legislative and Other Business, as follows:—
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BUSINESS TIME ALLOTTED

1. Statutory Resolution seeking disapproval of the Enemy
Property (Amendment and Validation) Fifth Ordinance,
2016 (No. 8 of 2016) promulgated by President on

the 22nd of December, 2016, admitted in the names of Two Hours
Dr. T. Subbarami Reddy and Shri Husain Dalwai. (To be discussed
2. Consideration and passing of the Enemy Property together)

(Amendment and Validation) Bill, 2016, as passed by
Lok Sabha and as reported by the Select Committee of

the Rajya Sabha - to replace an Ordinance. )

3. Consideration and passing of the Human Immuno- Two Hours
deficiency Virus and Acquired Immune Deficiency
Syndrome (Prevention and Control) Bill, 2014.

4. Further consideration and passing of the Whistle Blowers W
Protection (Amendment) Bill, 2015, as passed by Lok

Sabha. Four Hours
>(T0 be discussed
5. Consideration and passing of the Prevention of Corruption ¢
ogether)
(Amendment) Bill, 2013, as passed by Lok Sabha and
as reported by the Select Committee of Rajya Sabha. )
6. Consideration and return of the Appropriation Bills Four Hours

relating to the following Demands for Grants, after they (To be discussed
are passed by Lok Sabha:— together)

(a) Supplementary Demands for Grants (General) for
2016-17.

(b) Demands for Grants for 2017-18.

7. Consideration and passing of the following Bills, after

they are passed by Lok Sabha:—

(a) The Admiralty (Jurisdiction and Settlement of One Hour
Maritime Claims) Bill, 2016.

(b) The Constitution (Scheduled Castes and Scheduled One Hour
Tribes) Order (Amendment) Bill, 2016.

(c) The National Institutes of Technology, Science One Hour
Education and Research (Second Amendment) Bill,
2016.
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8. Discussion on the working of the following Ministries:—
(a) Railways; w

(b) Personnel, Public Grievances and Pensions;
e Four Hours each
(c) Micro, Small and Medium Enterprises; and

(d) Information and Broadcasting.

LEAVE OF ABSENCE

MR. DEPUTY CHAIRMAN: I have to inform Members that a letter has been
received from Dr. Karan Singh, Member, stating that he is unable to attend the
sittings of the current Session on health grounds. He has, therefore, requested for
grant of Leave of Absence from 9th to 24th March, 2017, of the current (242nd)
Session of the Rajya Sabha.

Does he have the permission of the House for remaining absent from 9th to
24th March, 2017, during the current (242nd) Session of the Rajya Sabha?

(No. hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

I have also to inform Members that a letter has been received from hon. Member,
Shri Devender Goud T., stating that he is unable to attend the sittings of the second
part of the current Session on health grounds. He has, therefore, requested for grant
of Leave of Absence from the second part of the current (242nd) Session of the
Rajya Sabha.

Does he have the permission of the House for remaining absent from 9th March
to 12th April, 2017 during the current (242nd) Session of the Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

I have also to inform Members that a letter has been received from hon. Member,
Dr. Narendra Jadhav, stating that he is unable to attend the sittings of the current
Session on health grounds. He has, therefore, requested for grant of Leave of Absence
from 9th to 30th March, 2017 of the current (242nd) Session of the Rajya Sabha.
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Does he have the permission of the House for remaining absent from 9th March
to 30th March, 2017 during the current (242nd) Session of the Rajya Sabha?

(No hon. Member dissented)

MR. DEPUTY CHAIRMAN: I hope the House agrees. Permission to remain

absent is granted.

STATEMENT REGARDING GOVERNMENT BUSINESS

MR. DEPUTY CHAIRMAN: Now, Statement regarding Government Business for
the week commencing Tuesday, the 14th of March, 2017. Shri Mukhtar Abbas Naqvi.
TS B HAGI & AT WAL dAT WS B GATG H ST HAI
(N &R /T dAdd): Aeled, § 3Mua! g ¥ I8 giud &R g & Fieanr,
14 9T, 2017 9 URH M Tl 9@E & SRE FAfaRad SReR drd forg Smi:—

1. 3N B BRI § e FrEfeiad # W ger WReR! BRI Bl B 7
R foarR—

(@) g AURT (FNEE SR fARHRIGRN) UiEal feaTeEl, 2016 (2016 &
T 8) 1 FRAIGT d18 dTal |ifafd dded W =4l iR ol |1
GRT UIRT TFAT 15T [T Bl JaR AT gRT Tlicrafad w9 # 2rg |l
(e SR fafmm=ra~on) fJgres, 2016 W AR iR wRT &=,

(@) HEF 9 2017-18 TR I AT =i

o\ (el aN .

2. fr=faRea d3redl & A R g9:—
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@) BB, e R iR ieH

(N g&q, 9g 3R 7w IeH

(&) Il 3R TR

3. e §9T gRT UIRA fhy 10 §9 § SREMT (d2e) f{8®, 2016 W R
3R gIRT ATl

4. FTG IFTEH ST FIET] 7R 3T IMERT STeddl Aerefor (Fraror iR fFi=or)
fadg®, 2014 W AR iR wiRa &A1l
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STATEMENT BY MINISTER

Incidents in Madhya Pradesh and Uttar Pradesh
on 7th and 8th March, 2017

MR. DEPUTY CHAIRMAN: Now, Zero Hour submissions. Shri D. Raja.

...(Interruptions)... Please.

THE MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, hon. Home Minister is here.
He wants to make a statement on incidents which occurred in Uttar Pradesh and

Madhya Pradesh. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: One second. ...(Interruptions)... Mr. Maitreyan,

please. ...(Interruptions)... Please listen. ...(Interruptions)...
SHRI DEREK O'BRIEN (West Bengal): Sir, let the House run. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please listen to me. ...(Interruptions)... I am going
to say that. ...(Interruptions)... You listen to me. Listen to me. ...(Interruptions)...
Please listen to me. ...(Interruptions)... 1 am allowing your Zero Hour notice. ...
...(Interruptions)... No, no. ...(Interruptions)... Listen. ...(Interruptions)... Your Zero

Hour notice is... ... (Interruptions)...

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the issue of fishermen is a serious

issue but this is not being... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan... ... (Interruptions)... Mr. Maitreyan,
please go back to your seat. ...(Interruptions)... Go back to your seat, Mr. Maitreyan.

I am allowing your Zero Hour submission; go back to your seat. ...(Interruptions)...

SHRIMATI KANIMOZHI (Tamil Nadu): Mr. Deputy Chairman, Sir, the issue

of Indian fishermen is very serious. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you your Zero Hour submission. Go
back. ...(Interruptions)... It is already permitted by the hon. Chairman. ...(Interruptions)...

Mr. Maitreyan, listen to me. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, the Sri Lankan Navy is... ... (Interruptions)...

SHRIMATI VIJILA SATHYANANTH (Tamil Nadu): Sir, this is not correct. This

is to defame the reputation... ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Maitreyan, listen to me. ...(Interruptions)...
Hon. Chairman has allowed your Zero Hour submission on the notice given by you.
It is at serial number 3 and it is going to come. Please go back to your seat. Go
back to your seat, please. No, no. Please. ...([nterruptions)... Mrs. Sasikala, please
go back to your seat. ...(Interruptions)... No, no. Please go back. ...(Interruptions)...

Please go back. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, we need your protection.
...(Interruptions)... It is completely to defame the reputation of our leader.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am allowing you. Please go back. ...(Interruptions)...
This is not the way. ..(Interruptions)... No, Mr. Maitreyan, this is not the way.
This is not the way. ...(Interruptions)... Mrs. Sasikala, please. ...(Interruptions)...
Mr. Lakshmanan, this is not the way. ...(Interruptions)... Please. ...(Interruptions)... Yes,
I am allowing you. ...(Interruptions)... No, please. What do we do? ...(Interruptions)...

Please. ...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: It is not our Report. ...(Interruptions)...
It is the Report of the AIIMS. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Maitreyan, please. ...(Inferruptions)...
SHRI TIRUCHI SIVA: Sir, fishermen issue is a very serious issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Maitreyanji, please go back. ...(Interruptions)...
Please go back. ...(Interruptions)... No, no. ...(Interruptions)... Please go back.
...(Interruptions)... That is okay. ...(Interruptions)... Please go back. ...(Interruptions)...
I am assuring you...(Interruptions)... Go back. ...(Interruptions)... Please go back.
...(Interruptions)... 1 am allowing you. ...(Interruptions)... Go back. ...(Interruptions)...

Okay. ...(Interruptions)... Please go back. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY (Gujarat): Sir, my notice is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is this? ...(Interruptions)... This is indiscipline.

...(Interruptions)...

SHRIMATI VIJILA SATHYANANTH: Sir, if you are allowing them, then you

have to...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... The Home Minister
has informed that he wants to ...(Interruptions)... Please. ...(Interruptions)... No.
...(Interruptions)... Hon. Home Minister has informed that he wants to make a

statement. | think you can lay it on the Table. Do you have any problem?
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THE MINISTER OF HOME AFFAIRS (SHRI RAJ NATH SINGH): I have no

problem. I can lay it.
SHRI MUKHTAR ABBAS NAQVI: Sir, it will take one minute.
MR. DEPUTY CHAIRMAN: How much time will it take?
SHRI RAJ NATH SINGH: One minute.
MR. DEPUTY CHAIRMAN: Okay. Does the House agree to it?
SOME HON. MEMBERS: Yes.
MR. DEPUTY CHAIRMAN: Let us listen to what he has to say.
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MR. DEPUTY CHAIRMAN: The entire House appreciates that and is greatly
proud of the father of that terrorist. ...(Interruptions)... 1 think it should be noted.

...(Interruptions)...

#t s Rie @& gown): R, § 39 919 & U om09 989 g & dpoars
& fUar 9 SN Ud 91991 ad b 7, 98 IS Bl HIEaAT B e delt § &R 'H
T BT FHYT DR ©, b AT SYGHMIT AEIGY, Mddbdre I HU FHsidr
B fHAT ST FHAN AT T8 73 ST L. (). .

MR. DEPUTY CHAIRMAN: No discussion, please. ...(Interruptions)...
SHRI DIGVIJAYA SINGH: One minute, Sir. ...(Inferruptions)... This is related.

MR. DEPUTY CHAIRMAN: I have a suggestion. ...(Interruptions)... You please
listen to my suggestion. ...(Interruptions)... 34 ?jﬁ'(’l My suggestion is this. I think
there are other Members also who want to seek clarifications. Therefore, let us decide
to have the clarifications on the statement later, if necessary, or if the House agrees,

we can have it now. That’s all. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): Sir, the normal procedure in the
House is that the Minister makes a statement and there are clarifications which are

sought. ...(Interruptions)... We will seek clarifications. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: So, do you want clarifications now? ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, we have Zero Hour notices. ...(Interruptions)...
SHRI TIRUCHI SIVA: We can have clarifications later on. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: I only want consensus. ...(Interruptions)... That’s

all. T have no objection. ...(Interruptions)...
SHRI SITARAM YECHURY: That is the normal procedure. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What I am confronted with is that there are
some Zero Hour submissions which have already been committed and promised.

...(Interruptions)... So, how do 1 go about it? ...(Interruptions)...
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SHRI SITARAM YECHURY: No, no. ...(Interruptions)... Now, the point is,
Sir, for the Zero Hour submissions, you have a list. At that time, you allowed the

Minister to make his statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. I see the point. ...(Interruptions)... No, no.
...(Interruptions)... Mr. Yechury, ...(Interruptions)...

SHRI SITARAM YECHURY: The point is, once the Minister has made the

statement. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 will tell you.

...(Interruptions)...

SHRI SITARAM YECHURY: Once the Minister has made the statement, we

can seek clarifications. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. It is not like that. Yechuryji, we allow the
Ministers to make statement but with regard to clarifications, we decide the time.
That is the point. ...(Interruptions)... If the House is of the view that the clarifications
should be now, then, I can. ...(Interruptions)... There is a lot of pressure from Members
for Zero Hour submissions. So my suggestion is, we will have some other time for

clarifications. ...(Interruptions)... If you agree? ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have not finished. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. The point is, if I allow, then, ...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, I have a right. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... fafvere <, ?jﬁl“;’ (T, .
it fefaer fs: 98 W=7 @ 7 iR offaR 7 & ... (@aum)...

sft Sumwmafe: fefeas <, ?jﬁ'(’l I have to take a decision. ...(Interruptions)...
fafrasg <t ...(FGYT)... No, no. I have to take a decision. ...(Interruptions)... No,
no. It is not like that. ...(Interruptions)... Your right is only when I ....(Interruptions)...
I have not permitted. ...(Interruptions)... No, 1 have not permitted. That is the issue.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I need your protection. ...(Interruptions)... This is a

national issue. ...(Interruptions)... This is an issue of national security. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... 34 ST 4fST ...(aaem™)...
Now, that is what [ am saying. ...(Interruptions)... No. ...(Interruptions)... No, no.
...(Interruptions)... Digvijayaji, you are a senior Member. ...(Interruptions)... 34 934,

I will allow you. ...(Interruptions)...
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SHRI DIGVIJAYA SINGH: I will sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: 1 will allow you. ...(Interruptions)... Now,

...(Interruptions)...
SHRI D. RAJA (Tamil Nadu): Sir, a clarification. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)... Sit down.
...(Interruptions)... That is what 1 am ....(Inferruptions)... My difficulty is that I have
more than 12 notices for Zero Hour mentions and all those Members are pressurizing.

...(Interruptions)...

SHRI SITARAM YECHURY: Why have you allowed the Minister to make a

statement? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... That is only for laying.
I said so because on the statement it is always done like this. A statement is allowed
but clarifications will be at a time, when we decide. ...(Inferruptions)... We have not

decided. ...(Interruptions)...
SHRI SITARAM YECHURY: Correct, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You give a suggestion. ...(Interruptions)...

SHRI SITARAM YECHURY: Please, Sir. ...(Interruptions)... Please bear with me

for a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

DR. V. MAITREYAN (Tamil Nadu): Sir, we need justice. ...(Interruptions)...

Justice for us, Sir. ...(Interruptions)...

SHRI SITARAM YECHURY: Normally, what you have said is correct, if the
statement is laid on the Table. ...(Interruptions)... Now, the hon. Minister read out

the full statement. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...

SHRI SITARAM YECHURY: He added to that, what the father said.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)...
SHRI SITARAM YECHURY: We all applauded. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, that I have to allow. ...(Inferruptions)... You

know. ...(Interruptions)...
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SHRI SITARAM YECHURY: So, you allow us to clarify. ...(Interruptions)...

Allow us to clarify. ...(Interruptions)...
DR. V. MAITREYAN: Sir, they are delaying. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will decide. ...(Interruptions)... 1 will decide.

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, fix up a date. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Today itself we can have. ...(Interruptions)... Today

itself we can have. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): If you decide here, let the Home
Minister tell the House, which day he will be available, whether it can be done
today or the next working day. But let that be decided. ...(Inferruptions)... Let that
be decided. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes. ...(Interruptions)... We can have clarifications.

...(Interruptions)... Let us decide it now. ...(Interruptions)...
SHRI ANAND SHARMA: Because this is a very serious matter. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have no objection. ...(Interruptions)... 1 have no
objection regarding clarifications but the only thing is, there should be a consensus

if the ...(Interruptions)...
DR. V. MAITREYAN: No consensus, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No; the Minister has no problem. ...(Interruptions)...

We can have.. ...(Interruptions)...
SHRI TIRUCHI SIVA: Sir, kindly listen to us also, please. ...(Interruptions)...
DR. V. MAITREYAN: What about your assurance to us? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: We can have it on the next working day.

...(Interruptions)...
SHRI DIGVIJAYA SINGH: Sir, the hon. Minister should ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: He has no objection. ...(Interruptions)... That is
what 1 am trying. ...(Interruptions)... Then, 1 will have to adjourn. ...(Interruptions)...
Then, I will adjourn. ...(Interruptions)... That is what 1 am saying. ...(Interruptions)...

You go back. ...(Interruptions)... You go back. ...(Interruptions)...
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SHRIMATI VIJILA SATHYANANTH: Sir, my Zero Hour submission.

...(Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, I need your protection. ...(Interruptions)... Sir,

with your permission, ...(Interruptions)...
SHRI TIRUCHI SIVA: Kindly listen to us also, Sir. ...(Interruptions)...

SHRI SITARAM YECHURY: You may get an assurance from the Minister that
he is prepared for a discussion on this. If he is prepared for a discussion, then, fix

the time just now.....(Interruptions)...
MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)...

SHRI TIRUCHI SIVA: Kindly listen to us also. ...(Interruptions)... So many

people are talking. ...(Interruptions)... Sir, one moment. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will allow you. ...(Interruptions)...
SHRIMATI KANIMOZHI: Sir, I have been asking.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me dispose it. ...(Interruptions)... 1 will allow
you. ...(Interruptions)... Now, hon. Minister, are you ready for some other time for

clarifications? ...(Interruptions)...
SHRI RAJNATH SINGH: Yes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is ready. ...(Interruptions)... So, we will have

it on the next working day. ...(Inferruptions)... Or even today? ...(Interruptions)...
SHRI SITARAM YECHURY: Next working day. ...(Interruptions)...
SHRI ANAND SHARMA: Next working day is fine. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do you agree? ...(Interruptions)...
SHRI RAJNATH SINGH: Yes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister agrees. ...(Interruptions)... So, the

next working day and ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, the hon. Minister should tell us; I mean,
you will also enjoy this. ...(Interruptions)... He said that X 1.5 lakhs were found.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)...
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SHRI SITARAM YECHURY: No, no. ...(Interruptions)... Are these the old notes

or the new notes? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The clarifications will be later. ...(Interruptions)...
Now, sit down. ...(Interruptions)... Clarifications will be on the next working day.
...(Interruptions)... After discussion with the hon. Chairman, we will decide the exact
time later. ...(Interruptions)... But the next working day is the consensus of the House.
...(Interruptions)... Okay, Zero Hour. Shri D. Raja. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, there is my notice under Rule 267.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Zero Hour, Shri D. Raja. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, my notice is there. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri D. Raja, please start. ...(Interruptions)...
SHRI D. RAJA: Sir, I draw the ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri D. Raja, please proceed. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: Sir, my notice is there. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Your notice is there, sit down. ...(Interruptions)... Your

notice is there, sit down. ...(Interruptions)... That is there, sit down. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: You are calling me or not?

MR. DEPUTY CHAIRMAN: I am telling you, it is there, sit down. How many
times should I tell you? Yes, Mr. Raja. ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Alleged attack on academic freedom in Delhi University and

Jawaharlal Nehru University
SHRI D. RAJA (Tamil Nadu): Sir, I draw the ...(Interruptions)...

SHRI RIPUN BORA (Assam): Sir, I have given one notice. ...(Interruptions)...
It is on the Assam issue. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Raja, you please speak. Don’t listen to that.

...(Interruptions)...

SHRI D. RAJA: There should be order in the House, Sir.
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MR. DEPUTY CHAIRMAN: There is order, you speak.

SHRI D. RAJA: Okay. I draw the attention of the entire House and the attention
of the Government to what is happening in Delhi University, JNU, other universities
and other institutions of higher learning in our country. There is an increasing attack
on academic freedom, freedom of thought, freedom of expression, freedom of creation.

...(Interruptions)...

SHRI BHUPENDER YADAV (Rajasthan): Sir, my notice is also there on the

same subject. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, your Calling Attention notice is there.

...(Interruptions)...

SHRI SWAPAN DASGUPTA (West Bengal): Sir, we have also given notice.

...(Interruptions)...

SHRI D. RAJA: Sir, there are some right wing forces working in the Universities,
with your permission I can take the name, the * which has taken the authority in

its hands to certify ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; don’t mention the name. ...(Interruptions)...
SHRI D. RAJA: ..who is nationalist, who is patriotic. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no; don’t mention the name of the parties.

...(Interruptions)...
SHRI D. RAJA: Sir, there is growing tension in all our campuses. ...(Interruptions)...

SHRI AJAY SANCHETI (Maharashtra): Sir, we should also be given permission

to speak on this. ...(Interruptions)...

SHRI D. RAJA: JNU is tense and students are fighting against new admission
policy that is being introduced in JNU. It will definitely adversely impact the entry
of students from Scheduled Castes, Scheduled Tribes, OBC and minority communities.
This is the new admission policy. Students are agitating. In Delhi University, students
and teachers are agitating to restore their right to freedom of expression, freedom
of speech, freedom of thought. What is happening in our campuses, Sir? It is not
an issue concerning only students. It is an issue concerning the future of the entire
nation, and students are the future of this country. The Minister of Human Resource

Development is sitting here. I am asking: What is happening? Who has given them

*Expunged as ordered by the Chair.
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the authority to decide you are nationalist or I am nationalist, you are unpatriotic
or I am unpatriotic? Who has given them that authority? Who are they to decide,
to certify, people are patriotic or nationalist? This is a dangerous trend, Sir. You

cannot ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; time over. Shri Yechury to associate.

...(Interruptions)... Shri Yechuri, associate yourself. ...(Interruptions)...

SHRI SITARAM YECHURY (West Bengal): 1 have given notice on this.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You please speak. ...(Interruptions)...

3t I/ T BGR (MER): IR $I A9 1 21(2Y ...(FFEH)....

st faea SIgR (fRAmd wcen): weiey, § A 98w §R1 oY Y fIwy
A WA Bl qag bRl gl

sfivcht FEdpe wWAA (FER): #8igy, # W A 9SW §RT 39 Y favy 9
T Bl ag Bl gl

2 9 T W FIRES): qeled, H 0 AFH 9e® §RT SolY U favg ¥
WY Pl Hdg Bl gl

sft eRdw (REw): #eiey, § ff A9 9ew gRT Solv v favy & a3 &l
JAdg PR gl

sft IR IR (SR USY): "wEGy, H Wl A 9 §RT oY Y favg ¥
T Pl Wag Bl g

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, I associate myself with

the matter raised by the hon. Member.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, T also associate
myself with the matter raised by the hon. Member.

SHRIMATI RAJANI PATIL (Maharashtra): Sir, I also associate myself with the

matter raised by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I also associate myself
with the matter raised by the hon. Member.
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SHRI DIGVIJAYA SINGH (Madhya Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI RIPUN BORA: Sir, I also associate myself with the matter raised by the

hon. Member.

SHRI RAJ BABBAR (Uttarakhand): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I also associate myself with
the matter raised by the hon. Member.

MR. DEPUTY CHAIRMAN: All those who are... ... (Interruptions)...
SHRI SITARAM YECHURY: My notice is there. Let me speak. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have called Yechuryji. ...(Interruptions)... 1 will

call you also. ...(Interruptions)...
SHRI SITARAM YECHURY: Sir, in addition to what ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Listen to Mr. Yechury. ...(Interruptions)...

SHRI SITARAM YECHURY: Sir, in addition to what comrade Raja has said,

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, let him speak. ...(Interruptions)...

SHRI SITARAM YECHURY: I have given the notice ...(Interruptions)... 1 want
to say, Sir, all these Universities have been established by law enacted by us, by this
august House. ...(Interruptions)... So, we have a direct bearing on what is happening
in these Universities. In the name of Hindutva nationalism, they are decrying Indian

nationalism, and that is something we cannot allow. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI SITARAM YECHURY: And here, organisations are taking upon themselves
the right to decide who is wrong and who is right and who has violated the law.

They cannot do that, Sir. You can't have ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Now, Shri Rangarajan to associate.

...(Interruptions)...

SHRI SITARAM YECHURY: You can't have students' organisations saying,
so and so is nationalist and so and so is not. ...(Inferruptions)... This House must

condemn ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Shri Rangarajan to associate. ...(Interruptions)...

SHRI SITARAM YECHURY: Let the law of the land take its course.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Rangarajan to associate. ...(Interruptions)...

SHRI T. K. RANGARAJAN (Tamil Nadu): Sir, while associating, a student from
Lady Shri Ram College ...(Inferruptions)...

SHRI SITARAM YECHURY: Let us not decide ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, a student from Lady
Shri Ram College, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, Yechuryji, that is over. ...(Interruptions)...
Mr. Rangarajan, you associate. ...(Interruptions)... Only Mr. Rangarajan, Yechuryji's

1S over.

SHRI T. K. RANGARAJAN: Sir, a student of the Lady Shri Ram College,

Gurmehar Kaur ...(Interruptions)... who has witnessed ...(Interruptions)...

SHRI TAPAN KUMAR SEN: They are giving certificate on nationalism.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan Kumar is not allowed. ...(Interruptions)...

Only Mr. Rangarajan is allowed. ...(Interruptions)...

SHRI T. K. RANGARAJAN: She posted on the Facebook, "I am not afraid of
the goondas". ...(Interruptions)... She is not afraid of any goondas. But what is the
reaction of the goondas? ...(Interruptions)... There is a threat to her life and to her

morality. ...(Interruptions)... Is it fair? ...(Interruptions)...

SHRI AJAY SANCHETI: Sir, I have a point of order. ...(Interruptions)... We
should also be permitted to speak. ...(Interruptions)...

SHRI T. K. RANGARAJAN: Can there be a restriction on our speech?
...(Interruptions)... What does the Constitution say? ...(Interruptions)... Why is it like

that? ...(Interruptions)... 1 don’t understand. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do you have a point of order? ...(Interruptions)...

I will call you. ...(Interruptions)...

sft RS IR FEIGT, RAR B ...(FGUH)....

SHRI T. K. RANGARAJAN: Sir, I appeal to the House to condemn the attitude

of the goondaism ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay, it is over. Rangarajanji, sit down.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, let there be a debate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You want a debate! ...(Interruptions)... Anand
Sharmaji, you want a debate! ...(Interruptions)... Then, why don't you give notice?

...(Interruptions)...
SHRI ANAND SHARMA: Yes, Sir, we will give the notice. ...(Inferruptions)...
SHRI BHUPENDER YADAV: Sir, I have a point of order. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, what is your point of order? ...(Interruptions)...
Who has a point of order? ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yours? ...(Interruptions)... What is your point of
order? ...(Interruptions)... All right. ...(Interruptions)... What is your point of order?

...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, my point of order is that there is a power of
Chairman to suspend any rule and allow a Member to speak under Rule 266. Sir,
they are giving notice under Rule 267 and I am also giving notice. Shri Swapan

Dasgupta and Dr. Vinay P. Sahasrabuddhe are also giving notice. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please, others take your seats. ...(Interruptions)...

All of you, please sit down. ...(Interruptions)...

SHRI BHUPENDER YADAV: But if you have allowed their 267 notice to
be converted into Zero Hour, then, allow our notice also as Zero Hour notice.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I understood. ...(Interruptions)... Sit down.
...(Interruptions)... That is over. ...(Interruptions)... No, no. ...(Interruptions)... That
is a valid point. Let me react to that. Please sit down. ...(Interruptions)... Sit down.
...(Interruptions)... That is a valid point and let me react to that. ...(Interruptions)...
The point is, these Members who have already spoken, have given notice under
Rule 267 which is to be taken up in Zero Hour itself. A notice under Rule 267
means suspension of the Business of the day. That has to be taken in Zero Hour.
So, hon. Chairman has the full right to allow it in the form of Rule 267. If Rule
267 is allowed, then, we will have to suspend the entire Business of the day. So,

the Chairman, in view of the fact that we all want the Business of the House, in
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the interest of the whole House, converted these Rule 267 notices into Zero Hour

notices. So, accordingly, I called the names. Your notice is a Calling Attention notice.
If you want, to convert your Calling Attention notice, into Zero Hour notice, you
can approach the hon. Chairman. He will have no problem and he will allow it. But,
Calling Attention is a different thing. You should know that. Calling Attention means
the Minister has to be prepared, the Minister has to be ready and there should be a
statement and there is a procedure for that. So, converting your Calling Attention notice
into a Zero Hour notice is, I think, something we cannot do. ...(Interruptions)... Now,
listen. ...(Interruptions)... Therefore, your Calling Attention notice cannot be converted
into a Zero Hour notice. ...(Interruptions)... If you give notice under Rule 267 or

a Zero Hour notice, then we can consider that. ...(Inferruptions)... You give notice.
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I said it cannot be done. ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, with utmost respect to the Chair, we are giving

two notices, one for Calling Attention and second for Short Duration Discussion.
MR. DEPUTY CHAIRMAN: No; you give notice... ... (Interruptions)...

SHRI BHUPENDER YADAV: Sir, you have the power. If you are using your
power under Rule 266 and allowing them to speak, then, you allow us also.

...(Interruptions)... Allow us also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, that is the discretion of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...
SHRI BHUPENDER YADAV: Sir, allow us also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is the discretion of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot exercise the powers of the hon. Chairman.

...(Interruptions)... Sit down. ...(Interruptions)...

SHRI BHUPENDER YADAV: Sir, it is a *. ..(Interruptions)... It is a *.

...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, ...(Interruptions)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: I know you are an expert in rules.
SHRI BHUPENDER YADAV: Sir, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You give notice. Now, Shri Tiruchi Siva.

...(Interruptions)...
3t Ug IqEa: W, MU U Bl Al allow B &A1 ... (FEEH)...
sft ST 3MUd! ara Why are you doing this? ...(Interruptions)... Don't

do this. ...(Interruptions)... You give a new notice. Sit down. ...(Interruptions)... No,
Treasury Benches don't do that. ...(Interruptions)... Treasury Benches, don't do that.

...(Interruptions)...

it UE AEE: W, AT UP Bl Al allow B &1 ... (@@EM)... AR, MU ITH]
allow 3T g1 ...(@aum)...

MR. DEPUTY CHAIRMAN: Nagqviji, tell your Members to behave.
...(Interruptions)... 1 have given the ruling. ...(Interruptions)... 1 have given the

ruling. ...(Interruptions)...

st yUg AEa: T8 W ...(@AUH)... R, d TARE PR B &l ...(FagH)... I,
Te! fUeaR am= ot =il ... (aaum). ..

MR. DEPUTY CHAIRMAN: I have given the ruling. ...(Interruptions)...
sit Eﬁ?’ qTga: WX, * educational institutions HT misuse B B! 2 ...(ga4T ).

MR. DEPUTY CHAIRMAN: We will have the discussion. ...(Interruptions)...
Now, Shri Tiruchi Siva. ...(Interruptions)... Mr. Naqvi, tell your Members to behave.

...(Interruptions)...

Exploration of hydrocarbons in Neduvasal village, Pudukottai in
Tamil Nadu despite agitation by native people

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, the Ministry of Petroleum and Natural
Gas has recently proposed a project to explore and extract hydrocarbon in Neduvasal
village in Pudukottai district in Tamil Nadu. While the project is said to economically

benefit the country ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nagqviji, what is this? ...(Interruptions)... If you
want discussion, you give notice. Sit down. This is very bad. The Treasury Bench
is creating problems. I cannot accept that. You sit down. ...(Interruptions)... 1If you

want a discussion, you give notice. We will allow. Sit down. ...(Interruptions)...

*Expunged as ordered by the Chair.
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A9 SgE e @3t (S UBeT JESER): WX, 3MMY BifelT A AR AT
SRYE H ¥ s A SR STHIE @R Y1, 89 39 R 1 dRe ¥ F9 b
fog a2l

MR. DEPUTY CHAIRMAN: You give the notice. Hon. Chairman will consider it.
Please give notice and hon. Chairman will consider it. Now, Shri Tiruchi Siva. Nothing

else will go on record. Now, Shri Tiruchi Siva. Sit down, Vijilaji. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, the Ministry of Petroleum and Natural Gas has
recently proposed a project to explore and extract hydrocarbon in Neduvasal village
in Pudukottai district, Tamil Nadu. While the project is said to economically benefit
the country in the form of royalties, tax revenue and additional employment, one
should also consider the social and environmental impact of such projects. Sir, this
project of extraction of hydrocarbon can be extremely harmful to the agricultural
fields. Pudukottai region, which is a part of the Cauvery delta, is a highly productive
agricultural zone and because of this project, the total area would be deserted. The
State is already under the scanner for farmers’ suicide. Nearly 606 farmers have
committed suicide from the year 2015 and the farmers will be taken much to the
worst brink. The production process will also contribute to the greenhouse gases like
Carbon Monoxide, Carbon Dioxide, Sulphur Oxide and Nitrogen Oxide. Sir, with all
these things, moreover, the spill of the oil would harm the agricultural fields which
would take years to recover. The people there are very much agitated because their
livelihood is affected and moreover, displacement will also be there. The project will
also use more volume of water. It would affect Tamil Nadu which is already having
shortage of water and the scanty region would become a desert. The hazardous gas
leaks and other things would spoil the entire water region there. In this way, the
project is very harmful. The people are under agitation for the past 22 days. We
have urged upon the Government not to forget that when the population is increasing,
agricultural lands have to be restored and the production has to be increased, you
are taking away the agricultural fields; and for such economically viable projects, you
cannot kill the agriculture. India is, basically, an agricultural country and, moreover,
the Pudukottai region, which is very contributory, lakhs of people would be displaced.
So, the Government has to seriously take this into consideration. In Turkmenistan, a
methane well has caught fire for the past four years and they have not been able to
put it out. Such apprehensions are also there that gas leaks and fire will also affect
the neighbouring communities. People are very much agitated and we urge upon the
Central Government to immediately revoke the project. We should very categorically
state that this project would not be implemented, that no exploration, no extraction
of hydrocarbon would be done in Neduvasal and we expect this assurance from the
Central Government.



Matters raised [10 March, 2017] with Permission 31

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member.

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, I also associate myself with the
matter raised by the hon. Member.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, I also associate myself
with the matter raised by the hon. Member.

SHRI T. K. S. ELANGOVAN (Tamil Nadu): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRIMATI VIJILA SATYANANTH (Tamil Nadu): Sir, our hon. Chief Minister

met the hon. Prime Minister and gave a memorandum and now... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, Dr. Maitreyan. ...(Interruptions)... You
only associate. ...(Interruptions)... Now, Dr. Maitreyan. ...(Interruptions)... You only
associate. Shrimati Vijila Sathyananth, that is okay. Sit down. Only associate yourself.
Shri D. Raja, associated; Shrimati Vijila Sathyananth, associated; Shri Balasubramoniyan,
associated. Now, Dr. Maitreyan, please start. Nothing else will go on record. ...
...(Interruptions)... Shrimati Vijila Sathyananth, please sit down. ...(Interruptions)...

Sit down. Dr. Maitreyan, please proceed. ...(Interruptions)...

Demand for central probe into the mystery surrounding
the death of Dr. J. Jayalalitha

DR. V. MAITREYAN (Tamil Nadu): Sir, with a sense of deep agony and
anguish, I stand before you... to demand a Central probe into the circumstances
leading to the death of my beloved leader and the iconic leader of Tamil Nadu,
Dr. Puratchi Thalaivi Amma. ...(Interruptions)... As a medical specialist, I know full

well.. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, I am not allowing you.

Please sit down. ...(Interruptions)... No, no, sit, down, sit down. ...(Interruptions)...
DR. V. MAITREYAN: But you have to differentiate between ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing else will go on record. Only what
Dr. Maitreyan is saying will go on record. ...(Interruptions)... Nothing else will go

on record.

DR. V. MAITREYAN: I want to bring to your kind notice, Sir, Dr. Puratchi
Thalaivi Amma ...(Interruptions)... in Chennai on 22nd September, 2016 around 10.30
p.m. the bulletin issued by the hospital subsequently after a few hours is mentioned.
The hon. Chief Minister of Tamil Nadu was admitted ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, you are not allowed.

...(Interruptions)... You are not allowed.

DR. V. MAITREYAN: “ in Apollo Hospital in Chennai ...(Interruptions)... on

dehydration. The hon. Madam is stable and under observation. ...(Interruptions)...
SHRIMATI VIJILA SATHYANANTH (Tamil Nadu):*
SHRI S.R. BALASUBRAMONIYAN (Tamil Nadu): *

MR. DEPUTY CHAIRMAN: What Shrimati Vijila Sathyananth says will not go

on record. What Shri Balasubramoniyan says will not go on record. ...(Interruptions)...

DR. V. MAITREYAN: Two days ago issues a treatment summary of Amma.

...(Interruptions)... In that they have mentioned ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Shrimati Vijila Sathyananth, sit down. I can’t
hear what he is saying. ...(Interruptions)... No, no, sit down. Shrimati Vijila
Sathyananth, you listen to me. ...(Interruptions)... I want to listen to what he is
saying. ...(Interruptions)... The lady Member is misbehaving. ...(Interruptions)... What

are you doing? ...(Interruptions)... It is not going on record.

DR. V. MAITREYAN: She was given first-aid. The hospital ...(Interruptions)...

is here. ...(Interruptions)... Consistently responding to ...(Interruptions)...
MR. DEPUTY CHAIRMAN: This is not the way.

DR. V. MAITREYAN: Two reports by the same hospital on different dates!
I think this alone ...(Interruptions)... to demand a Central enquiry ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... 1 have to

take action against you.

DR. V. MAITREYAN: That is the first point. The second point is that Madam

was admitted in the hospital on 22nd ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It is not going on record. Only what Dr. Maitreyan

is saying will go on record.

DR. V. MAITREYAN: Sir, on 22nd night she was admitted and then subsequently

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record except what
Dr. Maitreyan is saying.

*Not recorded



Matters raised [10 March, 2017] with Permission 33

DR. V. MAITREYAN: The Apollo Hospital issued a bulletin saying that Madam
is responding to the treatment. But the doctor from London, Dr. Richard Beale has
mentioned ...(Interruptions)... That is why we demand a Central probe into the death
of hon. Puratchi Thalaivi Amma. ...(Interruptions)... We urge the Central Government
to initiate a Central probe, be it a CBI enquiry, be it a SIT investigation, be it
a judicial enquiry. ...(Interruptions)... We demand that this should be conducted
immediately. Thank you.

SHRI KIRANMAY NANDA (Uttar Pradesh): Mr. Deputy Chairman, Sir, I associate
myself with the issue raised by the hon. Member.

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, I also associate myself with the issued
raised by the hon. Member. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Are you listening to me? Sit down. ...(Interruptions)...
Shrimati Vijila Sathyananth, you are a lady Member. I have respect for you. But
that doesn’t mean that you can misbehave here. ...(Interruptions)... Listen to me.
...(Interruptions)... Are you able to listen to me? ...(Interruptions)... Sit down. I am
saying this to all the Members. The hon. Chairman has allowed Zero Hour submission
to an hon. Member. ...(Interruptions)... Who are you to decide? ...(Interruptions)...
Shrimati Vijila Sathyananth, who are you to decide? ...(Interruptions)... 1 will name
you. Sit down. ...(Interruptions)...You can’t behave like this. ...(Interruptions)... You
sit down there. ...(Interruptions)... You sit down there. ...(Interruptions)... Shrimati
Vijila Sathyananth, you sit down there. ...(Interruptions)... 1 will have to take the
Rule Book. ...(Interruptions)... What is this? ...(Interruptions)... You sit down there.
...(Interruptions)... You sit down. ...(Interruptions)... Shrimati Vijila Sathyananth, listen
to me. I have a lot of respect for you. You are my sister. But I have to tell you
one thing. If a Member is allowed a Zero Hour submission by the hon. Chairman,
he should be allowed to say what he wants to say. Unless I listen to it, how can I
remove if anything is unparliamentary, or, if anything he has said, which should not
have been said? You did not allow me to listen to what he has said. Therefore, what
all he has said is now on record. If he has said anything unparliamentary, I am not
responsible. ...(Interruptions)... Listen, you are misbehaving. This is misdemeanor and
unbecoming of you. Since you are a lady Member I am not taking action. If any
other Member had misbehaved like this, I would have take action. Don’t do this.
Why do you think that you can interrupt like this? If you are the speaker making
a statement and any Member interrupts you, how would you feel? ...(Interruptions)...
Whether it is Rule 267 or Zero Hour, it is for the Chairman to decide and not for
you. ...(Interruptions)... Shrimati Vijila, whether it is Rule 267 or Zero Hour, it is
for the hon. Chairman to decide and not for you. ...(Interruptions)... This is very

bad. Don’t behave like this. I feel sorry to see a lady Member behaving like this.
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sl ST gea (SR UQYN): WX, AU FHEl [ I96 el IR By Afgar
S Bl ...(aauT). ..

it ITMHIRI: No, 3R Bl GOV ...(;IHM).... 3R BIg ARZAT T2l, AR Dls
29| ... (FIY)... | stand corrected. ...(Interruptions)... 1 am sorry. I thank you,
Jayaji. ...(Interruptions)... You can allege me of gender bias, a bias in favour of...

...(Interruptions)...

SHRIMATI JAYA BACHCHAN: I am not saying that you are biased, but you
have said that instead of her, if any other Member.. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Any other male Member.. ...(Interruptions)... Any
male Member... ...(Interruptions)... Let me correct it. I said, if any male Member
had done it, I would have taken action. But she being a lady Member and my sister,
I would not take action. But I want you to be careful. Now, Shrimati Kanimozhi.

Killing of Indian fishermen and continuous attacks on
them by Sri Lankan Navy

SHRIMATI KANIMOZHI (Tamil Nadu): Sir, we had asked for a discussion, but
we are being allowed to speak for only three minutes about the issue of an Indian
citizen being shot dead by the Sri Lankan Navy. We want a discussion. It is an issue
that we have been raising time and again in this House, but we have never been
allowed to have a discussion. Is this the respect we have for our fishermen, who
have been harassed, who have been killed? So many of them have lost their lives,
but we have never been allowed even to discuss this issue. I would like everybody
here to express their opinion about it, talk about it and discuss the issue. We expect
a reply from the Minister; the Minister is here. We are not going to get any response
on this. It is only three minutes that you are allowing us to bring up this issue.

MR. DEPUTY CHAIRMAN: You may give another notice.
SHRIMATI KANIMOZHI: Sir, we have given another notice.

MR. DEPUTY CHAIRMAN: You may give a separate notice, not for Zero Hour
but for a discussion; may be a Calling Attention notice.

SHRIMATI KANIMOZHI: Okay, Sir. Thank you. ...(Interruptions)...
31, e AR AT (FER): W), 39 W gaf 8 =12yl ...(aem ). .

SHRI TIRUCHI SIVA (Tamil Nadu): Sir, a notice under Rule 267 has already

been given. ...(Interruptions)...

SHRIMATI KANIMOZHI: Sir, we have already given a notice under Rule 267.
You have made it into a Zero Hour notice. I would give another notice, Sir, because
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this is not enough. ...(Interruptions)... Please allow me to speak. ...(Interruptions)...
This is not enough. Three minutes are definitely not enough to talk about the fears
of the fishermen. ...(Interruptions)... Sir, can 1 speak? ...(Interruptions)... It is not
enough to talk about their fears. Their livelihood is affected. There are protests all
over the State. The fishermen are worried. They are not sure whether they can go
to the sea and come back alive. This young man, K. Britso, who was shot at, was
just 21 years old. He has lost his life. The family has lost its only child; and it
is happening time and again. The Sri Lankan Government says it has got nothing
to do with it. Then, who else? When the Prime Minister of Sri Lanka, Mr. Ranil
Wikramasinghe, had taken over, he had said, if our fishermen crossed their sea
borders, they would be fired at. These are exactly his words. Now, we are seeing
it happening. Our fishermen have been arrested; their boats have been taken away
so many times. It is a burning issue in Tamil Nadu. But the Central Government
does not seem to respond. After all, they are Indian citizens! ...(Interruptions)...
What? They should stop it. Our hon. Prime Minister, a few years ago, when such
an incident had happened, had remarked that this was happening because the Central
Government was not strong enough. These are his words that I am quoting here.
Now, we have a strong Central Government. I agree. But why is it not bothered
about what is happening in Tamil Nadu? Are we not the citizens of this country?

Our people there are protesting. ...(Interruptions)...
3t 3reft smaR Y ([ER): #Eey, § wWd &1 39 vy 9§ dag & gl

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI RANVIJAY SINGH JUDEV (Chhattisgarh): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI KIRANMAY NANDA (Uttar Pradesh): Sir, I too associate myself with
the matter raised by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I too associate myself with the matter raised
by the hon. Member.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, I too associate myself
with the matter raised by the hon. Member.

SHRI RITABRATA BANERIJEE (West Bengal): Sir, I too associate myself with
the matter raised by the hon. Member.



36 Matters raised [RAJYA SABHA] with Permission

31, I PR e qeled, § W@ B 39 Avy ¥ dag BRan gl
#t R IER (ST U=w): weRy, § W W 3l 59 favy 9§ dag e gl

SOME HON. MEMBERS: Sir, we all associate ourselves with what the hon.

Member has mentioned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Shri Balasubramoniyan to associate.

...(Interruptions)... Mr. Balasubramoniyan is associating. ...(Interruptions)...

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): Mr. Deputy Chairman, Sir, may [ respond on this issue?

MR. DEPUTY CHAIRMAN: All right. The Minister would speak on this.

SHRI S. R. BALASUBRAMONIYAN (Tamil Nadu): Sir, you have already called

me. Let me speak and, after that, he can respond.

MR. DEPUTY CHAIRMAN: Mr. Minister, I will allow you to speak after
Shri S. R. Balasubramoniyan. Mr. Balasubramoniyan, you can associate. You say it

in one minute because he has to respond.

SHRI S. R. BALASUBRAMONIYAN: No, no. I will confine myself to two or

three minutes.
MR. DEPUTY CHAIRMAN: No, only one minute.

SHRI S. R. BALASUBRAMONIYAN: Definitely, not more than that. I will
be very short. That is what I can tell you. She has already narrated the incident.
Actually, Sir, a few days back, a fisherman was shot at in the Bay of Bengal. Their
charge is, he has crossed the maritime boundry line and has entered the Sri Lankan
waters. Even if he has entered the Sri Lankan waters, according to the International
Law, they cannot shoot him down. They can take him into custody; and after that,
there will be negotiations on both sides, and both countries can be involved, and
after that, normally, they are being released. But, this time, without doing this thing,
indiscriminate firing was there. One man was shot dead and the other escaped with
some injuries. Now, this cannot be allowed to go on for ever. Actually, irrespective
of various issues involved between the fishermen of both the countries which need
resolution of the same, but, despite bilateral talks between the two countries and the
fishermen communities, firing at Indian fishermen by the Sri Lankan Navy is not
justifiable under any circumstances. This incident calls for stringent condemnation.
The Indian Government should do well to send a strong message to the Sri Lankan

Government. One thing I would like to submit. The Prime Minister was in Tamil
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Nadu in 2014 during the Parliamentary elections. He spoke at that time. He pointed
out that fishermen of Gujarat and Tamil Nadu, being arrested by Pakistan and Sri
Lanka in the high seas, is not due to any crime committed by them, but because,

the Central Government under the Congress Party is so weak.

3t AgE el (oR): W), W Afew R did & 918 STH! Sd1d <A1 A2yl
...(FAET)...

MR. DEPUTY CHAIRMAN: The Minister is answering. Listen to the Minister

now...(Interruptions)...

SHRI M. J. AKBAR: Thank you, Mr. Deputy Chairman, for giving me this
opportunity. I will not take too much time. I would like to inform the House that our
hearts go out to the fisherman who most unfortunately lost his life. The Government
has taken this matter and the welfare and concern of all fishermen most seriously. We
have raised this issue through the hon. Vice-President on the sidelines of the Summit

in Indonesia, and the Government of Sri Lanka has promised a full investigation.

MR. DEPUTY CHAIRMAN: Okay, thank you. Now, Mr. Madhusudan Mistry

...(Interruptions)...

Capturing of 94 fishermen by Pakistan Maritime Security Agency

3t AggE frel (oRI): IR, § AT &9 ORI & sea coast I AR ol SN
AEA G, ...(FAM)... STef fi% 31 T & e, IfaR 3R SdaR &, ...(Faum)...
fAifiey wee o1 & | g, oy # S 97 3@ g, vMaR 3R SaaR @I, |
T & Irex ..(aEm)...

MR. DEPUTY CHAIRMAN: Only what Mr. Madhusudan Mistry says will go

on record.

it HqYYad firelt: Pakistan Marines CEl I 94 fishermen T capture HXPh o Tl—s,£
gl 3l 9% fUsel At war 9 | ¥ SO1QT fishermen were captured by Pakistan
Marines from the Indian territorial waters and also from the International border.
TR, TAR & PR THT & SR diex W $8 I g1 gl 8, @ 39 TR TWHR
immediately reaction NI -..(GHT).... B |lel SRId % coast A Pakistan Marines
9 IFD! ST Bl, T9 AGIIRI Pl TP PY of Sl 21 Foreign Ministry 3R Defence
Ministry T I¥®! Coast Guard &1 BT &, JoI gal el 3l T% Coast Guard
39 AT & 3TaX B ) UIfHa & HGART BT capture ol fmam # fifwex wred
H ST AEd § 6 IR-9R Y91 F®i B 27

MR. DEPUTY CHAIRMAN: Mr. Minister, listen to this.



38 Oral Answers [RAJYA SABHA] to Questions

12.00 Noon

it AgRgE e oy A1 R I Bl GBS od B ...(FAY)... 3R land b HUR
PY "l BT g, A WRBR immediately reaction il ¥, Wifdh STd sea border &
3SX violation BIAT &, @ why is the Government not reacting? What is the Prime
Minister doing? ¥ 99 g9¢ IR N AT drEdl _%’I

MR. DEPUTY CHAIRMAN: Mr. Minister, do you want to say something on

the fishermen issue?

THE MINISTER OF STATE IN THE MINISTRY OF EXTERNAL AFFAIRS
(SHRI M. J. AKBAR): The issue of fishermen has a long history. This is, as I
repeat, a most unfortunate incident. This matter is being investigated. Our views

had been conveyed, and a full statement on this will be made... (Interruptions)...
3t AggEa el W), U 400 AT B L (EE). .

MR. DEPUTY CHAIRMAN: Time over. Now, Question Hour.

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
Solar power panels on rooftops of trains

*106. SHRI RANJIB BISWAL: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways have installed solar panels on rooftops of some trains on

trial basis, if so, the details and the outcome thereof;

(b) whether Railways propose to install similar panels on roof top of other

trains;
(c) if so, the details thereof, zone-wise and if not, the reasons therefor; and
(d) further steps taken by Government in this direction?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) Yes, Sir. Indian Railways (IR) have provided solar panels on rooftop of 19
Narrow Gauge (Northern Railway) and 4 Broad Gauge non air-conditioned coaches

in service (two by Northern Railway, one by West Central Railway and one by
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Southern Railway) for use of electrical energy generated in train lighting system, on
trial basis. Besides the above, solar panels have been provided on 6 trailer coaches
of Diesel Electric Multiple Unit (DEMU) on trial basis. Trials are still underway.

(b) and (c) The initial results which are available in the limited trials done so
far have given indication that electrical energy requirement of carriage lighting and
fans for Narrow Gauge coaches can be met to a large extent by the solar panels
provided on the rooftop of coaches. Accordingly, directions are given for installation
of solar panels on the rooftop of 50% of the residual fleet of Narrow Gauge coaches

of Northern Railway to observe the performance over a longer period.

Electrical energy which can be generated by roof mounted solar panels in Broad
Gauge air-conditioned coaches will be far lesser than the electrical load requirement
of such coaches and hence this option was not tried. Accordingly, trials are being
done in the Broad Gauge non air-conditioned coaches only where the electrical load is
over 4 times that of Narrow Gauge coaches. The trials done so far with solar panels
of present technology installed at the rooftop of Broad Gauge non air-conditioned
coaches are not able to fully meet the electrical energy requirements of lights and
fans and hence the existing generation system also needs to be continued as a backup.
These trials have thrown up certain installation and maintenance issues also which
have to be attended. After resolving these, it is proposed to conduct extended trials
in two day service Broad Gauge express trains, one each in Northern Railway and
Southern Railway. These trials will indicate the economic viability and maintainability

in fitment of solar panels in Broad Gauge non air-conditioned coaches.

Improvements in technology taking place in the electrical fittings and appliances
like LED lights and energy efficient fans resulting in reduced energy requirement,
more efficient energy storage devices as well as increased efficiency of solar panels
are expected to provide solutions for improving the financial viability of solar panels
as well as maintainability. Based on trials being conducted, further proliferation of

solar panels on rooftop of non air-conditioned Broad Gauge coaches will be decided.

(d) Indian Railways have embarked upon a mission to save I 41000 crore over
a period of 10 years through efficient energy management and power procurement.
Further, in order to reduce dependence on fossil fuels, Indian Railways (IR) proposes
to harness 1000 Mega Watt (MW) solar power as part of IR’s solar mission.
Accordingly, 500 Mega Watt (MW) solar plants are planned on roof top of Railway
buildings through developers with Power Purchase Agreement (PPA) by Railways, to
be used for meeting power supply needs at Railway Stations, workshops etc. and
about 500 MW Solar plants are planned on land based system for meeting traction

and non-traction power requirements.
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SHRI RANIJIB BISWAL: Sir, the hon. Minister’s reply states that the initial
results shown in the limited trial of solar energy shows that to a certain extent it
can fulfill the electrical requirement in narrow gauge coaches and not in broad gauge
coaches. I would like to know from the Minister if he is looking at other sources

of non-conventional energy; and if so, what other sources are.

SHRI SURESH PRABHU: Sir, we are in the process of changing, to a great
extent, the energy mix of Indian Railways. Indian Railways uses two kinds of energy.
The first is the traction energy and the other is the non-traction energy. Our target
is to work on both. On solar energy, our target is to make 1,000 MW—500 MW
from roof top and 500 MW from land-based PV panels. The other measure is to
do in wind energy; the target is 200 MW and I am happy to say that the installed
capacity is already 36.5 MW, when we recently installed it in Jaisalmer. On waste-
to-energy, we are working on ten locations. Jaipur plant shall process 5 tonnes a
day and produce 100 KW hours a day; Delhi plant shall process 15 tonnes a day.
And, tenders for eight more are under various stages of finalization. I have already
said that the Indian Railways must explore the possibility of having tie-up with
cities because the waste of municipal corporations will be substantially higher than
the Indian Railways. Hence, we should not be putting up waste-to-energy plants

only for the Indian Railways waste generation. Therefore, we are working on that.

Sir, in addition to this, we are doing energy audits. I am happy to say that 643
locations have been covered with energy audits. In addition to this, as you correctly
put a question, we are working to generate energy from the top of railway coach
itself. We are trying to put solar panels on an experimental-basis. On narrow gauge,
it has been quite successful. But, for one air-conditioned coach, we need 25-30
KW hours of energy whereas the capacity today of a solar panel is only 4.8 KW.
Therefore, there is a difference. For the narrow gauge coach, the capacity of the
solar panel to generate matches it and, therefore, we are doing it. Of course, as the
efficiency of the solar panels improves substantially to a higher level, — currently
it is at 17-18 per cent—we will be able to use that also. Today, we are running
a Climate Change Express; and on that, on an experimental-basis, we are trying to

put solar panels on top of the coaches.

SHRI RANIJIB BISWAL: Sir, the Minister stated about the solar energy. I had

asked if they are looking for other non-conventional energies.

SHRI SURESH PRABHU: Sir, when I explained about waste-to-energy, it is a

non-conventional energy.

SHRI RANJIB BISWAL: Sir, what are the sources of non-conventional energy?

Have you identified the non-conventional energies?
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SHRI SURESH PRABHU: Sir, non-conventional energy includes wind energy,
which I just mentioned; non-conventional energy includes waste-to-energy, which I
mentioned. Former Minister, Shri Jairam Ramesh, is here; he will tell you that these

are all sources of non-conventional energies.

3t 99 TV T S, TiegeE SR gENl WHWISH Bl od g¢ §9 d9d AR
§f%|?ﬂ # fossil fuel STETRT power generation & HUR Heid fHAT ST BT & A A
q %@?ﬂ? H armed forces & A& YA & U W TSI land bank Bl 39 XeTd
W%Wrooftop%%QG?WW?%%,W@CO&%, it must be more
expensive than what you can do on the ground or on the rooftop of the railway
buildings. So, have you done any study on this account? Is it cheaper to install
panels on your land bank or on rooftop of your existing buildings in comparison to

railway coaches? Fifh 3N MY Yold I b HUR ENSED fharT e %, it is a

very expensive process and the power supply is not constant. What it can provide

is that zero watt or ten watt bulbs can be switched on or it can provide power to
fans. Why don’t you have a massive plan? You have so much of land bank. Go
for a massive wind power generation, waste management power generation and solar

power generation.

SHRI SURESH PRABHU: The hon. Member is absolutely right. In fact, as I
mentioned, we are doing both and very, very small portion, very, very miniscule
portion will come from the top of the coach. It is on experimental basis. Most of it
is coming from land base which is 500 MW and another 500 MW is from rooftops,
the rooftops of all the railways buildings which are using a lot of electricity. Power
from the rooftop will be used for captive consumption essentially in the buildings
where it is put up whereas the land based solar panel generation will be used for
traction power. That is exactly what we are trying to do. You are asking me a very
valid point — we have only tied up yesterday only — I am happy to inform the
House — with the United National Environment Programme, which is a specialized
body of the United Nation, also to ascertain the entire potential of how much solar
energy railway can generate from various sources. We are also working to find out
how much more of wind, solar, waste energy and all other forms can be used. In
addition to this, we are trying, as I was saying, the profile of energy. So, we are
trying to find out how we can buy electricity directly from the market by using
open access under the Electricity Act, 2003. We have reduced the cost of energy
purchase significantly. In fact, our target is to save I 41,000 crores of energy bill in
the course of next ten years. We are only on track and we are saving X 4,000 crores
because that is the only way by which railway can be sustaining because salary is

the biggest source and the second source of cost is energy. So, we are reducing that.
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sft IMR Y WE: U FElSy, H MUP HEgH I HEAG €A ARG W IS
B ITEdl § b S W H Veld & BRI BT electricity bill AT & R B
electricity KT 87 Electricity & WUd &I ®H B & oIy &I Yid & gRT Bl
RISEICEIERIER Y

St R W: ST HY qarT {5 energy efficiency U dgd g HIEAH ©, TS
ﬂ%ﬁ%‘?ﬁ@ﬂ_@l@‘ﬂ?ﬂﬁenergyﬁsaveaﬂmﬁﬁsﬁ?mﬁﬂfagﬁﬁwﬁ
energy saving operations @ I8 &l Yold H Sigl-Sigl I dged o'l g5 ©, 89 S
|d AZCH Bl Yass! dlged H Hac & I8 &l b A1I-1T & AN energy audit
W PR 2 T 3R S HY apfl pEl, dgd AR installations ¥ energy audit 81 I ﬂ%
gl ENESEE gRUmH I8 B8R 6 89 Yerd &t energy efficiency W ff, ST ey |t
e ©, I HAET H B 8 g

SHRI JAIRAM RAMESH: Sir, what I would like to ask the hon. Minister is that
some years ago there was a lot of excitement on the use of jatropha to substitute for
diesel in the railways. The railways are substantial consumer of diesel. There was a
lot of talk that jatropha would be grown on land that is owned by the railways and
this would be used to substitute for diesel. I would like to ask the hon. Minister

whether there is some thinking on jatropha.

SHRI SURESH PRABHU: Sir, I remember that there was an initiative about it.
But what we are doing today is we are using bio-fuels and adding it to the diesel
by which we are able to save substantially. But, plantation of jatropha has not yet

happened. I will find out what is the reason for it.
Drought in Tamil Nadu

*107. SHRI A. VIJAYAKUMAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government has any proposal to declare drought in Tamil Nadu in

view of recent situation prevailing all over the State;
(b) if so, the details thereof and if not, the reasons therefor; and

(¢) whether Government of Tamil Nadu has requested the Central Government

to release funds for tackling the drought situation, if so, the action taken thereon?

THE MINISTER OF AGRICULTURE AND FARMERS WELFARE (SHRI
RADHA MOHAN SINGH): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) to (c) Declaration of drought is made by State Governments. The Government
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of Tamil Nadu declared drought in all the 32 districts in the State on 10th
January, 2017.

It is the primary responsibility of the State Governments to take necessary relief
and ameliorative measures in the wake of natural calamities including drought. The
Government of India supplements the efforts of the States with financial and logistic
support. State Governments have ready availability of funds in the State Disaster
Response Fund (SDRF) for undertaking immediate relief in the wake of drought and
other natural calamities. Additional assistance, over and above SDRF, is considered
from National Disaster Response Fund (NDRF) in the event of natural calamities
of severe nature, in accordance with established procedure and on submission of a

Memorandum for financial assistance by the affected State.

Tamil Nadu has an allocation of ¥ 713.00 crores during 2016-17 under SDRF,
comprising of I 534.75 crores as Central share and X 178.25 crores as State share.

The entire Central share of I 534.75 crores has been released to the State Government.

The State Government submitted a Memorandum seeking assistance of ¥ 39565.00
crores from NDRF for drought relief. An Inter-Ministerial Central Team (IMCT),
constituted by the Central Government for assessment of the drought situation and
requirement of financial assistance, visited the State in January, 2017 and submitted
its Report. The Report submitted by the IMCT is under consideration of the Central

Government.

SHRI A. VIJAYAKUMAR: Hon. Chairman, Sir, I would like to know from
the hon. Minister whether the Government would expedite the State’s demand of
% 39,565 crores as drought relief package to Tamil Nadu. Since the Inter-Ministerial
Central Team has submitted its report and all the 32 districts have been officially
declared as ‘drought affected’, the meagre amount of relief extended by the Central

Government is not helpful to meet the crisis of drought affected farmers.

2 YA PUTAn: UK FEIed, H A 9w Bl I Arsdl § (b Ao
Sl TRERTY 3R Afharg Yeeferes 8, S¢ IR Iod WRGR I F99 371 & a1
Parg EH BT ERT BIAT 2 3R balg <M fu RUIE Yo Rl 81 SHD HIR TR
feurdic o & T Bl 8, e R 98 faR ot 21 od 8 9@l 966 g8
T 3R I IR FR & I RHSe vaverdt &1 9ot & 2

SHRI A. VIJAYAKUMAR: Sir, my second supplementary question is,
demonetisation has brought the money-lenders to the doors of helpless farmers who
were already in deep distress. Since they don’t have an option, the farmers have to
accept the money-lenders’ offers. Will the Government provide interest free loans to

drought-hit farmers?
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sft TR BUTe: WX, fIRIY SMUGTl &1 Yawed &l &I Sl ygfadi &, IqH 37
s TU foy gu ¥ 9l T WReR 39 3R dfax dRAT 9w, @ BR Fdhd
2l Y ARPR Pl SRR a@1 &GI8, BHCI Bl JJAT & dla AR O 88 W)
o9 @I AFART S TS 8, 98 BRI 3R W TATRI Bl A g1 s B

AEleY, A Aew AT9-4ad @M o & IR 3§ Y @ ©, § S qqr1 dred
g & S99 I9ST U@y T8l ek B

SHRI K. K. RAGESH: Sir, there has been a sharp reduction in rainfall in Kerala
during the last south-west monsoon. The reduction was a record of more than 34
per cent and it affects the State of Kerala in a very big way. The whole State is
drought-affected and considering the particular situation, whether the Government

will consider...
MR. CHAIRMAN: The question relates to Tamil Nadu.
SHRI K. K. RAGESH: Sir, it relates to drought. I am talking about drought.
At gl Sl &, Tgd g@! 91 A Aol

SHRI K. K. RAGESH: I would like to know whether the Government will
declare Kerala also as a drought-affected State because it affects Kerala in a very big
way. The Chief Minister himself had approached the Central Government for Central
assistance and I want to know whether the Central Government will provide necessary

assistance to the State of Kerala and declare Kerala as a drought-affected State.

st e A Rig: 9y w9y qeiey, 61 ew @l R &7 wifvd
P BT ATHR I PR Bl ¢l G 5T ARHR YT T3 DI GEI =If¥a
PRAT & 3R AR U qHRSH WOl B, a1 (fTad wu 4 g9’ S S, sty
B AR B T [ BNl

SHRIMATI VIJILA SATHYANANTH: As regards the Memorandum submitted
by our hon. Chief Minister, Shri Edappadi Palaniswami to our hon. Prime Minister
on 27th February, 2017, he has said that our State has been severely affected by
drought. The State has been declared drought-hit and there is no relief for the
farmers. The damages caused to the crops is due to heavy failure of rainfall. We
have to ensure drinking water supply by various temporary measures. We have to
ensure drinking water supply in the ensuing summer. I would like that adequate
fodder availability should be maintained for the cattle and employment generation
programmes also has to be taken up on a war-footing. We need Central assistance
and, on a war footing, we need ¥ 12,500 crores to be released as per the request
of the hon. Chief Minister.
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#t e Ared R AR gl S, SR usd g 9t o g © f$ gER
2 T3 oY 3R E & RUIE o 8 B1 39 IR H 2ifqw o WY 81 TS ¥ d1 s9 IR
H TaUrHl, S 85 olael BHCT Bl ©, IS9P UK 9S4 Aol W 331 7 § SR oan
2 % Uo AwiE & 3R Sl G AMUST DY & ARG &, Idh AR 3! ATl
frerfll 3 g faear faam @mear § & fUod 5-7 anf § &0 o @ sman &rm
3R foraent weraar el grf.. Y St SeRT § 5 dferrg & ot el o
6-7 gul H T YA B &b BRI 19,665 BIIS BUY Bl AN g5 o) ...(TAIM)...
§ free ara 91 &1 g

SHRIMATI VIJILA SATHYANANTH: It is the State and Central share together.

it <1 e RiE: oo ara Al § 624 BRIS BUY R 3M9eT By 9 fqU
Y Bl
MR. CHAIRMAN: No dialogue, please.

#Y e e R § onuel favary e g 6 9 e 1 f$as @ 7, 9Rd
AXBR T8 91 FSTIAT R AP 15T Bl <3N IHD! 8% AT TR Bl 968
Bl 3R § foeqr faamar g 5 smue! aga ores! werar frer

3t gRaer: AR [9aiy Sff, I8 Fard SRR dierg 9GSl B, W) g9 3R
B F W el gl W AFEG BN 7 S Ig e @ g g 6 wa 8 A
G UGl off fF deRTg # Al ¥ e fHAEi 7 M B T R W B g9l
d TBM ATHSAT BT & U BIs AR DRU &7 T SN 3l Bl 39D a1 8 3MR
29 F T o) oy fowl # g ueT ¥ iR 39S fo S ¥ F1 Hew IS 2

it <1en Hied Rig: WR, S8 9% SRgaR] MG RT BT 9aTd 8, 98 oI 39! fHeft
2, B W fireh 8, Afes fafdad w9 @ St ey Raie @R 2, S 8 F3rey
& A B, SHP d8d & NS Herd &1 S d8d 2015 & Aids M MY €, offd
2016 & 3rdps 3ft dd T8 3T B

Misuse of Wi-Fi facility at railway stations
*108. SHRI VIVEK GUPTA: Will the Minister of RAILWAYS be pleased to state:

(a) whether the Ministry has come across any case of misuse of Wi-Fi facility
provided at railway stations, if so, the details of specific cases, State-wise, including

the nature of misuse;

(b) whether the Ministry has set up any filtering mechanism to block the usage of

illegal and obscene websites and also a way to track users, if so, the details thereof;

(c) the details of the number of passengers using internet service and the railway

stations where this service is being provided; and
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(d) the details of funds allocated and spent on the same during the last two

years?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A
Statement is laid on the Table of the House.

Statement

(a) Use of Wi-Fi at stations is regulated by guidelines issued by Department of

Telecom (DoT). No case of violation of these guidelines has been reported.

(b) and (c) RailTel Corporation of India, a PSU under this Ministry which
has been entrusted with the project of Wi-Fi facility at stations, has the necessary
mechanism to block websites in terms of guidelines/directions issued by Department of
Telecom (DoT), from time-to-time. As per available information, number of passengers
using the Wi-Fi services at all stations was approximately 50 lacs in the month of

February, 2017 at 115 stations so far provided with Wi-Fi service.
List of stations having Wi-Fi facility is given in the Annexure (See below).

(d) Execution of Wi-Fi facility at Railway Stations is done by RailTel Corporation

of India without any fund allocation by Government.
Annexure

List of Stations having Wi-Fi facility

Sl. No. Zonal Railway Station State/UT
I. Central Railway Pune Mabharashtra
2. Kalyan Mabharashtra
3. Dadar (C) Maharashtra
4. Lokmanya Tilak (T) Mabharashtra
5. Panvel Maharashtra
6. Byculla Mabharashtra
7. Thane Mabharashtra
8. CST Mumbai Mabharashtra
9. Kurla Mabharashtra
10. Belapur Mabharashtra
I1. Solapur Mabharashtra
12. Vashi Maharashtra
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S1. No. Zonal Railway Station State/UT
13. Nagpur Maharashtra
14. Gulbarga Karnataka
15. East Coast Railway Visakhapatnam Andhra Pradesh
16. Bhubaneswar Odisha
17. Puri Odisha
18. Cuttack Odisha
19. East Central Railway  Patna Jn. Bihar
20. Mughalsarai Jn. Uttar Pradesh
21. Hajipur Jn. Bihar
22. Gaya Bihar
23. Dhanbad Jn. Jharkhand
24. Muzaffarpur Jn. Bihar
25. Darbhanga Jn. Bihar
26.  Eastern Railway Sealdah West Bengal
27. Barddhaman West Bengal
28. Asansol West Bengal
29. Bhagalpur Bihar
30. Howrah West Bengal
31. Konkan Railway Madgaon Goa
32.  North Central Railway Allahabad Uttar Pradesh
33. Jhansi Uttar Pradesh
34. Kanpur Central Uttar Pradesh
35. Gwalior Madhya Pradesh
36. Mathura Jn. Uttar Pradesh
37. Aligarh Uttar Pradesh
38. Agra Cantt Uttar Pradesh
39.  North Eastern Railway Gorakhpur Jn. Uttar Pradesh
40. Lucknow Jn. Uttar Pradesh
41. Ghazipur City Uttar Pradesh
42. Chhapra Jn. Bihar
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Sl. No. Zonal Railway Station State/UT

43.  North-East Frontier Guwahati Assam
Railway

44, New Jalpaiguri West Bengal
45.  Northern Railway Lucknow Uttar Pradesh
46. Hazrat Nizamuddin Delhi
47. Chandigarh Chandigarh
48. Dehradun Uttarakhand
49. Amritsar Punjab
50. Jalandhar City Punjab
51. Varanasi Uttar Pradesh
52. Bareilly Uttar Pradesh
53. Ambala Cantt. Jn. Haryana
54. Ayodhya Uttar Pradesh
55. Moradabad Uttar Pradesh
56. Anand Vihar Terminal Delhi
57. Ghaziabad Uttar Pradesh
58. New Delhi Delhi
59. Ludhiana Punjab
60. Haridwar Uttarakhand
61. North Western Railway Jaipur Rajasthan
62. Jodhpur Rajasthan
63. Ajmer Rajasthan
64. Udaipur City Rajasthan
65. South Central Railway Kacheguda Telangana
66. Vijayawada Andhra Pradesh
67. Tirupati Andhra Pradesh
68. Hyderabad Telangana
69. Secunderabad Jn. Andhra Pradesh
70. Warangal Andhra Pradesh
71. Guntur Jn. Andhra Pradesh
72. Aurangabad Maharashtra
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S1. No. Zonal Railway Station State/UT

73. South East Central Raipur Chbhattisgarh
Railway
74. Durg Chhattisgarh
75. Bilaspur Jn. Chbhattisgarh
76. South Eastern Railway Ranchi Jharkhand
77. Kharagpur West Bengal
78. Tatanagar Jharkhand
79. Southern Railway Ernakulam Jn. Kerala
80. Tiruchirappalli Jn. Tamil Nadu
81. Chennai Central Tamil Nadu
82. Tambaram Tamil Nadu
83. Chennai Egmore Tamil Nadu
84. Madurai Jn. Tamil Nadu
85. Thrisur Kerala
86. Coimbatore Jn. Tamil Nadu
87. Mangalore Central Karnataka
88. Kozhikkode Kerala
89. Tiruvananthapuram Kerala
Central

90. Arakkonam Jn. Tamil Nadu
91. Kollam Jn. Kerala
92. Ooty Tamil Nadu
93. Coonoor Tamil Nadu
94, Mettupalayam Tamil Nadu
95. South Western Railway Hubli Karnataka
96. Bangalore City Karnataka
97. Mysore Karnataka
98. Yesvantpur Karnataka
99. West Central Railway  Bhopal Madhya Pradesh
100. Kota Rajasthan
101. Jabalpur Madhya Pradesh
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S1. No. Zonal Railway Station State/UT
102.  Western Railway Mumbai Central Maharashtra
103. Ujjain Madhya Pradesh
104. Dadar (W) Mabharashtra
105. Bandra Terminus Maharashtra
106. Churchgate Mabharashtra
107. Bandra Mabharashtra
108. Khar Road Mabharashtra
109. Borivili Mabharashtra
110. Andheri Mabharashtra
I11. Indore Madhya Pradesh
112. Surat Gujarat
113. Ahmedabad Gujarat
114. Vadodara Gujarat
115. Rajkot Gujarat

SHRI VIVEK GUPTA: Sir, I would like to know, through you, from the hon.
Minister that if you look at the list of stations mentioned in the reply, the Northern
part, the Central part, the Southern part and even the Western part of the country
have more than 50 stations each providing Wi-Fi facility at stations. But, when it
comes to the Eastern part, there are only 2 or 3 stations. So, I would like know
from the hon. Minister: When does he plan to remove this discrimination and ensure
that stations in the Eastern part of the country also enjoy Wi-Fi facility as other

parts of the country are enjoying?

SHRI SURESH PRABHU: Sir, I had already said about the criteria where
internet shall be provided. We will be covering 400 stations. Of course, eventually
we will be covering a large number of stations. But, in the first batch, with Google,
we are covering about 400 stations. The criteria for that is the category of station.
As you know, the category of a station depends upon the volume in that particular
place. So, “A-1 Category” non-suburban station is a station with an annual passenger
earnings of more than ¥ 60 crores. "A Category" non-suburban station is a station
with an annual passenger earnings between I 8 crores and I 60 crores. So, we will
definitely ensure that stations falling in the Eastern side will also be covered. Sir,

the sun rises in the East. So, we cannot ignore the East.
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SHRI VIVEK GUPTA: Sir, I wanted to know whether the RailTel Corporation is
different from the Government of India. I thought it is a subsidiary of the Railways.
When 1 asked the question about details of funds allocated, it was replied that it is
done by the RailTel Corporation without any fund allocation from the Government.
Sir, by the way, RailTel Corporation is a 100 per cent subsidiary of the Ministry of
Railways. So, figures are not mentioned. Sir, Wi-Fi is given free of cost. I wanted
to know, through you, from the hon. Minister uptill when Wi-Fi will be given free

and from when are you planning to charge.

SHRI SURESH PRABHU: Sir, no money is provided by the Railway Ministry
from its own Budget to this particular project. The RailTel Corporation Ltd., you
are right, is owned by the Government of India through the Railway Board. But, it

is under the administrative control of the Ministry of Railways.

Sir, there were more than 7,000 stations covered through underground optic fiber
cable network years ago. So, this is the backbone required to offer any broadband
services like Wi-Fi. When this was created, obviously, the Railways was interested
to offer better services to the customer. So, we said that we will offer free Wi-Fi
to customers. Therefore, RailTel tied up with others and tried to provide service;
we are not providing any funds. Now, the question is: How long will we provide
free service? It is something as and when we take any decision you will be the

first one to know.

SHRI P. BHATTACHARYA: Sir, the hon. Minister has said that the RailTel
Corporation of India, a PSU under this Ministry, which has been entrusted with the
project of Wi-Fi facility at stations, has the necessary mechanism to block websites
in terms of guidelines/directions issued by the Department of Telecom (DoT), from
time to time. My question is very simple. How can, in a running train, we connect
any other place by mobile phone any other phone? Have any arrangements been

made by the Railways?

SHRI SURESH PRABHU: Sir, this Wi-Fi facility has been offered to stations,
which are in the stationary form. Of course, there is a proposal to do it in the
running trains also. The inter-connectivity issues will definitely come in. But we are
definitely trying to do this. In fact, in some trains a start has already been made.

We will try to offer it in more trains.

st 9RY WER: oM & fa° 19 Portable Wi-Fi equipments available %, T
TIRT R AT Bel W Portable Wi-Fi & through @ S use ®R @ &, 3MH T AT
AERY AN BT GAGT b Y Railway Stations UR, 317 GIRI & A1A-ATA, Id Wi-Fi
service provide X B & <Ifed war feadd 3 &1 € b Yad dgd El@ N UR, 3@
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categorywise - m, H@ IR WX, H@ stations UX provide P P ﬁﬂr, S EB\T'% criteria
ﬁ%gﬂﬁpassengersWW%,WWWWWH%WW@M%?

%ﬁwqﬂ:mmwﬁmﬁﬁ%ﬁ?mﬂﬂgﬁﬁﬂﬁsmtions
TR Y provide B, Wfdhe ST H BT fH gw I8 9 fhar T g, 115 I W
35T I8 GAeT IuAH & 3R SAPBI oM Il ATAT H 3 AEH o &1 @ &l oAfeh
AP AIA-AA, S AR students &, d 8T IMBY YT BN, Rifh J& sHDI Sl
speed &, WWW%@?WWW%%— This is the biggest and the
fastest public Wi-Fi anywhere in the world. Iz ?jﬁ[%ﬂ Tgl W ol iR we STE
R B, <IfhT YoAT T F Bl TS B

SHRI V. VIJAYASAI REDDY: Sir, it is good that the Government of India is

providing Wi-Fi facility at the stations, listed in the answer. There are umpteen cases

that are being reported where the persons, not holding valid tickets, would get into
the railway stations and misuse the Wi-Fi facility being provided by the Government
of India. I would like to know from the hon. Minister whether any mechanism is
being evolved to prevent such a misuse. One such step could be that only after the

PNR number is entered the Wi-Fi facility would be accessible.

SHRI SURESH PRABHU: Of course, all the valid ticket-holders can use this
facility. But, today, this facility is available to everybody. For example, the students
can come and use this facility. Of course, if the hon. Member suggests that we
should not allow that then we may consider it. So far as misuse is concerned, it
is a public service being offered to the people. So, I think, it is a ‘misuse’ in that
sense of the term. But, in order to ensure that nobody can access the sites prohibited

by the DoT, the DoT guidelines are being followed.
*109. [The Questioner was absent.]
Shortage of storage capacity for foodgrains

*109. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that the country faces huge shortage of storage capacity
as the existing godowns and warehouses have failed to keep pace with the rising

production and procurement of foodgrains, if so, the details thereof;

(b) whether several companies from other countries have shown interest and

offered a helping hand in building foodgrains' storage capacity in the country; and

(c) if so, the details thereof and the response of Government in this regard?
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THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (c¢) A Statement is laid on
the Table of the House.

Statement

(a) No, Sir. On the basis of peak stock requirement during procurement season,
the overall storage capacity required in the country is about 600 lakh MT. Against
this, the total capacity available with Food Corporation of India (FCI) and State
Agencies for storage of foodgrains as on 31.01.2017 was 775.74 lakh MT. Thus,

on the overall, there is sufficient capacity for storage of foodgrains in the country.

The peak stock requirement generally happens on Ist June every year. The trend
of peak stock on 1st June and the corresponding storage capacity available during
the last four years is given as below:—

(Fig. in lakh MT)

Date Storage Storage Storage Total Stock
capacity owned capacity hired capacity with  Storage position

by FCI by FCI State agencies capacity
01.06.13 156.33 240.69 354.28 751.30 676.59
01.06.14 156.47 226.58 375.47 758.52 622.31
01.06.15 153.42 215.33 357.68 726.43 568.34
01.06.16 154.15 208.32 449.47 811.94 534.29

(b) and (c¢) No, Sir. The Government has not received any proposal from any

company of foreign countries to build foodgrains storage capacity in the country.

MR. CHAIRMAN: Question No. 109. Questioner not present. Shri Ananda
Bhaskar Rapolu.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, the hon. Minister
is gracious enough to record the facts that the Food Corporation of India is going
away from its regular duty. When the office was demitted by the UPA, the storage
capacity of the Food Corporation of India was 156.47 lakh metric tonnes, whereas
today it has reduced to 154.15 lakh metric tonnes. The role of the Food Corporation
of India in food storage and particularly in the expanding necessities of the cold
chains and the regular food-storage requirements are enlarging. But the Union
Government is not encouraging the Food Corporation of India; rather, it is diverting
its role, or, bifurcating its role into various divisions. I would like to know from
the Union Minister whether there are any designs to dismantle the Food Corportion

of India — in serving the food requirements and providing food storage capacity.
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SHRI C. R. CHAUDHARY: Hon. Chairman, Sir, since it is my maiden reply,
blessings of all the learned hon. Members is solicited. I think the hon. Member
has gone through the table, which is given in the reply. As he mentioned that the
storage capacity is decreasing, THHleTS & FURIET & ey H § e I H Ig
1 AT =Rl § e A a1 e 1 Q|1 Bis SIIET TR § fh Uweiens i)
HH &9 AT Y1 This is not the thing. CAP & 3faR St was 3iR foefer gRam grar
2, SO dR-R, THAInS BT S AT o1, IUBT BY AT S ¥ET &l Instead of

that, we are going for silos. There are two, three systems of storing foodgrains.

First, the FCI is the main agency. The second agency is the Central Warehousing
Corporation (CWC), and the third, which is important, is the Private Entrepreneur
Guarantee Scheme. Now, we are going for another system, which is the latest one.
A high level committee was constituted, and that committee gave the recommendation
that, now, — FCI and the Government — foodgrains should be stored in the silos.
Silos T 100 TG €9 &I Sl IS HY 8, that is also in the pipeline. We are already
working on that line. Silos of about 13.7 lakh tonnes of capacity have already been
ordered for construction. ¥ 3O 315 BT ATRdl é b BN WRPR I & 918 EXS
PR F BURE H IS HH TS S T THARMS BI 19 a1 Reamawdie §; in
the month of June, there is maximum procurement. 39 {HI wheat PT procurement
BT 8, Ay ¥ Irad BT Adbs W W 3T 21 39 PR, even at that time,

we require storage capacity of 600 lakh metric tonnes, whereas we have the storage

capacity of 775.74 lakh metric tonnes. So, capacity-wise, there is no problem. There

is no discrimination. The FCI is the main agency, which is doing all these jobs.

Secondly, as you know, a lot of States are going to be Decentralised Procurement
(DCP) States,. They are storing foodgrains in their own godowns. That is why THHIRTS
B Sl HURTET &, SHBT 80 W T € Yol &l T X81 &1 Sl DCP States &, T4 &4
Reaee Wt B W € IR 73T Vsarsy Wt < 2 € & kindly give priority to the FCI
godowns. So, there is no dearth of godowns, there is no dearth of storage capacity

at all, and THIIRTS & A1 Tl IS 91T 81 & fF we are discouraging the FCI or

the State Governments are discouraging the FCI. That is not the issue. Thank you.

SHRI K. T. S. TULSI: Sir, the hon. Minister suggests that there is no shortage,
because the storage capacity has gone up. But the fact remains that lakhs of tonnes
of foodgrains of wheat, rice and paddy are wasted because of inadequate storage
capacity or the poor quality of storage. In the Global Hunger Index, India is at
55th position. We are below Nepal, Uganda, Angola, and, yet we say that we have

adequate storage capacity. How does the hon. Minister resolve this reality?

£ {M. IR, =eRl: SiRT TARAT W), § S H1EgH | A GE Sff bl
ERIRIRS) é‘ f®, actually, in the FCI or the Central Warehousing Corporation, there is
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no dearth of storage capacity. First, pilferage; second, damage; and, third, transportation
and transit # losses BId Y84 &l 3MU S 6 AT ARI=IaT I8 Aradr ¢ 6 &4
SRT 8 WIA 600 lakh tonne, not more than that, & 3TRIUN ¥R &R @l Out of
that, in the last year, only 3,000 metric tonne T loss 3Tl That is negligible. 3T
W R $Y GENE WA § a1 394 Al TSI loss BT Bl a9 F WIEH A ST 9T
transit BIdT %, I9H loss ST} BIAT 2l W, damage PT DN biotic PN 0} %,
abiotic BRI ¥ Bl Eh_§ IR natural causes heavy rainfalls gl ENl PR A %ﬁET K3l
loss BIAT Bl 1 agree with the hon. Member, Afh I8 RS HURIET & HROT a8l
gl Storage is sufficient. But losses P BRI M | Transit F losses ft &1 B
P G fungus TIRE o SN g1 IRT IR &% & 91 in spite of taking all the

precautions, even then, some losses are there. gd meagre losses gl

3t J¥g RiE TrR: J9efy S, § SR Uew & ga<ser e 9 o g, S
G IR 9 g S SR H Yo H UUH WM @l 81 A HA S 7 HEl B
Qe 1 Sl YRVl 8, 98 AhIIVe 81 § 9 &3 d 37 g Al 9gd Ul S8 @rerd
P RS fHar 731 8, S Gol 7 B, HId SUS HUR RS @M1 gan & R qrie
H g8 W_1@ A BIA1 81 Heled, § 3ud HIEgH A A Al Sff | g drEdl §
o A1 gfrera @rens & HSRU B Sl &Rl 8, SHB! AT PRI $ (oY, ARPR |
IGDH! R B & U SIS ey @1 ® 5 d9 aa 4 girerd S g9RT @ g,
IP] RS 8l T, IqP [ Bl SRIC @1 & & (9 99 qd by IF AT 59
WUSRYT &1 &HAT Bl UGl B Fehil?

st A, IR, =eR): RAT AIRAT R, H AT AT TR B AT BRIAT
=g 5 smua! foiar el 21 3mST § 3udl HE Bl § [P AR gge WIT IAeR]
Bl B% IR MRRAC & TEH W S ...(qad™)...

st wmafe: g7 <l

#t <. R, et FII G BT B BRI S THY 7, IE Uh SHRY IR
gl AR Aew [Aepa el b W@ © 6 uscl BuRidl Surer off, I9H SreT v
ST o1, €R-4R 3@l A A1 O WET &, S bar SR A arelr ©1 Instead of
that, we have brought the scheme of silos. That is 100 lakh tonne S 3RSl B
I TPR W SEl-98f W UH] s RIed 7, Usde SR TRel, frad 151
ARG T BT Ol SRIAC @I AT, S99 A we have already achieved 136 lakh tonne
under the PEGY Schemes. ¥ 30 315t &Y & g, ®el gl ?lex H H 7 dr ey
&Y a1, We will find out the solution. ...(Interruptions)...

Mt PRWe R TR: W, W I BT Sa@ TEl AR H quT 6@ WA HSR
Pl AT ...(FALI). ..

MR. CHAIRMAN: One minute. The hon. Minister.
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it Y gRra: gy Sff, S MRIRSC &1 FaTd ®, T ol Asae gidl
2 iR UISaRM 98d ds! W1 # 8IdT § 3R WRIRHC B &l WFIIRHS el Th.4l.
IS, el BYdl ©, Th.AL3Ms. d hdd 10 RIS PRl & 3R 90 TS 5T INhN
BT Bl 0T ARAN Sl WRIRAS BT &, 89 S9! 91 <d &1 o T 6 =i+
FEl f6 31 e & WH T, TP oA we ¢ iR g W 97 7, o 8 o
TRITT T 3R g AR Al TR &1 89 DI U7 S5 H Pls BIATE! Tal B
g1 3ue S el fb 918Y M Y@l BT 8, 98 ME-hawH § f6 9y S 9eE
G YEdl 8, 98 UK. 1.3, &1 Bl 918} § Sl 9 I8l ® 98 {5 &1 g1 <19
TP ...(FAF)... U6 e, ggd gAYl o9 96 AR I H fHEe 4 M @il
PP T IRBR... 8 97 GRAR Bl 991 Id 81 o fh 39R wee fAfer 3
Pl fF BAR U 750 oG S B HURIS! Sudte g, Rd Fad e @rge R 600
G € g, A1 BAR I8 SAd! Dls HHI 8] 21 Afh Sl f6a 7, 98 wa # v@ar
T T 9T AR IR WG B, BIR I T8l ol 8, A 98 SARI SIareas! Tai
T, 98 ¥ WRBR I SqEee! B

oft fpvTHa FT=<T: 317 e NN Uh. .3, & 37e} Rl e} Bed 87 ....(Fau™)...
sft qumfy: 9o el

st IEfAeT 9rIEE: 89 100 TR T, 110 UfRIed WRie d IR 81 S g9
MSP o] fam & @1 &9 ®el T P 89 Uah-Ua I WIS, offdhd ...(aaaem). ..

st fhvHa F=<T: 3MUP U RS bl Jawey] Hal 872

St YW 9raE: RS 89R U 8, 775 g 1 &l 8, — Uld Wse W)
Had 600 TG 9 &, d BIR UTF dl 150 1 BT ST R gl

MR. CHAIRMAN: Thank you. Question No. 110. Questioner not present; let

the question be answered.

*110. [The Questioner was absent.|
Mobile telephone connections in the country

*110. SHRIMATI AMBIKA SONI: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the number of mobile telephone connections in the country during the last

three years and in the current year;

(b) the steps taken to improve mobile communication penetration in rural, hilly

and backward areas; and

(c) whether there is any plan to make mobile phones affordable in rural areas

by bringing down the cost and tariff, if so, the details thereof?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) A Statement is laid on the Table of the House.

Statement

(a) The number of mobile telephone connections in the country during the last

three years and current year are as under

(In Million)

As on 31.03.2014 As on 31.03.2015 As on 31.03.2016 As on 31.12.2016
904.52 969.54 1034.11 1127.81

(b) Scheme to provide mobile connectivity in Left Wing Extremist (LWE) area
is under implementation through BSNL. So far a total of 2186 mobile towers out of
2199 locations, as identified by MHA and approved by cabinet, have started radiating
in ten LWE states.

Other approved schemes to provide mobile connectivity are as under:—
e In NER 6673 mobile towers are proposed to be setup.
e In Andaman and Nicobar and Lakshadweep Island 182 towers are to be setup.

e In remaining rural area, hilly and backward area, identification of uncovered

villages have been taken up through respective states.

(¢) As per the present tariff framework in the country, the tariff for mobile
telephone services is under forbearance except national roaming services. The Telecom
Service Providers (TSPs) have the flexibility to offer different tariff plans and schemes
for mobile services with multiple combination of fixed charges, period of validity
and usage charges. Different tariff combinations are being offered by TSPs taking
into account several factors including input costs, level of competition and other

commercial consideration.

St fera S1gR: g=yare |9y weied, § A |43 St 9 der aEdl §
fp =819 Pel & fb 89 A 9 31.12.2016 & 1,127.81 HIETSS <ldX oW U| U3 | Y
hily areas & Hd€ H specially T AT 8, oifdpd feAmael uawr # a1 W U gRaTst
g, S8l W <lad 81 g1 3R g8l W I division T circle & N ¥ BT SITAT & o
J ded © & IR I 497 = 8, 89 <fad T8 o Adhdl H U URITS & IR H
AT bl §, WRDHR gHTe fEdio H§ <8xl w9-fEdio § v uRarst €, Sief W)
T 1 AN Bl HiaTser laar T8 Fell 81 W), gAR UfSd @R Sff 99 WER A3
d, I GHY 9 FdY H I8 [ IR B o) 3R =N Bl o7 & fF T ¥ QW
# 37 weged 8 Y 21 R oft $v gRatst €, R e & g Divisional Circle
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& U U1 TET B R AR RAES UG H hed o @l T B, O 98f W)
CIqY o7 Wb AR AN Bl Agforgd e A, I8 § A=y H=1 off | ST sl g2

sft ST Rieet: 9wl weley, 99 GeRaT 9 S ST 918l §, S9d |6y H
H ®e1 9edl § {6 98 99 § f ¥ 39 H mobile connectivity 1 &1 HRA ABR
9 39 94y H $B WMANSBAN T Bl g 3R IT6T W W 917 7, REH Left-Wing
Extremism Affected Areas b %ﬂ;’ AT %, SESEal %‘ﬁ implement dY foram %I Hilly area,
RT3t Te9 Wi 3aT B, SHal 9l 899 WF 91T 81 91 WhR North-Eastern
States & — U priority & BT & T 2018 TP T4 A ARG BMH 8 P B ol
2011 & JFA b MR TR AT TP 55,000 villages &, T8I IR mobile connectivity &l
g1 USOF ¥ il levy WRT WRGR ofcll €, SOH &9 W 9471 %2 & & <91 & T 99
M IE U 8, SAR! M a1l f&A1 H mobile connectivity & SITST SITY| $¥fTT 31T
IRIEEG ?%, hilly area FARY WIfAedT § 7 3R S &= § mobile connectivity tlglﬁ,
39 TR WHR B R B Bl

sl fra S1gR: PR § snusl fogedr O a1 T MY STaTg <?
Y werer RieeT: St o forgas &3, S St e Wt |wd BT, § S ST el

PROF. M.V. RAJEEV GOWDA: Sir, the Minister just mentioned the Universal

Service Obligation Fund. This is the Fund that is available to provide connectivity

to remote areas and unreserved areas. That Fund is massively under-utilized. How
much percentage of that Fund has been utilized and why is it not being harnessed

for providing services to these remote areas in a way that is necessary?

3t 7T RIeeT: W), AT 9w 1 984 SFA e geT 81 9IRd & Consolidated
Fund H PTH! T TSI B3N &, olfhl SI9-O1 ATl @9 dxal 7, 99 fedd 4 o
AT IFD! GRIRT ReflsT BRar g1 ¥l T 1 @d bl RART o, a8 sl are]
eI ol 31T IFH PIBI 3S! T g3 &1 S HT Fardn {6 S 55,000 A AY E
M7 E, R Wed & d% A e iR 91t Al & g9R I8 9 9 747 § &R
B I R AT B f o Wt i1 9 €, puAn 9 gH SAD! gl wol, d1fd 84
3 aTel I # S fIfead w0 & of 9|

SHRIMATI RENUKA CHOWDHURY: Sir, the hilly regions and remote areas in

Maoism-affected districts are traditionally occupied by Maoists. My district, Khammam,

is one such region. Now, we are always subjected to attacks where entire telephone
towers have vanished in three days, after it took me almost a year to get them
established there. Do you consider prioritizing these communication towers in the
Maoism-affected areas and districts to ensure that they have continued communication,

for the safety, welfare and development of those areas?

sft 79 Rieen: 9uafa #eiey, I8 WEl § f T8 Aeise A §, 98 9Rd
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WHR B WAfear 21 78 #397erd 7 (g w9 9 & 3o f1de Ry o, Fad 15-16
R B BredR Ird! Tt T8 W Sl AR o, 98f W) a9y o fau v § 8k
9 radiate B} I Bl PR dIs A9 &5 &, O AT AT & § 3 Ho T fh
I 39F IR ¥ 4 foRed w9 # T <, A1 § FfTgd $9 A oM aTer I H IR
HEI fh 36! THRT BT A FHEE 8 S

S Yol =ied): @3 o, Ry 98§ f6 o9 <R RME B S 7,
D! ARISCH SWS <d 7, d SERT 98] IR AR o & 9R H $Hal Sl &
TR Haerd BN g1 9% ¥ ol §91 JHAM 8 ST B

Nt 79 Rieen: 9uufa wgiey, #9 79T e I I8! o fhar ® fh e
Ul Blg =TI 3MUP &5 H gs ©, dl Udl IFd! Gal &, § I W GRATS Bl

SRRt Xt Aedt: g=gaTs|

Quality of food service in Ahmedabad-Delhi

Swarna Jayanti Rajdhani express train

*111. SHRI SHANKARBHAI N. VEGAD: Will the Minister of RAILWAYS

be pleased to state:

(a) whether Railways have received complaints regarding bad quality food service
by private catering agency in Ahmedabad-Delhi Swarna Jayanti Rajdhani Express

train, if so, the details thereof;
(b) the action taken by Railways against the food contractor;
(c) whether it is a fact that the food contractor on this route is blacklisted; and

(d) if so, the authority which has taken the decision to give a further contract

to him?

THE MINISTER OF RAILWAYS (SHRI SURESH PRABHU): (a) to (d) A

Statement is laid on the Table of the House.
Statement

(a) and (b) Yes, Sir. 133 catering complaints have been reported on Train No.
12957-12958 (Ahmedabad-New Delhi Swarna Jayanti Rajdhani Express) during the
period May, 2016 to February, 2017. A total fine of ¥ 9,55,000/- has been imposed
and X 8,30,000/- has already been recovered by the Railway during this period, against
104 complaints. Notice of termination has been served to the catering contractor
of Train No. 12957-12958 in terms of the contract signed by him with Western

Railway. Improvement of catering services is an on-going process. In its endeavour
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to provide quality and hygienic food to the passengers, Railways have developed and
operationalized an institutionalized mechanism for monitoring of quality and hygiene
of catering services through regular inspections at various levels to address catering
complaints. Further, a new Catering Policy 2017 has been announced and issued
on February 27, 2017, wherein unbundling of catering services by Indian Railway
Catering and Tourism Corporation (IRCTC), has been envisaged on a large scale by
encouraging the entry of professional private catering companies, so as to improve

the travelling experience for the common railway passenger too.
(c) No, Sir.
(d) Do not arise.

st IHRUTS TH. IPTS: U HEIG, H TP HH F HEHAT HA S A IS
BT ARl § b GROR B S WH-uH AT 2017 H 9IRGB g ' SR it o
qeforad fid 81 8, 99 TIRT & SR o arel a1 # 3o @1 R g8/ sl
thaferdl i Aaal 82 PR e ot 8, a &fl Biaferdt e 9ot 8, a8 §
3fTach HETH | A HAT S A gel ArEd g2

S P GY: AR, AT P S WE-UN FAT b IR H AT 2, I AHA-GA
IRaTT ®=A & folU 27 WRaEs), 2017 &I 80 @R 9 UHh A9 I SRl & gl S9H
BIB! AM-Fol YREc BT U &1 $89 U a1 I8 & b W1 g9 arer 3R @
T faaRor, ST SgaRT3IT BT G ATHT H B AN A -3l B [T &1 W1 I+
& forg 991 forem ot Sgh &R gt fhTgse fFae SRt & fFRE #
B BN IHBT A9 IE B [ S @H B F@rferct, STl R @El 99a1 8, I8
R 2 gl 8 B8N, @ fR AN Bl S @ AT Sar g, S9H Al o) ERIE!
BN STy S¥ Ha¥ UBel 3PA-gol URaT BIF1 S’ ol

A 91 Y8 © P S @ Al Bl <1, 396 fo siRuefad! g% B wad
3 UIheAe Toidl BT 31t S8% a1 J&T Bl 9 99 I invite fham SImgem iR T &
QM BT distribute BT BT BH PN T8 I 89 @AMl 7 Yo B AT 2l 91T 2,
Sl static unit &, S IR H BART A4 Al TSN AR G 81 b ITH &0
Afgemett & forv Ue-fEE e @ g1 wigl 9 e fJy Sdd, g8t W emRfda
el § gfiearet & fou ta-fags wred 99 Roid v &1 e &3 foram gl
gifelamie 7 onft 9% WSl & IR H.. of g9 I8 ugel e o & =

st wwmafa: S 7l

ﬁwgﬂzwu"iﬁﬁ,%‘T?ﬂﬁﬁﬂ%’ﬂﬁm%ﬁ?@swtic stall &, 98 UBd
ATSHATT AT ST o1, 31 98 9id Tl 9 AT 99T & forg 981 faar S, iR
I FIferel Tl § AT SUH DIy TSgS 8l &l 8, dl P HU BRA &9 TR o
G| T B, B ST AT H $-HeRA DY AW B T ST AR S @ AR,
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AMUBH! THE BT WMI, ATH! A & HUR X1 S@T 8, SAP U Food Accredited
Bill &, Wfep S qRTT NIfT off, S9 d8d gAR U 9ga AR Rrarad arrs i1 et
g a3 @ &1 W fear ST 7, S9d R ¥ Rreridi & v g9 glearsa
establish @1, ST ¥l =18, 99 W) Rrergd &) dodr g1 3k ff Rrerd 8, s96 fou
fCaex dsa W fEwr 7, Afes S &M Sia ¥ &1 &R & 8, S9! Rerd o
Mgt SHF fog & SuH T aRE 9 uRad w1 @1 e forn g1 g9 98 FEn
H i 81 el § b SHel Q1 AR H BRIRG DR Bl YA Al gs § SR ol
PRI FeReT B, 99 W &9 YR 4l o 2 B

R, AFG GE | Ul Sl q9vad Jel o1, 98 Uh WRifhd ¢F & an H
BT AT J3I 3MYPI I Y G 81 RBT 2 [ I8 N ¢ 8, f9H 39 aRE Bl
Jfagr dARM @1 &1 S I oY, OId I H 9gd Rierad offl o/ s8] A aves Yod
S FRAT T, Yd IS & I Ripraad Al off, 396 aR H g1 ga1 T8l o1, e
S A FER T U gBl Al HY S99 oWl R I8 [depd @El © fb 39 9ga
AR R og off iRk #§ SIf@ &1 snee f&an ¥R, 431 I8 ®ed gy geil & b
SiI 3RSl Bled ©, Rad gee uigde fafice &9t &M &l oY, IHST &l ga
hieae <fime BT &1 Afed fTar 31 SAd Raamd 89 ot TR ot o iR S9
A AN @idfoe Hl &) <91, wifd $9@1 g4 Y udr Tai

o} SHIUE TH. ATS: YT i, §H MUd qiegq F =10 G301 Sft A g ST
el § b areY Sfear A Sl ¢+ Sl &, T 20 o S B, 9 ¢ JAsHaEE
IS H AMHR 20 B TP AT 24 €S dH YS! & 8l B9 Al Bl ARTE IPh g1l
Y 3R UREER, RS, WA, J[Shic qH IRl IY, 9 YoAd B W JATH
BN 3R W19 AT & o1 aret A1l 1 ot gfaen et wn wiasy & fog v
PIg R WRAR & AR 82

Y RI TY: W, Ig T TR FAY J Gfa T8, R N 98 e gema
2, 39flY B9 39 S & IR § Sex Al

sfhrell PEde wRdAlH: Ul #ElGT, § 3MYe ARgH | "EAR T3 o 9 I8
PEAT d1edl g b ST Ty @l 91d 81 Rel 8 IR WHUH $I 91 81 8 gl
SR fEgETe IS TaRan & AT TR RTel RIS Uaaud €, 39 99 el |
Ugel AC First Class & ol Sl 9IS IM 9, $B &9 Ugdl d 99 geT fAy Y &1 319
$ad UP Bl WIs TN T AR IT & 9l AT BT AT G2 AT HRIAT Sl 281 519
8 UR @M1 §9 SIdl §, A1 T 981§ @1 o 2 iR muei-3rd=t iRt # gy
AR BT WHT Ad B Bl AC First Class @1 I8 R ® & vy & 9w § o
SHTE Bl €, 981 & Al Bl WHT 9T SIdr Bl

98 de =edl g 6 R ¢ § @m Wi 91 7, $9 g H S i a A
SITaT 8, S99 "YRY YR IR W YRd" $I 91 del Sl g o9 39 dvg 3
WHT WRIGT S77GT 7, 9 @ d 9 SRIRIT Bt 8, offh 9 sRa+ dal 8ld 82 3R
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TR 9191 IR9F H R S0, O 981 99 B9 SRIAT BRA & folv © <d ©) B9 dF
& SR W T8l B, offhd 99 AN T 1 3MYHT S o URd 3R TR
RA HT AT 8, T 98 S99 AIHR 8NN, § I8 S0 dredl g2

oY PR 9Y: W, A G 7 S WS 9F & IR § 9 FE g, @ H°
9 gR H SM®RI ddR 8 AT Tl Fehall g, clfbd § 3MIH &I a1 e I8l oAl
B S qRTT =raen R AT F d'd 9o @1 Al IqD! ddR Sl Rierd 3 @
off, M9 1 a9 P8 B! &, 98 A R JARAT b Ied 81 Il I8! 5 ST R A
# gRacHd o & fore &9 @R 3 T far € {6 St @1 99 @) asen §, 98 del
R T8 8t 3R Teh Abrgos dldd IR G 917 ST s g8f IR X2t 3R
GHET 99 & 91 I9PBT HbATsos [Iavul BRI IR IRCTC SUH o RFeR 9915 TS
g, dIf Sad! et T 8l $is Aol dicde’ S9H & 8] B YTg, oife
WM 999 & 91§ 9P distribution BT ST BT & AT QGHET g9 & 915 A5 A AN
TPb YgATT B S BM &, SAD! B & (oY ST AT YoiRiISl &, S hospitality
BT B BT §, SAD! QAT S A0 ST ST I8 vy & R | geT T,
H I9P! Sw] <@ H AE gEdl g P L (@aum).. § SEel o] a@ml § ARl
I 6 gAR Aige 918, 989 I1 Bls A 3eHl 9 X8 &I W1 WY, § $HH!
SR QG .. (FALH). ..

sfiwrelt BEde WRAN: U FEISY .. (). ..

3t | 9% 3, MUdT Fare @A B T B

BT, GIIRIY Sifedr: AT Uiy Sff, @ 3R U @R S TR Bl 3
HERET, A EHARI GER SN delll § Sl g 6 $9 ored! YBad R $ (oY
S Ty facell, grs IO UeRIEE H Sl T QAT ST 8, 984 delld ¥ 3R
ggd deaR] @M &1 SI1an &, foeg fIae) erareal gausy @ert &, R J9 AT ImR
T 2, 987 WM #) IET BT Hed HRA & BIS SUT T8 &1 Sl MeH 37 ¢Ar H
THR HRAT © 3R Vol o1g HY oI B Sl §, I SAB! <A1 § WHET, @HET 81 godT
21 QloTy T ST BIFT @1ey, FAH 9l @l ISIRT 81 WY 3R 98 WIFT |ATh-gRT
W 8N S Sarer feRs 8l Ve st T8 B, faeg St oft frel, @' sreet el

ot wurafa: MUeT Fara w7 B2

1. AIARTIY JfAT: #)T HaTel I8 & b 31281 WMl <7 & fov w7 Surg &
3R WM-UM P WATG Yod I WX 8, dlfs Al bl T @ el s96 fog
LPG & TR 9IRE, Sl 9R ANIEl, YddM Ya¥9sd ¥ §¢ $x QU 77 8, @I 36T
IR T B DI GG B R AT L B2

S G 9Y: IR, I8 9 [epa Al & [ ANl $I sresr Qe Hemr @l
A BT G T W e anfey, drfe passenger Wl eTOH fGHTT & MH T 8 IR
el IRE W W W A, VT PR & oY g4 [ IRE A Y™ 1 A PEl
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g 5 sad fov S99 fhee 9910 e §9 o199 Yd 9l Bl 3¢ oIy omeer o T
e g1 enft g9 o=l WY oM 3T H dE fuT ok dar & 91d &l 99 qrge,
fpT BRI I8 BN ¥ % F9 9 &9 S a1 &1 8¢ & 3R 99 fhas § @1 firell
S oA T B, AT @A g8f 9 {Uh-a10 dRb SRege dRG ANl Bl e

R, 3 A gdTs STETl H Sl Wl Heldl 8, 98 98d Ugd YH Sl § 3i”
ITH g8 ART FHA A ST Bl 8H o H AN Bl 9gd 1 Aol AR I WA
e S &, 396 fog S T8 AT 995 7, S9H 99 fEaa @t o gien 2
JHART Sfl, § s JFART A SALN I IE Dbl dredl g [b 89 ANl 1 b T
T fpar & 6 ol &1 vafe @M fiell ot afe SrR™ 39 Sft 3 6 9<%
AR BT W1 B A1fey, 9RI dfgd Bl Al JQe & GFET A1 gy, ar gae
P Y U AT yAT B O oA Bl §, SO qg v § b anl @y dan
s @ fiell $9 goic wiia § 9@ YO & IR F FHET AT| 37T G T8 B
7 gl & 5 & $-3fSTT & q8d Bidu H, 981 & P dob wed gu, R 9ga
AR TRIY AfeArd €, 9 I GFET 997 I8 €, & I8 @ 98 | oADR Al Bl § I8
21 39 W AR #1371 3181 ufowre ® f& &9 9ed € f% 98 gfewr daa 3o &
781, 9fcs 9ga AfSd A= H AN B frell 89 81 dred 6 aeRaT @ # R
TR & W e § off aReRa g, afed § W vk @1 sa warer w78
BT §, A & ATEd © 5 39 Ufee 1 g R 9w # W ¥ g fafdean g,
feT 89 918 § fb w9 99 fafgydr o1 sut Bl afdw § off Redawm &
3R QN &1 3zt @ el

SHRI RIPUN BORA: Mr. Chairman, Sir, I have a specific question. The hon.

Railway Minister just now praised the food quality at so many destinations. But,

Sir, I wish to say something as far as Assam is concerned. Sir, I am a regular
traveller in the Guwahati-bound Rajdhani Express. The food quality is very poor,
bad and unhygienic. I fully agree with my colleagues that the food is stored just
in front of the toilets.

My question to the hon. Minister is whether the Minister will make some provision
either to launch a helpline or to form a special squad so that whenever we have a
complaint and we raise the issue either on the helpline or with the special squad,

immediate action can be taken.

SHRI SURESH PRABHU: Sir, I have already answered this point. We have
already created a helpline. In addition to that, those who wish to communicate with
us through social media, they can do that. But the issue you raised is essentially
the reason, rationale and justification for changing the policy was exactly the same.
Today, the type of food that is served through the private contractors is not up to
the expectations of the people. Therefore, we are changing it completely. I fully

appreciate it. There was need for changing the policy. This was also announced in my
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previous Budget speech. We consulted a large number of people. You know, it is not
very easy in the Government to change something. It has got so many stakeholders
and so many people having interests in this. So, we have actually addressed this,

and, we have changed the policy.
Implementation of food security schemes

*112. SHRI KIRANMAY NANDA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that 15 per cent Indians do not get full meal daily;

(b) whether it is also a fact that the food security efforts made by Government

have not achieved the desired results; and

(c) if so, the details of action taken by Government to review the implementation

of food security schemes?

THE MINISTER OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI RAMVILAS PASWAN): (a) to (c¢) A statement is laid on
the Table of the House.

Statement

(a) to (c) No, Sir. In order to provide food security to the people, the Government
is implementing the National Food Security Act, 2013 (NFSA), which provides for
coverage of 75% of the rural and 50% of the urban population, for receiving highly
subsidized foodgrains. The Act is now being implemented in all the States/Union
Territories (UTs), covering about 80 crore beneficiaries. Implementation of the Act

is reviewed regularly with States/UTs.

SHRI KIRANMAY NANDA: Sir, as my first supplementary question to the hon.
Minister, I would like to know as to how much foodgrain has been allocated and

disbursed to various States against their respective demands.

SHRI C. R. CHAUDHARY: Mr. Chairman, Sir, in fact, the question is related
to T EAR <21 4 a1 @ @ 4§ difed & a1 S9! 31 <89 &1 @l T8l i
&1 Bl 3 ol UBT © & e W &1 fhaen HsIm 9o S @7 T, Mud Iqh
fou wede &) e g1 foe < <1 SITgElt| S I8 orSt @R 8l AT fb NFSA ]
B & 915 Big W YT TS B, HRA B two-thirds population is covered under this

NFSA. Sir, 75 per cent in rural areas, and, fifty per cent in urban areas are all

getting highly subsidized meal.
sft fhemvg v H9 STUGT I8 MR ST Bl ... (FIHM)...
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it |uTafr: g AU (@@, . 39 IADT a1 Al G AT .. (). ..

SHRI C.R. CHAUDHARY: I am coming to that also. Highly-subsidized food is
being given, 3R I IV & 3G W, IRTT URAT § AT HI &1 <1 @1 gl U
BIE W Tl 8, TP NFSA @R 8N 9 Ugal a1 g il a1 o1, 394 del
Tl TS Bl Al wod Bl R $edE ugel e a1 o1, ddNed I9d STE]
Fedd f&ar S 3@ B AR Mue e H B ufcPoer a1d B fF T FH Feud
firem & a1 fodl UdR & Uiee™ & I you can tell us.

it e A=aT: AU SfY, H9 S e qeT o1, ST SRR A8l A Bl H
I8 quT AT {6 e 3 fda feats ot ik s fhaar 4 212 § ™y s gfégpar
T P IR ¥ Yodl g b IR U Bl ...(FagH)... fhasl feqts oft? ...cagm)...

MR. CHAIRMAN: The hon. Minister will answer it.

sft I A {uala wEIGY, OO 9 el & 3fids §, edl
e H OF, TR, Ui e AN MY Pe, 91 § We s 9e PR Al <dl g b
Pl fhay afd 399 das €, 399 I8 ¥ fhdw €, v¥d tRAT § fhdw €, =¥
Pl fodT Bl

S ST g=9E: 3T SR U< BT g7 ST, IIdbT g IR I ST

it Yo argarE: sife @3 Sff 1 el b oy R e @1 gu, @ § T
g 9eT P e W H Y8 BRI G <l g, O 8% e Bl {1 BT R [Javom
& gar 2l

St P9 F=<T: MY Udh & e & IR ¥ 9a] <Y fd SR U9 @t fedrs
fopat ot 3R s fohaem AwIT?

it I TaTE: | S, § @l SR ST &I 941 ST gl SR ISy
H, Sl GIUBUEY A g3 2, 98 16 SIa™] DI AN g3 & AR Sl UIgele™ b1 HE9q
2, 98 1995 & YR W forar 1 gl ¥Ral URT H TRACH 3h Havsl 79 URAC
g, I URAT H 64 TRYC Bl TRIRY 3% T 3ie} TAUHUNT Ol eled g, I8
IO GRAT H 12.34 BRIS & 3R ) TRAT H 2.86 HRIS &1 I a¥Id I 3R MY
SIS P e H YV, Al JACT BT I 40 & AR TR YRAT ¥ FaR AT 9=
BT S 21 3H TIb BT YR BT YR [GaR0r g9 81 S {5 ¥ B1 A 7, Jug
AXPBR B IWH 98d ol a7 5l

MR. CHAIRMAN: Thank you.

it I 9RE: W), Ue el g9 Sl 98 <d §, 98 uia Jafed & B9 |
T 21 Ugel o9 e ok vdivd o, a1 §ifiue § ve aRaR &1 35 fdhal I M
f&ar 7 ol 3@ gRaR & MR W T8 I, afew Ui afed & MR W Bl 3| &
Teq ufa &fed gi= fhell I8 M fen <Tram €1 889 a9 9= &7 91T, 3R
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S9H it @fa & f&ame 9 i 9 on eR IR, 1 ST S g8l | HST S
g, Afe orfl ot o1 B 5 SR wew # 50 g U AN B, et g T8 Al
TS Bl 3 BRI I8 BT RIa1 BHT AT, S99 HF gl f[8R § ff o9 31 F N
STeal BH a9l <1, S SR AN BT EH WST S| 3TN YR < H 81 BRIS ANl
®I e e =@1fzy, R 79 #RIs @l &l 3ifeivs! 2/-39Y fhall g 3iR 3/-3Ug
el amaet el Y81 21 S9S Sfal 9gd Ul I WBR VAl E, Sl U W% d
W << €1 B afk 20/- BUU frel # A wliEd €, 91 SEH MR GXGR S0 TRE
A 18/- BUY frell & fRarg & <<t €1 it oRE Afs & arad 30/- $UY AT 31/- HUY
fpell & R & Whied 8, d S9H 28/- ¥YU YRd IRGR <<l gl 9T IRBR ST
U ARG A S 4TS, d Al S ©, O dAHAIg H GBI Bl I ABR Wl H
oAl § 3R 9gd A I WK 8, Sl 1/- AU DI ARG Il §1 STl Ib IS
31 g, 98 ufq @fed & R & uig fear am 2l

SHRI TAPAN KUMAR SEN: Sir, since time is running out, my specific question

is this. Out of the coverage-- you have told 75 per cent and 50 per cent-- what is

the actual coverage and what is the exclusion? Owing to your insistence for linkage
of Aadhaar and secondly, even those who have Aadhaar, their biometric is not
matching, because of that, what is the percentage of exclusion from entitlement under
the Food Security Act? Sir 75 per cent and 50 per cent is guaranteed by the Act.
What is the exclusion or deprivation on their Constitutional right under this Act? To
my information, it is more than 30 per cent throughout the country because of your
insistence for Aadhaar, because a substantial population of those who are entitled for
getting this has not Aadhaar linkage, and secondly, those who are having Aadhaar,
their biometric is not matching. All this taken together, what is the percentage of

exclusion? To my information, it is 30 per cent. Is it more or less?

# I araE: gHaid S, § 4R e Bl g Gg fd aRaR
P Ig Uiyl & 6 9 BT MUR Hrs A SISl WY, oAfhd YR Bl 7 B &
HROT fHi) B 3T &l et X871 § A1 T2 e, S9! 8 Bdl Jee B Bl
A MUB] garaT fb 81 wRIg AN & forw wraem= B s 9 79 d_rs ol &1 I8
it I et @1 71 91t AN Bl g7 el e 7, 96 fou dg WeRr iR
Bl B, dicd IFD oY ST ARBR B g Y AN BT A4 WO d1iey| 8AR I8
81 HRIS BT UG 2

#t 9O FAR F: W, §F TP RIRIER & $8 7 ©

MR. CHAIRMAN: Question Hour is over. ...(Interruptions)... Mr. Tapan Kumar

Sen, Question Hour is over. The House is adjourned till 2.30 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Access to cheaper generic medicines

*113. SHRI TAPAN KUMAR SEN: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the efforts made by Government to improve people's access to medicines at

cheaper rates through the Generic Medicine Campaign;

(b) whether only PSUs like IDPL, RDPL, HAL, BCPL, KPCL are the participating
organisations to fulfil the key objectives of the Government to ensure availability of

quality medicines at affordable prices to all;

(c) the details of such private sector pharmaceutical companies manufacturing

generic medicines; and

(d) how the supply of quality medicines at affordable prices to all through
Government sponsored Jan Aushadhi Kendras will be continued in view of privatization

or closing down of PSUs?

THE MINISTER OF CHEMICALS AND FERTILIZERS (SHRI ANANTH
KUMAR): (a) In order to promote generic medicines, a countrywide campaign for
ensuring availability of quality generic medicines at affordable prices to all, in the
name of “Pradhan Mantri Bhartiya Janaushadhi Pariyojana” (PMBJP) has been started.
As on date, there are 861 Pradhan Mantri Bhartiya Janaushadhi Kendras (PMBJK)
functioning over 28 States/UTs in the country which are offering more than 600

drugs and 126 surgicals and consumables for sale.

(b) No, Sir. Apart from procurement of medicines from Pharma PSUs like IDPL,
KAPL and HAL, Bureau of Pharma Public Sector Undertakings of India (BPPI) is
supplementing supply by direct purchase of medicines from private sector companies

through open tendering process so as ensure availability of adequate medicines.

(c) A List of 99 private manufacturing companies having WHO and GMP
certificate which have been empanelled through tendering process for making supply
of quality generic medicines specially manufactured and packed for Pradhan Mantri

Bhartiya Janaushadhi Pariyojanais given in the Statement (See below).

(d) As mentioned in reply to part (c) above, the supply of quality medicines is
already being supplemented by supplies from the aforesaid 99 private manufacturing
companies empanelled through tendering process. Hence, no problem in supply of

medicines is foreseen on account of privatization or closing down of PSUs.
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Statement

A. List of Private Manufacturing Companies supplying medicines to PMBJP

SI. No. Company Name Postal Address of the Company
1. Abbott India Limited 3-4 Corporate Park, Sion Trombay Road,
Chembur, Mumbai 400071
2. Adroit Pharmaceuticals 46, Garoba Maidan, Basti Precinet,
Pvt. Ltd. Nagpur-440008
3. Ahlcon Parenterals Unit No.201-205, Second Floor of ND
(India) Ltd. Mall-Wazirpur District Centre, Netaji
Subhash Place-110034
4, Akums Drug 304, Mohan Place, LSC, Block-C, Saraswati
Pharmaceuticals Vihar, Delhi-110034
5. Albert David Ltd. 4/11, Asaf Ali road, New Delhi-110002
6. Alliaance Biotech SCO-5/2, Swastik Vihar, Sec-5, MDC,
Panchkula-134114
7. Amanta Healthcare 5th Floor, Heritage, Nr. Gujarat Vidhyapith,
Limited Off. Ashram Road, Ahmedabad-380014
8. ANG lifesciences (I) SCO 113, 1st floor, Darbara Complex,
Pvt. Ltd. Ranjitavenue, B-Block Amritsar 143001
9. Arion Healthcare SCO 907, IInd Floor, NAC Manimajra,
Chandigarh
10. Asoj Soft Caps Pvt. Asoj, Baroda-Halol Highway,
Ltd. Dist. Baroda-391510
11. Associated Biotech Vill-Kishanpura Gurumajra Road, Nalagarh,
Baddi-174101 (H.P)
12. Axaperenterals Axa House, Kishanpur Jamalpur Puhana
Chowk, Roorkee, Dist. Haridwar
13. Baader Schulz Shantivilla, Shantivilla Tower Compound
Laboritories Devidas lane, Near Club Aqueria Boravali(w)
14. Bal Pharma Limited Sth floor, Lakshmi narayan complex, 10/1,
Palace Road, Bengaluru 560052
15. Bennet Pharmaceuticals  B-607, Manubhai Tower, Opp M.S

Ltd.

University, Sayajigunj, Vadodara-390005
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SI. No. Company Name Postal Address of the Company
16. Bennet Pharmaceuticals  B-607, Manubhai Tower, Opp, M.S
Ltd. University, Sayajigunj, Vadodara-390005
17. Bharat Parenterals Ltd. 1st Floor, Above Bank of Baroda, VIP Rd.,
Karelibaug, Vadodara, Gujarat-390018
18. Biogentic Drugs. Pvt. Ltd. Baddi H.P. (HO Jaipur)
19. Brooks laboratories Ltd. 502, Kanakia Atrium-2 Next to courtyard
Marriott Hotel, Andheri Kurla Road,
Andheri(e) Mumbai
20. Cadila Pharmaceuticals Cadila Corporate Campus, Sarkhej-Dholka
Ltd. Road Bhat, Ahmedabad-382210
21. Celon Laboratories Ltd Plot No-264, Patrika Nagar, Madhapur,
Hyderabad-500081
22. Centaur Pharmaceuticals Centaur house, Shanti Nagar, Near
Pvt. Ltd. Grand Hyatt Hotel Vakola, Santacruz(E )
Mumbai-400055
23. Claris Otsuka Pvt. Ltd.  5th floor, Claris Corporate Head Quarters,
Nr. Parimal Crossing, Ellisbridge,
Ahmedabd-380006
24, CMG Biotech Pvt. Ltd. 410, Plot No.-4, Dda Building District
Centre, Laxmi Nagar, Delhi-110092
25. Concard Drugs Ltd. Suryey no 249, Brahmanapally Village,
Hayathnagar, Mandal, R.R. Dist.
Telangana-501511
26. Corona remedies Pvt. Corona House ‘C’ Mondeal Busniess Park
Ltd. Near Gurudwara S.G. Highway, Thaltej,
Ahmedabad-380059
27. Creative healthcare Pvt. 130, Shanta Industrial Estate, I.B. Patel
Ltd. Road, Goregaon (E) Mumbai-400063
28. Cris Pharma (India) Ltd. E-11, UPSIDC Industrial Area, Selaqui,
Dehradun-248 197.
29. Curetech India Ltd. Plot No 34, Phase IV, Bhatoli Kalan Baddi,
Distt. Solan (H.P.) 173205
30. Cyano Pharma Pvt. Ltd. 115/C Industrial Estate, Pologround

Indore-452015
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31. D.M. Pharma SCO 165, 1st Floor, Sector-38C Chandigarh
32. Deepin Pharmceuticals 47-A, Premnagar, Manik Bagh Road, Indore
33. Denis Chem Lab Limited 401, Abhishree Complex, Opp: Star India
Bazaar, Satellite Road, Ahmedabad 380015,
Gujarat India
34, Digital Vision Digital Vision, 176 Mouza Ogli Nahan road
Kala Amb, Distt. Sirmour (HP)
35. East African (India) PIt No. 1, Pharmacity, Selaul,
overseas Dehradun-248011
36. Finecure Pharmaceuticals 612-615, Anand Mangal-3, Opp Doctor
Ltd. House, Near Parimal Garden, Ambawadi,
Ahmedabad
37. Galpha laboratories 610, Shah and Nahar Dr. E. Moses Road
Limited Worli Mumbai 400018
38. Galpha Laboratories Ltd. 610, Shah and Nahar, Dr. E. Moses Road,
Worli, Mumbai-400018
39. Getwell Pharmaceuticals 474, Udyog Vihar, Phase-V, Gurgaon-122016
40. GKM New Pharma 5,6,7 and 8 PIPDIC Electronic park,
Thirubuvanai, Puducherry-605107.
41. Glenmark Glenmark House, B D Sawantmarg,
Pharmaceuticals Ltd. Andheri(E), Mumbai 400099
42. Gopal Life Sciences Pvt. 336, Ind Area phase II, Punchkula
Ltd. Haryana-134113
43, Gufic Biosciences Ltd. Dorr Oliver 2Nd Floor, B.D Sawant Marg,
Chakala, Andheri(E), Mumbai-400099
44, Hab Pharmaceuticals and 308, 3rd Floor T.V Industrial Estate S. K
Research Ltd. Ahire Marg, Behind Glaxo Lab, Worli,
Mumbai-400030
45. Hanuchem Laboratories =~ Khasra No-1317-20. VPO-Manpura, Tehsil-
Baddi.Distt. Solan (HP)-173205
46. ICPA Health Products 233/A Adarsh, Sahar Road, Andheri (E)
Ltd. Mumbai-400099
47. Indian Immunologicals Ltd. Road No-44, Jubilee Hills, Hyderabad-500033
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48. Intermed A-3, Todi Industrial Estate, Sunmill
Compound, Lower Parel(W), Mumbai-400013
49. Jackson Laboratories 22-24 Majitha Road, Bye Pass
Pvt. Ltd. (Amritsar) Amritsar-143004 (PB)
50. Kwality Pharmaceuticals Vill-Nag Kalan, Majitha Road, Amritsar
Pvt. Ltd.
51. LA-Chemicopvt. Ltd. 66/1A Baithak Khana Road, 1st floor,
Kolkata 700009
52. Lark Laboratories India ~ A-105/2, Okhla Industrial Area, Phase-II,
Ltd. New Delhi-110020
53. Leben Laboratories Plot No.L-4, Phase-III, MIDC, Akola-444104
Pravate Limited (MS)
54. Legen Healthcare Plot No. 20, sector 5 Parwanoo Distt Solan
(HP) 173220
55. Maan Pharmaceuticals Plot No.1, G.I.D.C., Phase-II, G.I.D.C., Phase-II
Ltd. Modhera Road, Mehsana-384002, Gujarat
56. Mascot Health series H.O. 75,76,77, 2nd floor, LSC (DDA Market)
Pvt. Ltd J-Block, Vikaspuri, New Delhi-110018
57. Maxchem Pharmaceuticals Plot No.22, Sector-3, IIE, Pantnagar, Dist-U.S
Pvt. Ltd. Nagar (Uttarakhand)
58. Medicamen Biotech Ltd. 1506 Chiranjiv Tower 43, Nehru Place, New
Delhi-110019
59. Medipol Pharmaceutical  128/5, Swiss House, Vishwas Nagar,
India Pvt. Ltd. Delhi-110032
60. Merril Pharma Pvt. Ltd. Plot 212, B/H. P.G. International, Raipur,
Bhagwanpur, Roorkee-247667 (Uttarakhand)
61. Micron Pharmaceuticals 2117, A-2, Phase-III, G.I.D.C. Vapi-396195
(Gujarat)
62. Modern Laboratories 45-47, Sector-D-2, Sanwar Road, Industrial
Area. Indore 452015 (M.P.)
63. Nanz Med Science Rampur Ghat, Paonta Sahib-173 025 Distt.

Pharma Pvt. Ltd.

Sirmour, Himachal Pradesh
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64. Noprod Life Sciences 304, Town Centre, Andheri, Kurla Road,
Pvt. Ltd. Andheri (E), Mumbai-400 059
65. Omega Biotech Ltd D-10, Kavi Nagar, Indl. Area, Sec-17,
Ghaziabad-201002
66. Ortin Laboratories Ltd. H.No. 1-2-593/29, Ground Floor,
Street No. 4, Gaganmahal Colony,
Near Bala Sai Baba Temple, Domalguda,
Hyderabad-500029, Telangna, India
67. Osmed Formulation Pvt. 56-57, industrial Area, Maxi Road
Ltd. Ujjain-456010, M.P.
68. Overseas Health Care 335 KM, Milestone, NH-1 PO Box 25,
Pvt. Limited Phillaur-144410
69. Ozone Pharmaceuticals Ozone House, 1, L.S.C, Block A-3,
Ltd. Janakpuri, New Delhi-110058
70. Penta Biotech 92 and 93, Sector 6A IIE Sidcul, Haridwar,
Uttarakhand.
71. Prolaboratories Pvt. Ltd. 140-141, Makkanpur, Bhagwanpur, Roorkee
(UK)
72. Psychotropics India Ltd. Plot No. A-32, DLF, Sector-11,
Faridabad-121006 (India)
73. Pulse Pharma Pvt. Ltd.  4F10, Ballad Estates, Tarnaka,
Secunderabad-500017
74. R.K. Laboratories Village Manpura, Nalagarh, Distt. Solan
(H.P.) 174101
75. Reliance Life Sciences R-282, TTC Area of MIDC Thane-Belapur
Pvt. Ltd. Road, Rabale, Navi Mumbai-400701
76. Rhydburg 101, A-12/13, Ansal Building, Dr. Mukherjee
Pharmaceuticals Ltd. Nagar, Delhi-110009
77. Saar Biotech SCO-165-1st Floor, Sector 38-C, Chandigarh
78. Sain Medicaments P 2/4, IDA Uppal, Hyderabad
Private Limited
79. Samarth Life Sciences Samarth House, Ram Mandir Road,

Pvt. Ltd.

Goregaon (W), Mumbai-400104
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80. Sava healthcare Limited Sava House. Off New Airport Road, Viman
Nagar, Pune 411014
81. Scott-Edil Pharmacia Ltd. 54-55, Industrial Area Phase-II, Chandigarh
82. Shine Pharmaceuticals 308-310 Dwarkesh Complex, Sun Pharma
Ltd. Road, Off Old Padra Road, P.O-Atladra,
Vadodara-390012, Gujarat
83. Shreya Life Sciences Shreya House, 301/A Pareira Hill Road,
Pvt. Ltd Andheri(E), Mumbai-400099
84. Stallion Laboratories 8th Floor, Devpath Off C.G Road,
Pvt. Ltd. Ahmedabad-380006
85. Syncom Healthcare Ltd. 502, Advent Atria, Chincholi Bunder Road,
Malad (West)-400064 Mumbai
86. Synokem 14/486, Synokem House, Sunder Vihar, Outer
Pharmaceuticals Limited Ring Road, PaschimVihar, New Delhi-110085
87. Terrace Pharmaceuticals Plot No F-67, Phase VIII, Industrial Area,
(P). Ltd. Mohali (PB)
88. Theon Pharmaceuticals Plot No-400, Industrial Area, Phase-1,
Ltd. Panchkula-134113
89. Therawin Formulation 69-71 Jasmeet Nagar, Near Vita Milk Plant
Ambala City-134003
90. Unicure India Ltd C-22&23, Sector-3, Dist-Gautam Budh Nagar,
Nodia-201301
91. Unimarck Healthcare S-49, 2nd Floor Janta Market, Rajouri
Ltd. Garden, New Delhi-110027
92. Unison Pharmaceuticals  Plot No-124, EPIP, Industralization Area-1,
Jharnarji Baddi (HP)
93. Unix Biotech 27, EPIP-Phase-1 Jharmajri, Distt. Solan H.P
94. Venus Remedies Limited Plot No. 51-52, Industrial Area, Phase-I,
Panchkula (Haryana)-134113
95. Wings Biotech J-13, Udyog Nagar Industrial Area, Near
Peera Garhi Metro Station, Delhi-110041
96. Wockhardt Limited Wockhardt Towers, Bandrakurla Complex,

Bandra (E), Mumbai 400051
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97. Zaneka Healthcare Ltd. = BHEL, Anchillary Estate, Ranipur, Haridwar (UK)
98. Zee Laboratories 47, Industrial Area, Paonta Sahib-173025
99. Zest Pharma 275, Sector ‘F’, Sanwer Road, Indore-452015

Provision of cyber services through CSCs in Gram Panchayats

t*114. SHRI PRABHAT JHA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Common Service Centres (CSCs) have been established in Gram
Panchayats by Central Government to provide cyber services, if so, the details

thereof;
(b) the State-wise details of number of CSCs at present ; and

(¢) whether any time-frame has been fixed for establishment of CSCs in all the

Gram Panchayats of the country, if so, the details thereof ?

THE MINISTER OF ELECTRONICS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): (a) Yes, Sir. The Ministry of Electronics and
Information Technology (MeitY) is establishing Common Services Centres (CSCs)
through CSC —Special Purpose Vehicle (CSC —SPV). CSCs are internet enabled centres
operated by local entrepreneur, called Village Level Entrepreneurs (VLEs). CSCs deliver
various Government-to-Citizen (G2C), Business-to-Citizen (B2C) services, Financial

inclusion services, Educational services, Skill development services etc. to citizens.
The services delivered through CSCs include:—

(A) G2C Services

Central Government Services: Permanent Account Number (PAN) card,
Passport, Income Tax Return, Employment Service, Swachh Bharat Abhiyan,
Pradhan Mantri Awas Yojana (PMAY), Agriculture Service, Soil Health Card,
Electoral services such as Voter Registration, Electoral Photo Identity Card
(EPIC) Printing, Modification to Voter details etc.

State Government Services: e-District/State Service Delivery Gateway (SSDG)
services, Land Record, Ration Card, Birth/Death Certificate, Income, Caste,

Domicile certificate etc.

T Original notice of the question was received in Hindi.
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UIDAI Aadhaar Service: Aadhaar Print, Mobile Updates, Demographic
Updates, Enrolments, e-KYC (Electronic Know Your Customer), Authentication,
Seeding etc.

(B) B2C Services

Indian Railway Catering and Tourism Corporation (IRCTC) Services, e- Recharge,

Tour and Travels, Sale and purchase of seeds & farmer equipments, e-Commerce etc.
(C) Financial Services
Banking Services: New Account opening, Deposit, Withdrawal, Remittance

Insurance Services: Life Insurance (New Policy), Life Insurance (Renewal

of Policies), General Insurance, Pension

Aadhaar Enabled Payment System (AEPS) Services: Withdrawal of money
only

(D) Educational Services: National Digital Literacy Mission, (NDML)-Digital
Saksharata Abhiyan (DISHA)/Pramdhan Mantri Gramin (PMG) DISHA, Cyber
Gram project, various courses through National Institute of Open Schooling
(NIOS), National Institute of Electronics and Information Technology (NEILIT)
Courses (Courses on Computer Concepts-CCC and Basic Computer Course-
BCC), Tally, various coaching course (IIT, Civil Services), Financial and

Legal Literacy

(E) SKkill Development: Courses on electronics, motor mechanic, mobile repair,
health adviser etc are being offered by Larsen and Toubro (L&T) and National
Skill Development Corporation (NSDC)

(F) Utility Services: Electricity Bill Payment, electricity new connection
(G) Health Services: Telemedicine, JAN Aushadhi, Diagnostic Services

(b) The State-wise number of Common Services Centres is given in the Statement
(See below).

(¢) The Ministry has approved a programme “CSC 2.0” in August, 2015 with an
outlay of ¥ 475.11 crore for enhancing the number of CSCs to 2.5 lakhs at Gram

Panchayat (GP) level over a period of four years.



Statement

State/UT-wise CSC roll out status as on 31 January, 2017

State No. of Gram No. of CSCs No. of CSCs Total No. of Total No. of
Panchayat (GP) Registered Registered at GP  Functional CSCs  Functional CSCs
level including GP at GP level
1 2 3 4 5 6 7
1.  Andhra Pradesh 12833 8855 5613 8928 3598
2. Arunachal Pradesh 1779 217 136 84 72
3. Assam 2196 5399 1485 1997 1469
4.  Bihar 8463 17785 8213 9333 8213
5. Chhattisgarh 9734 13444 9734 10932 9103
6. Goa 189 13 0 4 0
7. Gujarat 13735 18584 13885 15805 13885
8. Haryana 6155 7236 6105 5531 4857
9.  Himachal Pradesh 3243 3791 3469 3111 2232
10.  Jammu and Kashmir 4128 1745 1219 1199 854
11.  Jharkhand 4423 7583 4393 6044 4393
12.  Karnataka 5628 5337 2599 2761 2292
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13.  Kerala 979 3183 1095 2375 880
14. Madhya Pradesh 23012 21071 12564 19500 10607
15. Maharashtra 27920 31550 15307 31600 18807
16.  Manipur 165 849 256 469 256
17. Meghalaya 1463 387 276 301 44
18.  Mizoram 776 474 376 63 58
19.  Nagaland 1123 239 230 177 158
20.  Orissa 6234 10088 5999 6024 5913
21.  Punjab 12800 8700 4818 3954 3259
22. Rajasthan 9946 40032 15038 40032 15038
23.  Sikkim 165 118 68 63 52
24. Tamil Nadu 12618 14362 12333 8007 7307
25. Telangana 8787 4955 2819 4955 2819
26. Tripura 1038 693 442 458 442
27.  Uttarakhand 7555 6104 4633 4285 3812
28.  Uttar Pradesh 51914 62697 38123 45908 35321
29.  West Bengal 3351 12729 6406 7812 6406

STATE ToTAL 242352 308220 177634 241712 162147
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1 2 3 4 5 6 7
Union Territory
1. Andaman and Nicobar Islands 69 47 19 32 19
2. Chandigarh 17 93 21 43 21
3. Dadra and Nagar Haveli 11 22 11 19 9
4.  Daman and Diu 14 26 10 17 10
5. Delhi 0 2064 0 973 0
6.  Lakshadweep 10 14 14 3 3
7. Puducherry 98 199 103 114 103
UT TotaL 219 2465 178 1201 165
GRAND TOTAL 242571 310685 177812 242913 162312
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Reasonable price for farmers’ agricultural produces

t*115. DR. SATYANARAYAN JATIYA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the commodity-wise selling price of foodgrains, pulses and vegetables offered

to farmers at present and to what extent, the prices are remunerative to them;

(b) the amount of grant-in-aid provided to farmers for warehousing and cold
storage of agricultural products for ensuring reasonable prices, and what is the present
method of sanctioning and duration; and

(c) the number of existing godowns and cold storages in the country, State-wise,
with reference to above and the number thereof required, and what is the remedy to
meet the scarcity?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI RADHA MOHAN SINGH): (a) The all India average
monthly wholesale selling price for major foodgrains, pulses and vegetables for the
period July 2016 to February 2017 is given below.

(X Per quintal)

Commodity 2016 2017

Jul Aug Sep Oct Nov Dec Jan Feb
Paddy 1647 1649 1664 1698 1706 1716 1652 1680
Wheat 1922 1920 1940 1982 2097 2106 2121 2063
Maize 1660 1654 1662 1583 1583 1561 1582 1618
Gram 8002 7610 8536 9427 9184 8984 7811 6582

Arhar Whole 8185 7260 6960 6892 6514 5552 5240 4879
Masur Whole 6998 6639 6692 6192 6130 5791 5613 5291
Moong Whole 6874 6239 5915 5917 5906 5836 5597 5514
Urad Whole 11170 10358 9483 8955 8515 7956 7690 6921

Cotton 5379 5570 5249 4738 4830 4954 5489 5368
Groundnut 6602 6425 6094 5534 5594 5729 5827 5798
Mustard Seed 4439 4523 4459 4453 4446 4387 4240 4076
Onion 1249 1171 1078 1160 1301 1248 1203 1296
Potato 1679 1701 1593 1508 1290 856 729 702
Tomato 2125 1308 1548 1435 1292 921 1032 1137

T Original notice of the question was received in Hindi.
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The selling prices are governed by the market forces of demand and supply,
quality of produce and seasonality. However, Government announces Minimum
Support Price (MSP) for 25 major agricultural commodities, which covers foodgrains
and pulses based on recommendations of the Commission for Agricultural Costs and
Prices (CACP). The Wholesale price, MSP and cost of production of major crops
for 2016-17 is given in Statement-I (See below).

The objective of Government’s price policy is to ensure remunerative prices to the
farmers by offering to procure their produce at MSP. The return on cost is 40.67%
in case of paddy, 103.89% in case of wheat and 97.8% in case of rapeseed and
mustard. However, farmers are free to sell their produce to government procurement

agencies or in the open market as is advantageous to them.

In addition, Government implements the Market Intervention Scheme (MIS) for
procurement of horticultural and perishable agricultural commodities which are not
covered under MSP, in order to protect the growers of such commodities from distress
sales in times of bumper crop. The scheme is implemented at the request of State
Governments/Union Territories which are ready to bear part of the loss incurred in

its implementation.

(b) During 2016-17, grant-in-aid of I 628.02 crore was released to channelizing
agencies viz. National Bank for Agriculture and Rural Development (NABARD),
National Cooperative and Development Corporation (NCDC) and State Agricultural
Marketing Boards under a sub scheme for creation of Agricultural Marketing
Infrastructure including Storage infrastructure, which is a part of the Integrated Scheme
of Agricultural Marketing (ISAM).

(c) Food Corporation of India (FCI) has total number of 1783 godowns of
capacity 324.33 Lakh Metric Tonnes and plinth capacity of 26.02 Lakh Metric Tonnes
and 425.39 Lakh Metric Tonnes capacity is available with states. Thus total storage
capacity is 775.74 Lakh Metric Tonnes as on 31.01.2017, as against the overall capacity
required in the country of 600 Lakh Metric Tonnes for food grains stock. Hence, the
total storage capacity available with FCI and State agencies is sufficient for present
and future. State-wise cold storage in the country are 7522 as on 31.12.2016 with
capacity 346.13 Lakh Metric Tonne. The list is given in Statement-II (See below).

In addition, under Agricultural Marketing Infrastructure (AMI) sub-scheme of
Integrated Scheme of Agricultural Marketing including erstwhile Grameen Bhandaran
Yojna (GBY), a total of 37907 godown projects with storage capacity of 63.97 Million
Metric Tonnes have been sanctioned, since its inception with effect from 01.04.2001

and up to 31.01.2017. The State-wise list is given in Statement-III.
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Statement-1

Return on MSP over All-India Weighted Average A2+FL Cost of Production

and Wholesale Prices, 2016-17

(R per quintal)

Sl.  Commodity Cost of Wholesale MSP Return on
No. Production  Prices, Feb, 2016-17 Cost (%)
(A2+FL) 2017 (=(5-3/3)*100)
2016-17
1 2 3 4 5 6
Kharif Crops
1. Paddy 1045 1680 1470 40.67
2. Maize 966 1618 1365 41.30
3. Arhar (Tur) 3421 4879 5050 55.82
4. Moong 4065 5514 5225™ 28.54
5. Cotton 2889 5368 3860 33.61
6.  Groundnut in Shell 3371 5798 4220%* 25.19
7.  Soyabeen (Yellow)$ 1852 2793 2775%%* 49.84
Rabi Crops
8. Wheat 797 2063 1625 103.89
9.  Gram 2241 6582 4000# 78.50
10. Rapeseed/Mustard 1871 4076 3700%** 97.80
A2+FL: All production cost is including family labour
M Including Bonus of ¥ 425 per quintal.
#* Including Bonus of ¥ 100 per quintal.
#  Including Bonus of ¥ 200 per quintal.
MSP of soyabean yellow is also applicable for black variety of soyabean
Statement-11
Details of State-wise Cold Storages as on 31.12.2016
Sl. No. Name of the State No. Capacity (Metric Tonnes)
1. Andaman and Nicobar Islands (UT) 2 210
2 Andhra Pradesh and Telangana 427 1734785
3. Arunachal Pradesh 1 5000
4 Assam 36 157906
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SI. No. Name of the State No. Capacity (Metric Tonnes)
5. Bihar 305 1416095
6. Chandigarh (UT) 7 12462
7. Chhattisgarh 98 484557
8. Delhi 97 129857
9. Goa 29 7705
10.  Gujarat 753 2875713
11. Haryana 323 711368
12. Himachal Pradesh 64 124167
13. Jammu and Kashmir 36 110706
14. Jharkhand 58 236680
15. Karnataka 194 553401
16.  Kerala 196 78105
17. Lakshadweep (UT) 1 15
18.  Madhya Pradesh 294 1253715
19.  Mabharashtra 580 899750
20. Manipur 1 3000
21. Meghalaya 4 8200
22.  Mizoram 3 4471
23.  Nagaland 2 6150
24.  Odisha 167 523139
25. Puducherry (UT) 3 85
26.  Punjab 655 2152003
27. Rajasthan 161 527893
28.  Sikkim 2 2100
29.  Tamil Nadu 168 316583
30. Tripura 14 45477
31.  Uttar Pradesh 2284 14134826
32.  Uttrakhand 46 156421
33. West Bengal 511 5940511

TotaL 7522 34613056

Source: Directorate of Marketing and Inspection (DMI) upto 2009, National Horticulture Board (NHB),
National Horticulture Mission (NHM) and Ministry of Food Processing Industries (MoFPI)
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State-wise progress of Agricultural Marketing Infrastructure (AMI)
including Erstwhile Grameen Bhandaran Yojana (GBY)

wef 01.04.2001 to 31.01.2017

SL. States Total Sanctioned
No. No. of projects Storage Capacity
(in Metric Tonnes)
1 2 3 4
1. Andhra Pradesh 1296 5156248.38
2. Arunachal Pradesh 1 945.00
3. Assam 266 739356.78
4.  Bihar 990 487187.39
5. Chhattisgarh 586 1995138.47
6. Goa 1 299.00
7. Gujarat 11311 4287297.27
8. Haryana 2147 7714528.33
9.  Himachal Pradesh 78 24797.61
10. Jammu and Kashmir 14 83026.65
11.  Jharkhand 24 119315.87
12.  Karnataka 4444 3639512.54
13.  Kerala 205 89906.56
14. Madhya Pradesh 3758 10250368.74
15.  Maharashtra 3469 6328513.48
16. Meghalaya 16 21011.76
17.  Mizoram 1 302.00
18.  Nagaland 1 813.57
19.  Odisha 419 781575.24
20.  Punjab 1739 6703400.72
21. Rajasthan 1424 2572908.09
22.  Tamil Nadu 1089 1293116.99
23.  Uttar Pradesh 1108 5193209.68
24.  Uttarakhand 278 752792.59
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1 2 3 4
25.  West Bengal 2548 1570777.31
26.  Tripura 4 25756.00
27.  Telangana 690 4144820.43
28. UTs 0 0.00
TotaL 37907 63976926.44

Train ambulance service

*116. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether there is any service in Railways for transportation of serious patients

in trains with attendant facilities as provided in an ambulance;

(b) if so, the structure of costs charged for transportation of patients and how

does it compare with transportation through road and air; and

(c) whether any train ambulance service is being run or being contemplated
for transportation of patients from Rajasthan to neighbouring States such as Gujarat,

Maharashtra and Delhi, if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
SURESH PRABHU): (a) to (c) Railways do not run any ambulance-like service.
Hence, comparison with road and air in this regard does not arise. No such train
ambulance service is contemplated for transportation of patients from Rajasthan to

neighbouring States.
Security breaches of UIDAI database

*117. SHRI HUSAIN DALWAI: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the protocol in place, as a response mechanism, in case of hacking or
identity theft in view of the fact that Aadhaar/UID number is being used for multiple

authentications;

(b) the details of security protocol and encryption being used to secure the

database and whether it is at par with the current industry standards;

(¢c) whether any security breaches or intrusion attempts of the UIDAI database

have been recorded so far; and
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(d) if so, the details of each such breach, the number of identities affected and

the action taken thereon?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI RAVI SHANKAR PRASAD): (a) Various
applications and schemes including Public Distribution System, Mahatma Gandhi
National Rural Employment Guarantee Scheme, Passport, Income Tax return filing,
attendance etc. are using Aadhaar based authentication for verification of users, to

deliver services and benefits.

To prevent hacking or identity theft, inter alia the transactions with UIDAI’s
Central Identities Data Repository (CIDR) are allowed only through a secure channel,
identity data is encrypted using 2048 bit encryption and is digitally signed, residents
are provided with facility of biometric lock/unlock as well as email alerts are sent

for all biometric/one-time password (OTP) based authentication transactions.

In the event of hacking or identity theft, a detailed protocol defined in Information
Security Policy Manual of UIDAI is followed.

(b) The resident’s Personal Identity Information (PII) data is encrypted for both
enrolment and authentication transactions using 2048 bit public key of UIDAI Once
encrypted, it can be decrypted only by using UIDAI’s private key which is securely
stored in Hardware Security Module (HSM) device.

The Key length used for encryption is as per industry standards.

(c) No breach or intrusion attempts of UIDAI database have been recorded so

far.
(d) In view of input to point (¢) above, does not arise.
Railway link between konark and paradip

*118. SHRI BISHNU CHARAN DAS: Will the Minister of RAILWAYS be
pleased to refer to answer to Starred Question 225 given in the Rajya Sabha on the
S5th August, 2016 and state:

(a) the present status of the proposals on the representations received by Railways

for construction of a railway link between Konark and Paradip; and

(b) by when Haridaspur-Paradip broad gauge rail link project would be completed,
the status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI SURESH

PRABHU): (a) Representations from Government/Public representatives are received at
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various levels in Ministry of Railways, Zonal Railways and Divisional Offices. Proposals

for a rail link between Konark and Paradip have not been received in the recent past.

(b) Construction of a new Broad Gauge line between Haridaspur and Paradip
has been taken up through a Special Purpose Vehicle in September 2006. M/s Rail
Vikas Nigam Ltd. has been entrusted with execution of work. The latest anticipated
cost of the project is I 1118 crore. An outlay of ¥ 200 crore has been proposed in
Budget 2017-18. Construction of important bridges across Mahanadi river and Luna
river are in advanced stage of completion. Earthwork, blanketing and minor and

major bridgework have been taken up for Haridaspur-Paradip new line project.

As on date, 5.598 acre forest land and 45.462 acre private land have to be
acquired. As acquisition of land is not in control of Railways, it is not feasible to

give time-lines for completion of the project.
Digital connectivity between India and ASEAN countries

*119. SHRIMATI SAROJINI HEMBRAM: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the various initiatives taken by Government to increase the digital connectivity
between India and the ASEAN countries; and

(b) whether any agreements or MoUs have been signed between India and any

ASEAN country in the recent past in this regard, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Government of India offered a Line of Credit of
USS$ 1 billion to promote projects that support physical and digital connectivity between
India and ASEAN countries during 13th ASEAN-India Summit at Kuala Lumpur,
Malaysia on 21st November 2015. It was reiterated in the 14th ASEAN-India Summit
on 8th September 2016 at Vientiane, Lao PDR. A set of project proposals notably
involving setting up of a regional high-capacity fibre-optic network, supplemented by
a national rural broadband network, digital villages in rural and remote areas and
capacity building programmes was circulated to ASEAN countries and to ASEAN
Secretariat during 2016. The project proposals were also shared through Indian

missions in ASEAN countries.

In December 2016, the DoT, MEA and Telecommunication Equipment and Services
Export Promotion Council (TEPC) hosted a meeting with ASEAN Ambassadors at New
Delhi on 'Digital Connectivity' opportunity. A DoT delegation also visited Myanmar
in December 2016 and presented the project proposals to Senior Officials of Post

and Telecommunications Department, Myanmar along with an industry delegation.
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Further, the DoT and TEPC hosted the India Telecom 2017, International Business
Expo at New Delhi during 20-21st January, 2017 focusing on ASEAN-India Digital
Connectivity opportunities commemorating the 25 years of ASEAN India engagement.

During the said interactions, the ASEAN country delegations expressed active
interest in the proposals and the proposals are being examined by the countries and
the ASEAN Secretariat.

(b) No MOU is signed as of now with regard to Digital Connectivity project
proposals offered under line of credit.

Implementation of PMFBY in rural areas

+*#120. SHRI RAM NATH THAKUR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the measures taken by Government for extensive promotion and propagation
of Pradhan Mantri Fasal Bima Yojana (PMFBY), particularly keeping in mind the
fact that almost 70 per cent farmers live in villages wherein a big section has not
been properly educated;

(b) the Department that has been entrusted with the responsibility of promotion,

propagation and implementation of this scheme in rural areas; and

(¢) whether Government has conducted any study to ascertain whether this scheme

is yielding desired results or not, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI RADHA MOHAN SINGH): (a) and (b) To enhance
the awareness of Crop Insurance Schemes specially among farmers, the Department of
Agriculture, Cooperation and Farmers Welfare in the Central Government, concerned
departments of State Governments viz. Departments of Agriculture/Cooperation,/
Horticulture/Extension and all empanelled insurance companies have been actively
conducting various publicity, awareness and literacy programmes to educate the
farmers about the benefits of crop insurance schemes. The salient activities under
awareness campaign involve the publicity of features and benefits of the scheme
through advertisements in leading National/local News Papers, telecast through audio-
visual media, distribution of pamphlets in local languages, participation in agriculture
fairs/mela/goshti, organization of workshops/trainings and SMS through Kisan Portal
etc. One day seminar/kisan fairs have also been organized at various Krishi Vigyan
Kendras (KVKs) throughout the country by this Department. Additionally the Rural

Financial institutions are encouraged to undertake publicity to increase both awareness

T Original notice of the question was received in Hindi.
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and farmers’ coverage including non-loanee. Further, recently with the twin objective
of providing a documentary proof to insured farmers alongwith serving the purpose
of popularizing the scheme among the farmers the Government has decided to
provide acknowledgement receipt and folio which will also contain important scheme

information.

(¢c) As this is the first year of implementation of Pradhan Mantri Fasal Bima
Yojana (PMFBY)/Restructured Weather Based Crop Insurance Scheme (RWBCIS) in the
country, Government has not conducted any study to ascertain their impact. However,
a close watch is being kept on the implementation/progress of the schemes which are
being monitored at the highest level and through weekly video conferences with State
Governments, insurance companies and financial institutions. Due to its new improved
features and efforts made by the Government, coverage under PMFBY/RWBCIS, in
the first season i.e. Kharif 2016 season, has increased to 382 lakh farmers over an
area of 387 lakh ha. with sum insured of ¥ 141883 crore as compared to last Kharif
season in 2015, when the coverage was 309 lakh, total area coverage was I 338.72

lakh ha. and sum insured was ¥ 69306 crore.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Damage to crops by wild animals

1117. SHRI BHUPENDER YADAV: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the State/UT-wise details of crops damaged by wild animals during the past

three years;

(b) whether Government plans to include compensation for crops damaged due
to wild animals under the Pradhan Mantri Fasal Bima Yojana (PMFBY); and

(c) if so, the details thereof, if not, the details of alternative compensation plans/
measures for crops damaged by wild animals to address the increasing losses faced
by farmers due to such incidences, particularly for the State of Rajasthan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) The Ministry of Environment,
Forest and Climate Change (MoEF&CC) has informed that various States and Union
Territories report for crop damage by wild animals from time to time. The crop
area damaged by wild animals in the States of Uttar Pradesh, Odisha, Jammu and
Kashmir, Goa, Andaman and Nicobar, Arunachal Pradesh and Mizoram is given in
the Statement (See below).
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(b) A comprehensive risk insurance is provided to cover yield losses due to
non-preventable risks viz. natural fire, lightening; storm, hailstorm, cyclone, typhoon,
tempest, hurricane, tornado, flood, inundation, landslide, drought, dry spells, pests
and diseases etc. under Pradhan Mantri Fasal Bima Yojana (PMFBY). Due to the
involvement of issue of moral hazard at the time of assessing the loss/risk, insurance

companies do not provide cover for losses to the crops by wild animals.

(¢) The Ministry of Environment, Forest and Climate Change (MoEF&CC) has
informed that financial assistance is provided to the States/Union Territory Governments
including Rajasthan for payment of compensation for damage to crops under various
Centrally Sponsored Schemes viz. Integrated Development of Wildlife Habitats’,
‘Project Tiger’ and ‘Project Elephant’. Funds are also provided for compensation for
damage to crops by the State Governments from their own resources as per norms
in vogue in the states including Rajasthan.

Statement
Details of the crop area damaged by the wild animals in various states

Area in Hectare

States 2013 2014 2015

Uttar Pradesh* 53.42 134.47 4.52
Odisha* 4953.70 4358.25 4813.39
Jammu and Kashmir* 11276.00 12991 13616
Goa 47.69 76.30 69.78
Andaman and Nicobar Islands 0.02 0.03 0.860
Arunachal Pradesh 2064.54 1163.86 1211.48
Mizoram 161.5 553 211.3

*Source: State Government.
Excessive use of pesticides in farming

1118. SHRI RAJKUMAR DHOOT: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware of the use of pesticides on a large scale in
farming these days resulting in rapid rise of serious diseases like cancer, ulcers and
asthma etc.; and

(b) if so, the steps to be taken by Government to make the farmers aware of

the ill-effects of excessive use of pesticides?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The Central
Government monitors pesticide residues in various agricultural commodities etc. under
the central scheme “Monitoring of Pesticides Residues at National Level” (MPRNL).
The annual report of MPRNL for 2015-16 shows that 2.36 % of all samples of
commodities contained pesticide residues above the Maximum Residues Limits (MRLs)
fixed by the Food Safety and Standards Authority of India (FSSAI). The Annual
Reports are being shared with the States and FSSAI for taking necessary actions
against possible over use of pesticides. In addition, the Government is implementing
“Strengthening and Modernization of Pest Management Approach in India” through
35 Central Integrated Pest Management Centres (CIPMCs) of Directorate of Plant
Protection Quarantine and Storage established across the country with an aim to
promote Integrated Pest Management (IPM) approach . CIPMCs inter alia, produce
biological agents for release in the fields, conserve natural bio-control agents, promote
bio-pesticides as an alternative to chemical pesticides and advocate judicious and safe
use of chemical pesticides as a last resort. These activities are implemented through
Farmers Field Schools (FFSs), 2 days and 5 days training programmes and season
long training program for State Agriculture Extension officers and NGOs/Private
Bodies. A ‘Grow Safe Food’ campaign has been initiated disseminating message of
safe and judicious use of pesticides to farmers and other stakeholders. Package of
practices for control of pests and diseases in 87 crops have been revised to include
techniques to reduce dependence on chemical pesticides and encourage use of bio-

pesticides and other alternative plant protection measures.
Implementation of RKVY in Odisha

1119. SHRI BISHNU CHARAN DAS: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the amount of funds earmarked and allotted during the last three years and
the current financial year under Rashtriya Krishi Vikash Yojana (RKVY) in Odisha;

(b) whether deep borewell or micro irrigation schemes under the Pradhan Mantri

Krishi Sinchayee Yojana has been included for Odisha; and

(c) the status of comprehensive district agricultural scheme prepared in various
districts under RKVY in Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The status of funds
earmarked/allotted and released to Odisha under Rashtriya Krishi Vikas Yojana (RKVY)

during the last three years and the current financial year is given under:
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® in crore)

Year Allocation Release
2013-14 508.42 529.42
2014-15 504.13 482.07
2015-16 299.67 292.36
2016-17 342.59 330.48

(b) Micro Irrigation activity has been approved in the Annual Action Plan of
2016-17 by State Level Sanctioning Committee (SLSC) of Odisha for the implementation.
Construction of bore-well has not been included in the Annual Action Plan of Per
Drop More Crop component of PMKSY for the year 2016-17 approved by SLSC
of the state.

(c) State Government of Odisha has prepared District Agriculture Plan (DAP)
of all 30 districts of the State for XI Plan and Draft DAPs of 16 Districts for XII
Plan.

Ban on pesticides

1120. SHRI T.K. RANGARAJAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the names of pesticides that are identified and considered toxic;
(b) whether Government has examined the issue and what are its proposals;

(c) whether there is any proposal to ban the use of pesticides which are harmful;

and
(d) if so, the names of pesticides which Government proposes to ban?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The Registration
Committee, constituted under section 5 of the Insecticides Act, 1968, register pesticides
for manufacture/ import/sale for use in the country after evaluating its safety to human
health and environment. Technical reviews are carried out from time to time to assess
the safety of pesticides. Based on which, the Central Government has banned/refused
registration/restricted certain pesticides/insecticides for use in the country. The details

are given in the Statement-1 (See below).

(b) to (d) An expert committee was constituted under Dr. Anupam Verma, Former
Professor, Indian Agriculture Research Institute (IARI), to carry out technical review

of 66 pesticides that are banned, restricted, withdrawn in one or more countries but



92  Written Answers to [RAJYA SABHA] Unstarred Questions

continued to be registered in India. The Expert Committee, inter alia, recommended
13 pesticides to be completely banned and 6 pesticides to be phased out by 2020. The
Ministry of Agriculture and Farmers Welfare has issued a Notification S.0.4212 (E)
dated 15th December, 2016, inviting objections and suggestions from the stakeholders
on completely banning of 12 pesticides/insecticides and phasing out of 6 pesticides/

insecticides. The detail is given in the Statement-II.
Statement-1
List of pesticides which are banned, refused registration and restricted in use:

I. Pesticides/Formulations Banned in India

A. Pesticides Banned for manufacture, import and use.

1. Aldicarb

2. Aldrin

3. Benzene Hexachloride

4.  Calcium Cyanide

5. Chlorbenzilate

6.  Chlordane

7. Chlorofenvinphos

8. Copper Acetoarsenite

9.  Dibromochloropropane (DBCP)
10. Dieldrin

11.  Endrin

12.  Ethyl Mercury Chloride

13.  Ethyl Parathion

14. Ethylene Dibromide (EDB)
15. Heptachlor

16. Lindane (Gamma-HCH)

17.  Maleic Hydrazide

18.  Menazon

19. Metoxuron

20. Nitrofen

21. Paraquat Dimethyl Sulphate
22.  Pentachloro Nitrobenzene (PCNB)
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23.  Pentachlorophenol

24.  Phenyl Mercury Acetate
25.  Sodium Methane Arsonate
26. Tetradifon

27.  Toxaphene(Camphechlor)
28.  Trichloro acetic acid (TCA)

B. Pesticide formulations banned for import, manufacture and use

1. Carbofuron 50% SP
Methomyl 12.5% L
Methomyl 24% formulation
Phosphamidon 85% SL

Q&> »

Pesticide/Pesticide formulations banned for use but continued to

manufacture for export

1. Captafol 80% Powder

Nicotin Sulfate

o e

Pesticides Withdrawn

1. Dalapon

Ferbam

Formothion

Nickel Chloride
Paradichlorobenzene (PDCB)
Simazine

Sirmate

® N A wN

Warfarin

II. Pesticides Refused Registration

SI. No. Name of Pesticides

1. 24, 5-T

2 Ammonium Sulphamate
3 Azinphos Ethyl

4. Azinphos Methyl
5

Binapacryl
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Sl. No. Name of Pesticides
6. Calcium Arsenate
7. Carbophenothion
8. Chinomethionate (Morestan)
9. Dicrotophos
10. EPN
11. Fentin Acetate
12.  Fentin Hydroxide
13. Lead Arsenate
14. Leptophos (Phosvel)
15. Mephosfolan
16. Mevinphos (Phosdrin)
17. Thiodemeton / Disulfoton
18. Vamidothion

SI1. No.

III. Pesticides restricted for use in the country

Name of Pesticides

Details of Restrictions

1.

Aluminium
Phosphide

The Pest Control Operations with Aluminium
Phosphide may be undertaken only by Government/
Government undertakings/Government Organizations/
pest control operators under the strict supervision
of Government Experts or experts whose expertise
is approved by the Plant Protection Advisor to
Government of India except 'Aluminium Phosphide
15 % 12g tablet and *Aluminum Phosphide 6 %
tablet.

[RC decision circular F No. 14-11(2)-CIR-1I (Vol. I1I)
dated 21-09-1984 and G.S.R. 371(E) dated 20th may
1999]. !Decision of 282" RC held on 02-11-2007
and, *Decision of 326™ RC held on 15-02-2012.

The production, marketing and use of Aluminium
Phosphide tube packs with a capacity of 10 and
20 tablets of 3g each of Aluminium Phosphide are
banned completely.

(S.0.677 (E) dated 17" July, 2001)
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Details of Restrictions

2. Captafol

3. Cypermethrin

4. Dazomet

5. Diazinon

6. Dichloro Diphenyl
Trichloroethane
(DDT)

The use of Captafol as foliar spray is banned.
Captafol shall be used only as seed dresser.
(S.0.569 (E) dated 25" July, 1989)

The manufacture of Captafol 80 % powder for
dry seed treatment (DS) is banned for use in the
country except manufacture for export.

(S.0.679 (E) dated 17" July, 2001)

Cypermethrin 3 % Smoke Generator, is to be
used only through Pest Control Operators and not
allowed to be used by the General Public. [Order
of Hon,ble High Court of Delhi in WP(C) 10052
of 2009 dated 14.07.2009 and LPA-429/2009 dated
08.09.2009]

The use of Dazomet is not permitted on Tea.
(S.0.3006 (E) dated 31 Dec, 2008)

Diazinon is banned for use in agriculture except
for household use.
(S.0.45 (E) dated 08" Jan, 2008)

The use of DDT for the domestic Public Health
Programme is restricted up to 10,000 Metric Tonnes
per annum, except in case of any major outbreak
of epidemic. M/s Hindustan Insecticides Ltd., the
sole manufacturer of DDT in the country may
manufacture DDT for export to other countries for
use in vector control for public health purpose. The
export of DDT to Parties and State non-Parties shall
be strictly in accordance with the paragraph 2(b)
article 3 of the Stockholm Convention on Persistent
Organic Pollutants (POPs).

(S.0.295 (E) dated 8™ March, 2006)

Use of DDT in Agriculture is withdrawn. In very
special circumstances warranting the use of DDT
for plant protection work, the State or Central
Government may purchase it directly from M/s
Hindustan Insecticides Ltd. to be used under expert

Governmental supervision.
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Details of Restrictions

10.

11.

12.

13.

Fenitrothion

Fenthion

Methoxy Ethyl
Mercuric Chloride
(MEMC)

Methyl Bromide

Methyl Parathion

Monocrotophos

Sodium Cyanide

(S.0.378 (E) dated 26" May, 1989)

The use of Fenitrothion is banned in Agriculture
except for locust control in scheduled desert area
and public health.

(S.0.706 (E) dated 03 May, 2007)

The use of Fenthion is banned in Agriculture except
for locust control, household and public health.
(S.0.46 (E) dated 08" Jan, 2008)

The use of MEMC is banned completely except for
seed treatment of potato and sugarcane.
(S.0.681 (E) dated 17" July, 2001)

Methyl Bromide may be used only by Government/
Government undertakings/Government Organizations/
Pest control operators under the strict supervision
of Government Experts or Experts whose expertise
is approved by the Plant Protection Advisor to
Government of India.

[G.S.R.371 (E) dated 20" May, 1999 and earlier
RC decision]

Methyl Parathion 50 % EC and 2% DP formulations
are banned for use on fruits and vegetables.
(S.0.680 (E) dated 17th July, 2001)

The use of Methyl Parathion is permitted only on
those crops approved by the Registration Committee
where honeybees are not acting as a pollinators.
(S.0.658 (E) dated 04th Sep., 1992.)

Monocrotophos is banned for use on vegetables.
(S.0.1482 (E) dated 10" Oct, 2005)

The use of Sodium Cyanide shall be restricted for
Fumigation of Cotton bales under expert supervision
approved by the Plant Protection Advisor to
Government of India.

(S.0.569(E) dated 25" July, 1989)
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Statement-I11

Names of the pesticides in the notification S.O. 4212(E) of the ministry

SI. No.  Name SI. No.  Name
L. Benomyl 10. Thiometon
2. Carbaryl 11. Tridemorph
3. Diazinon 12. Trifluralin
4. Fenarimol 13. Alachlor
5. Fenthion 14. Dichlorvos
6. Linuron 15. Phorate,
7. MEMC 16. Phosphamidon
8. Methyl Parathion 17. Triazophos
9. Sodium Cyanide 18. Trichlorfon

Production of vegetables

1121. SHRI D. KUPENDRA REDDY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that production of vegetables is estimated to be lower

in comparison to previous years;
(b) if so, the details thereof and the reasons therefor;

(c) whether the lower production is likely to escalate prices of vegetables in the

country; and

(d) if so, the details of steps taken/being taken to increase the production of

vegetables and to control their prices?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Production of vegetables
is estimated to be around 168.6 million tonnes which is almost same as previous

year which was 169.0 million tonnes.

(b) The marginal decrease in the production is mainly on account of onion.
As per the First Advance Estimates of Horticulture crops, production of onion is
estimated to be around 6 % less in the current year, ie. 2016-17 as compared to

previous year i.e. 2015-16.

(c) As the production of remaining vegetables is higher than last year, the prices

of vegetables are not likely to escalate in the country.
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(d) Government is taking several steps to increase the vegetable production and

to control the prices, some of which are as under:

To boost the production of vegetables and fruits in the country, Government
is implementing Mission for Integrated Development of Horticulture (MIDH)
which provides support for production of quality planting material, improved
quality seed production, rejuvenation of senile orchards, protected cultivation,
creation of water resources, creation of infrastructure to prevent post harvest
losses of horticultural crops, adoption of Integrated Nutrient Management
(INM)/Integrated Pest Management (IPM) and organic farming including
insitu generation of organic inputs. Assistance for increasing horticulture
production is also being provided under the Rashtriya Krishi Vikas Yojana
(RKVY) scheme.

The Government is implementing National Agriculture Market (NAM). As
per the scheme, a common e-market platform is being deployed to link the
existing physical mandis across the country through online portal, enabling
buyers situated even outside the State, to participate in trading at local level.
It will ensure significant benefits through higher returns to farmers, lower

transaction costs to buyers and stable prices and availability to consumers.

Assistance is provided for development of infrastructure for post harvest
management and marketing such as storages, wholesale markets, rural

primary market, Kisan Mandies, etc.

Implementing Market Intervention Scheme (MIS) for procurement of

agricultural and horticultural commodities including fruits and vegetables.

Setting up of Price Stabilisation Fund with a corpus of ¥ 500 crores to
provide working capital and other expenses at zero (0) rate of interest to
State Governments/State Agencies/Central agencies such as SFAC, NAFED,
NCCEF, etc. for procurement and distribution of important agricultural and
horticultural commodities. The fund is to be used to buy, if required, produce
directly from producers at the time of major production cycles and hold it in
storage for its gradual/regulated release into major markets, so as to check

the steep price rise in important commodities.

Impact of erratic climate on agricultural production

1122. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that due to erratic climatic behaviour the production of

food-grains in the country has adversely affected;



Written Answers to [10 March, 2017] Unstarred Questions 99

(b) the steps Government has taken to combat adverse climatic effect on
agricultural production by developing better adaptation techniques using suitable

scientific techniques; and

(c) whether agricultural research institutions like ICAR have taken up specific
research projects to develop ways and means to overcome effects of the erratic climatic

behaviour in the country for different Rabi and Kharif crops, fruits and vegetables?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Yes, Sir. There has been
a significant fluctuation in production (as compared to trend) in important foodgrain
crops grown in the country during last 10 years (between 2005-06 and 2014-15) due
to erratic climatic behaviour (rainfall/droughts). Rice production (89 Mton) had a big
dip in drought year 2009-10. Wheat and chickpea production (86.5 and 7.3 Mton
respectively) suffered an adverse impact in 2014-15. Production of pearl millet (6.5
Mton) was affected badly in 2009-10. Maize production was robust enough except
in year 2009-10 (16.7 Mton). Production of total foodgrains in drought year 2009-10
was 218 Mton as against 265 M ton in good year 2013-14.

(b) The Government initiated the preparation of district agriculture contingency
plans. The District Agricultural Contingency Plans (DACP) are technical documents
aimed to be ready reckoner for line departments and farming community on prevailing
farming systems and technological interventions to manage various weather aberrations
such as droughts, floods, cyclones, hailstorms, heat and cold waves addressing
different sectors of agriculture including horticulture, livestock, poultry, fisheries. The
contingency plans are useful for preparedness and real time implementation towards
sustainability of agriculture production system in the events of weather aberrations
and extreme climatic events. 623 contingency plans have been prepared so far and
hosted on ICAR/DAC websites (http://farmer.gov.in/, http://agricoop.nic.in/acp.html,

http.//crida.in/). The plans are circulated to all state agriculture departments.

(c) The impacts of climate change are global and it is likely to threaten the food
security and livelihoods of millions of people in Asia including India. Government
of India, through the Indian Council of Agricultural Research (ICAR) launched the
National Initiative on Climate Resilient Agriculture (NICRA) project addressing
challenges posed by Climate Change on Agriculture. The objective of NICRA is to
minimize the crop yield losses due to extreme weather events and to improve the
livelihoods of the farmers by demonstrating the technologies across the country. The
NICRA project addresses the long term impacts of climate change through research
and development of adaptation and mitigation strategies like generation of stress

tolerant genotypes, development of conservation agriculture and carbon sequestration
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practices and technologies. Short-term impacts of climate variability are being addressed
through location specific technology demonstrations in farmers’ fields to increase the
resilience in agriculture due to extreme climate events such as droughts and floods.
Climate resilient practices include demonstration of drought tolerant and short duration
varieties to cope with drought, flood tolerant varieties in paddy, resource conservation
practices, crop diversification and integrated farming systems to enhance the food
and livelihood security of farmers across 100 climatically vulnerable districts in the

country.

As part of systematic sensitization exercise, the ICAR and DAC organized
interface meetings with concerned line departments of the State Government before
the commencement of kharif, to discuss about the seasonal forecast made by IMD
and other International Agencies to finalize the action plans for different districts
in various states. ICAR-CRIDA also prepares an advisory for rabi season based on
rainfall (quantity and distribution) during kharif season, with recommendations on
suitable crops to be cultivated in rabi season under groundwater irrigated and residual
moisture dependent conditions. These advisories are circulated to State Government

and KVKs for wider publicity and suitable action.
Establishment of cold storage centres in Jharkhand and Telangana

1123. DR. PRADEEP KUMAR BALMUCHU:
SHRI DHARMAPURI SRINIVAS:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether Government is planning to strengthen cold storage and warchousing

infrastructure facilities in the country, if so, the details thereof;
(b) the quantum of funds sanctioned for this purpose, the details thereof; and

(¢) whether any such cold storage centres are being established in Jharkhand

and Telangana, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Department of
Agriculture, Cooperation and Farmers Welfare is implementing Mission for Integrated
Development of Horticulture (MIDH) for development of Horticulture in the country
which includes assistance for creation of post-harvest infrastructure (PHM) including
establishment of cold storages, processing units, pack houses, pre-cooling units,
controlled atmosphere storage, reefer vans, Integrated Cold chain and setting up of

ripening chambers.
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Under post harvest component credit linked back ended subsidy @ 35% to
@50% of the project cost is available. The component is demand/entrepreneur driven.
Assistance for creation of cold storage/cold chain component is available to individuals,
group of farmers/growers/consumers, partnership/proprietary firms, self help groups,
farmers producer organizations companies, corporations, cooperatives, cooperative
marketing federations, agricultural produce market committees and marketing boards,

State Governments and local bodies like panchayats.

Further, Government is also implementing the following schemes for increasing

storages capacity for perishable:
(1) Integrated cold chain Scheme of MOFPI.

(i1) Scheme of Agricultural Processed Food Products Export Development Authority
(APEDA) under Ministry of Commerce.

(ii1) Scheme of National Cooperative Development Corporation (NCDC) under
DAC&FW.

(iv) Integrated Scheme for Agricultural Marketing (ISAM).

Under these schemes, financial assistance is provided to farmers/entrepreneurs for

setting up cold storages/cold chain infrastructure.

(b) and (c) The component of post harvest under MIDH is implemented by
National Horticulture Board (NHB), and States under National Horticulture Mission
(NHM) which includes Jharkhand and Telangana. Further, funds are allocated to
States on the basis of Annual Action Plan (AAP). The States have been advised
that at least 25% of the Annual Action Plan is allocated for development of Post-
harvest infrastructure including strengthening of cold storages. Under MIDH (NHM
and NHB) so far 4322 cold storages have been established with capacity of 188.80
lakh tones and subsidy of ¥ 2432.64 crore. This includes 42 cold storages with
capacity of 1.92 lakh tones in Jharkhand and 51 cold storages with capacity of
3.09 lakh tones in Telangana.

Production of milk

1124. SHRI KIRANMAY NANDA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it a fact that the average per-capita milk production in the country

has stagnated and not increased in the last three years;

(b) if so, the details of per-capita milk production of cows and buffaloes during

last three years, State- wise; and
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(c) whether Government has any plan to improve per-capita milk production by

way of breed improvement or feed improvement?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) No, Sir. The average
per capita availability of Milk in the country has increased over the last three years

as shown in the table given below:

Year Per capita availability of Milk
(Figures in grams/day)
2013-14 307
2014-15 322
2015-16 337

(b) The State wise per-capita availability of milk including cows and buffaloes

during last three years is given in the Statement (See below)

(c¢) The Department is implementing following two Dairy Development Schemes
during 12th Plan to support the States for increasing the Milk production:
(1) National Programme for Bovine Breeding and Dairy Development (NPBBDD)

(il) National Dairy Plan Phase-I
Statement

State-wise Per Capita Availability of Milk during 2013-14 to 2015-16
(Figures in gram/day)

Sl. No. States/UTs 2013-14 2014-15 2015-16
1. Andhra Pradesh* 413 436 475
2. Arunachal Pradesh 93 98 105
3. Assam 69 70 70
4. Bihar 195 208 219
5. Chhattisgarh 130 130 133
6 Goa 98 94 74
7. Gujarat 506 527 545
8 Haryana 800 839 877
9 Himachal Pradesh 461 466 505

10. Jammu and Kashmir 302 352 395
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SI. No. States/UTs 2013-14 2014-15 2015-16
11. Jharkhand 146 147 152
12. Karnataka 272 276 282
13. Kerala 203 206 200
14. Madhya Pradesh 349 386 428
15. Maharashtra 219 228 239
16. Manipur 80 80 76
17. Meghalaya 84 84 83
18. Mizoram 40 53 57
19. Nagaland 95 88 89
20. Odisha 122 124 124
21. Punjab 980 1003 1032
22. Rajasthan 572 655 704
23. Sikkim 200 215 282
24, Tamil Nadu 280 282 283
25. Tripura 95 103 109
26. Uttar Pradesh 318 326 335
27. Uttarakhand 418 416 434
28. West Bengal 145 145 145
29. Andaman and Nicobar 84 90 87

Islands
30. Chandigarh 101 97 93
31. Dadra and Nagar Haveli 98 74 72
32. Daman and Diu 10 10 10
33.  Delhi 39 37 36
34, Lakshadweep 219 147 113
35. Puducherry 111 110 108

ArL INDIA 307 322 337

*Andhra Pradesh includes Telangana

Note: Per capita availability is calculated based on State estimates of production and projected population
as on I March, based on Census of India 2001 of RGI.
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Sponsoring agriculture extension personnel

1125. SHRI NARENDRA KUMAR SWAIN: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

Whether the Ministry has any proposal for sponsoring Agriculture Extension

Personnel/farmers outside the country for exposure and capacity building?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) No, Sir. However,
under the Human Resource Development (HRD) component of the Mission for
Integrated Development of Horticulture (MIDH), project based assistance is provided
for exposure visit of farmers outside India and for training/study tour of technical

staff/field functionaries outside India.

Similarly, under the National Mission on Oilseeds and Oil Palm(NMOOP),
various interventions are implemented through the State Departments of Agriculture/
Horticulture with provision of need based support for in country and abroad training/
exposure for the officers/officials of the Department of Agriculture, Co-operation and
Farmers Welfare (DAC&FW) of this Ministry, Directorate of Oilseeds Development
(DOD), Hyderabad, State Government Departments and Mission Cell of NMOOP,
during the 12th Plan period.

Production of foodgrains in NER

1126. SHRIMATI RANEE NARAH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the total production of foodgrains in 2016-17 in million tonnes;

(b) the production of rice, pulses, maize, oilseeds in 2014-15, 2015-16 and
2016-17; and

(c) the total foodgrains production in 2016-17 in the States of North Eastern

Region (NER), separately for rice, pulses, maize and oilseeds?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) As per Second Advance
Estimates released on 15th February, 2017, total production of foodgrains in the

country in 2016-17 is estimated at 271.98 million tonnes.

(b) The details of production of rice, pulses, maize and oilseeds in 2014-15,
2015-16 and 2016-17 are as under:
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(Million tonnes)

Year Rice Pulses Maize Oilseeds
2014-15 105.48 17.15 24.17 27.51
2015-16 104.41 16.35 22.57 25.25

2016-17* 108.86 22.14 26.15 33.59

*As per 2nd Advance Estimates.

(c) For an agricultural year, the details of each of the States/UTs separately
are collected only in the Final Estimates. In the Second Advance Estimates, the
production details are available separately only for the major States including State
of Assam in the North Eastern Region. The details of production in the remaining
States of the region are clubbed with other smaller States/UTs. Accordingly, the
details of production of rice, pulses, maize, oilseeds and foodgrains in Assam
and “other smaller States/UTs” namely; Arunachal Pradesh, Manipur, Meghalaya,
Mizoram, Nagaland, Sikkim, Tripura, Goa, Andaman and Nicobar Islands,
Chandigarh, Dadra and Nagar Haveli, Daman and Diu, Lakshadweep, Delhi and

Pondicherry are as under:

(Thousand Tonnes)

States Rice Pulses Maize Oilseeds Foodgrain
Assam 5179 67.3 86 202.6 5370.3
Other smaller States/UTs*  2525.4 181.3 500 188.3 3376.9

*Includes production in Arunachal Pradesh, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura,
Goa, Andaman and Nicobar Islands, Chandigarh, Dadra and Nagar Haveli, Daman and Diu, Lakshadweep,
Delhi and Pondicherry.

Shortage of cold chain storage facilities

1127. DR. PRABHAKAR KORE: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that there is a huge wastage of fruits and vegetables

every year in the country due to shortage of cold chain storage capacity;

(b) the total quantity of fruits and vegetables produced in the last three years

in the country, State-wise; and

(c) the steps taken by Government to overcome the shortage of cold chain

storage facilities, the details thereof?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
AND FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) A study was
commissioned by Ministry of Food Processing Industries and carried out by Central
Institute of Post Harvest Engineering and Technology (CIPHET), Indian Council of
Agricultural Research (ICAR), published in 2015. The study estimated that quantum
of quantitative harvest and post harvest losses of fruits and vegetables were in the
range of 6.70% to 15.88% (fruits) and 4.58% to 12.44% (vegetables) due to various
reasons such as harvesting, cleaning, sorting/grading, packaging, transportation, storage

channels, weight loss in storage etc.

(b) State-wise production of fruits and vegetables during last three year is given

in the Statement (See below).

(¢) Government is implementing the following schemes for increasing storage

capacity for perishable:
(1) Mission for Integrated Development of Horticulture (MIDH) of DAC&FW.
(i1) Integrated cold chain Scheme of MOFPI.
(iii) Scheme of Agricultural Processed Food Products Export Development Authority
(APEDA) under Ministry of Commerce.

(iv) Scheme of National Cooperative Development Corporation (NCDC) under
DAC&FW.

(v) Integrated Scheme for Agricultural Marketing (ISAM).

Under these schemes, financial assistance is provided to farmers/entrepreneurs for

setting up cold storages/cold chain infrastructure.

Under MIDH credit linked back ended subsidy @35% of the project cost in
general areas and 50% in case of hilly and schedule areas is available for creation
post harvest management infrastructure like cold storage/cold chain infrastructure.
The component is demand/entrepreneur driven from entrepreneurs, private companies,
cooperatives, farmers groups etc. through commercial ventures for which Government

assistance is credit linked and back ended.



Statement
Details of State-wise Production of Fruits and Vegetables for the Last Three Years

P: Production in '000MT

State/UTs 2013-14 2014-15 2015-16

Fruits Vegetables Fruits Vegetables Fruits Vegetables

P P P P P P

1 2 3 4 5 6 7
Andhra Pradesh 10510.56 8149.76 9121.62 4592.58 10088.82 5442.77
Arunachal Pradesh 321.26 35.00 331.40 41.00 306.27 33.01
Assam 2007.8 3031.90 2030.14 4469.73 2077.77 3821.71
Bihar 4013.58 15097.77 3990.00 14467.15 4230.63 14400.12
Chhattisgarh 1930.18 5465.92 2071.14 5812.32 2294.73 6318.41
Gujarat 8001.96 11571.24 8300.60 11861.23 8477.17 13401.39
Haryana 554.90 5565.90 703.68 5305.59 737.82 6129.36
Himachal Pradesh 866.34 1635.88 751.94 1585.37 928.83 1715.16
Jammu and Kashmir 2073.94 1395.47 1779.44 1395.47 2115.72 1386.37
Jharkhand 890.04 4238.13 898.08 4279.28 9611.19 3373.82
Karnataka 6652.42 7500.69 6799.89 8828.37 7023.69 7804.57
Kerala 2889.5 3572.67 2554.12 1645.06 2532.94 2088.66
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1 2 3 4 5 6 7
Madhya Pradesh 5696 13019.31 6119 14199.00 5783.06 15568.26
Mabharashtra 13457.92 10161.83 111089.53 8783.01 9749.8 9452.07
Manipur 515.69 271.04 521.57 268.01 467.76 316.51
Meghalaya 348.00 515.34 377.25 534.00 395.40 494.88
Mizoram 343.90 254.14 35091 273.76 330.28 179.02
Nagaland 411.00 492.37 411.00 492.37 374.13 494.61
Odisha 2148.27 9433.66 2156.49 9413.54 2386.94 8755.51
Punjab 1541.24 3936.19 1644.64 4167.65 1790.94 4301.63
Rajasthan 581.78 1114.07 735.60 1433.23 681.57 1986.73
Sikkim 24.05 134.53 0.03 130.06 23.48 106.94
Tamil Nadu 7369.86 8678.82 5963.93 7521.02 6635.1 6976.15
Telangana 4440.98 3647.28 5287.70 3005.33 4319.87 3195.44
Tripura 786.35 780.52 819.12 811.09 854.05 793.24
Uttar Pradesh 6887.45 18544.96 7558.99 26120.18 10296.14 26251
Uttarakhand 678.49 1016.83 785.97 1109.65 659.10 945.36
West Bengal 2909.71 23044.95 3313.70 26354.61 3516.71 22825.45
Others 123.98 590.75 134.23 578.57 143.16 505.81
ToraL 88977.13 162896.91 86601.68 169478.23 90183.04 169063.93

0] SdaMSUy uaLiy 801

[VHAVS VAIV]

suoysangy padivisun)



Written Answers to [10 March, 2017] Unstarred Questions 109

Crisis in agriculture sector

+1128. SHRI SANJAY SETH: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether agriculture sector in the country is facing acute crisis for the last

few years;

(b) whether Government has drawn up any road-map/scheme to bring agriculture

sector out of the crisis; and
(c) the allocation made for this sector during the current Five Year Plan?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) In 2012-13,
the GDP growth in agriculture and allied sector stood at 1.2%, which improved
significantly to 4.3% during 2013-14. However, during 2014-15, due to below normal
monsoons/drought in some parts of the country, and freak weather in rabi season, the
crop output declined sharply, thereby causing agricultural output to decline by 0.2%
before rising by 1.1% in 2015-16 (as per Advance Estimate).

The focus of the Government is on farmers’ welfare by making farming viable.
Farm viability is possible, when cost of cultivation is reduced, yields per unit of farm
are increased and farmers get remunerative prices on their produce. The Department
has been implementing various schemes to meet this objective, viz. Soil Health Card
Scheme (SHC), Neem Coated Urea, Paramparagat Krishi Vikas Yojana (PKVY), The
Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Agriculture Market Scheme
(e-NAM), Pradhan Mantri Fasal Bima Yojana (PMFBY).

In addition, the Government provides interest subvention of 3% on short-term
crop loans up to I 3.00 lakh. Presently, loan is available to farmers at an interest
rate of 7% per annum, which gets reduced to 4% on prompt repayment. Further,
under interest Subvention Scheme 2015-16, in order to provide relief to the farmers
on occurrence of natural calamities, the interest subvention of 2% shall continue
to be available to banks for the first year on the restructured amount. Further, the
Government is implementing several Centrally Sponsored Schemes viz. National
Food Security Mission (NFSM); Mission for Integrated Development of Horticulture
(MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension and
Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

T Original notice of the question was received in Hindi.
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(c) Budget Allocation made for agriculture Sector during the current Five Year
Plan is as given below:

R in crore)

Year Department of Department of Department of
Agriculture Animal Husbandry  Agricultural Research
Cooperation and Dairying and and Education
Farmers Welfare Fisheries
2012-13 20208.00 2361.37 3220.00
2013-14 21609.00 2561.21 3415.00
2014-15 22309.00 2746.31 3715.00
2015-16 16646.35 2136.16 3691.00
2016-17 20400.00 2431.51 3700.00

Farmers’ suicide in Telangana

1129. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that as per NCRB, 79 out of country's total 160 large

farmers committed suicide in Telangana in 2015;

(b) if so, the details thereof, district-wise and the reasons behind large farmers

committing suicide; and
(c) the status in 2016, in the country in general and Telangana in particular?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles
and disseminates information on suicides, in its publication titled ‘Accidental
Deaths and Suicides in India’ (ADSI). These Reports on suicides upto 2015 are
available at its website. As per ADSI Reports for the year 2015, suicides by
farmers in the State of Telangana are 1358. As per ADSI Reports, ‘Bankruptcy
or Indebtedness’ and ‘Farming Related Issues’ are reported as major causes of
suicides among farmers/cultivators. Other prominent causes of farmers/cultivators
suicides are family problems, illness, etc. The Report does not contain district-wise

details.

The Report for the year 2016 is yet to be published.
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Adverse effect of chemical fertilizers on climate

1130. DR. VIKAS MAHATME: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state whether Government proposes to study the
extent of damage being caused and implement schemes discouraging use of chemical
fertilizers as they are found to contain substances like methane, carbon dioxide,
ammonia and nitrogen, the emission of which contributes to a great extent in the
emergence of greenhouse effect threatening the environment with global warming and

climate change?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): Scientific studies have
revealed that there is no harmful effect of chemical fertilisers with balanced and
judicious use, rather have beneficial effect as it encourages soil carbon sequestration.
The emission of nitrous oxide from nitrogeneous fertilizers may be reduced through
adoption of soil test based balanced and integrated nutrient management practices,
split application and placement of nitrogenous fertilisers, slow releasing N-fertilisers
including Neem Coated Urea, nitrification inhibitors, Direct Seeded Rice (DSR) and
System of Rice Intensification (SRI) etc.

Under the component of soil health management of National Mission on
Sustainable Agriculture (NMSA), the Government is promoting soil test based balanced
and integrated nutrient management through setting-up/strengthening of soil testing
laboratories, establishment of bio-fertiliser and compost units, use of micronutrients,
trainings and demonstrations on balanced use of fertilisers. Recently, the National
Mission on Soil Health Card has been launched to provide soil test based fertiliser

recommendations to all the farmers.

Besides, various schemes/programmes namely National Food Security Mission
(NFSM), Rashtriya Krishi Vikas Yojana (RKVY), Mission for Integrated Development
of Horticulture (MIDH), National Mission on Oilseeds and Oil Palm (NMOOP)
National Programme on Organic Production (NPOP) of Agricultural and Processed
Food Products Export Development Authority (APEDA) and Paramparagat Krishi
Yojana are in operation to encourage greater use of organic inputs in agriculture.
Government of India is providing grant for setting up/ strengthening of soil testing
laboratories, training and demonstrations on balanced use of fertilisers and promotion

of micronutrients across various plan periods.

Indian Institute of Soil Science (IISS), Bhopal under All India Coordinated Research
Project (AICRP) on Long Term Fertiliser Experiments in monitoring the soil fertility

in different soil types (fixed locations) under dominant cropping systems. The research
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trials over the last few decades indicate that integrated use of optimal dose of NPK

and organic manure can maintain soil health and give higher sustainable yields.
Assistance to small, marginal and landless farmers

1131. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether it is a fact that more then 50 per cent of farmers in hilly States,
particularly in Himachal Pradesh, have small pieces of land which is insufficient to

earn livelihood, if so, the details thereof;

(b) whether Government proposes to provide relief/financial assistance to small,

marginal and landless farmers, if so, the details thereof, State-wise; and

(c) the measures taken/proposed to be taken by Government to alleviate the
sufferings of such farmers and to ensure employment to farm workers in the agriculture

sector?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) to (c) As per the latest
Agriculture Census 2010-11, for hilly States, like, Himachal Pradesh, Jammu and
Kashmir, Manipur, Meghalaya, Mizoram, Sikkim, Tripura and Uttarakhand more
than 50 per cent of the operational holdings are marginal (below 1.00 ha.) and
small (1.00 to below 2.00 ha.) taken together. However, sufficiency for livelihood
also depends on factors, like, size of the family, fertility of land, type of crops,

irrigation, etc.

Agriculture being a State subject, State Governments take appropriate steps for
development of Agriculture in the State. However, Government of India supplements
the efforts of States through appropriate measures. Support is provided to various
categories of farmers through programmes like Pradhan Mantri Krishi Sinchayee Yojana
(PMKSY), National Food Security Mission (NFSM), Bringing Green Revolution to
Eastern India (BGREI), Rashtirya Krishi Vikas Yojana (RKVY), National Mission
on Agricultural Extension and Technology (NMAET), etc. The Ministry of Rural
Development is implementing Mahatma Gandhi National Rural Employment Guarantee
Act and other Schemes to benefit rural people including farm workers through creation
of employment and livelihood opportunities. In addition, the Government is promoting
horticulture, floriculture, adoption of modern technologies and practices like multiple
cropping and integrated farming systems. The farmers (including small, marginal and
landless farmers) and farm workers can take benefit of the schemes according to the

associated provisions and guidelines.
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Setting up of agricultural colleges

1132. SHRIMATI VIPLOVE THAKUR: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) the details of the existing agriculture and agriculture-allied colleges/universities
in the country, State-wise;

(b) whether Government proposes to set up more colleges in various States of

the country, including Himachal Pradesh, if so, the details thereof, location-wise; and

(c) the details of the funds likely to be allocated by Government for setting up
of these agricultural colleges?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) Details of Agricultural
Universities including State Agricultural Universities (SAUs), Central Agricultural
Universities (CAUs), Deemed-to-be Universities (DUs) and Central Universities with
Agricultural faculty in the country, State-wise and number of Constituent Colleges is

given in the Statement (See below).
(b) There is no such proposal.
(c) In view of (b) above, does not arise.
Statement

State-wise details of Agricultural Universities including SAUs, CAU, DUs and

Central Universities with Agricultural faculty in the country.

Sl. No. Name of University Colleges

State Agricultural Universities

Andhra Pradesh

L. Acharya NG Ranga Agricultural College, Bapatla, Andhra Pradesh
Agricultural University,

S.V. Agricultural College, Tirupati, Andhra Pradesh
Hyderabad

College of Agricultural Engineering, Bapatla,
Andhra Pradesh

Agricultural College Naira, Naira, Andhra Pradesh
Agricultural College, Mahanandi, Andhra Pradesh

College of Food Science and Technology, Bapatla,
Andhra Pradesh
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Sl. No. Name of University

Colleges

2. Dr. Ysrhu (APHU)
Venkataramannagudem
(AP)

3. Sri Venkatesware
Veterinary University,
Tirupati

Assam

4. Assam Agricultural

University, Jorhat

Bihar

5. Bihar Agricultural
University, Sabour,

Bhagalpur

College of Agricultural Engineering, Madakasira,
Andhra Pradesh

College of Food Science and Technology,
Pulivendula, Andhra Pradesh

Agriculture College, Rajahmundry, Rajahmundry,
Andhra Pradesh

College of Home Science, Guntur, Andhra Pradesh

Horticultural College and Research Institute,

Venkataramannagudem

Horticultural College and Research Institute,

Anantharajupeta

College of Veterinary Science, Tirupati

NTR College of Veterinary Science, Gannavaram
College of Veterinary Science, Proddatur
College of Fishery Science, Muthukur

Dairy Technology College, Tirupati

College of Agriculture, Jorhat, Assam

College of Veterinary Science, Khanapara, Assam
College of Home Science, Jorhat, Assam
College of Fisheries Science, Raha, Assam
College of Veterinary Science, Lakhipur, Assam

Biswanath College of Agriculture, Biswanath

Chariali, Assam
SCS College of Agriculture, Dhubri, Assam
College of Sericulture, Titabar

College of Horticulture, Nalbari

Bihar Agricultural College, Sabour, Bhagalpur,
Bihar

Bihar Veterinary College, Patna, Bihar
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Sl. No. Name of University

Colleges

Chhattisgarh

6.

Indira Gandhi Krishi
Viswa Vidhyalaya,
Raipur

Sanjay Gandhi Institute of Dairy Technology
(SGIDT), Patna, Bihar

College of Horticulture, Nalanda, Bihar

Mandan Bharati Agricultural College, Aguwanpur,
Bihar

Veer Kuwar Singh College of Agriculture,

Dumraon, Bihar

Bhola Paswan Shastri Agricultural College,

Purnea, Bihar

College of Agriculture, Raipur, Chhattisgarh

Faculty of Agriculture Engineering, Raipur,
Chhattisgarh

Raj Mohini Devi College of Agriculture and
Research Station, Ambikapur, Chhattisgarh

Shaheed Gundadhur College of Agriculture and
Research Station, Jagdalpur, Chhattisgarh

Thakur Chhedilal Barrister College of Agriculture
and Research Station, Bilaslpur, Chhattisgarh

S.K. College of Agriculture, Kawardha,
Chhattisgarh

BRSM College of Agricultural Engineering,
Mungeli, Mungeli, Chhattisgarh

Pt. Kishori Lal Shukla College of Horticulture and

Research Station, Rajnandgaon, Rajnandgaon,
Chhattisgarh

College of Agriculture and Research Station,
Champa, Chhattisgarh

Dau Kalyan Singh Krishi Mahavidyalaya,
Bhatapara, Chhattisgarh

College of Horticulture, Jagdalpur, Chhattisgarh

College of Agriculture, Rajnandgaon, Chhattisgarh
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7.

Gujarat
8.

9.

Chhattisgarh Kamdhenu
Visvavidyalaya, Raipur

Sardar Krushinagar
Dantiwada Agricultural

University, Dantiwada

Anand Agricultural

University, Anand

College of Agriculture and Research Station
Kanker, Kanker, Chhattisgarh

College of Agriculture, Korea, Chhattisgarh

College of Agriculture and Research Station,
Bemetara, Chhattisgarh

College of Agriculture and Research Station
Raigarh, Raigarh, Chhattisgarh

College of Dairy Science and Food Technology,
Raipur, Chhattisgarh

College of Vety. Sci. and A.H., Durg, Chhattisgarh
College of Fisheries, Kawardha, Chhattisgarh

College of Veterinary Science and Animal
Husbandry, Bilaspur, Chhattisgarh

Veterinary College, Sardarkrushinagar, Gujarat

Chimanbhai Patel College of Agriculture, Sardar
Krushinagar, Gujarat

ASPEE College of Home Science and Nutrition,

Sardar Krushinagar, Gujarat
Dairy College, Sardar krushinagar, Gujarat

College of Horticulture, Sardar krushinagar,

Gujarat

Renewable Energy and Environmental Engineering

College, Sardar Krushinagar, Gujarat

College of Basic Science and Humanities, Sardar

Krushinagar, Gujarat

B.A. College of Agriculture, AAU, Anand
College of Agriculture, AAU, Vaso

College of Agriculture, AAU, Jabugam

College of Horticulture, AAU, Anand

College of Veterinary Sci and A.H., AAU, Anand
Sheth M.C. College of Dairy Science, AAU, Anand
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10.

11.

12.

Navsari Agricultural

University, Navsari

Junagarh Agricultural

University, Junagarh

Kamdhenu University,

Amreli

College of Agriculture Information Technology,
AAU, Anand

Food Processing Technology and Bio Energy,
AAU, Anand

College of International Agri. Business
Management Institute (MBA), AAU, Anand

College of Agri. Engineering and Technology,
AAU, Godhra

N. M. College of Agriculture, Navsari, Gujarat

ASPEE College of Horticulture and Forestry,

Navsari, Gujarat

ASPEE Agribusiness Management Institute,

Navsari, Gujarat

College of Veterinary Science and Animal

Husbandry, Navsari, Gujarat
College of Agriculture, Bharuch, Gujarat
College of Agriculture, Waghai, Gujarat

College of Agricultural Biotechnology, Surat,
Gujarat

College of Agriculture, Junagadh, Gujarat
College of Agriculture Engineering and Technology,
Junagarh, Gujarat

College of Fisheries Science, Veraval, Gujarat

College of Veterinary Science and Animal

Husbandry, Junagadh, Junagadh, Gujarat
College of Agriculture, Amreli, Gujarat

P. G. Institute of Agri-Business Management,

Junagadh

Dairy Science College, Amreli, Gujarat
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Haryana

13. Chaudhary Charan
Singh Haryana
Agricultural University,

Hissar

14.  Lala Lajpat Rai
University of
Veterinary and Animal

Sciences, Hisar
Himachal Pradesh

15. Ch. Sarwan Kumar
Krishi Viswa

Vidyalaya, Palampur

16.  Dr. Yaswant Singh
Parmar University
of Horticulture and

Forestry, Solan

Jharkhand

17.  Birsa Agricultural

University, Ranchi

College of Agriculture, Hisar, Haryana
College of Agriculture, Bawal, Haryana
College of Agriculture, Kaul, Haryana

College of Basic Sciences and Humanities, Hisar,

Haryana
I.C. College of Home Science, Hisar, Haryana

College of Agricultural Engineering and
Technology, Hisar, Haryana

College of Veterinary Sciences, Hisar, Haryana

College of Agriculture, Palampur, Himachal Pradesh

College of Veterinary and Animal Sciences,

Palampur, Himachal Pradesh

College of Home Science, Palampur, Himachal
Pradesh

College of Basic Sciences, Palampur, Himachal
Pradesh

College of Horticulture, Solan, Himachal Pradesh
College of Forestry, Solan, Himachal Pradesh

College of Horticulture and Forestry, Neri,

Hamirpur

Ranchi Agriculture College, Ranchi, Jharkhand
Ranchi Veterinary College , Ranchi, Jharkhand
College of Forestry, Ranchi, Jharkhand

College of Biotechnology, Ranchi, Jharkhand
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Jammu and Kashmir

18.

19.

Sher-e-Kashmir
University of
Agricultural Science
and Technology,

Srinagar

Sher-e-Kashmir
University of
Agricultural Science
and Technology,

Jammu

Karnataka

20.

21.

22.

University of
Agricultural Sciences,

Bangalore

Karrnataka Veterinary,

Animal and Fisheries
Sciences University,
Bidar

University of
Agricultural Sciences,

Raichur

Faculty of Agriculture, Sopore, Jammu and

Kashmir

Faculty of Veterinary Sciences, Srinagar, Jammu

and Kashmir

Faculty of Fisheries
Faculty of Forestry
Faculty of PG Studies

Faculty of Agriculture, Chatha, Jammu and

Kashmir

Faculty of Veterinary Sciences and A.H., R.S.

Pura, Jammu and Kashmir

Faculty of Basic Sciences Chatha, Jammu and

Kashmir

School of Biotechnology

College of Agriculture, Bangalore, Karnataka
College of Agriculture, Mandya, Karnataka
College of Sericulture, Chintamani, Karnataka
College of Agriculture, Hassan, Karnataka
Veterinary College, Bangalore, Karnataka
Fisheries College Mangalore, Karnataka
Dairy Science College, Bangalore, Karnataka
Veterinary College, Bidar, Karnataka
Veterinary College, Shimoga, Karnataka
Veterinary College, Hassan, Karnataka

Dairy Science College, Gulbarga, Karnataka
College of Agriculture, Raichur, Karnataka

College of Agricultural Engineering, Raichur,

Karnataka

College of Agriculture, B. Gudi, Karnataka




120 Written Answers to

[RAJYA SABHA]

Unstarred Questions

SI. No. Name of University Colleges
College of Agriculture, Kalaburgi, Karnataka
23.  University of College of Agriculture, Dharwad, Karnataka
Agricultural Sciences,  (gllege of Rural Home Science, Dharwad,
Dharwad Karnataka
College of Forestry, Sirsi, Karnataka
College of Agriculture, Bijapur, Karnataka
College of Agriculture, Hanumanamatti, Karnataka
24.  University Horticulture College of Horticulture, Arabhavi, Karnataka
Science, Bagalkot College of Horticulture, Bidar, Karnataka
College of Horticulture, Kolar, Karnataka
College of Horticulture, Mysore, Karnataka
College of Horticulture, Munirabad, Karnataka
College of Horticulture, Sirsi, Karnataka
College of Horticulture, Bagalkot, Karnataka
College of horticulture, Bengaluru
25.  University Agriculture  College of Agriculture, Shimoga, Karnataka
and Horticulture College of Horticulture, Mudigere, Karnataka
Science, Shimoga College of Forestry, Ponnampet, Karnataka
College of Horticulture,, Hiriyur, Karnataka
Kerala
26.  Kerala Agricultural College of Agriculture, Shimoga, Karnataka
University, Thrissur College of Horticulture, Mudigere, Karnataka
College of Forestry, Ponnampet, Karnataka
College of Horticulture,, Hiriyur, Karnataka
27.  Kerala University of College of Fisheries, Panangad, Kerala
Fisheries and Ocean
Studies, Panangad
28.  Kerala Veterinary College of Veterinary and Animal Sciences,

and Animal Sciences
University, Wayanad
(Kerala)

Mannuthy, Kerala

College of Veterinary and Animal Sciences,
Pookode, Kerala
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Madhya Pradesh

29.

30.

31.

Rajmata Vijayaraje
Scindia Krishi
Vishwa Vidyalaya,
Gwalior-474002 (MP)

Nanaji Deshmukh
Pashu Chikitsa Visva
Vidyalaya, Jabalpur

Jawaharlal Nehru
Krishi Viswa
Vidyalaya, Jabalpur

College of Dairy Science and Technology,
Mannuthy, Kerala

College of Dairy Science and Technology,

Thiruvananthapuram

College of Avian Sciences and Management,

Thiruvazhamkunnu, Kerala

College of Agriculture, Gwalior, Madhya Pradesh

R.A.K. College of Agriculture, Sehore, Madhya
Pradesh

College of Agriculture, Indore, Madhya Pradesh
Bhagwant Rao Mandaloi, College of Agriculture,
Khandwa, Madhya Pradesh

College of Horticulture, Mandsaur, Madhya
Pradesh

College of Veterinary science and Animal

Husbandry, Jabalpur, Jabalpur, Madhya Pradesh

College of Vety. Sci. and Animal Husbandry
Mhow, Mhow, Madhya Pradesh

College of Veterinary Science and Animal
Husbandry, Rewa, Madhya Pradesh

Fisheries College, Sciences Jabalpur
College of Agriculture, Jabalpur, Madhya Pradesh
College of Agriculture, Rewa, Madhya Pradesh

College of Agricultural Engineering, Jabalpur,
Madhya Pradesh

College of Agriculture, Tikamgarh, Madhya Pradesh
College of Agriculture, Ganjbasoda, Madhya Pradesh
College of Agriculture, Powarkheda

College of Agriculture, Waraseoni, Madhya Pradesh
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Maharashtra
32.  Dr. Balaesahib College of Agriculture, Dapoli, Maharashtra

33.

34.

Sawant Kokan Krishi
Vidyapeeth, Dapoli

Maharastra Animal
and Fisheries, Sciences

University, Nagpur

Vasantrao Naik
Marathwada Krishi
Vidyapeeth, Parbhani
(Maharashtra)

College of Fisheries, Ratnagiri, Maharashtra
College of Forestry, Dapoli, Maharashtra

College of Agricultural Engineering and
Technology, Dapoli, Maharashtra

College of Horticulture, Mulade, Maharashtra

PGI of Post Harvest Management, Killa Roha,
Maharashtra

Bombay Veterinary College, Mumbai
Nagpur Veterinary College, Nagpur, Maharashtra

College of Veterinary and Animal Science,
Parbhani, Maharashtra

College of Veterinary and Animal Science, Udgir,
Maharashtra

Krantisinh Nana Patil College of Veterinary

Science, Shirwal, Maharashtra

College of Dairy Technology, Warud, Maharashtra
College of Fishery Sciences, Nagpur, Maharashtra
College of Fishery Sciences, Udgir, Maharashtra
College of Dairy Technology, Udgir, Maharashtra

P.G. Institute of Veterinary and Animal Sciences,
Akola

College of Agriculture, Parbhani, Maharashtra
College of Food Technology, Parbhani, Maharashtra
College of Home Science, Parbhani, Maharashtra

College of Agricultural Engineering and
Technology, Parbhani, Maharashtra

College of Agriculture, Latur, Latur, Maharashtra
College of Agriculture, Ambajogai, Maharashtra

College of Agriculture, Badnapur, Badnapur,
Maharashtra
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35.

36.

Odisha
37.

Mahatama Phule
Krishi Vidyapeeth,
Rahuri

Dr. Punjabrao
Deshmukh Krishi
Viswa Vidyalaya,
Akola

Orissa University
of Agricultural
and Technology,

Bhubaneswar

College of Agriculture , Osmanabad, Maharashtra

Vilasrao Deshmukh College of Agril Biotechnology,
Latur, Maharashtra

College of Agriculture, Pune, Maharashtra
College of Agriculture, Dhule, Maharashtra
College of Agriculture Kolhapur, Maharashtra
Dr. Annasaheb Shinde College of Agricultural

Engineering, Rahuri, Maharashtra

College of Agriculture, Muktainagar, Maharashtra
College of Agriculture, Nandurbar, Maharashtra
College of Agriculture, Karad, Maharashtra

Post Graduate Institute, MPKYV, Rahuri, Rahuri,
Maharashtra

College of Agriculture, Nagpur, Maharashtra
College of Agriculture, Akola, Maharashtra

College of Agriculture Engineering and Technology,
Akola, Maharashtra

College of Horticulture, Akola, Maharashtra
College of Forestry, Akola, Maharashtra

College of Agriculture, Sonapur-Gadchiroli,
Mabharashtra

Post Graduate Institute, Akola, Maharashtra

School of Agri-Business Management, Nagpur,
Mabharashtra

Vasantrao Naik College of Agriculture Biotechnology,
Yavatmal

College of Agriculture, Bhubaneswar, Odisha

College of Veterinary Science and Animal

Husbandry, Bhubaneswar, Odisha

College of Agricultural Engineering and
Technology, Bhubaneswar, Odisha
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Punjab
38.  Guru Angad Dev

Veterinary and Animal
Sciences University,
Ludhiana

39.  Punjab Agricultural

University, Ludhiana

Rajasthan

40. Maharana Pratap
University of
Agriculture and

Technology, Udaipur

41. Swami Keshwanand
Rajasthan Agricultural

University, Bikaner

College of Fisheries, Berhampur, Odisha
College of Home Science, Bhubaneswar, Odisha

College of Agriculture, Chipilima, Sambalpur,
Odisha

College of Horticulture, Chiplima, Odisha
College of Agriculture, Bhawanipatna, Odisha
College of Forestry, Bhubaneswar, Odisha

College of Veterinary Science, Ludhiana, Punjab

College of Dairy Science and Technology,
Ludhiana, Punjab

College of Fisheries, Ludhiana, Punjab
College of Agriculture, Ludhiana, Punjab

College of Agricultural Engineering and
Technology, Ludhiana, Punjab

College of Basic Sciences and Humanities,

Ludhiana, Punjab

College of Home Science, Ludhiana, Punjab

Rajasthan College of Agriculture, Udaipur,
Rajasthan

College of Technology and Engineering, Udaipur,
Rajasthan

College of Home Science, Udaipur, Rajasthan

College of Dairy and Food Science Technology,
Udaipur, Rajasthan

College of Fisheries, Udaipur, Rajasthan
College of Agriculture, Bhilwara, Rajasthan
College of Agriculture, Bikaner, Rajasthan
College of Home Science, Bikaner, Rajasthan

Institute of Agri-Business Management, Bikaner,

Rajasthan
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42.  Rajasthan University
of Veterinary and
Animal Science,

Bikaner

43.  SKN Agriculture

University, Jobner

44.  Agriculture University,
Kota

45.  Agriculture University,
Jodhpur
Tamil Nadu
46. Tamil Nadu

Agricultural University,

Coimbatore

College of Veterinary and Animal Science,

Bikaner, Rajasthan

College of Veterinary and Animal Sciences,

Vallabhnagar, Udaipur, Rajasthan

Post Grduate Institute, Live Stock Research
Station (RAJUVAS), Jaipur, Rajasthan

SKN College of Agriculture, Jobner, Rajasthan
College of Agriculture Lalsot, Lalsot, Rajasthan
Agriculture College, Bharatpur, Rajasthan
Agriculture College, Fatehpur, Rajasthan

SKN College of Agribusiness Management,

Jobner, Rajasthan.

College of Horticulture and Forestry, Jhalawar

College of Agriculture, Sumerpur, Rajasthan

College of Agriculture, Jodhpur, Rajasthan

Agriculture College and Research Institute,

Coimbatore

Agriculture College and Research Institute, Madurai
Agriculture College and Research Institute, Kumulur
ADAC College and Research Institute, Trichy

Agriculture College and Research Institute,

Vaazhavachanur

Agriculture College and Research Institute,

Kudumiyanmalia

Horticulture College and RI Periyakulam
Horticulture College and RI for women, Trcihy
Agr. Engg. College and Research Institute, Kumulur
Forest College and Research Institute, Mettupalayam
Home Sc. College and RI Madurai

Agriculture College and Research Institute, Killikulam
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47.  Tamil Nadu Veterinary
and Animal Sciences
University, Chennai

48. Tamil Nadu
Fisheries University,
Nagapattinam

Telangana

49.  Sri Konda Laxman
Telangana University

50. Sri. P. V. Narsimha
Rao Telangana State
University

51.  Prof. Jayashankar

Telangana State

Agricultural University

Agricultural College and Research Institute,

Eachangkottai, Thanjavur
School of Post Graduate Studies, Coimbatore

Agricultural Engineering College and Research

Institute, Coimbatore

Veterinary College and Research Institute,
Namakkal, Tamil Nadu

College of Food and Dairy Technology, Koduvalli,
Tamil Nadu

Veterinary College and Research Institute,

Tirunelveli, Tamil Nadu

Veterinary College and Research Institute,

Orathanadu, Thanjavur, Tamil Nadu

Fisheries College and Research Institute,
Thoothukudi, Tamil Nadu

Fisheries College and Research Institute, Ponneri,
Tamil Nadu

College of Fisheries Engineering and Technology,
Nagapattinam, Tamil Nadu

College of horticulture, Rajendranagar
College of Horticulture, Mojerla

College of Veterinary Science, Rajenderanagar,
Hyderabad

College of Veterinary Science, Korutla, Karimnagar,
Hyderabad

College of Dairy Technology, Kamareddy
College of Agriculture, Rajendranagar, Telangana
Agricultural College, Jagtial, Telangana
Agricultural College, Aswaraopet, Telangana

College of Home Science, Saifabad, Hyderabad

Telangana
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Uttarakhand

52.

53.

Govind Ballabh

Bhai Pant University
of Agriculture and
Technology, Pantnagar

Uttarakhand University
of Horticulture and

Forestry, Bharsar

Uttar Pradesh

54.

Chandra Shekhar Azad

University of
Agricultural and
Technology, Kanpur

College of Agricultural Engineering, Sangareddy,

Telangana

College of Food Science and Technology, Rudrur,

College of Agriculture, Pantnagar, Uttarakhand

College of Veterinary and Animal Sciences,

Pantnagar, Uttarakhand
College of Technology, Pantnagar, Uttarakhand

College of Post Graduate Studies, Pantnagar,
Uttarakhand

College of Basic Sciences and Humanities,

Pantnagar, Uttarakhand
College of Home Science, Pantnagar, Uttarakhand

College of Fisheries Science, Pantnagar,
Uttarakhand

College of Agribusiness Management, Pantnagar,
Uttarakhand

College of Post Graduate Studies
College of Forestry, Ranichauri, Uttarakhand

Veer Chandra Singh Garhwali College of
Horticulture, Bharsar, Pauri Garhwal, Uttarakhand

Faculty of Agriculture, Kanpur, Uttar Pradesh
College of agriculture, Lakhimpur

Faculty of Home Science, Kanpur, Uttar Pradesh
Faculty of Agriculture Engineering and Technology,
Etawah, Uttar Pradesh

College of Horticulture, Kanpur, Uttar Pradesh
College of Forestry, Kanpur, Uttar Pradesh
College of Fisheries

College of Dairy Technology
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55. Narendradeo University College of Agriculture, Faizabad, Uttar Pradesh
of Agriculture and College of Agriculture, Azamgarh, Uttar Pradesh
Technology, Faizabad
College of Home Science, Faizabad, Uttar Pradesh
College of Veterinary Sciences, Faizabad, Uttar
Pradesh
College of Horticulture and Forestry, Faizabad,
Uttar Pradesh
College of Fisheries, Faizabad, Uttar Pradesh
College of Engineering, Faizabad, Uttar Pradesh
College of Biotechnology, Faizabad, Uttar Pradesh
56.  Sardar Ballabh Bhai College of Veterinary Sciences and Animal
Patel University Husbandary, Meerut, Uttar Pradesh
of Agriculture and College of Agriculture, Meerut, Uttar Pradesh
Technology, Meerut
College of Bio-Technology, Meerut, Uttar Pradesh
57.  U.P. Pt. Deen Dayal College of Veterinary Science and Animal
Upadhyaya Pashu Husbandry, Mathura, Uttar Pradesh
Chikitsa Vigyan
Vishwa Vidhyalaya
Evem Go Anusandhan
Sansthan, Mathura
58. Banda University College of Agriculture

of Agricultural and
Technology, Banda

West Bengal

59.

60.

Bidhan Chandra Krishi
Viswa Vidhyalaya,
Mohanpur

West Bengal
University of Animal
and Fishery Sciences,
Kolkata

College of Horticulture

Faculty of Agriculture, BCKV, Kalyani, West Bengal
Faculty of Horticulture, Mohanpur, West Bengal
Faculty of Agriculture Engineering

Faculty of Veterinary and Animal Sciences
Faculty of Dairy Technology

Faculty of Fishery Sciences
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61.  Uttar Bang Krishi
Viswa Vidhyalaya,
Uttar Banga Krishi
Viswavidyalaya, Cooch
Behar

Faculty of Agriculture
Faculty of Horticulture

Faculty of Technology

Central Agricultural Universities

62.  Central Agricultural
University, Imphal

63.  Rani Laxami Bai
Central Agricultural

University

64.  Dr. Rajendra Prasad
Central Agricultural
University, Pusa,

Samstipur

Deemed-to-be Universities

College of Agriculture, Imphal, Manipur
College of Fisheries, Lembucherra, Tripura

College of Veterinary Sciences and Animal

Husbandry, Selesih, Aizawl, Mizoram

College of Veterinary Sciences And Animal
Husbandry, Jalukie.

College of Horticulture and Forestry, Pashighat,
Arunachal Pradesh

College Of Horticulture, Thenzawl, Mizoram
College of Home Sciences, Tura, Meghalaya

College of Agricultural Engineering and Post
Harvest Technology, Ranipool, Sikkim

College of post graduate studies, Barapani,
Meghalaya

College of Agriculture, Jhansi

College of Horticulture and Forestry, Jhansi

Tirhut College of Agriculture, Dholi, Bihar
College of Home Science, Pusa, Bihar

College of Basic Sciences and Humanities, Pusa,
Bihar

College of Agrl. Engg. Pusa, Bihar
College of Fisheries , Dholi, Bihar

65.  Indian Agricultural Research Institute, New Delhi

66. Central Institute of Fisheries Education, Mumbai
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67.  National Dairy Research Institute, Karnal (Haryana)
68.  Indian Veterinary Research Institute, Izzatnagar, Bareilly (UP)

69.  Sam Higginbottom Ethilind School of Home Science, Allahabad,
Institute of Agriculture, Uttar Pradesh
Technology and School of Forestry and Environment, Allahabad,
Sciences (SHIATS), Uttar Pradesh

Allahabad . o
Makino School of continuing and Non-Formal

Education

Allahabad School of Agriculture, Allahabad,
Uttar Pradesh

Sunderasan School of Veterinary Science,
Allahabad, Uttar Pradesh

Central Universities with Agricultural Faculty

70.  Aligarh Muslim Faculty of Agricultural Sciences
University, Aligarh

71.  Nagaland University, School of Agricultural Sciences and Rural

Medziphema Development, Medziphema, Nagaland
72 Banaras Hindu Institute of Agricultural Sciences, (BHU),
University, Varanasi Varanasi, Uttar Pradesh

Faculty of Vet. and Animal Sciences.

73.  Vishwa Bharti, Palli Siksha Bhawan (Institute of Agriculture),
Sriniketan Shantiniketan, West Bengal

Measures taken to double farmers’ income

1133. SHRI D. RAJA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether it is a fact that the latest National Sample Survey Organisation
(NSSO) data on farm income has showed that the average monthly earnings of
farmers at current prices almost tripled in 2002-03 and 2012-13 period but farmers'

suicides did not abate in these ten years; and

(b) if so, the details thereof and keeping these facts in view, what measures are
proposed to be taken to achieve the Government's declared commitment to double

the farmers' income by the year 2021-22?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Sample Survey Office (NSSO) conducted “Situation Assessment Survey (SAS) of
Agricultural Households” during NSS 70th round (January 2013- December 2013) in
the rural areas of the country with reference to the agricultural year July 2012-June
2013. The survey estimated the average monthly income per agricultural household as
% 6426/-. Prior to this, a Situation Assessment Survey (SAS) of farmers was conducted
during NSS 59th round (January 2003- December 2003) in the rural areas of the
country with reference to the agricultural year July 2002-June 2003, as per which
the average monthly income per farmer household during July 2002-June 2003 was
estimated as I 2115/-. According to NSSO, due to change in coverage and difference
in some important concepts and definitions followed in the two rounds, the above

estimates are not strictly comparable.

The National Crime Records Bureau (NCRB) under the Ministry of Home Affairs
publishes data on suicides committed by self-employed persons in Farming/Agriculture
since 1995. As per NCRB reports, the number of suicides in Farming/Agriculture
came down from 17,164 in 2003 to 11,772 in 2013.

In order to achieve the target of doubling of income of farmers by the year 2022,
the Department of Agriculture, Cooperation and Farmers Welfare has constituted a

Committee under the Chairmanship of Additional Secretary, for the following aspects:
(i) To study the current income level of farmers/ agricultural labourers
(i) To measure the historical growth rate of the current income level

(iii)) To determine the needed growth rate to double the income of farmers/

agricultural labourers by the year 2021-22

(iv) To consider and recommend various strategies to be adopted to accomplish
(iii) above

(v) To recommend an institutional mechanism to review and monitor implementation

to realise the goal

(vi) To examine any other related issue.
The Committee has so far held five meetings so far to evolve a suitable strategy.

Apart from the above, the focus of the Government is on farmers’ welfare
by making farming viable. Farm viability is possible, when cost of cultivation
is reduced, yields per unit of farm are increased and farmers get remunerative
prices on their produce. The Department has been implementing various schemes
to meet this objective, viz. Soil Health Card (SHC) scheme, Neem Coated Urea,
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Paramparagat Krishi Vikas Yojana (PKVY), The Pradhan Mantri Krishi Sinchai
Yojana (PMKSY), National Agriculture Market scheme (e-NAM), Pradhan Mantri
Fasal Bima Yojana (PMFBY).

In addition, the Government provides interest subvention of 3% on short-term
crop loans up to X 3.00 lakh. Presently, loan is available to farmers at an interest
rate of 7% per annum, which gets reduced to 4% on prompt repayment. Further,
under Interest Subvention Scheme 2015-16, in order to provide relief to the farmers
on occurrence of natural calamities, the interest subvention of 2% shall continue to

be available to banks for the first year on the restructured amount.

The Government is also implementing several Centrally Sponsored Schemes viz.
National Food Security Mission (NFSM); Mission for Integrated Development of
Horticulture (MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National
Mission for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension
and Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

MSP is notified for both Kharif and Rabi crops based on the recommendations of
the Commission on Agriculture Costs and Prices (CACP). The Commission collects and

analyses data on cost of cultivation and recommends Minimum Support Price (MSP).

Further the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Price Support Scheme on the request of State/UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.
Income of agricultural families

1134. SHRI R. VAITHILINGAM: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether the number of agricultural families in the country has decreased

despite increase in country's population;
(b) if so, the details thereof and the response of Government thereto;

(c) the average monthly income of an agricultural family in the country, the

details thereof, State-wise; and

(d) the action plan of Government for the next five years to ameliorate the

economic conditions/living standards of agricultural families?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) As per Census 2011,
conducted by the Registrar General of India, the total number of agricultural workers
in the country have increased from 234.1 million (127.3 million cultivators and 106.8
million agricultural labourers) in 2001 to 263.1 million (118.8 million cultivators and

144.3 million agricultural labourers) in 2011.

(c) The average monthly income of agricultural households in the country is
estimated by the National Sample Survey Office (NSSO) through the “Situation
Assessment Survey of Agricultural Households” conducted from time to time. As per
the results of the latest Survey Conducted in 2013 (January-December), the average
monthly income per agricultural household from various sources is estimated at
% 6426. State/UT-wise details of average monthly income per agricultural household

are given in the Statement (See below).

(d) Agriculture is a State subject and primary responsibility of the State
Governments. Union Government supplements their efforts through implementation of
various schemes and programmes. Government has recently taken several measures
to increase farm production and productivity with a view to improve the economic
conditions of the farmers. These include, inter alia, implementation of schemes
like, Pradhan Mantri Krishi Sinchai Yojana, Soil Health Card, Paramparagat Krishi
Vikas Yojana, Pradhan Mantri Fasal Bima Yojana, Neem Coated Urea, creation of
a unified national agriculture market (e-NAM), etc. Further, the Minimum Support
Prices (MSP) of major agricultural commodities has been progressively increased to

ensure remunerative price to the farmers.
Statement
State/UT-wise details of average monthly income per agricultural household

(Figures in )

State/UTs Average Monthly Income of Agricultural
Households as per SAS 2013
1 2
Andhra Pradesh 5979
Arunachal Pradesh 10869
Assam 6695
Bihar 3558

Chhattisgarh 5177
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1 2
Gujarat 7926
Haryana 14434
Himachal Pradesh 8777
Jammu and Kashmir 12683
Jharkhand 4721
Karnataka 8832
Kerala 11888
Madhya Pradesh 6210
Mabharashtra 7386
Manipur 8842
Meghalaya 11792
Mizoram 9099
Nagaland 10048
Odisha 4976
Punjab 18059
Rajasthan 7350
Sikkim 6798
Tamil Nadu 6980
Telangana 6311
Tripura 5429
Uttarakhand 4701
Uttar Pradesh 4923
West Bengal 3980
Group of UTs 8568
ArL-INDIA 6426

Note: Income includes salary/wages, net receipt from cultivation, net receipt from farming of animals and
net receipt from non-farm business.

Source: NSSO.
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Income of farmers

1135. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Government is aware that income of farmers in the country has
fallen drastically vis a vis inflation of other items due to meagre increase in MSP

and higher increase in cost of production and, if so, the details thereof; and

(b) the details of steps Government would take to ensure better price and higher

income to farmers in view of the above?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The average monthly
income per agricultural household, as per the “Situation Assessment Survey of
Agricultural Households” conducted by NSSO, is estimated to have increased from
% 2115 in 2003 to I 6426 in 2013. This increase in farm income translates into

about 4 per cent annual average growth in real terms.

Government has taken several measures to ensure higher income and better price
to the farmers. These include, inter-alia, progressive increase in Minimum Support
Prices of various agricultural commodities, strengthening of procurement infrastructure,
creation of a unified National Agricultural Market (e-NAM) for better price realization,
increase in institutional credit, implementation of schemes like Pradhan Mantri Krishi
Sinchai Yojana (PMKSY) and Pradhan Mantri Fasal Bima Yojana (PMFBY), etc.

Implementation of recommendations of Swaminathan Commission

1136. SHRI NEERAJ SHEKHAR: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether highest number of suicides by farmers have been reported in the
States of Maharashtra and Telangana during 2015 as per the data released by NCRB

recently;
(b) if so, the details thereof and the reasons therefor, State-wise;

(¢) whether non implementation of the recommendations of the Swaminathan
Commission Report regarding remunerative price is the main reason for agrarian

crisis and unprecedented suicides by farmers in the country; and

(d) if so, the fresh steps Government would take to implement the recommendations
of the Swaminathan Commission Report in view of unprecedented suicides by

farmers?
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). These Reports on suicides upto 2015 are available at its
website. As per ADSI Reports for the year 2015, suicides by farmers in the State
of Maharashtra and Telangana are 3030 and 1358 respectively. As per ADSI Report,
‘Bankruptcy or Indebtedness’ and ‘Farming Related Issues’ are reported as major
causes of suicides among farmers/cultivators. The other prominent causes of farmers/

cultivators suicides were Family Problems and Illness etc.

(¢) and (d) The National Commission for Farmers had recommended that the
Minimum Support Price (MSP) should be atleast 50% more than the weighted average
cost of production. This recommendation was not incorporated in the National Policy
for Farmers 2007 because MSP is recommended by the Commission for Agricultural
Costs and Prices (CACP) on objective criteria considering variety of relevant factors.
Hence, prescribing an increase of atleast 50% on cost may distort the market. A
mechanical linkage between MSP and cost of production may be counter-productive
in some cases. Further, it is stated that MSP is notified for both Kharif and Rabi
crops based on recommendations of the CACP. The Government has also declared
bonus on pulses for Kharif 2016 over and above the approved MSP. Even during

the last year, Government offered bonus over and above MSP in case of pulses.
Farmers’ suicides

1137. SHRI AHMED PATEL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether there has been an increase in farmers’ suicide by 42 per cent;

(b) the reasons for this dramatic increase in farmers’ suicide in 2015, the details
thereof;

(¢) whether Government is aware that most of the farmers who committed suicide
due to debt had taken loans from banks;

(d) the reasons Government did not intervene with the banks and ensure that

debt pressure did not force farmers to commit suicide; and

(¢) the steps being taken by Government to reduce the incidents of farmers’

suicide?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) to (c) The National
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Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). As per ADSI Report of 2015, the number of suicides by
farmers/ cultivators has gone up from 5650 in 2014 to 8,007 in 2015, registering an
increase of 41.7%. Suicides by agricultural labourers have however, come down from
6,710 in 2014 to 4,595 in 2015. Thus, total number of suicides in Farming Sector
increased by 2% in 2015 over 2014. Further, as per this Report, ‘Bankruptcy or
Indebtedness’ and ‘Farming Related Issues’ are reported as major causes of suicides
among farmers/cultivators. Other prominent causes of farmers/cultivators suicides are

family problems and illness etc.

Out of 8,007 farmers/cultivators suicides in 2015, 3,097 suicides are reportedly
due to Bankruptcy or indebtedness as the cause, with break-up of cases of loan
taken from financial institutions like Bank/registered micro financial institutions, loan
taken from money lenders/non-financial institutions and loan taken from both financial
institutions as well as money lenders/non-financial institutions as 2,474, 302 and 321

respectively.

(d) In order to bring more and more farmers within the institutional fold, the
Government is providing, through institutional sources (commercial banks, cooperative
banks and regional rural banks), short term crop loans and medium/long term loan

to farmers.

Short term crop loan of upto ¥ 3.00 lakh is provided to farmers at an interest
rate of 7% per annum. Farmers, who promptly repay their crop loans as per the
repayment schedule fixed by the banks, get the benefit of interest subvention of

3%. Thus, the effective interest rate for the short term crop loan is 4% per annum.

In order to discourage distress sale by farmers and to encourage them to store their
produce in warchouses against warchouse receipts, the benefit of interest subvention
scheme has been extended to small and marginal farmers having Kisan Credit Card
for a further period of upto six months post harvest on the same rate as available to

crop loan against negotiable warehouse receipt for keeping their produce in warehouses.

In order to ensure that all eligible farmers are provided with hassle-free and
timely credit for their agricultural operations, the Government has introduced the Kisan
Credit Card (KCC) Scheme, which enables them to purchase agricultural inputs such
as seeds, fertilizers, pesticides, etc. and draw cash to satisfy their consumption needs.
The KCC Scheme has since been simplified and converted into ATM-enabled debit
card with, inter alia, facilities of one-time documentation, built-in cost escalation in

the limit, any number of drawls within the limit, etc.
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Reserve Bank of India has revised the criteria of crop loss in their Master
Circular dated 01.07.2015 keeping in view the Gol notification dated 8.4.2015. RBI
has allowed State Level Bankers’ Committee/ District Level Consultative Committees/
Banks to take view on rescheduling of loans if the crop loss is 33% or more. Banks
have been advised to allow maximum period of repayment of upto 2 years (including
the moratorium period of 1 year) if the crop loss is between 33% and 50%. If the
crop loss is 50% or more, the restructured period for repayment is extended to a
maximum of 5 years (including the moratorium period of 1 year). The Banks have
further been advised that all short-term loans eligible for restructuring are converted
into term loan. In all cases of restructuring, moratorium period of at least one year

is granted. The existing term loan instalments are rescheduled.

(e) Agriculture is a State subject and the State Governments take appropriate
measures for development of agriculture in the State. State Governments are primarily
responsible for the growth and development of agriculture sector in their respective
States. However, the Union Government is according high priority for its progress and
improving the welfare of the farmers and agricultural labourers. Government of India
has taken several steps to revitalize agriculture sector and improve economic condition
of farming community on sustainable basis by increasing investment, improving farm
practices, creating rural infrastructure and delivery of credit, technology and other
inputs, such as, extension, marketing, etc. The Government supplements the efforts
of States through appropriate policy measures and budgetary support. To this end,
Government of India has taken several steps, which, inter alia, include schemes, such
as, Soil Health Card (SHC) scheme, Neem Coated Urea, Paramparagat Krishi Vikas
Yojana (PKVY), Pradhan Mantri Krishi Sinchai Yojana (PMKSY), National Agriculture
Market scheme (e-NAM) and Pradhan Mantri Fasal Bima Yojana (PMFBY).

Further, Minimum Support Price (MSP) is notified for both Kharif and Rabi
crops based on the recommendations of the Commission on Agriculture Costs and
Prices (CACP). The Commission collects & analyses data on cost of activation and
recommends MSP. The Government has also declared bonus on pulses for Kharif
2016 over and above the approved MSP. Even during last year, Government offered

bonus over and above the MSP in case of pulses.

The Government also undertakes procurement of wheat and paddy under its ‘MSP
operations’. In addition, Government implements Market Intervention Scheme (MIS)
for procurement of agricultural and horticultural commodities not covered under the
MSP Scheme, on the request of State/UT Government. The MIS is implemented in
order to protect the growers of these commodities from making distress sale in the
event of bumper crop when the prices tend to fall below the economic level/cost

of production.
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Implementation of crop insurance scheme

1138. SHRIMATI RAJANI PATIL: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) since when the Crop Insurance Scheme is being implemented in the country;

(b) the number of farmers covered under the Crop Insurance Scheme during the

last three years, year-wise; and

(c) the number of farmers provided compensation in the event of crop failure,

during the last two years, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) To provide financial
support to the farmers in the event of crop failure as a result of natural calamities,
Government has implemented various crop insurance schemes since 1985. These
schemes have been reviewed from time to time to bring improvements/modifications.
Government has recently once again reviewed the erstwhile crop insurance schemes
in consultation with various stakeholders including States/ Union Territories and
a new scheme namely, Pradhan Mantri Fasal Bima Yojana (PMFBY) has been
approved for implementation from Kharif 2016 season along with pilot Unified
Package Insurance Scheme (UPIS) and the Restructured Weather Based Crop
Insurance Scheme (WBCIS).

(b) The number of farmers covered under various Crop Insurance Schemes during
the last three years were 332.35 lakh in 2013-14, 370.32 lakh in 2014-15 and 407.45
lakh in 2015-16.

(¢) Year-wise and State-wise details of farmers who were provided with
compensation under crop insurance schemes, during last two years is given in the

Statement.
Statement

Details of farmers compensated under various Crop Insurance Schemes

during the last two years

SI. No. States/UTs 2014-15 2015-16*
1. Andhra Pradesh 115390 405176
2. Assam 22203 24425

3. Bihar 2500014 1090072
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SI. No. States/UTs 2014-15 2015-16*
4. Chhattisgarh 596577 677382
5. Goa 0 82
6. Gujarat 191722 363027
7. Haryana 7 0
8. Himachal Pradesh 1258 92096
9. Jharkhand 254227 394593
10. Karnataka 444079 876286
11.  Kerala 24315 35840
12. Madhya Pradesh 798850 2338128
13.  Maharashtra 5466006 10623765
14.  Manipur 3472 7514
15. Meghalaya 838 0
16. Mizoram 0 0
17.  Odisha 186255 1175138
18.  Rajasthan 6668478 7749694
19. Sikkim 0 0

20.  Tamil Nadu 45823 430825
21. Telangana 214313 81637
22. Tripura 0 18
23.  Uttar Pradesh 1175288 1805870
24, Uttarakhand 52133 32954
25. West Bengal 299918 324999
26. Andaman and Nicobar Islands 184 158
27. Puducherry 72 0
28. Jammu and Kashmir 1364 0

GRraND TOTAL 19062786 28529679

*Provisional figures
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Strengthening agricultural market infrastructure

1139. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:

Will the Minister of AGRICULTURE AND FARMERS WELFARE be pleased

to state:

(a) whether Government has launched online National Agriculture Market (e-NAM)

in the country, if so, the details and objectives thereof, State/UT-wise; and

(b) the steps taken/being taken by Government to modernise the existing mandis,
provide the requisite market information to the farmers and strengthen the agricultural

market infrastructure in the country, including those in rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) National Agriculture
Market (e-NAM) was launched on 14.04.2016 with the objectives to promote
transparency in trading, competition, price discovery and farmer-market linkages so
as to ensure better prices realization to the farmers together with the facility of on-
line payments directly to their bank accounts. 250 mandis of 10 States have been
integrated with this web based national portal, the details of which are given in the

Statement (See below).

(b) Government has been implementing a capital investment subsidy scheme
“Development/Strengthening of Agricultural Marketing Infrastructure, Grading and
Standardization (AMIGS) since 20.10.2004 which had been subsumed with Rural
Godown Scheme (RGS) for improving the infrastructure in the existing mandis. This
is now a sub-scheme of Agricultural Marketing Infrastructure (AMI) of Integrated
Scheme of Agricultural Marketing (ISAM) since 01.04.2014 under which promoters
can avail subsidy to strengthen market infrastructures in rural areas also. Assistance
is also provided by Mission for Integrated Development of Horticulture (MIDH)
and Rashtriya Krishi Vikas Yojana (RKVY) schemes. Financial assistance up to
% 30.00 lakh per mandi is provided under e-NAM for developing market infrastructure,

including computers, assaying labs, etc.

Government has developed an ICT based central portal (www.agmarknet.nic.in)
under central sector sub-scheme of Market Information and Research Network (MIRN)
to provide market information to the farmers to enable them to make informed
decisions. Farmers can also access market information through SMS, Mobile APPs,

Kiosks, e-NAM portal etc. developed and designed for the purpose.
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Statement

List of Mandis Integrated under e-NAM

SI. No. State No. of Mandies integrated
1 Andhra Pradesh 12
2 Chhattisgarh 5
3 Gujarat 40
4 Haryana 37
5 Himachal Pradesh 7
6 Jharkhand 8
7 Madhya Pradesh 20
8 Rajasthan 11
9 Telangana 44
10 Uttar Pradesh 66

TortaL 250

Import of wheat

+1140. SHRI MOTILAL VORA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that wheat is available in the country as per requirement;
(b) the rates at which import duty is being charged currently;

(c) the details of imports of wheat by Government and individuals from March,
2016 to 31 December, 2016, the rate thereof and the rationale behind fixing the said

rate;
(d) whether farmers’ associations have opposed import of wheat; and

(e) if so, the steps taken by Government to check decline in prices of wheat

in the market and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) Yes, Sir.

(b) The current import duty on wheat is zero from 8th December 2016.

(¢) During March, 2016 to 31 December, 2016, private traders have imported

19.6 lakh tons of wheat in the country. However, Government has not imported any

T Original notice of the question was received in Hindi.
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wheat during the period. Government has also not fixed any rate for import of wheat

by country.

(d) Representations have been received from one farmer association and individuals

against reducing import duty on wheat by the Government.

(e) To check decline of prices and ensure stability in domestic market, several
steps are taken by the Government such as fixing Minimum Support Price (MSP)

every year and carrying out procurement of wheat from the farmers.
Insurance cover under PMFBY and irrigation facility

1141. SHRI DEREK O’BRIEN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) the data of beneficiaries covered and the cropped area under insurance under
the Pardhan Mantri Fasal Bima Yojana (PMFBY), State-wise; and

(b) whether Government is taken steps to improve irrigation facility, if so, the
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) State-wise estimated
details of farmers and area covered under Pradhan Mantri Fasal Bima Yojana
(PMFBY) and Restrucutred Weather Based Crop Insurance Scheme (RWBCIS)
launched from Kharif 2016 as per available data are given in the Statement
(See below).

(b) Yes, Sir. Government has launched Pradhan Mantri Krishi Sinchai Yojana
(PMKSY) with the motto of ‘Har Khet Ko Paani’ which provides end-to-end solutions
in irrigation supply chain, viz. water sources, distribution network and farm level
applications. The scheme not only focuses on creating sources for assured irrigation,
but also creating protective irrigation by harnessing rain water at micro level through

‘Jal Sanchay’and ‘Jal Sinchan’.

Department of Agriculture, Cooperation and Farmers Welfare has been assigned
as implementing department for the component of Per Drop More Crop of the

programme, which is mostly to address water use efficiency at farm level.

Besides promoting precision irrigation and better on-farm water management
practices to optimize the use of available water resources, this component also
supports gap filling interventions like micro level water storage or water conservation/
management activities to complement and supplement the works under taken through

various national/State level programmes for drought proofing.
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Tentative estimates on coverage of farmers and area under PMFBY and

restructured WBCIS in 2016-17

Sl.  Name No. of Area Insured No. of Area Insured
No. Farmers (Lakh Farmers (Lakh
Insured/ Hectare) Insured Hectare)
Application (Lakhs)
(Lakhs)
Kharif 2016 Rabi 2016 (Tentative
(Tentative) as on 02.03.2017)
1 2 3 4 5 6
1. Andaman and Not Implemented 0.00324 0.00253
Nicobar Islands
2. Assam 0.51 0.36 0.078 0.04
3. Andhra Pradesh 15.89 18.03 1.39 2.36
4. Bihar 14.83 13.11 11.64 11.10
5. Chhattisgarh 13.26 23.14 1.45 2.26

6. Daman and Diu
7

Goa
8. Gujarat
9. Haryana

10. Himachal Pradesh

11.  Jharkhand

12. Karnataka

13. Kerala

14. Madhya Pradesh
15. Maharashtra

16. Manipur

17. Meghalaya

18. Odisha

19. Puducherry

Not Implemented

0.007 0.54
18.42 25.11
6.96 16.2
1.06 0.38
8.49 3.40
17.23 12.88
0.22
40.29 74.85
109.52 66.78
0.08 0.09
0.0006 0.00022
17.63 12.57

Not Implemented

Data not available

0.00013 3.74
1.18 2.46
5.75 9.07
2.02 0.77
0.54 0.22
11.75 17.44
N.A. N.A.
28.75 58.04

8.05 3.44

Not Implemented

0.0003 0.0002

0.56 0.66

Data not available
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1 2 3 4 5 6
20. Rajasthan 53.05 74.62 30.73 28.84
21. Sikkim Not Implemented 0.005 0.0005
22. Tamil Nadu 0.13 0.31 15.19 12.56
23. Telangana 6.55 5.59 1.56 3.08
24. Tripura 0.02 0.008 0.15 0.06
25. Uttar Pradesh 34.02 32.98 36.26 33.29
26. Uttarakhand 1.28 0.79 0.84 0.33
27. West Bengal 32.41 15.05 9.08 3.95

Drought in Karnataka

1142. SHRI K. C. RAMAMURTHY: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether inspite of healthy rainfall in various parts of the country, Karnataka
witnessed deficit rainfall in July, August, September and October, 2016, thereby forcing

Government of Karnataka to declare 139 talukas as drought-affected;

(b) whether many of the above talukas have consistently been declared as drought

affected for the last six years causing huge economic losses to farmers;

(¢) whether Government of Karnataka has requested for ¥ 4,702 crore under
NDRF; and

(d) if so, the action taken by Central Government so far to release the amount?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) During Kharif 2016, the
Government of Karnataka declared 139 talukas in the State as drought-affected.

(b) The State Government has informed that out of 139 talukas declared as
drought-affected, 18 talukas have consistently been declared as drought-affected for

the last six years.

(c) and (d) The Memorandum submitted by the State Government seeking
assistance of I 4702.54 crores from the National Disaster Response Fund (NDRF)
was considered in accordance with the norms and the Government of India approved
% 1782.44 crores from NDRF for drought relief. An amount of ¥ 450.00 crores has

already been released.
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Promoting vertical farming in urban areas

1143. SHRI TIRUCHI SIVA: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether any study has been conducted by Government to assess the feasibility
of carrying out vertical farming in urban areas of the country and if so, the details

thereof; and

(b) the details of steps being proposed by Government to promote vertical farming

in the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE
AND FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) Yes, Sir. An
exploratory study by ICAR-ITHR, Bengaluru was carried out using strawberry as

a candidate crop.

The exploratory study using strawberry was found to be feasible to go upto
4 tiers using vanilla pots without affecting the yield and quality of the strawberry.
A yield of 250g may be harvested per plant in a cropping cycle. The vertical
farming method can accommodate 4 x more plants per unit area. However,
vertical farming in India is yet to take off. To add to this, terrace gardening and
roof top gardening are being carried out by some agencies on contract basis in

metropolitan cities.

Moreover, technology for mushroom production has been standardized by ICAR-
DMR, Solan which is also a part of vertical farming. Such technology is being
tried by entrepreneurs in Haryana and Punjab and also in Manipur. Besides this,
preliminary research on production of commercial flowers through vertical approach
is in progress by ICAR-DFR, Pune.

(b) Vertical farming has the potential to increase the production of horticultural
produce. Some studies carried out have shown prospects of vertical farming in the

country by utilizing the city waste and recycled water for the purpose.

In 2015, under the aegis of the Indian Council of Agricultural Research, New
Delhi, an International conference on vertical farming was organized by the Vertical
Farming Association (India), Mumbai; Association for Vertical Farming, Munich,
Germany and Society for Promotion of Horticulture, ICAR-IIHR, Bengaluru on 2nd
and 3rd November, 2015. Several national and international experts participated in
the seminar. This event has served as a curtain raiser for introduction of vertical

farming with suitable modifications to suit the Indian context.
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Suicides by farmers

1144. SHRI C. P. NARAYANAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) how many incidence of suicides by farmers have taken place in the country

during last two years, year wise;
(b) in what way drought has affected farmers during 2016;

(c) what alleviatory measures have been adopted by Government to protect
farmers and their families; and

(d) the reasons remunerative prices are not offered for their produce?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The National Crime
Records Bureau (NCRB) under the Ministry of Home Affairs compiles and disseminates
information on suicides, in its publication titled ‘Accidental Deaths and Suicides in
India” (ADSI). These reports on suicides upto 2015 are available at its website. The
report for the year 2016 has not been published yet. As per ADSI Reports, 5650
farmers committed suicide during 2014 and 8007 farmers committed suicide during
2015.

(b) During the year 2016-17, the Governments of Karnataka, Andhra Pradesh,
Rajasthan, Tamil Nadu and Puducherry declared drought in parts of their States and
submitted memoranda seeking financial assistance. Drought has caused partial/full

failure of crops in these parts of country thereby affecting farmers adversely.

(c) and (d) Agriculture is a State subject and the State Governments take
appropriate measures for development of agriculture in the State. State Governments
are primarily responsible for the growth and development of agriculture sector
in their respective States. The Union Government is according high priority for
its progress and improving the welfare of the farmers. Government of India
has taken several steps to revitalize agriculture sector and improve economic
condition of farming community on sustainable basis by increasing investment,
improving farm practices, creating rural infrastructure and delivery of credit,
technology and other inputs, such as, extension, marketing, etc. Keeping in mind
the dependence of a large section of India’s society on agriculture and also the
need for ensuring food and nutrition security, the Government supplements the
efforts of States through appropriate policy measures and budgetary support.
To this end, Government of India has taken several steps, which, inter alia,

include the following:—
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(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

Soil Health Card (SHC) scheme by which the farmers can know the major
and minor nutrients available in their soils which will ensure judicious use
of fertiliser application and thus save money of farmers. The balanced use
of fertiliser will also enhance productivity and ensure higher returns to

the farmers.

Neem Coated Urea is being promoted to regulate urea use, enhance its
availability to the crop and reduce cost of fertilizer application. The entire
quantity of domestically manufactured and imported urea is now neem

coated.

Paramparagat Krishi Vikas Yojana (PKVY) is being implemented with a
view to promote organic farming in the country. This will improve soil
health and organic matter content and increase net income of the farmer

so as to realise premium prices.

The Pradhan Mantri Krishi Sinchai Yojana (PMKSY) is being implemented
to expand cultivated area with assured irrigation, reduce wastage of water

and improve water use efficiency.

National Agriculture Market scheme (e-NAM): The scheme envisages
initiation of e-marketing platform at national level and will support creation
of infrastructure to enable e-marketing in 585 regulated markets across the
country by March, 2018 to ensure remunerative prices to farmers for their

produce.

The Government provides interest subvention of 3% on short-term crop
loans up to ¥ 3.00 lakh. Presently, loan is available to farmers at an
interest rate of 7% per annum, which gets reduced to 4% on prompt
repayment. Further, under Interest Subvention Scheme, 2015-16, in order
to provide relief to the farmers on occurrence of natural calamities, the
interest subvention of 2% shall continue to be available to banks for the
first year on the restructured amount and such restructured loans shall
attract normal rate of interest from the second year onwards as per the
policy laid down by RBI. The said provision is continued in the Interest
Subvention Scheme, 2016-17. The benchmark for initiating relief measures
by banks has also been reduced to 33% crop loss, in line with the National

Disaster Management Framework.

In order to ensure that all eligible farmers are provided with hassle free
and timely credit for their agricultural operations, the Government has
introduced the Kisan Credit Card (KCC) Scheme, which enables them to
purchase agricultural inputs such as seeds, fertilizers, pesticides, etc. and

draw cash to satisfy their consumption needs.
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(viii)) The KCC Scheme has since been simplified by providing the farmers with
ATM enabled debit card based on one-time documentation and built-in

cost escalation in the limit, etc.

(ix)  Further, under the Interest Subvention Scheme, post-harvest loans against
Negotiable Warehouse Receipts (NWRs) provided by banks to Small
Farmers/Marginal Farmers having Kisan Credit Card (KCC), are also
available at the interest rate of 7% per annum for a period of upto six
months, in order to discourage distress sale of produce by small and

marginal farmers.

(x)  To bring small, marginal, tenant farmers, oral lessees, etc. into the fold
of institutional credit, Joint Liability Groups (JLGs) have been promoted
by banks.

(xi) Under Pradhan Mantri Fasal Bima Yojana (PMFBY), which has been
introduced from Kharif 2016, the farmers have to pay only nominal premium
of only 2% for all Kharif crops, 1.5% for all Rabi crops and 5% for
annual commercial and horticultural crops and the balance is paid by the
Government under PMFBY. This scheme provides insurance cover at all
stages of the crop cycle including post-harvest risks, in specified instances.
As per the provisions contained in PMFBY, the farmers availing Seasonal
Agricultural Operational (SAO) loan/Kisan Credit Card (KCC) for notified
crops in notified areas are being compulsorily covered to the extent of
Scale of Finance/Sum Insured of that crop and the scheme is optional to
the farmers. The scheme is a protection shield against instances of farmer

suicides because of crop failures or damage due to natural calamities.

(xii) Minimum Support Price (MSP) is notified for both Kharif and Rabi crops
based on the recommendations of the Commission on Agriculture Costs
and Prices (CACP). The Commission collects and analyses data on cost
of activation and recommends MSP. The Government has also declared
bonus on pulses for Kharif 2016 over and above the approved MSP. Even
during last year, Government offered bonus over and above the MSP in

case of pulses.

Further, the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered under
the MSP Scheme, on the request of State/UT Government. The MIS is implemented
in order to protect the growers of these commodities from making distress sale in
the event of bumper crop when the prices tend to fall below the economic level/

cost of production.
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Bumper production of foodgrains

1145. SHRI PARTAP SINGH BAJWA: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether the country is likely to have a bumper foodgrains production this

year, if so, details thereof;

(b) whether Government has made any policy interventions to ensure that farmers

get remunerative prices during a bumper crop season;

(c) whether farmers have demanded Minimum Support Prices for the bumper

crops for this year, if so, action taken thereon;

(d) whether any export promotion steps have been taken to ensure that the

bumper produce is not wasted; and

(e) whether steps have been taken to ensure prevention of wastage of perishable

items?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) Yes, Sir. As a result of good
monsoon rainfall and favourable weather in Rabi so far, the production of most of
the crops in the current year is likely to register significant increase. As per Second
Advance Estimates, total foodgrains production in the country during 2016-17 is
estimated at 271.98 million tonnes which is higher by 6.94 million tonnes than the
previous record production of foodgrains of 265.04 million tonnes achieved during
2013-14.

(b) and (c) In order to ensure that farmers get remunerative prices for their
produce, the Government has a price support mechanism under which Minimum

support Price (MSP) of major crops produced in the country are announced every year.

Under the above mechanism, the farmers can sell their produce through Central/
State agencies when the prices of these commodities fall below Minimum Support Price.
However, the farmers are free to sell their produce to the Government procurement

agencies at MSP or in the open market whatever is advantageous to them.

Government has increased Minimum Support Prices (MSPs) of major agricultural
crops for 2016-17. In addition, to incentivize farmers for production of pulses and
oilseeds, a bonus of ¥ 425 per quintal of Arhar, Moong and Urad, ¥ 200 per quintal
for Sesamum and Gram, I 150 per quintal for Masur and ¥ 100 per quintal for
Groundnut, Soyabean, Sunflower, Nigerseed, Rapeseed and Mustard and Safflower

has also been announced.
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(d) The Government has been taking export promotion measures from time to
time. To promote export of agricultural products, the Agricultural and Processed Food
Products Export Development Authority (APEDA), an autonomus organization under the
Department of Commerce, has been providing financial assistance/subsidy to exporters
under the components like Infrastructure Developments, Market Development, Quality

Development, etc. of Agriculture Promotion Plan Scheme.

Further, the Government has launched a new scheme namely “Merchandize Exports
from India (MEIS)” under Foreign Trade Policy, 2015-20, wherein the exporters are
incentivized for export of their goods/products to specified markets. Besides, to boost
export of agricultural products, the Ministry of Commerce and Industry has put in
place various schemes viz. Market Development Assistance (MDA), Market Assistance
Initiatives (MAI), Assistance to States for Development of Export Infrastructure and
Allied Activities (ASIDE) etc.

(e) In order to address the issue of post harvest losses of foodgrains, Government
is implementing Agricultural Marketing Infrastructure (AMI), a sub-scheme of Integrated
Scheme for Agricultural Marketing (ISAM). During last two years ie. 2014-15 and
2015-16, an additional storage capacity of 10.98 million tonnes has been created.
Under the AMI, cold storage as a part of a permissible integrated value chain project
is eligible for subsidy, provided the cold storage component is not more than 75%
of Total Financial Outlay (TFO).

Impact of demonetisation on farmers

1146. SHRI RIPUN BORA: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether Government has waived off farm loans across the country as farmers

have been affected by the demonetisation policy;

(b) whether it is a fact that Government has not reduced the power bills and

provided remunerative prices for farmers’ crops;

(c) if so, the reasons therefor and the proposal of Government for the issues

therein; and

(d) the details of reports received by Government from various agencies regarding

effect of demonetisation on farmers of the country?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) The Government has not
waived off farm loans in the wake of demonetisation policy. However, the Government

decided to grant interest waiver for two months (November, and December, 2016)
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for all short term crop loans availed from Cooperative Banks between 01.04.2016
to 30.09.2016 by all farmers and upfront deposit of the same in the account of the
concerned farmers. For this purpose, additional funds of ¥ 660.50 crore were granted
under the Interest Subvention Scheme.

(b) and (c) Regarding reduction of power bills in fact the collection in respect
of quite a few DISCOMS is reported to have gone up post demonetisation. This
was primarily on account of the fact that the electricity bills were allowed to be
paid using demonetised currency for a limited time period. As far as remunerative
prices to farmers are concerned, these are governed by demand and supply factors.
Nevertheless in the wake of demonetisation to sustain the flow of cash, traders
registered with APMC markets were permitted to draw up to ¥ 50,000 (and later ¥
1.00 lakh) from their current accounts up to 30th January, 2017.

(d) The Government has taken several decisions to aid the farmers in the current
Rabi season to facilitate farming activities and to support rural economy. As such,
reportedly even post demonetisation, aggregate sowing of two major crops wheat and

pulses (gram) exceeded last year’s planting by 7% and 15% respectively.
Promoting KVKs

1147. SHRI HUSAIN DALWAI: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether Maharashtra was the leader in agricultural reforms in the latest NITI
Aayog rankings, and KVKs play a major role in development of the sector, if so,

details of steps taken to emulate and promote KVKs in other States;

(b) how has the setting up of e-NAM benefited the sector, the details of growth

recorded after the scheme, State-wise; and

(¢) whether only 79 APMCs from nine States were integrated with e-NAM
Scheme as of August, 2016, if so, the steps being taken to increase permeation of
e-NAM in different States, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) Yes, Sir. NITI Aayog has
developed Agricultural Marketing and Farmers Friendly Reform Index (AMFFRI) to
periodically assess the status of agriculture reforms in various States and UTs and
to capture the adoption and implementation of agricultural reforms and sensitise the
States based on their ranking. Three areas for reform are: (i) Agricultural market
reforms; (ii) Land lease reforms; and (iii) Reforms related to forestry on private

land-felling and transit of trees. Accordingly, the State of Maharashtra achieved first



Written Answers to [10 March, 2017] Unstarred Questions 153

rank in implementation of various reforms. The State has implemented most of the
marketing reforms and it offers best environment for doing agribusiness among all
the States and UTs. Technology promotion or dissemination institutions or agricultural
research reforms including Krishi Vigyan Kendras (KVKs) were not included amongst
the criteria for ranking of the States under Agricultural Marketing and Farmer Friendly
Reform Index (AMFFRI) developed by NITI Aayog.

(b) National Agriculture Market (e-NAM) Scheme was launched on 14th April,
2016 on pilot basis in 21 markets across 08 States. It has provided a unified online
platform to farmers for selling their agricultural produce. e-NAM is expected to affect
the agriculture sector by way of following:—

(i) Benefitting the farmers through enhanced market access by way of

allowing remote online bidding for their produce;
(ii)) Removal of information asymmetry between buyers and sellers;

(iii) Real-time price discovery based on the actual demand-supply gap through

transparent online auction;
(iv) Uniform marketing procedures;
(v) Remunerative price to farmers according to quality of their produce; and
(vi) Online payment directly to farmer’s account.

(c) Yes, Sir. But additional 171 markets have also been integrated making the

total number to 250 markets across 10 States. The State-wise details are as follows:—

1. Himachal Pradesh - 07
2. Uttar Pradesh - 066
3. Haryana - 37
4. Rajasthan - 11
5. Madhya Pradesh - 20
6. Gujarat - 40
7. Jharkhand - 08
8. Chhattisgarh - 05
9. Telangana - 44
10.  Andhra Pradesh - 12

The Department of Agriculture, Cooperation and Farmers Welfare has been
constantly guiding the States to carry out the pre requisite reforms to integrate their
markets with e-NAM Portal and also increase the number of APMCs in the already
on boarded States.
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Setting up of special agricultural zones

1148. SHRIMATI RENUKA CHOWDHURY: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government proposes to establish special agricultural zones where

only farming and agriculture related activities would be allowed;
(b) if so, the details thereof and if not the reasons therefor; and

(c) the steps taken by Government to check rapid transfer of fertile and prime

farm land for construction and urban development?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) There is no

such proposal under consideration of the Government of India as of now.

(c) Rapid transfer of fertile and prime farm land for construction and urban

development is not there.

1149. SHRIMATI SAROJINI HEMBRAM: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether production of foodgrains has increased in record quantity as compared

to the previous years;
(b) if so, the details thereof, crop-wise/foodgrain-wise during this year; and

(c) the incentive measures taken by Government for the welfare of farmers,

particularly for the current season?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S.S. AHLUWALIA): (a) and (b) As per Second Advance
Estimates for 2016-17 released on 15th February, 2017, total foodgrains production

in the country is estimated at 271.98 million tonnes which is a new record.

Crop-wise details of foodgrains production during 2016-17 are as under:

Crop Production (in million tonnes)
Rice 108.86
Wheat 96.64
Jowar 4.75
Bajra 9.42

Maize 26.15
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Crop Production (in million tonnes)
Coarse Cereals 44.34
Tur 4.23
Gram 9.12
Total Pulses 22.14
ToraL Foodgrains 271.98

(¢) The approach of the Government for improving farmers’ welfare rests on
making farming viable by way of reducing cost of cultivation, increasing production
and productivity and providing remunerative prices to the farmers for their produce.
To meet this objective, Government is implementing various schemes/programmes
viz., Soil Health Card, promotion of Neem Coated Urea, Paramparagat Krishi Vikas
Yojana, Pradhan Mantri Krishi Sinchai Yojana, National Agriculture Market, Pradhan
Mantri Fasal Bima Yojana, National Food Security Mission, Rashtriya Krishi Vikas
Yojana, Mission for Integrated Development of Horticulture, National Mission on

Oilseeds and Oilpalm and National Mission for Sustainable Agriculture etc.

Besides above, short term crop loan upto ¥ 3.00 lakh is provided to farmers
at an interest rate of 7% per annum with interest subvention of 3% for timely
payment. In order to discourage distress sale by farmers and to encourage them to
store their produce in warehouse against receipts, the benefit of interest subvention
scheme has been extended to small and marginal farmers having Kisan Credit Card
for a further period of six months post harvest on the same rate as available on

crop loan.

Further to ensure remunerative price to farmers, the Government has also increased
Minimum Support Prices (MSPs) of different crops for 2016-17. In addition, to
incentivize farmers for production of pulses and oilseeds, a bonus of ¥ 425 per
quintal of Arhar, Moong and Urad, ¥ 200 per quintal for Sesamum and Gram,
% 150 per quintal of Masur and ¥ 100 per quintal for Groundnut, Soyabean, Sunflower,

Nigerseed, Rapeseed/Mustard and Safflower has also been announced.
Swachhta Pakhwada activities

1150. SHRIMATI VIJILA SATHYANANTH: Will the Minister of AGRICULTURE
and FARMERS WELFARE be pleased to state:

(a) whether it has been decided that under one flagship scheme Rashtriya
Krishi Vikas Yojana (RKVY) one per cent funds will be spent on solid and waste

management;
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(b) whether Agricultural Research Institutes and Krishi Vigyan Kendras (KVKs)
took active part in the Swachhta Pakhwada activities, including cleaning of campuses,

residential areas, villages and localities in their vicinity; and

(c) whether each KVK would adopt five villages for undertaking activities related

to cleanliness, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Rashtriya Krishi
Vikas Yojana (RKVY) provides complete flexibility to the States in planning and
implementation of State specific interventions that ensures holistic development of

agriculture and allied sectors.

(b) and (c) The Agricultural Technology Application Research Institutes (ATARIs)
and Krishi Vigyan Kendras (KVKs) took active part in the Swachhta Pakhwada
activities, including cleaning of campuses, residential areas, villages and localities in
their vicinity. Besides, each KVK has adopted five villages for technology demonstrations
and during these programmes various awareness and training programmes related to
cleanliness activities like use of eco-friendly technologies, treatment of bio-degradable
and non-bio-degradable wastes, creating awareness in Yoga, health, positive thinking,

water conservation etc. have also been undertaken.
Suicides due to agrarian crisis

1151. SHRI ANIL DESAI: Will the Minister of AGRICULTURE AND FARMERS
WELFARE be pleased to state:

(a) whether the National Crime Records Bureau report says that majority of

suicide by farmers is because of bankruptcy and indebtedness;

(b) if so, the details of suicides that took place in each State across the country

due to agrarian crisis; and

(c) the action Government is taking to check such suicides and pay compensation

to the families of victims?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) The National
Crime Records Bureau (NCRB) under the Ministry of Home Affairs compiles and
disseminates information on suicides, in its publication titled ‘Accidental Deaths and
Suicides in India’ (ADSI). These reports on suicides upto 2015 are available at its
website. As per ADSI Report for the year 2015, suicides by farmers due to bankruptcy
or indebtedness are 3097 out of 8007 suicides. As per ADSI report, bankruptcy or
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indebtedness and farming related issues are reported as major causes of suicides
among farmers/cultivators. The other prominent causes of farmers/cultivators suicides
were family problems, illness, etc. The number of farmers suicides that took place

in each State across the country during 2015 is given in the Statement (See below).

(c) Agriculture, including agricultural indebtedness, being a State subject, the State
Governments take appropriate measures for development of agriculture in the State.
However, Government of India supplements the efforts of States through appropriate

policy measures and budgetary support.

The strategy of the Government is to focus on farmers’ welfare by making
farming viable. Farm viability is possible, when cost of cultivation is reduced, yields
per unit of farm are increased and farmers get remunerative prices on their produce.
This strategy of Department is for all farmers including farmers having small land
holdings. The Department has, therefore, been implementing various schemes to meet
this objective, viz. Soil Health Card (SHC) Scheme, Neem Coated Urea, Paramparagat
Krishi Vikas Yojana (PKVY), the Pradhan Mantri Krishi Sinchai Yojana (PMKSY),
the National Agriculture Market Scheme (e-NAM), the Pradhan Mantri Fasal Bima
Yojana (PMFBY) etc.

As per information available from the States, the details of relief etc. being

provided is as follows:—

e State Government of Maharashtra gives ex-gratia relief of ¥ 1.00 lakh to
the heirs of the deceased farmer as per scheme of State Government. The
three norms of eligibility for ex-gratia are crop failure, indebtedness and

harassment due to inability to pay agriculture related loans.

e Recently the Punjab Government had constituted committee for providing
compensation to victims’ family to I 3.00 lakh. The Punjab Government
also introduced “Punjab Relief of Agriculture Indebtedness Bill” which will

provide relief to the farmers from debt trap.

e Government of Andhra Pradesh is providing ¥ 5.00 lakh compensation to
the family members of the deceased farmers. Out of which ¥ 1.50 lakh is
as one time settlement to wipe off loans/liabilities and ¥ 3.50 lakh towards

rehabilitation of the family members.

e The Government of Telangana has enhanced the ex-gratia from ¥ 1.00 lakh
to ¥ 5.00 lakh to the family of the deceased farmer towards rehabilitation
of the family and enhance loan settlement ceiling limit from ¥ 50 thousand
to ¥ 1.00 lakh to the persons entitled as one time settlement and to wipe

off all the liabilities on the part of deceased families of farmers.
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e In Karnataka an amount of ¥ 1.00 lakh has been given to each of the
deceased family from 2003-04 to 2014-15. From 01.04.2015 an amount of
% 5.00 lakh relief is provided to each of the deceased family and the children
of the deceased will get free education up to post graduation including
hostel facilities.

Statement

Number of suicides under sub-head suicides by

farmers across the country during 2015

State/UT Farmers/cultivators during 2015
Andhra Pradesh 516
Arunachal Pradesh 7
Assam 84
Bihar 0
Chhattisgarh 854
Goa 0
Gujarat 57
Haryana 28
Himachal Pradesh 0
Jammu and Kashmir 0
Jharkhand 0
Karnataka 1197
Kerala 3
Madhya Pradesh 581
Mabharashtra 3030
Manipur 1
Meghalaya 2
Mizoram 0
Nagaland 0
Odisha 23
Punjab 100
Rajasthan 3

Sikkim 15




Written Answers to [10 March, 2017] Unstarred Questions 159

State/UT Farmers/cultivators during 2015
Tamil Nadu 2
Telangana 1358
Tripura 1
Uttar Pradesh 145
Uttarakhand 0
West Bengal 0
ToTAL (STATES) 8007
Andaman and Nicobar Islands 0
Chandigarh 0
Dadra and Nagar Haveli 0
Daman and Diu 0
Delhi (UT) 0
Lakshadweep 0
Puducherry 0
TotaL (UTs) 0
TotaL (ALL INDIA) 8007

Source:  Report on ‘Accidental Deaths and Suicides in India’ for relevant years, National Crime Records
Bureau, Ministry of Home Affairs.

Reservation in Ph.D. education in agricultural universities

1152. SHRI SHANKARBHAI N. VEGAD: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government proposes reservation in Ph.D in agriculture universities

of the country; and
(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI S. S. AHLUWALIA): (a) and (b) The Indian Council
of Agricultural Research (ICAR) conducts All India Competitive Examination for
Admission to 25% seats in Ph.D. programmes of Agricultural Universities under
ICAR-AU system in Agriculture and Allied Sciences and follows the Government
policy in so far as reservation for SC/ST/OBC/Differently abled is concerned. The

details are given in the Statement.
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Statement

Details of competitive exams for admission in Ph.D Programmes conducted by

ICAR alongwith percentage of reserved seats for various categories

The Indian Council of Agricultural Research (ICAR) conducts All India Competitive
Examination for Admission to 25% seats in Ph.D. programmes of Agricultural
Universities under ICAR-AU system in Agriculture and Allied Sciences. In accordance
with the Government of India directives, 15% and 7.5 % of the seats as well as
Senior Research Fellowships [ICAR-SRF(PGS)] are reserved for Scheduled Caste
and Scheduled Tribe candidates, respectively in different disciplines/sub-subjects. For
differently abled candiates, 3% seats, are reserved in different subjects. Reservation
of seats for candidates belonging to Central OBC (non-creamy layer) category is
available at Central Agricultural Universities and Central Universities with Agriculture
Faculty, as per the latest Government of India directives applicable at the time of
counseling and Hon’ble Supreme Court judgment dated 18th August, 2011. Two per
cent seats under each discipline/sub-subject are reserved, horizontally, across all the
categories for the candidates of the remote and Under Priviledged States/UTs namely:
(1) Andaman and Nicobar Island, (ii) Arunanchal Pradesh, (iii) Dadra and Nagar Haveli,
(iv) Daman and Diu, (v) Goa, (vi) Lakshadweep, (vii) Manipur, (viii) Meghalaya,
(ix) Mizoram, (x) Nagaland, (xi) Sikkim and (xii) Tripura where educational facilities
in agriculture and allied science subjects either do not exist or have no SAU(s) and

who qualify this examination.
Revamping of crop insurance scheme

1153. SHRI DHARMAPURI SRINIVAS: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has introduced Crop Insurance Scheme stressing the
need of advantage to farmers, if so, the details thereof;

(b) the details of precautions taken by Government to make the scheme a
Suraksha Kavach and more advantageous to farmers from getting out of burden of

premiums and crop losses;

(c) whether it is a fact that abnormal delays are taking place in settlement of

claims of farmers, if so, the details thereof, and

(d) the remedial measures taken by Government for early settlement of claims

and prevent losses to farmers?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Yes, Sir.
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After review of erstwhile Crop Insurance Schemes, Government has launched
Pradhan Mantri Fasal Bima Yojana (PMFBY) and Restructured Weather Based
Crop Insurance Scheme (RWBCIS) from Kharif 2016 season. To make the scheme
more advantageous for farmers, many innovative solutions have been incorporated
in the new schemes. The PMFBY provides comprehensive crop insurance from
pre-sowing to post harvest losses against non-preventable natural risks at extremely
low maximum premium rate of 2% for Kharif crops, 1.5% for Rabi Crop and 5%
payable by farmers for annual commercial/horticultural crops, which premium rates
are also applicable under RWBCIS. The balance of actuarial/bidded premium is
shared by the Central and State Government on 50:50 basis. Further, not only has
cap on premium which had earlier led to reduction in sum insured been removed
under both schemes, but sum insured has been made equal to the Scale of Finance
thereby providing maximum risk coverage to the farmers. In an effort to provide
more realistic assessment of losses, the unit area of insurance has been reduced
from Tehsil/district level to village/village Panchayat level for major crops and to
individual farm level for localized risks of hailstorm, landslide and inundation. While
settlement of claims is done on the basis of yield loss assessment at the end of
season, some measure of immediate relief is also provided to insured farmers in
case of adverse seasonal conditions during the crop season due to which expected
yield during the season is likely to be less than 50% of the Threshold Yield in

the concerned insurance unit.

(c) and (d) Under erstwhile schemes, there were some instances of delay in
settlement of claims of farmers, which may inter alia be attributed to reasons
such as delay in submission of yield data or release of funds by States/Union
Territories etc. To address such issues under the new schemes several measures
have been incorporated namely, timelines have been stipulated for completion of
every activity, be it submission of proposals by banks to insurance companies,
assessment of yield by State Government agencies, processing and secttlement of
claims by insurance companies, the last to be done within three weeks of receipt
of yield data from State. To expedite the yield data submission, the Department
has deployed CCE Agri App and made it mandatory for States to transmit data
through CCE Agri App/smartphones. Further, new remote sensing technology is also
being experimented to achieve more accurate yield loss assessment for purposes of
accurate claim settlement. Most importantly, the National Crop Insurance Portal has
been launched to facilitate online flow of information and service delivery among
stakeholders. Accordingly, under the new scheme claims for Kharif 2016 are being
settled as per the stipulated time frame upon receipt of yield data and share in

premium subsidy from States.
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Production hubs for cow milk and agri-produces

1154. SHRI K. R. ARJUNAN: Will the Minister of AGRICULTURE AND
FARMERS WELFARE be pleased to state:

(a) whether it is a fact that Government is working on a proposal to set up
production hubs for cow milk, vegetables and other agri-produces near metro cities

to boost their supply; and

(b) whether it is also a fact that Government has held discussion with the State

Governments in this regard, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI SUDARSHAN BHAGAT): (a) No, Sir.

(b) Does not arise in view of reply at (a).
Scheme to increase agricultural production

1155. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
AGRICULTURE AND FARMERS WELFARE be pleased to state:

(a) whether Government proposes to formulate any scheme to increase agricultural

production in the country in future, if so, the details thereof; and
(b) the tentative cost for implementing the said scheme?

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) and (b) Government
of India is implementing various crop development schemes for increasing production
and productivity of the crops in the country viz. National Food Security Mission
(NFSM) on rice, wheat, pulses, coarse cereals and Commercial Crops (cotton, jute
and sugarcane); Bringing Green Revolution to Eastern India (BGREI) and Crop
Diversification Programme (CDP). National Food Security Mission was launched in
2007-08 to increase the production of rice, wheat and pulses by 10, 8 and 2 million
tonnes, respectively by the end of Eleventh Plan through area expansion and productivity
enhancement, restoring soil fertility and productivity; creating employment opportunities;
and enhancing farm level economy. The Mission is being continued during Twelfth
Five Year Plan with new target of additional production of 25 million tonnes of food
grains comprising of 10 million tonnes rice, 8 million tonnes of wheat, 4 million

tonnes of pulses and 3 million tonnes of coarse cereals by the end of Twelfth Plan.

Year-wise financial details under NFSM, BGREI and CDP are given in the

Statement.
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Statement
(A) Details of year-wise financial details under NFSM, BGRET and CDP
National Food Security Mission (NFSM)

Details of Funds released during 2007-08 to 2011-12 (Eleventh Plan period)

R in crore)

Sl Year Allocation Final Actual  Percentage (%)
No. Grant  Expenditure with reference
BE RE (Release) to RE
1.  2007-08 402.00 398.75 398.73 99.99
2. 2008-09 1100.00 1023.00 883.29 86.34
3. 2009-10 1350.00 1074.00 1019.16 94.89
4. 2010-11 1350.00 1283.89 1280.06 99.70
5. 2011-12 1350.00 1316.00 1285.95 97.72
TotaL 5552.00 5095.64 4867.19 95.52

Details of Funds released during 2012-13, 2013-14, 2014-15, 2015-16 and
2016-17 (Twelfth Plan period)

1. 2012-13 1850.00 1763.57 - 1725.65 97.85
2. 2013-14 2250.00 1962.60  2044.84  2027.08 103.29
3. 2014-15 2030.00 1830.00 1874.64  1872.77 102.34
4.  2015-16 1300.00 1136.61 1164.03  1162.39 102.27

5. 2016-17 1700.00 1280.00 1180.54 92.23%




(B) Details Showing funds allocation under the programme of Bringing Green Revolution to
Eastern India (BGREI) during 2010-11 to 2016-17

® in crore)

Year 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17

Sl.  Name of the States Allocation Allocation Allocation Allocation Allocation Allocation Allocation
No. (Central Share) (Central Share)
1.  Assam 35.000 33.320 95.500 97.380 106.000 53.000 106.800
2. Bihar 63.940 55.330 119.250 142.780 151.000 75.500 87.300
3. Chhattisgarh 67.150 55.210 131.500 204.510 161.000 80.500 99.300
4. Jharkhand 29.600 31.680 59.000 85.810 77.000 38.500 56.800
5. Odisha 79.670 62.620 217.250 199.300 184.000 92.000 102.500
6.  Uttar Pradesh (East) 57.270 85.660 105.500 116.950 148.000 74.000 81.500
7.  West Bengal 102.370 72.200 269.000 151.270 171.000 85.500 94.800

TotaL 435.000 396.020 997.000 998.000 998.000 499.000 629.000

National Level 0.000 3.980 3.000 2.000 2.000 1.000 1.000

GranD ToTAL 435.000 400.000 1000.000 1000.000 1000.000 500.000 630.000

Note: Till 2014-15 the programme was under implementation on 100 % GOI assistance. However, from the year 2015-16 the programme is being implemented

on 60:40 sharing pattern between GOI and States except for Assam where the pattern of assistance is 90 :10.

0] SL2MSUY UILLY $9]

[VHAVS VAIV]

suoysangy padivisun)



(C) Allocation, Release and Expenditure under Crop Diversification Programme (CDP) as on 28.2.2017

® in crore)

Sl State 2013-14 2014-15
No. Allocation Action Plan  Release  Expenditure Allocation Action Plan  Release = Expenditure
approved by reported by approved by reported by
GOl state GOI State
1 2 3 4 5 6 7 8 9 10

(A) CDP in Original Green Revolution States

1. Punjab 24950.00  24950.00 11225.00 9625.00 25000.00 25000.00 15500.00 13881.71
2.  Haryana 11050.00 11050.00 4925.00 4310.67 12400.00 10870.05 5810.00 6344.83
3. Western UP 13850.00 13827.98 6275.00 0.00 7500.00 3475.15 3750.00 3223.25

Sus TotaL 49850.00  49827.98 22425.00 13935.67  44900.00 3934520  25060.00 23449.79

(B) CDP for replacing tobacco farming with alternate crops/cropping system

1. Andhra Pradesh

2. Bihar

3. Gujarat

4. Karnataka
5. Mabharashtra
6. Odisha

7. Tamil Nadu
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1 2 3 4 7 8 9 10
8.  Telangana
9. Uttar Pradesh
10.  West Bengal
Sus TotAL
(C) National Level 150.00 5100.00
Grant TotaL (A+B+C) 50000.00  49827.98  22425.00 13935.67  50000.00 3934520  25060.00  23449.79
Sl.  State 2015-16 2016-17
No. Allocation  Action Plan Release Expenditure  Allocation  Action Plan Release
(Central approved by (CS) reported by (Central approved by (CS)
Share) GOI (CS+SS) State (CS+SS)  Share) GOI (CS+SS)
1 2 11 12 13 14 15 16 17
(A) CDP in Original Green Revolution States
1. Punjab 7500.00 15000.00 3750.00 6249.00 7947.00 13185.00 679.00
2. Haryana 4975.00 9950.00 4975.00 4691.08 3394.00 5656.00 1697.00
3. Western UP * 6708.12 3609.00 5760.33 3077.00
Sus TotaL 12475.00 24950.00 8725.00 17648.20 14950.00 24601.33 5453.00
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(B) CDP for replacing tobacco farming with alternate crops/cropping system

0] SAIMSUY UI]]14 M
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1. Andhra Pradesh 787.00 1653.015 394.00 945.00 1575.00 945.00
2. Bihar 67.00 0.00 0.00 80.00 133.20 40.00
3. Gujarat 754.00 0.00 0.00 905.00 1290.45 250.00
4.  Karnataka 600.00 614.90 0.00 720.00 661.21 397.00
5. Mabharashtra 11.00 0.00 0.00 13.00 21.68
6. Odisha 9.00 0.00 0.00 11.00 18.33
7. Tamil Nadu 20.50 0.00 0.00 24.00 40.00
8. Telangana 38.50 166.66 0.00 47.00 78.33 24.00
9.  Uttar Pradesh 143.00 0.00 0.00 172.00 285.32 85.50
10. West Bengal 70.00 0.00 0.00 83.00 138.34 41.50
Sus TotaL 2500.00 2434.575 394.00 0.00 3000.00 4241.86 1783.00
C. National Level 25.00 13.00 13.00 13.00 50.00
Grant TotaL (A+B+C) 15000.00 27397.575 9132.00 17661.20 18000.00 28843.19 7236.00

During 2014-15, Haryana has reported expenditure (X 4585.87 lakh) and pending liability (X 1758.96 lakh).
*During 2015-16, Government of Uttar Pradesh has proposed to utilize the unspent balance of last years for undertaking the activities during current year.

During 2015-16, Tentative Allocation of Andhra Pradesh and Telangana for replacing tobacco farming has been revised to ¥ 1000.00 lakh and I 100.00 lakh as Central
Share, respectively.
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Controlling price of stents

1156. SHRI ANIL DESAI: Will the Minister of CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether National Pharmaceutical Pricing Authority has revealed that hospitals

make a killing on stents by 10-65 per cent on each stent;
(b) if so, the details thereof; and

(c) the steps the Ministry is taking to regulate and control the price of stent

and to make it accessible to the needy and poor patients?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) to (c) National Pharmaceuticals
Pricing Authority (NPPA) notified the ceiling price of Coronary Stent vide its notification
dated 13th February 2017 at ¥ 7,260/- for Bare Metal Stent and ¥ 29,600/- for Drug
Eluting Stents (DES) including metallic DES and Bioresorbable Vascular Scaffold
(BVS)/Biodegradable Stents. The average MRP before price notification was I 45,100
for Bare Metal Stent (BMS) and ¥ 121,400 for Drug Eluting Stent (DES) and the
maximum trade margins were being charged at the level of hospitals. Price regulation
by bringing down the prices of stents BMS (74%) and DES (85%) has made stents

affordable for use of needy.
Transparency in price fixation of medical equipments

1157. SHRI A. VIJAYAKUMAR: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether Government is aware that the price fixation of medical equipments/

products in pharma industry is not transparent; and

(b) if so, whether any regulations and regulatory authority is to be set up for

fair price in pharma industry, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) The initial price fixation/
price determination is not under the purview of Government. Government only
controls price of medical devices declared as essential drugs. Out of 23 Medical
Devices regulated as “Drugs” under Drugs and Cosmetics Act and Rules thereunder.
Three devices namely ‘Condom’, ‘IUD containing copper’ and ‘Coronary Stents’
have been included in the Schedule-I of Drugs (Price Control) Order, 2013
(DPCO, 2013) and are under price control. The remaining 20 medical devices

are categorized as non-scheduled formulations under DPCO, 2013 and therefore,
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no price has been fixed for these non-scheduled medical devices. However,
manufacturers are not allowed to increase the price of these 20 medical devices

more than 10% per annum.

(b) Pharma Industry is regulated under Drugs and Cosmetics Act, 1940 and
Rules thereunder. Central Drug Controller is the regulatory authority for pharma
industry. National Pharmaceuticals Pricing Authority (NPPA) is the regulator for the
prices of drugs declared as essential under National List of Essential Medicines
(NLEM).

Expansion of Jan Aushadhi Kendras

1158. KUMARI SELJA: Will the Minister of CHEMICALS AND FERTILIZERS

be pleased to state:

(a) whether Government is going to expand the Jan Aushadhi Kendras in every

Block and Gram Panchayat across the country;

(b) whether it is a fact that the Group of Secretaries have recommended for

penalizing doctors for not prescribing generic medicines; and

(c) whether it is also a fact that branded medicines are five times costlier than

generic medicines, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) The main objective
of the Government is to open maximum number of Pradhan Mantri Bhartiya
Jan Aushadhi Kendra (PMBJK) in the country. The scheme guidelines have
been amended to provide that any Government agency can open Pradhan
Mantri Bhartiya Jan Aushadhi Kendra (PMBIJK) in any Government building
owned by Government bodies including Urban Local Bodies and Panchayati
Raj Institutions. Moreover, the application format has been simplified and the
application fee has been waived to popularize the scheme and attracting more
applicants. The Government is endeavoring to start kendras wherever eligible

applicants are available.

(b) The group of Secretaries have made several recommendation for promotion

of generic medicines.

(c) Yes, it is a fact that some branded medicines are many times costlier than

generic medicines. Some of the examples are shown in the below table:-
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Sl.  Name of Medicines Pack Average price of Jan Aushadhi Price
No. Size leading brands Kendra MRP differences

Cardiovascular Agents

1. Amlodipine 5 mg and 10's 36.86 3.54 10 times
Atenolol 50 mg film
coated Tablets

2. Ramipril 5 mg Tablets 10's 72.80 9.68 8 times
3.  Losartan 50 mg and 10's 68.23 9.05 8 times
Hydroclorrthiaze 12.5mg
Tablets

Anti-diabetic Agents

1.  Glimepiride 2 mg Tablets 10's 50.00 5.05 10 times

2. Glimepiride 2 mg + 10's 70.00 17.78 4 times
Metformin Hydrochloride
500 mg

3. Metformin HCL 500 mg  10's 14.00 5.15 3 times
Tablets

Antibiotic

1.  Amoxycillin 500mg + 6's 96.84 52.24 2 times
Clavulanic acid 125 mg
Tablets

2. Cefixime 100 mg Tablets 10's 82.60 25.65 3 times

3.  Ofloxacin 200mg Tablets  10's 52.60 14.80 4 times

Plan to increase farmers’ income

+1159. SHRI RAM VICHAR NETAM: Will the Minister of AGRICULTURE
AND FARMERS WELFARE be pleased to state:

(a) whether Government has formulated any plan to increase the income of farmers
of the country, including in the State of Chhattisgarh, if so, the details thereof; and

(b) whether Government has evolved any action plan to ensure an increase in
yields for every kind of farming and a remunerative price for the produces along
with reduction of agricultural cost for every farmer of the country, if so, the details
thereof?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE (SHRI PARSHOTTAM RUPALA): (a) Department of
Agriculture, Cooperation and Farmers Welfare is implementing several schemes/
programmes to increase the income of farmers of the country, including in the
State of Chhattisgarh. The focus of the Government is on farmers’ welfare by
making farming viable. Farm viability is possible, when cost of cultivation is
reduced, yields per unit of farm are increased and farmers get remunerative
prices on their produce. The Department has been implementing various schemes
to meet this objective, viz. Soil Health Card (SHC) scheme, Neem Coated Urea,
Paramparagat Krishi Vikas Yojana (PKVY), The Pradhan Mantri Krishi Sinchai
Yojana (PMKSY), National Agriculture Market scheme (e-NAM), Pradhan Mantri
Fasal Bima Yojana (PMFBY).

In addition, the Government provides interest subvention of 3% on short-term
crop loans up to ¥ 3.00 lakh. Presently, loan is available to farmers at an interest
rate of 7% per annum, which gets reduced to 4% on prompt repayment. Further,
under Interest Subvention Scheme 2015-16, in order to provide relief to the farmers
on occurrence of natural calamities, the interest subvention of 2% shall continue
to be available to banks for the first year on the restructured amount. Further, the
Government is implementing several Centrally Sponsored Schemes viz. National
Food Security Mission (NFSM); Mission for Integrated Development of Horticulture
(MIDH); National Mission on Oilseeds and Oilpalm (NMOOP); National Mission
for Sustainable Agriculture (NMSA); National Mission on Agricultural Extension and
Technology (NMAET) and Rashtriya Krishi Vikas Yojana (RKVY).

(b) National Food Security Mission (NFSM) on rice, wheat, pulses, coarse cereals
and Commercial Crops (cotton, jute and sugarcane); Bringing Green Revolution to
Eastern India (BGREI) are being implemented in various States including Chhattisgarh.
National Food Security Mission was launched in 2007-08 to increase the production
of rice, wheat and pulses by 10, 8 and 2 million tonnes, respectively by the end
of XlIth Plan through area expansion and productivity enhancement, restoring soil
fertility and productivity; creating employment opportunities; and enhancing farm
level economy. The Mission is being continued during Twelfth Five Year Plan with
new target of additional production of 25 million tonnes of food grains comprising
of 10 million tonnes rice, 8 million tonnes of wheat, 4 million tonnes of pulses and
3 million tonnes of coarse cereals by the end of XII Plan. Under these schemes,
scientific crop production technologies are being promoted at the farmers’ field
through organization of cluster demonstrations and training of farmers with latest crop
production technologies such as timely sowing, seed rate, recommended package of

practices etc. for reduction in the cost of cultivation.
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To increase productivity of problem area/land, a programme ‘Reclamation of
Problem Soil’ as a sub scheme of RKVY has been launched during 2016-17. Under
this scheme 15 States including Chhattisgarh have been provided Central assistance

for Reclamation of Problem Soil.

DAC&FW is implementing Sub-Mission for Seed and Planting Material (SMSP)
under National Mission on Agricultural Extension and Technology (NMAET) w.e.f.
01.04.2014 on all India basis through State/UT Departments of Agriculture, State
Seed Corporations, State Seed Certification Agencies, State Agricultural Universities,
Krishi Vigyan Kendras, National Seeds Corporation etc. The main objective of the
Sub-Mission is to develop/strengthen seed sector and to enhance production and
multiplication of high yielding certified/quality seeds of all agricultural crops and

making it available to the farmers at affordable prices.

To increase income of farmers the scheme of Oilseeds “National Mission on
Oilseeds and Oil Palm” (NMOOP) is being implemented in the country including
Chbhattisgarh State from 2014-15.

MSP is notified for both Kharif and Rabi crops based on the recommendations of
the Commission on Agriculture Costs and Prices (CACP). The Commission collects and

analyses data on cost of cultivation and recommends Minimum Support Price (MSP).

Further, the Government undertakes procurement of wheat and paddy under its
‘MSP operations’. In addition, Government implements Market Intervention Scheme
(MIS) for procurement of agricultural and horticultural commodities not covered
under the Price Support Scheme on the request of State/UT Government. The MIS
is implemented in order to protect the growers of these commodities from making
distress sale in the event of bumper crop when the prices tend to fall below the

economic level/cost of production.
TPDS allocations in West Bengal

1160. SHRI VIVEK GUPTA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether tea garden workers are being allocated rice and wheat by the Central

Government under TPDS;

(b) how many beneficiaries are there under the scheme from the State of West

Bengal, district-wise;

(c) whether Government is planning to discontinue TPDS to tea garden workers,

if so, the reasons therefor; and
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(d) the number of beneficiaries who will be affected once the allocation has

been withdrawn?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (d)
Targeted Public Distribution System (TPDS) is operated under the joint responsibility
of the Central and State Governments wherein the Central Government is responsible
for procurement and allocation of foodgrains to the State/UT Governments. The
responsibilities for lifting of foodgrains, identification of eligible beneficiaries and
distribution of foodgrains rest with the concerned State/UT Governments. Government

of India thus does not make allocation directly to the beneficiaries.

The National Food Security Act provides for coverage of upto 75% of the rural
population and upto 50% of the urban population at the national level for receiving
subsidized foodgrains under TPDS, thus covering about two-thirds of the population
of the country. In case of West Bengal, 74.47% of rural population and 47.55%
of urban population ie. 601.84 lakh of beneficiaries have been fixed as maximum
accepted number of persons eligible for receiving subsidized foodgrains under NFSA.
The State of West Bengal has completed the identification of all eligible beneficiaries,
i.e. 601.84 lakh persons comprising 51.82 lakh persons belonging to 15.86 lakh AAY
households and 550.02 lakh persons belonging to priority households.

Government of West Bengal has implemented NFSA from June, 2015 and at
present Government of India has been allocating a monthly total quantity of 3.30 lakh
tons including 1.34 lakh tons of rice and 1.96 lakh tons of wheat as a normal NFSA
allocation. Prior to implementation of NFSA by the State Government, Government of
India was making allocation of 2.74 lakh tons of foodgrains to the State Government
under erstwhile TPDS.

Reduction in prices of stents

1161. SHRI C. M. RAMESH: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government has recently taken a decision to reduce

the cost of stents by 85 per cent, if so, the details thereof;

(b) whether 85 per cent cut is across all varieties of stents and whether it is

on MRP or on import cost;

(c) whether it is a fact that importers and companies are not willing to bring

down their price; and

(d) if so, how the Ministry is planning to implement the decision?
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THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) National
Pharmaceuticals Pricing Authority (NPPA) vide Notification No. S.O. 412(E) dated
13.02.2017 has fixed the ceiling prices of coronary stents under two categories i.e.
Bare Metal Stent at INR 7260 per unit and Drug Eluting Stents (DES) including
metallic DES and Bioresorbable Vascular Scaffold (BVS)/Biodegradable Stents at
INR 29600 per unit bringing down the prices by 70% to 80% on average. The
reduction of prices is on the Maximum Retail Price (MRP) on which the Stents

were being provided by the hospitals to patients.

(c) and (d) Companies and Importers have assured to maintain the supply of
stents in the market on the prices fixed by the Government. NPPA has advised all
State Governments and State Drug Controllers to invoke provisions of the Drug Price

Control Order, 2013 which include directions to maintain supply of coronary stents.
Opening of Pradhan Mantri Jan Aushadhi Kendras in Karnataka

1162. SHRI K. C. RAMAMURTHY: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government aims to open 3,000 Pradhan Mantri
Jan Aushadhi Kendras (PMJAKSs) in the country by March, 2017;

(b) if so, details of the proposal with a particular reference to Karnataka;

(c) the number of PMJAKs proposed to be opened in Karnataka out of the

targeted Kendras and the present status of the same; and

(d) whether there are any plans to open PMJAKs in general areas other than

in Government hospitals, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) Yes, Sir.

(b) Bureau of Pharma PSUs of India (BPPI) which is mandated with implementing
Pradhan Mantri Bhartiya Janaushadhi Pariyojana (PMBJP) have invited applications
from individuals and entered into MoUs with various State Governments and NGOs.
It has also signed an MoU with Health Department, Government of Karnataka for
opening of 200 Pradhan Mantri Bhartiya Jan Aushadhi Kendra’s (PMJAK) in the
State.

(¢) There is no specific target for Karnataka but the Government of Karnataka
has signed an MoU for starting 200 Kendras with the BPPI. So far, 17 kendras are

functional, 8 in the Government Hospitals and 9 in the private premises.
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(d) Yes, Sir. Pursuant to advertisement released in December, 2016, inviting
applications for opening Pradhan Mantri Jan Aushahi Kendras (PMJAKS), approximately
500 applications have been received from across the State of Karnataka from private

applicants.
Proceeds from sale of BCPL and HAL

1163. SHRI MAJEED MEMON: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) whether it is a fact that Government has approved the sale of India's first
pharma company, Bengal Chemicals and Pharmaceuticals Ltd. (BCPL) as well as
Hindustan Antibiotics Ltd. (HAL) after selling of their surplus land to meet their

outstanding liabilities;

(b) whether Government has also approved the closure of Indian Drugs and
Pharmaceuticals Ltd. (IDPL) and Rajasthan Drugs and Pharmaceuticals Ltd. (RDPL);

and

(c) the amount expected from the sale proceeds of these companies, the full
details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) The Government has
decided for strategic sale of Bengal Chemicals and Pharmaceuticals Ltd (BCPL)
and Hindustan Antibiotics Ltd. (HAL) after meeting their liabilities, cleansing
their balance sheets and effecting Voluntary Retirement Scheme (VRS)/Voluntary
Separation Scheme (VSS).

(b) Yes, Sir.

(¢) No such estimate has been made so far. However, it has been decided to sell
only that much of surplus land of Hindustan Antibiotics Ltd. (HAL), Indian Drugs
and Pharmaceuticals Ltd. (IDPL), Rajasthan Drugs and Pharmaceuticals Ltd. (RDPL)
and Bengal Chemicals and Pharmaceuticals Ltd. (BCPL) as would be required to

meet their liabilities.
Jan Aushadhi Kendras in Punjab

1164. SHRI PARTAP SINGH BAJWA: Will the Minister of CHEMICALS AND
FERTILIZERS be pleased to state:

(a) the number of Jan Aushadhi Kendras opened in Punjab during the last three

years and the current year;
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(b) whether there is any criteria for opening of Jan Aushadhi Kendras in the
State, if so, the details thereof; and

(c) the steps being taken to promote Jan Aushadhi Kendras in every Primary
Health Centre of the State?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) The status of Pradhan
Mantri Bhartiya Janaushadhi Kendras (PMBJKs) opened in Punjab in the last three

years and the current year is as under:-

S1. No. Financial Year No. of PMJAKSs
1. 2013-14 Nil
2. 2014-15 Nil
3. 2015-16 2
4. 2016-17 2

As on date 6.03.2017, 24 PMBIJKs are functional in Punjab.

(b) Under the Pradhan Mantri Bhartiya Janaushadhi Pariyojana, the State
Governments are required to provide space in Government Hospital premises or
any other suitable locations for the running of the Jan Aushadhi Kendra. PMBJK
may also be opened by any Government agencies in any Government building
owned by Government bodies like Railways/State Transport Department/Urban
Local Bodies/Panchayati Raj Institutions/Post Offices/Defense/PSUs etc. Any NGOs/
Charitable Society/Institution/Self-help Group/Individual Entrepreneurs/Pharmacist/
Doctor can also open the Jan Aushadhi Kendra at outside of the hospital premises

or any other suitable place.

(c) Opening of Kendras at Primary Health Centre depends on the State Government
for taking this initiative. So far State Government of Arunachal Pradesh, Tripura,
Mizoram, Karnataka and Andhra Pradesh have signed MoU for opening of 1326
PMBIJP Kendras.

Uniform Code of Pharmaceutical Marketing Practices

1165. SHRIMATI RENUKA CHOWDHURY: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether the Uniform Code of Pharmaceutical Marketing Practices, announced

in January, 2015, was to be made mandatory in six months;

(b) if so, the details thereof;
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(c) the reasons for giving four extentions with the last one for an indefinite

period; and

(d) the fresh steps taken by Government to bar pharmaceutical companies from

bribing doctors with foreign jaunts, expensive gifts and even cash to sell their drugs?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) No, Sir.

(b) In view of reply of (a) above, does not arise.

(c) At the time of announcing the Uniform Code for Pharmaceutical Marketing
Practices (UCPMP) on 12th December, 2014 which was to be adopted and complied
with by the Pharma industry for a period of six months w.e.f. 01.01.2015, it was
also mentioned that the UCPMP would be reviewed on the basis of inputs received.

(d) The Government has been reviewing the implementation of the UCPMP
which is being implemented w.e.f. 01.01.2015 in consultation with the stakeholders
including Pharma associations, NGO/Civil societies, Ministry of Health and Family
welfare and Medical Council of India. In certain cases, complaints have been received
against certain Pharmaceutical Companies for using unethical practices for promoting
their products. These complaints were examined and suitable action was taken as per
the provisions of the Uniform Code of Pharmaceutical Marketing Practices (UCPMP)
effective from 01.01.2015.

Action on pharma companies for overcharging

1166. SHRI M. P. VEERENDRA KUMAR: Will the Minister of CHEMICALS
AND FERTILIZERS be pleased to state:

(a) whether Government has taken action on certain pharmaceutical companies
who have allegedly overcharged the consumers for medicines which are under price
control, if so, the details thereof;

(b) the action taken on the erring companies during each of the last three years,

company-wise; and

(c) the steps taken by Government to expand the National List of Essential

Medicines and make medicines available to consumers at an affordable price?

THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI MANSUKH L. MANDAVIYA): (a) and (b) Yes, Sir. The
Drugs (Prices Control) Order issued by the Government from time to time contains
provisions to make any manufacturer selling a schedule bulk drug/formulation at a

price higher than the ceiling price fixed and notified by the Government to deposit
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the overcharged amount alongwith the interest thereon from the date of overcharging

in addition to the penalty.

National Pharmaceutical Pricing Authority (NPPA) has issued demand notices to
companies which have overcharged consumers. The details in the last three years is

as follows:

2013-14 (90 cases), 2014-15 (129 cases), 2015-16 (263 cases) and 2016-17
(120 cases) as on 28.02.2017.

In pursuance of demand notices, amounts to the tune of ¥ 40.08 crore, ¥ 90.17
crore, X 12.36 crore and I 294.84 crore respectively have been deposited by companies

as overcharged amount in the last three years and in 2016-17 upto February, 2017.

(c) The National List of Essential Medicines (NLEM) is prepared by the Ministry
of Health and Family Welfare on the recommendation of the core committee appointed
by them. The Ministry of Health and Family Welfare has revised the list (i.e.
NLEM-2015) on 23rd December, 2015 and subsequently Schedule—1 of Drugs (Prices
Control) Order 2013 (DPCO 2013) was revised vide S.O. No. 701(E) of Department
of Pharmaceuticals dated 10th March, 2016. There were 348 medicines listed in
NLEM 2011. A total of 106 medicines have been added, and 70 medicines have
been deleted to prepare NLEM 2015 which now contains a total of 376 medicines.

Free data to mobile phone customers in villages

+1167. SHRI LAL SINH VADODIA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether it is a fact that Government is considering to provide 100 MB data

free of cost every day to mobile phone customers in villages for cashless transactions;

(b) if so, whether Government is contemplating to take any step in this regard,;

and
(¢) if so, what and by when and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) to (c) Telecom Regulatory Authority of India (TRAI)
had floated a Consultation Paper on ‘Free Data’ on 19-05-2016 to address the issue
of providing free Internet access to consumers and to explore model(s) that could
achieve the benefits of offering ‘free data’ without infringing upon the “Prohibition

of Discriminatory Tariffs for Data Services Regulations, 2016” of TRAIL

T Original notice of the question was received in Hindi.
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Subsequently, TRAI provided its recommendations to Department of
Telecommunications (DoT) on ‘Encouraging Data usage in Rural Areas through
Provisioning of Free Data’ dated 19-12-2016. The above recommendations are being

examined in DoT.
Cloning of mobile SIM cards

#1168. SHRI SURENDRA SINGH NAGAR: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether some Chinese companies manufacturing mobile chips are cloning
mobile SIM cards and thus, stealing customers mobile data and information, if so,
the details thereof;

(b) whether these acts are creating a serious threat of leakage of sensitive

information of the country and personal data, if so, the details thereof; and

(c) the remedial action taken by Government to check this threat and ban the
use of Chinese SIM cards?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Sir, No such case of Cloning of SIM card

thereby stealing customers mobile data and information has come to the notice.

(c) As per the License conditions, the Telecom Service Providers are free
to procure telecom equipment from any country based on techno-commercial
considerations. As per Foreign Trade Policy, SIM cards can be imported freely
into the country. There are security features implemented on both, the SIM itself
and in Telecom Service Provider’s (TSP) network which do not allow the cloning,
though there are some applications which claim to copy the contents of the SIM
in case of physical access to the SIM card. However this copying of contents of
a SIM card does not result in cloning of SIM as following technical measures for
identification and authentication of the SIM have been implemented in telecom

networks to protect SIM card:-

(1) Implementation of authentication Key (Ki) and ciphering Key (Kc) in a

secure memory area of SIM.

(i) Implementation of crypto-algorithms on SIM with a self destruct feature
in case of brute force method being attempted, exceeding a set value, for

detection of Authentication Key, Generation Key and Encryption Key.

T Original notice of the question was received in Hindi.
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(iii) Implementation of a Personal Identification Number (PIN), which is user
configurable and PIN Unblocking Key (PUK), which is provided by the
Telecom Service Provider only. Wrong PIN attempts beyond a set value
(three) leads to SIM block, which can be unblocked only by entering PUK.
A wrong attempt of PUK beyond a set value (ten) makes the SIM card

permanently disabled.

(iv) Provision for only one SIM of a mobile number to be active in the network

at any given time.
Broadband connectivity in Gram Panchayats of Rajasthan

1169. SHRI RAM NARAIN DUDI: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) the total number of Gram Panchayats in Rajasthan where broadband

connectivity has still not reached, the details thereof, District-wise;

(b) the names of cities in Rajasthan where BSNL is providing 4G facility, the

details thereof; and

(c) the action plan formulated by Government to take internet services to the

rural areas of Rajasthan?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) There are total 9184 Gram Panchayats in Rajasthan. Out
of 9184 Gram Panchayats, 3233 are covered with Broadband connectivity and 5951
are not covered. District-wise details of Gram Panchayats covered with Broadband

connectivity are given in the Statement (See below).
(b) BSNL has not yet launched 4G services so far.

(c) BharatNet is planned to create network infrastructure for providing
100 Mbps broadband connectivity to all Gram Panchayats (approx. 2,50,000) in
the country in two phases. 1,00,000 GPs are targeted to be covered in Phase-I
and the balance 1,50,000 will be covered in Phase-II. In Rajasthan 8207 GPs
are to be covered in Phase-I. The detailed status of progress of BharatNet in

Rajasthan is as follows:—

States/UTs ~ No. of Gram Pipe Cable No. of No. of GPs

Panchayats laid laid GPs where GPs where Lit
(GPs)-Phase I (kms.) (in kms.) Pipe laid Cable laid
Rajasthan 8207 18352 16447 6365 5463 1044

T Original notice of the question was received in Hindi.
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Statement

District-wise details of Gram Panchayats covered with Broadband connectivity

SI. No. Name of District No. of  Covered with Not covered
GPs Broadband with Broadband

1 2 3 4 5
1. Ajmer 276 268 8
2. Alwar 478 163 315
3. Banswara 325 46 279
4. Baran 215 18 197
5. Barmer 380 72 308
6. Bharatpur 371 120 251
7. Bhilwara 381 122 259
8. Bikaner 219 218 1
9. Bundi 181 33 148
10. Chittorgarh 391 115 276
11. Pratapgarh

12. Churu 249 83 166
13.  Dausa 223 114 109
14.  Dholpur 153 11 142
15. Dungarpur 237 51 186
16. Ganganagar 320 113 207
17. Hanumangarh 251 104 147
18.  Jaipur 488 345 143
19. Jaisalmer 128 17 111
20. Jalore 264 96 168
21. Jhalawar 252 22 230
22.  Jhunjhunu 288 285 3
23. Jodhpur 339 114 225
24.  Karauli 224 23 201

25. Kota 158 19 139
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1 2 3 4 5
26. Nagaur 461 116 345
27. Pali 320 156 164
28. Rajsamand 206 57 149
29. Sawai Madhopur 197 53 144
30. Sikar 329 71 258
31. Sirohi 151 69 82
32. Tonk 231 39 192
33. Udaipur 498 100 398

TotaL 9184 3233 5951

Telecom connectivity in villages of North-East

1170. SHRI HARIVANSH: Will the Minister of COMMUNICATIONS be pleased
to state:

(a) whether Government is taking steps to provide telecom connectivity in villages
of the North-East;

(b) if so, the amount proposed to be spent for this purpose and the time to be
taken to achieve the target; and

(c) the States, in addition to the North-East that need to be given special
attention for providing telecom connectivity in view of making cashless transactions

programme of the Government a success?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) and (b) On 10.09.2014, the Government approved a
proposal to implement a Comprehensive Telecom Development Plan for the North-
Eastern Region (NER). The project envisages to provide mobile coverage to 8621
identified uncovered villages by installation of about 6673 mobile towers, installation
of 321 mobile tower sites along National Highways and strengthening of transmission
network in the NER. The estimated cost of implementation is X. 5336.18 crore, which
will be funded from Universal Service Obligation Fund (USOF). The project is targeted
to be completed by December, 2018.

(c) It is estimated that about 55,669 villages out of 5,97,608 in the country

do not have mobile coverage. Mobile coverage to these uncovered villages is likely
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to be provided in a phased manner, subject to availability of financial resources.
Government has prioritised provision of mobile services in Left Wing Extremism
(LWE) affected area, North Eastern States, Islands and Himalayan States (Jammu
and Kashmir, Uttarakhand and Himachal Pradesh) in the first phase.

Compulsory Aadhaar registration for telecom users

1171. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether Government has made it compulsory to register Aadhaar Card details

of the persons who are using mobile phones, if so, the details thereof; and

(b) whether it is a fact that TRAI has recommended Department of Telecom to
issue necessary guidelines to telecom service providers to obtain Aadhaar Card and

KYC details of the present mobile users also, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) The Department of Telecommunications has issued
instructions on 16.10.2014 and 29.12.2014 to the Telecom Service Providers
(TSPs) for collecting ‘Aadhaar’ numbers along with mobile ‘Customer Acquisition
Form’ and storing the same in the database along with other data by telecom
service operators. Further, the Department of Telecommunications has also issued
‘Aadhaar based Electronic-Know Your Customer (E-KYC) process for issuing mobile
connections to subscribers’ on 16.08.2016 in which the customer is biometrically
authenticated from the server of Unique Identification Authority of India (UIDAI)
and their demographic details received from UIDAI are stored in TSP’s database.
This process is an alternative process to existing Proof of Identity/Proof of Address

documents based process.

However, recently Hon’ble Supreme Court, while disposing off the Writ Petition
No. 607/2016 filed by Lokniti Foundation V/s Union of India, vide its order dated
06.02.2017 has directed for re-verification of all existing mobile subscribers through

Aadhaar based E-KYC process preferably within a period of one year.

(b) Telecom Regulatory Authority of India (TRAI) vide its reference dated
20.01.2017 has recommended that Department of Telecommunications may work with
the TSPs, to evolve a framework to verify the existing mobile subscribers through
Aadhaar based E-KYC service in a phased manner and within a defined time frame.
Since action is being taken as per orders of Hon’ble Supreme Court, no further action

is required on TRAI reference.
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Operationalisation of FSI and CSI in rural post offices

1172. SHRIMATI SASIKALA PUSHPA: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) in how many branch post offices across the country, Financial System Integrator

(FSI) and Core System Integrator (CSI) have become operational, as on date;

(b) how many out of the operational FSI and CSI have been in rural branch

post offices; and

(¢) the number of branch post offices in the district of Thoothukudi in Tamil
Nadu which have been provided with FSI and CSI?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS (SHRI
MANOIJ SINHA): (a) Roll out of Rural Information and Communication Technology
(RICT) Project in Branch Post Offices is an ongoing Project. Number of Branch
Post Offices across the country where Core Banking System (CBS) under Financial
System Integration (FSI) have become operational as on 06.03.2017 is 13,071. The
details thereof are given in the Statement (See below). Core System Integration (CSI)

is yet to be rolled out in Branch Post Offices.

(b) Out of the Branch Post Offices where Financial System Integration (FSI) is
operational, 12,776 are Rural Branch Post Offices. Core System Integration (CSI) is
yet to be rolled out in Branch Post Offices.

(c) Financial System Integration (FSI) and Core System Integration (CSI) are
yet to be rolled out in the district of Thoothukudi in Tamil Nadu.

Statement

Number of Branch Post Offices having Core Banking Solution (CBS)
under Financial System Integration(FSI)

Circle Division Count of CBS Number of Rural
App Installed BOs BOs installed with
on 6.3.17 CBS App
1 2 3 4
Assam Cachar Division 130
Darrang DO 296
Dibrugarh Division 189

Goalpara Division 184
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1 2 3 4

Guwabhati Division 107

Nagaon Division 178

Nalbari Division 114

Sibsagar DO 465

Tinsukia DO 89

TotaL 1752 1711
Bihar Nawada Division 110

Patna DO 197

Rohtas 1

Vaishali DO 219

TotaL 527 523
Chhattisgarh Circle Bilaspur Division 1

ToraL 1 1
Jharkhand Circle Dhanbad Division 177

Giridih Division 12

Hazaribagh Divison 278

Palamau Division 208

Ranchi Division 506

Santhal Parganas 217

Division

Singhbhum Division 334

TotaL 1732 1504
Karnataka Channapatna DO 284

Mandya DO 301

Mysuru Division 189

TotaL 774 772
Maharashtra Circle Pune Muffasil DO 499

ToraL 499 497
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1 3 4

Rajasthan Ajmer Division 106

Alwar DO 398

Bhilwara Division 294

Bikaner Division 217

Chittorgarh Division 362

Jaipur City Division 32

Kota Division 539

Nagaur Division 462

Pali Division 309

Sirohi Division 394

Sriganganagar 501

Division

Tonk Division 318

TotaL 3932 3914
Telangana Circle Hanomkonda 6

Karimnagar Division 5

TotaL 11 11
Uttar Pradesh Agra Division 111

Allahabad Division 405

Bahraich Division 109

Banda DO 309

Barabanki Division 140

Etawah DO 265

Fatehpur Division 193

Ghazipur Division 244

Gonda Division 452

Gorakhpur Division 515

Lucknow Division 156

Raebareli Division 95
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Sitapur DO 324
1 2 3 4
Sultanpur Division 142
Varanasi East DO 207
Varanasi West DO 176
ToraL 3843 3843
ToraL Count of Branch Offices 13071 12776

Note: Total Number of Branch Post Offices covered under RICT till 06.03.17 - 15852
Number of Branch Post Offices with CBS App installed till 06.03.17 - 13071
Number of Rural Branch Post Offices with CBS App Installed till 06.03.17 - 12776

Jump in operating profit of BSNL

1173. SHRIMATI VIJILA SATHYANANTH: Will the Minister of
COMMUNICATIONS be pleased to state:

(a) whether BSNL has reported nearly six-fold jump in operating profit during
2015-16 at X 3855 crore from X 672 crore in the preceding fiscal;

(b) whether the revenue from operations has turned out to be the highest in the

last five years; and

(c) whether BSNL saw acceleration in the mobile business during 2015-16 when
25,000 towers were installed, leading to strong addition of customers and higher

revenue from the mobile segment, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) EBITDA (Earning before Interest Taxes Depreciation
and Amortization) of Bharat Sanchar Nigam Limited (BSNL) was ¥ 672 crores in
2014-15 and X 3854 crores in 2015-16.

(b) Details of revenue from operation of BSNL for the last five years are as

under:—

Particular 2011-12 2012-13 2013-14 2014-15 2015-16
Revenue from 25,998 25,655 26,153 27,242 28,449
Operation

(in X crores)

(¢) During 2015-16, BSNL provided 1.83 crores new mobile SIMs. Its revenue

from mobile operation was ¥ 11261.25 crores in 2015-16, which was I 337.92 crores
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more than that of 2014-15.
BSNL towers in Goa

1174. SHRI SHANTARAM NAIK: Will the Minister of COMMUNICATIONS

be pleased to state:
(a) the number of towers of BSNL functioning in Goa;

(b) the number of towers which are proposed to be constructed and estimated

cost thereof;

(c) the cost/rent paid to the owners of the land with respect to each of the

towers;

(d) whether any towers were built during BRICS Conference held recently in
Goa;

(e) if so, the number of such towers constructed and the places where they were

constructed; and
(f) whether these towers are in operation, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) A total of 135 towers of Bharat Sanchar Nigam Limited

are functioning in Goa.
(b) There is no proposal for new towers, as on date, for Goa.

(c) At present there are 72 rented towers in Goa. Details of these towers are

given in the Statement (See below).

(d) to (f) Four towers were installed by BSNL during BRICS conference in Goa,
at (i) ONGC GBT (ii) SINCRO (iii) Taj and (iv) INS Hansa locations.

The towers installed during BRICS conference are in operation.



Statement

Details of the rented towers of BSNL in Goa

SI.  Name of the Site Name of the owner and address Present Monthly Remarks

No. Rent in ¥

1 2 3 4 5

1. Sancordem Village Panchayat Sancordem — No separate rent is paid to tower. Rent of

% 3500/- p.m. is presently paid for the exchange.

2. Valpoi Valpoi Municipal Council, Valpoi — No separate rent is paid to tower. Rent of
Sattari Goa % 4600/- p.m. is paid for the exchange.

3. Thane Village Panchayat Dongurli-Thane, — No separate rent is paid to tower. Rent of
Sattari, Goa % 2784/- p.m. is presently paid for the exchange.

4. Bhatpal Shri. Ramnath Babaji Naik Gaonkar, 5750 Rent enhanced to ¥ 5750/- p.m. w.e.f. 01.10.2014
H.No. 176, Khalwadem Shristhal to 30.09.2019
Taluka Canaona-Goa

5. Ibrampur Village Panchayat Ibrampur- 1725 Rent enhanced to ¥ 1725/- p.m. w.e.f. 01.08.2013
Hankhane, Taluka Pernem Goa to 31.07.2018.

6. Loliem Village Panchayat Loliem-Polem, — No separate rent is paid to tower. A rent of
Canacona-Goa. X 6926/- p.m. is presently paid for the exchange.

7. Vantem Village Panchayat Birondem, Sattari- 1500 HPC/FRAC due w.e.f. 01.10.2013, called vide

Goa

Reminder-IV letter dated 15.02.2016.
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1 2 3 4 5

8. Fatorpa Shri Shantadurga Kunkalikarin 5750 Rent enhanced to ¥ 5750/- p.m. w.e.f. 01.06.2014
Saunsthan, Fatorpa-Goa to 31.05.2019.

9. Sangolda Shri Shantadurga Sangodkarin 10000 Rent is enhanced to ¥ 10000/- p.m. w.e.f.
Saunsthan, Sangolda Hilltop, 01.08.2012 to 31.07.2017.
Livramento Vaddo, Sangolda
Bardez- Goa

10. Guleli Shri. Atmaram B. Desai, Guleli, 3450 Rent enhanced to ¥ 3450/- p.m. w.e.f. 01.12.2014
Taluka Sattari-Goa to 30.11.2019.

11. GMC Bambolim  Dean, Goa Medical College, 4000 The owner is demanding I 10000/- per sq.m. per
Bambolim month. HPC w.e.f 01.04.13, called vide reminder-I

letter dated 10.09.2015.

12.  Maulinguem Smt. Rajashree Babaji Rane, 2300 --
H.No.124, Naikawada, Maulinguem,
Bicholim-Goa.

13.  Nagargaon Shri Narayan Govind Joshi, Dhave, 2070 Rent enhanced to ¥ 2070/- p.m. w.e.f.
Nagargao, Taluka Sattari - Goa 01-10-2014 to 30-09-2019.

14.  Colomb Dr. Awdhut A. Prabhudessai, 1150 Rent is enhanced to ¥ 1150/- p.m. w.e.f.

Anant, HNo.148, Colomb, Rivona,

Sanguem-Goa

01-05-2014 to 30-04-2019
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15.

16.

17.

18.

19.

20.

21.

22.

Mayem

Pomburpa

Dhargal

Bhirondem

Divar

Marcella

Panaji Residency

St. Inez

Village Panchayat Mayem- 1725

Vaiguinium, Mayem, Bicholim-Goa

Smt. Ratima Hadfadkar, Novawaddo, 1150
Olaulim, Pomburpa Bardez Goa

Goa Tillari Irrigation Development —
Corporation Dhargal, Pernem-Goa

Village Panchayat Bhironda, Taluka 2875
Sattari-Goa

Village Panchayat Sao Matias, 2070

Malar, Naroa, Vanxim Tiswadi Goa

Mrs. Vilasini Gokuldas Chodankar, 1840
H.No. 1149, Tonca, Santo Estevam,

Tiswadi-Goa

Goa Tourism Development 8050+ CEST
Corporation Ltd., Panaji-Goa

Mr. K. Abdulla, Vishaya Manzil, 11500
Plot No. 6, Sai Service Station,

Porvorim Bardez-Goa

Rent enhanced to ¥ 1725/- p.m. w.e.f. 01.11.2013
to 31.10.2018.

Rent is enhanced to ¥ 1150/- p.m. w.e.f.
01.08.2012 to 31.07.2017.

No separate rent for tower is paid. A rent of

X 2990/- p.m. is paid for the exchange.

Rent revision due w.e.f 01.08.2016, FRAC called
vide Reminder-I letter dated 25.01.2017.

Rent enhanced to I 2070/- p.m. w.e.f 17.10.2011
to 16.10.2016.

Rent revision due w.e.f. 15.02.2017 FRAC called
vide letter dt. 31.01.2017.

Vide letter dated 14.12.2015 and dated 30.03.2016,
GTDC has demanded ¥ 30000/-p.m. + Service
Tax w.e.f. 01-01-2016. DET (E&G) requested to
submit FRAC vide letter dt. 05.04.2016, within 7
days.

Rent revision due w.e.f. 15.01.2017 HPC called
vide letter dated 16.02.2017
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1 2 3 4 5
23.  Mollem Canara Food Processors Pvt. Ltd., 1984 Rent enhanced to I 1984/- p.m. w.e.f. 01.12.2014
Pikalewadi, Village Collem, Taluka to 30.11.20109.
Sanguem-Goa
24. Pirna Smt. Prabhavati Sukhado Naik, 1375 Rent enhanced to ¥ 1375/- p.m. w.e.f. 15.12.2011
H.No. 196, Umal Wada, Pirna, to 14.12.2016
Bardez-Goa
25.  Pissurlem The Village Panchayat Pissurlem, 770 Rent enhanced to ¥ 770/- p.m. w.e.f. 01.06.2012
Taluka Sattari, Goa to 31.05.2017
26. Savargal Somnath English High School, — After the dispute resolved, the owner has not
Savargal, Kirlapal Sanvordem-Goa executed Lease Agreement in spite of several
letters. No rent is paid. Rent of ¥ 1000/- p.m.
was fixed by HPC.
27. Surla (Velguem) Shri. Jagannath Bomlo Govekar, 2875 Rent enhanced to ¥ 2875/- p.m. w.e.f. 01.08.2012

28.

29.

Varkhand

Agarwaddo

H.No. 316/5, Vandamol, Village
Velguem, Taluka and Sub-district
Bicholim-Goa

Village Panchayat Warkhand-Nagzar, 1150
Taluka-Pernem, Goa

Vishayakant L. Raut, H.No.141/1, 1725

Agarwada, Pernem-Goa

to 31.07.2017

Rent revision due w.e.f. 01.02.2017, FRAC called
vide letter dated, 21.01.2017.

Rent enhanced to I 1725/- p.m. w.e.f. 01.04.2013
to 31.03.2018.
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30.

31.

32.

33.

34.

35.

36.

Chandel

Collem

Khotodem

Malkarnem

Panchvadi

AT and T, Margao

Karaswada

Mrs. Varsha V. Gawas, H.No.
76, “Sai Dham” near Chandel
Water Project, Kasarvornem Taluka

Pernem, Goa

Smt. Millan Umesh Mapari,
Bazarwada, Collem, Taluka

Sanguem, Goa

The Village Panchayat Khotode,
Village Khotode, Taluka Sattari -
Goa

Smt. Elsa Coelho Costa, H.No.
124-1/A, Gaonkarwada, Malkarnem,
Taluka Quepem - Goa

Shri. Santeri Bhagwati Devasthan,
Vizor, Panchawadi, Taluka Ponda—
Goa

Hemmady Regency Co-op. Hsg.
Soc. Ltd., 227, Opp. SBI Personal
Banking Division, Near AT and T
Malbhat, Margao

Goa Industrial Development

Corporation, Panaji-Goa

9150

2300

550

1150

2300

7320

Rent enhanced to I 9150/- p.m. w.e.f. 01.05.2014
to 30.04.2019 on account of tower being shared
with Vodafone and Idea.

Rent is enhanced to ¥ 2300/- p.m. w.e.f.
15.04.2012 to 14.04.2017.

Rent is enhanced to ¥ 550/- p.m. w.e.f.
01.06.2012 to 31.05.2017.

Rent is enhanced to ¥ 1150/- p.m. w.e.f.
15.04.2012 to 14.04.2017.

Rent enhanced to ¥ 2300/- p.m. w.e.f. 01.06.2012
to 31.05.2017.

Rent enhanced to I 7320/- p.m.. 01.02.2016 to
31.01.2019.

No separate rent is paid. Rent of ¥ 1600/- p.m.

is paid for exchange.
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37. Comba M/s Reliance Builders, Reliance 7935 Vide letter dt. 30.01.15, the owner has asked to
House, Isidorio Baptista Road, vacate the premises. Vide letter dt. 12.02.15 DET
Margao-Goa Margao requested to resolve the matter.

38. Bits Pilani BITS PILANI, Goa Campus, 17-B 3375 + Service Rent is ehnanced to I 3375/- p.m. w.e.f.

39.

40.

41.

42.

43.

Dabal

Farmagudi

Pale

Usgao (Tiska)

Cuncolim IDC

National Highway, Zuarinagar,
403 726

Smt. Vijaya Devidas Prabhu
Tirodkar Dabal, Kirlapal, Goa

Goa College of Engineering,
Government of Goa, Farmagudi
Ponda-Goa

Shri Navadurga Vividha Karyakari
Sahakari Seva Society Ltd., Pale
Bicholim-Goa

Shri Abhay Ramchandra Prabhu,
Nirancal Road, Ponda-Goa

Goa Industrial Development
Corporation, Goa IDC Bldg. Patto,

Panaji-Goa

tax

2070

2500

1150

01.07.2014.

Rent is enhanced to ¥ 2070/- p.m. w.e.f.
01.04.2012 to 31.03.2017.

Rent enhanced to ¥ 2500/- p.m. w.e.f 01.10.2012
to 30.09.2017.

As the previous owner has sold the land to new

owner, the agreement for reminder period w.e.f.

01.07.2014 is executed for a rent of I 1150/- p.m.
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44,

45.

46.

47.

48.

49.

50.

51.

Cuncolim

Gaondongrem

Kallem Railway

St.

Durbhat

Rivona

Savai-Verem

Kundaim IE
(Exch.)

Sanguem

Shreekrishna Bhagwadgeeta Sounsthan, 5760

Panzorconi, Cuncolim-Goa

Village Panchayat Gaondongrem, 690

Taluka Canacona-Goa

Gopal Krishna Sahakari Dudh Vya 2300
Sanstha Ltd. Kalay Sanguem Goa.

Janata Vividh Karyakari Sahakari 1725
(Vikas) Seva Society Ltd. Wadi-

Talaulim, Ponda-Goa

The Rivona V.K.S.S. Society Ltd. 1584

Rivona, Taluka Sanguem, Goa

Shri. Tulsidas Ramnath Shet Vernekar, 2300
P.W.D. and Civil Contractor, H.No.

401, Madhala Wada, Savai-Verem,

Taluka Ponda-Goa

Goa Industrial Development —
Corporation, Goa IDC Bldg. Patto,

Panaji-Goa

Shri. Govind B. Nadkarny, 3rd 4600
floor, Paramount Shopping Complex,

Navelim, Taluka-Salcete-Goa

Rent enhanced to I 5760/- p.m. w.e.f. 15.05.2015.

Rent enhanced to I 690/- p.m. w.e.f 01.11.2012
to 31.10.2017.

Rent enhanced to I 2300/- p.m. w.e.f. 27.05.2013
to 26.05.2018.

Rent is enhanced to ¥ 1725/- p.m. w.e.f.
01.07.2011 to 30.06.2016.

Rent enhanced to ¥ 1584/- p.m. w.e.f. 01.03.2012
to 28.02.2017.

Rent is enhanced to ¥ 2300/- p.m. w.e.f
01.11.2011 to 30.10.2016

No separate rent is paid for the tower. Rent of

% 1494/- p.m is paid for exchange.

Rent revision is due w.e.f. 05.02.16. FRAC called
vide letter dt.17.03.2016
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52. Ponda II (NGT) Shri. Narayan Guru Memorial 7935 Rent is enhanced to ¥ 7935/- p.m. w.e.f.
Society, Khadpaband, Ponda-Goa 01.07.2014 to 30.06.2019.

53. Pilar Pilar Seminary Society, (Society of 5000 —
Pilar) Pilar-Goa

54. Calangute Mr. Jose Antonio Braganza, 2/3 6613 Rent enhanced to I 6613/- w.e.f. 23.10.2012 to
Naikwado, Calangute, Bardez-Goa 22.10.2017.

55. Mapusa Market Cosmos Ventures Private Limited, 12564 Rent enhanced to ¥ 12564/- p.m. w.e.f. 15.02.2015

(Cosmos Towers)  501/502, 5th floor Cosmos Centre, to 14.02.2020..

Near Muncipal Market, Mapusa, Goa

56. Mapusa Hsg. Mrs. Vishakha Vishwanath Chodankar, 1725 FRAC for a rent of ¥ 1984/- p.m. w.e.f.

Board H.No. 165 B/9 “Vakratunda” Plot 20.05.2015 approved. LA sent for execution vide

No. E-21, Ganeshpuri, Housing Board letter dated 04.04.2016.
Colony, Mapusa

57. Arpora Riverside Resorts and Holiday Homes 8050 Rent is enhanced to ¥ 8050/- w.e.f. 01.11.2015 to
Private Ltd, Arpora-Bardez-Goa 31.10.2020.

58.  Keri Sankhalii Water Resources Department, — No separate rent is paid. Rent of ¥ 1938/- p.m.is
Government of Goa Karapur Tiska, paid for exchange.
Sankhali-Goa

59. Thivim Exch Goa Tillari Irrigation Development — No separate rent is paid. Rent of ¥ 5578/- p.m.

Corporation, Karaswada, Bardez, Goa

is paid for exchange.
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60.

61.

62.

63.

64.

65.

66.

67.

Mandrem

Corlim

Pilerne

Bhati

Netravali

Ongc

(Cananguinim)

Ribandar

Dukle Heaven

Village Panchayat Mandrem, Taluka

Pernem-Goa

Goa Industrial Development
Corporation, Goa IDC bldg. Patto,

Panaji-Goa

Goa Industrial Development
Corporation, Goa -IDC Bldg., Patto,

Panaji
Forest Department

Dy. Conservator of Forests, South

Goa Division, Margao, Goa

Oil & Natural Gas Corporation Ltd.,
Betul, Velim-Goa

Director-Higher Education,

Government of Goa, Panaji, Goa

Dukle Constructions, 313,
Mahalaxmi Chambers, 18th June
Road, Panaji-Goa

550

11500

No separate rent is paid. Rent of I 3214/- p.m.
is paid for Telephone Exchange.

No separate rent is paid. Rent of I 1500/-p.m. is

paid for exchange.

Rent of ¥ 1000/- p.m was fixed, but no rent is
paid till date. Rent of I 6900/- p.m. is paid for

the exchange.
No rent is paid till date.

No rent is paid till date.

Rent enhanced to I 633/- p.m. w.e.f. 01.08.2012,
but the payment is made @ I 550/- p.m. as the

LA not executed.

No separate rent is paid. A rent of I 2376/-
p.m.is being paid to Telephone Exchange

premises.

Rent is enhanced to I 11500/- p.m. w.e.f.
01.10.2014 to 30.09.2017.
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68. Chamunda Dnyaneshwar P. Govekar, Kevnem, 10000 HPC for a rent of ¥ 11500/- p.m. w.e.f.
Residency Caranzalem, Tiswadi-Goa. 10.10.2016 put up for approval on 28.02.2017
Caranzalem
69. Milroc Kadamba  Milroc Good Earth Property and 3500 --
Developers L.L.P, 501, Milroc Lar
Menezes, Panaji-Goa.403 001.
70. Sincro Hotel Ms Radha Kashyap Shinkre, Sincro 25000 + service --
Fatorda Hotels Pvt. Ltd., Fatorda Magao Goa tax
71. Hotel Taj Exotica The Indian Hotels Company Limited, 30000 + service --
Calwaddo, Benaulim-Salcete Goa tax
72. Betul Light House Directorate of Fisheries, Government 0 No rent is paid
of Goa
Note: FRAC: Fair Rent Assessment Committee.

HPC:
LA:

Lease Agreement.

High Power Committee.
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Joint committee to review tariff rules

1175. SHRI T. RATHINAVEL: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether TRAI will soon form a Joint Committee with telecom operators to
review tariff rules, telephone numbering plans and work towards making its monitoring

more transparent,

(b) whether TRAI has put forward five subjects before telecom operators that

need to be reviewed;

(c) whether regulator intervention is required in the area of infrastructure sharing

to bring cost of operations down and improve service quality; and
(d) if so, the steps taken by TRAI in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) There is no proposal in TRAI to form any
Joint Committee with telecom operators to review tariff rules, telephone numbering

plans and work towards making its monitoring more transparent.

(c) and (d) TRAI has given its recommendations from time to time on various
issues including infrastructure sharing. On 20th January 2017, TRAI has submitted
its recommendations to Government on “In-Building Access by Telecom Service
Providers”. Extract of some of the main recommendations of TRAI dated 20th January

2017 are as under:—

(1) Telecom Service Providers (TSPs)/Infrastructure Providers Category-I (IP-Is) be
mandated to share the In-Building Infrastructure [IBS (In Building Solution),
OFC (Optical Fiber Cable) and other cables, ducts etc.] with other TSPs,
in large public places, commercial complexes and residential complexes in

transparent, fair and non-discriminatory manner.

(i) Indulgence into exclusive contract prohibiting access to other TSPs may be

treated as violation of the license agreement/ registration.

(iii) Suitable provisions for the creation of Common Telecom Infrastructure (CTI)

inside the building should form part of the Model Building Bye-Laws.

(iv) The essential requirement for telecom installations and the associated cabling
should be formed part of National Building Code of India (NBC), being
amended by Bureau of Indian Standards (BIS).

(v) Completion certificate to a building to be granted only after ensuring that

the CTI as per the prescribed standards is in place.



200 Written Answers to [RAJYA SABHA] Unstarred Questions

(vi) Access to building including CTI facilities be available to the TSPs on a
fair, transparent and non-discriminatory manner and minimum three TSPs/

IP-Is should have presence in the building.
The recommendations of TRAI are under consideration.
Making post offices compatible for physically challenged persons

1176. SHRI ANUBHAV MOHANTY: Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether the Ministry has received official notification with regard to making

post offices compatible for the physically challenged persons with wheel chair;

(b) whether despite repeated requests and reminders, the sub-post office at
Yelahanka Old Town, Bengaluru (Pin-560064) has refused to make its post office

compatible for physically challenged persons with wheel chair; and

(c) whether the Ministry will take action against the erring officers and make

all buildings under its charge compatible for the differently-abled persons?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) The Department of Posts has received official notification
from the Ministry of Social Justice and Empowerment regarding provisions for making
government buildings accessible for persons with disabilities within the limits of their

economic capacity and development.

(b) Yelahanka Old Town Post Office is located on the ground floor and it is
easily accessible to the physically challenged persons with wheel chair. No request/
complaint has been received about any inconvenience faced by physically challenged

persons with wheel chair visiting the Yelahanka Old Town Post Office.

(c) Department of Posts, Ministry of Communications, is making all out efforts
to make all departmental buildings under its charge compatible for the differently
abled persons within the available funds in a phased manner and, therefore, situation
warranting action against erring officials does not arise. Construction of ramps and

rails in all new post office departmental buildings has been made a mandatory feature.
Non-issuance of mobile bills by operators

1177. SHRI RAM KUMAR KASHYAP: Will the Minister of COMMUNICATIONS
be pleased to state:

(a) whether several mobile phone operators do not issue bills to their subscribers

and keep on reminding them about non-payment of bills on phone;
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(b) if so, the reasons for not issuing the bills to the subscribers by the mobile

phone operators; and
(c) the steps taken to stop harassment of subscribers by mobiles phone operators?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOJ SINHA): (a) to (c) Sir, as reported by the Telecom Service Providers
(TSPs) and Telecom Regulatory Authority of India (TRAI), bills are issued by all
the TSPs in accordance with TRAI Regulations/amendments released in context of
Issuing Bills to the subscribers. In this regard, TRAI has issued Telecom Tariff Order
(TTO) 46th amendment dated 24th January, 2008; letter dated 23rd June, 2011; and
Telecom Consumers Protection Regulations (TCPR) dated 6th January, 2012.

For Post-paid subscriber, the hard copy of bills are being dispatched to the
subscribers free of cost periodically as per the guidelines prescribed in TTO 46th
amendment; and the subscribers who have opted-in for electronic bill as prescribed
in TRAI letter dated 23rdJune, 2011, are sent via email.

For Prepaid Subscriber, bills are also provided as per TCPR on request basis. The
prepaid subscribers have various options to raise their request i.e. by calling consumer
care number of respective Telecom Service Provider, writing to customer care email

address or requesting in person at customer care centre by paying nominal charges.

For protecting the interests of consumers by way of enhancing the transparency
of the bills, TRAI vide direction dated 4th May 2007, mandated the service providers
about the various fields of information to be included in the bill. Also, as per the
Quality of Service (Code of Practice for Metering and Billing Accuracy) Regulations,
2006, the service providers have to audit their metering and billing system every year
through any of the auditors from the panel notified by TRAI and they have to file
an audit report with TRAI by 31st July of every year and Action Taken Report on
audit observations by 15th November every year. In this audit, the timeliness of issue
of bills and delivery of bills through contracts with delivery agents are audited and
reported in the audit report. The audit reports for 2015-16 submitted to TRAI by the

service providers do not contain any adverse observations in this regard.
Telecom towers in villages

+1178. SHRI AMAR SHANKAR SABLE: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether opportunities of social activities being undertaken through digital

services and e-Governance employment are increasing in those villages and areas

T Original notice of the question was received in Hindi.



202 Written Answers to [RAJYA SABHA] Unstarred Questions

surrounding them where telecom towers have been installed;

(b) if so, the number of villages in the country, including Maharashtra, where
telecom towers have been installed and the number of towers which are going to

be installed in coming years, the State-wise details thereof; and

(¢) the number of villages in the country, including Maharashtra, where Common
Service Centres have been planned to be set up with the help of rural entrepreneurs,
the State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) Yes, Sir.

(b) Information is being collected and will be laid on the Table of the House.
(¢) The details are given in the Statement.
Statement

State/UT-wise Common Service Centre (CSC) roll out Status
as on 31 January, 2017

SI.  State No. of No. of No. of Total Total
No. Gram CSCs CSCs No. of No. of
Panchayat Registered Registered  Functional = Functional

(GP) at GP CSCs CSCs at

level including GP level

GP
1 2 3 4 5 6 7

1. Andhra Pradesh 12833 8855 5613 8855 3598
2. Arunachal Pradesh 1779 217 136 84 72
3. Assam 2196 5399 1485 1997 1469
4. Bihar 8463 17785 8213 9333 8213
5. Chhattisgarh 9734 13444 9734 10932 9103
6. Goa 189 13 0 4 0
7. Gujarat 13735 18584 13885 15805 13885
8. Haryana 6155 7236 6105 5531 4857
9. Himachal Pradesh 3243 3791 3469 3111 2232
10. Jammu and Kashmir 4128 1745 1219 1199 854
11.  Jharkhand 4423 7583 4393 6044 4393

12.  Karnataka 5628 5337 2599 2761 2292
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1 2 3 4 5 6 7

13. Kerala 979 3183 1095 2375 880
14. Madhya Pradesh 23012 21071 12564 19500 10607
15. Maharashtra 27920 31550 15307 31600 18807
16. Manipur 165 849 256 469 256
17. Meghalaya 1463 387 276 301 44
18.  Mizoram 776 474 376 63 58
19. Nagaland 1123 239 230 177 158
20. Odisha 6234 10088 5999 6024 5913
21. Punjab 12800 8700 4818 3954 3259
22. Rajasthan 9946 40032 15038 40032 15038
23.  Sikkim 165 118 68 63 52
24. Tamil Nadu 12618 14362 12333 8007 7307
25. Telangana 8787 4955 2819 4955 2819
26. Tripura 1038 693 442 458 442
27. Uttarakhand 7555 6104 4633 4285 3812
28. Uttar Pradesh 51914 62697 38123 45908 35321
29. West Bengal 3351 12729 6406 7812 6406

StaTE TOTAL 242352 308220 177634 241639 162147

Union Territory

1. Andaman and 69 47 19 32 19

Nicobar Islands

2. Chandigarh 17 93 21 43 21

3. Dadra and Nagar 11 22 11 19 9
Haveli

4.  Daman and Diu 14 26 10 17 10

5. Delhi 0 2064 0 973 0

6. Lakshadweep 10 14 14 3 3

7. Puducherry 98 199 103 114 103
UT TotaL 219 2465 178 1201 165

GranD TotaL 242571 310685 177812 242840 162312




204 Written Answers to [RAJYA SABHA] Unstarred Questions

Awareness programmes on EMF emissions and mobile towers

1179. SHRI D. KUPENDRA REDDY: Will the Minister of COMMUNICATIONS

be pleased to state:

(a) whether the Ministry organizes awareness programmes on Electro Magnetic

Field (EMF) emissions from mobile towers in various parts of the country;

(b) if so, the details thereof along with the places/districts where such awareness

programmes have been conducted so far; and

(c) the steps taken by Government to cover entire country with such awareness

programmes?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) and (b) Yes, Sir. Department of Telecommunications
(DoT) has initiated Awareness Programmes on EMF Emissions and Telecom Towers
to build a direct bridge of engagement between different stakeholders and to fill the
information gap with scientific evidence. The details of places where such programmes
have been conducted by DoT and its field units along with its stake holders is given

in the Statement (See below).

(c) Telecom Enforcement Resource and Monitoring (TERM) Cell, field units of
DoT, have also been instructed to conduct/carry out EMF awareness programmes at
local levels in cities/towns where there is concern related to EMF radiation from

mobile towers.
Statement

Details of EMF Awareness Programmes carried out by DoT along with

its stakeholders

SI.  Name of Locations at which District at State at Date/
No. Term Cell EMF awareness which EMF which EMF Month on
workshops have awareness awareness which these
been conducted workshops workshops workshops
have been have been have been
conducted conducted conducted
1 2 3 4 5 6
1. Hyderabad  ITC Kakatiya, Hyderabad Telangana 13.07.2016
Begumpet,
Hyderabad
Kukatpally, Rangareddy Telangana 18.02.2017

Hyderabad
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1 2 3 4 5 6
2. Maharashtra At 18 North Goa Goa 11.09.2016
Grampanchayats in  and South and
the state of Goa Goa 22.09.2016 to
25.09.2016
3. North East-1 The Shillong Club  East Khasi Meghalaya 23.02.2017
Ltd., Shillong Hills District
4. Rajasthan Hotel Golden Tulip Udaipur Rajasthan 17.02.2017
5. Assam Guwahati Kamrup Assam 24.01.2017
(Metro)
Jorhat Jorhat Assam 20.02.2017
6. Mumbai Nariman Point, Mumbai Mabharashtra 23.08.2016
Mumbai
1) Chikalim Goa Goa 11.09.2016
Panchayat
2) Vetim Panchayat
3) Nagova
panchayat
1) Chikalim Goa Goa 23.09.2016
Panchayat and
2) Vetim Panchayat 24.09.2016
3)Verkha panchayat
7. Delhi Assocham Delhi Delhi 17.11.2014
Dwarka Delhi Delhi 04.09.2015
R K Puram Delhi Delhi 31.10.2015
IMA Delhi Delhi Delhi Nov/Dec.-
2015
8. Punjab Hotel Lalit, Chandigarh Punjab 21.10.2016
Chandigarh
Sector 34, Chandigarh Punjab Nov.-16
Chandigarh
BSNL office, Patiala Punjab Dec.-16
Patiala
U.LE.T., Sector 25, Chandigarh Punjab 30.01.2017
Chandigarh
Jandiala Guru, Amritsar Punjab 31.01.2017

Amritsar
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1 2 3 4 5 6
T.E. Building, Raiya Amritsar Punjab 31.01.2017
Panjab University,  Chandigarh Punjab 31.01.2017
Chandigarh
Landran, Mohali Mohali Punjab 13.02.2017
Baba Banda Singh  Fatehgarh Punjab 23.02.2017

Bahadur College, Sahib
Fatehgarh Sahib,
Punjab
Sector 19, Chandigarh Punjab 24.02.2017
Chandigarh

9.  Jaipur OTS, JLN Marg, Jaipur Rajasthan 26.05.2012
Jaipur
Rambagh, Jaipur Jaipur Rajasthan 30.07.2012
Deptt of Health Jaipur Rajasthan 11.09.2015
and Medical

Services,

Government of

Rajasthan
ITC Rajputana, Jaipur Rajasthan 17.12.2016
Railway Station,
Jaipur

10.  Andhra Vijayawada Krishna Andhra 10.11.14 to

Pradesh (Locations : Centrel Pradesh 12.11.14
Excise colony,
Ranigarithota,
Krishnalanka,
Governerpet and
Bhavanipuram)
Kakinada East Godavari Andhra Pradesh 22.11.2014
Nalgonda Nalgonda Telangana 25.11.2014
Vijayawada Krishna Andhra 20.02.2015
Pradesh

11.  Kerala Ernakulam District ~ Ernakulam Kerala 28.02.2017
Collectorate District

12 Uttaranchal  Hotel Madhuban, Dehradun Uttarakhand 30.06.2016

Rajpur Road,
Dehradun
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Coverage under universal service obligation fund

1180. SHRI VIVEK GUPTA: Will the Minister of COMMUNICATIONS be

pleased to state:

(a) whether Government has achieved its targets set under Universal Service
Obligation Fund (USOF) over the past three years, if so, the details thereof regarding
the growth in mobile per 100 persons and internet per 100 persons over the past

three years, region-wise;

(b) the funds allocated, disbursed and spent for providing universal access to

ICT, State-wise including West Bengal; and

(c) the details regarding technology transfer, if any, with any foreign country/

company with regard to providing the necessary infrastructure?

THE MINISTER OF STATE OF THE MINISTRY OF COMMUNICATIONS
(SHRI MANOIJ SINHA): (a) Universal Service Obligation Fund (USOF) was set up
in 2002 to provide access to telecom services in rural and remote areas. The details
of the schemes being implemented is given in Statement-I (See below). Service
Area-wise Mobile Tele-density and Internet Subscribers (per 100 person) are given

in Statement-II and Statement-III respectively (See below).

(b) The funds for implementation of the schemes are provided to USOF by
Ministry of Finance through the budgetary process. The State-wise allocation/
disbursement of subsidy for providing Universal Access by USOF for the last three

years is given in Statement-IV (See below).
(c) No technology transfer has taken place with any foreign country/company.
Statement-1

Details of the schemes being implemented by USOF in rural and remote areas

(i) Bharat Net: BharatNet is a project to provide Broadband connectivity to all
Gram Panchayats: Project is targeted to be completed by December, 2018

in a phased manner.

(ii)) Scheme to provide mobile coverage in Left Wing Extremist (LWE)
Affected Areas: Government has approved on 20.08.2014 for installation of
mobile tower in 2199 locations in 10 States affected by Left Wing Extremism
(LWE). As on 28.02.2017, 2186 mobile towers have been installed.

(iii)) Comprehensive Telecom Development Project for North East Region:
On 10.09.2014, the Government approved a proposal to implement a

Comprehensive Telecom Development Plan for the North-Eastern Region
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(NER). The Project envisages providing mobile coverage to 8621 identified

uncovered villages by installation of about 6673 mobile towers, installation

of 321 mobile tower sites along National Highways and strengthening of

transmission network in the NER. The estimated cost of implementation is
% 5336.18 crore. The project is likely to be completed by March, 2018.

(iv) Comprehensive Telecom Development Project for Andaman and Nicobar

Islands and Lakshadweep Islands: The Telecom Commission has given

final approval for the Comprehensive Telecom Development Plan including

provision of mobile connectivity for Andaman and Nicobar Islands and

Lakshadweep Islands, consisting the following components:

(a) Provision of 2G (voice) mobile coverage in uncovered villages in
Andaman and Nicobar Islands (ANI) and Lakshadweep:

(b) Provision of Seamless 2G (voice) mobile connectivity along the National

Highway 223 in Andaman and Nicobar Islands:-

(c¢) Augmentation of OFC network in Andaman and Nicobar Islands

(d) Augmentation of satellite connectivity/bandwidth in Andaman and Nicobar

Islands and Lakshadweep.

The project is targeted to be completed by December, 2018.

Statement-I11

Details of Service Area wise Mobile Tele-density (per 100 person)

SI.  Service area Tele-density as on  Tele-density as on
No. 30.06.2013 30.09.2016
1 2 3 4

1. Andhra Pradesh 75.27 84.26
2. Assam 46.88 60.74
3.  Bihar 45.06 55.29
4.  Delhi 203.79 212.16
5. Gujarat 84.47 99.01
6. Haryana 75.42 80.27
7. Himachal Pradesh 101.07 130.86
8. Jammu and Kashmir 59.30 76.64
9. Karnataka 87.31 99.87
10. Kerala 88.50 99.23
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1 2 3 4
11. Madhya Pradesh 53.29 60.10
12. Maharashtra 82.54 95.08
13.  North East 67.96 83.41
14. Odisha 59.76 72.74
15. Punjab 99.46 107.01
16. Rajasthan 70.45 83.17
17.  Tamil Nadu including Chennai 104.14 115.29
18. Uttar Pradesh (East) 56.29 66.42
19. Uttar Pradesh (West)

20. West Bengal including Kolkata 67.87 81.47

ArL Inpia ToTaL 71.08 82.17
Statement-111
List of Service Area wise number of Internet Subscribers

Sl Service area Internet (per 100 person) Internet (per 100 person)
No. as on 30.06.2014 as on 30.09.2016
1 2 3 4

1.  Andhra Pradesh 21.16 30.94

2. Assam 14.19 22.20

3.  Bihar 9.41 15.26

4.  Delhi 77.58 102.89

5. Gujarat 29.83 36.21

6. Haryana 21.83 29.95

7.  Himachal Pradesh 35.26 46.12

8. Jammu and Kashmir 26.94 14.25

9. Karnataka 25.20 38.23
10. Kerala 32.08 45.36
11. Madhya Pradesh 14.83 21.27
12.  Mabharashtra 33.34 38.39
13.  North East 22.96 30.88
14.  Odisha 12.90 21.21
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1 2 3 4
15. Punjab 34.77 47.35
16. Rajasthan 19.00 24.96
17.  Tamil Nadu 29.70 40.93
including Chennai
18. Uttar Pradesh (East) 11.90 17.97
19. Uttar Pradesh (West)
20. West Bengal 16.88 27.38
including Kolkata
ALL InpiA TotAL 20.83 28.77
Statement-1V

Details of Allocation/Disbursement of subsidy for providing Universal Access by
USOF for the last three years

® in crore)

States 2013-14 2014-15 2015-16 2016-17
(upto 07.03.2017)
1 2 3 4 5

Andaman and Nicobar 0.08 0.04 8.11 0.00
Islands

Andhra Pradesh 11.35 19.03 1.33 0.44
Assam 1.06 32.35 0.55 0.53
Bihar 8.16 4.05 2.58 0.87
Chhattisgarh 9.22 2.56 0.37 0.00
Department of Telecom  1500.00 0.00 0.00 0.00
(DoT) Headquarter

DoT-LWE 0.00 596.51 617.05 237.01
DoT-BharatNet 514.00 1351.86 2415.10 4616.83
Gujarat 0.20 0.00 0.00 0.00
Haryana 0.39 1.17 1.82 1.98
Himachal Pradesh 2.10 0.70 0.30 0.12
Jammu and Kashmir 1.98 0.27 0.52 0.41

Jharkhand 3.35 0.52 0.16 0.61
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1 2 3 4 5
Karnataka 14.82 8.34 4.17 0.67
Kerala 3.82 3.75 1.32 5.53
Mabharashtra 11.45 20.39 14.10 0.00
Madhya Pradesh 19.17 13.49 12.58 1.58
North East-1 7.44 2.30 6.74 14.89
North East-1I 2.79 1.23 2.04 14.18
Odisha 14.46 7.70 1.58 3.26
Punjab 6.97 8.48 6.56 1.75
Rajasthan 0.00 0.00 0.00 0.38
Tamil Nadu 14.17 0.05 0.01 0.00
Uttar Pradesh (East) 2.93 4.25 0.77 0.37
Uttar Pradesh (West) 5.39 0.95 0.29 0.14
Uttarakhand 4.70 1.48 0.19 0.00
West Bengal 3.46 5.52 1.76 0.79
TotaL 2163.45 2086.98 3100.00 4902.34

Distribution of other domestic goods through fair price shops

F1181. SHRI PARVEZ HASHMI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is considering any proposal regarding distribution of
other domestic goods of daily need through Fair Price Shops for food distribution,
the details thereof;

(b) whether Government is making any effort to save the present Fair Price
Shops in view of submission of licenses by many shopkeepers in the department

due to losses, the details thereof; and

(c) whether Government is going to discontinue this system, if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Government
allocates foodgrains (rice, wheat and coarse grains) and kerosene to all States/UTs for

distribution through the Public Distribution system (PDS). Government also provides

T Original notice of the question was received in Hindi.
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subsidy to States/UTs who procure and distribute Sugar under the PDS. Government
has, however, no proposal to include more items under PDS. Although, some States/
UTs are distributing other commodities like salt, edible oil, pulses etc. through the
PDS outlets at their own.

(b) Targeted Public Distribution System (TPDS) is operated under the joint
responsibility of the Central and the State/Union Territory (UT) Governments. The
Food Security (Assistance to State Governments) Rules, 2015 provide that the Central
Government shall assist the State Government to meet the expenditure incurred by it
on intra-state movement, handling of foodgrains and margins paid to fair price shop
dealers for distribution of foodgrains allocated for the entitled persons and households.
The norms of Central assistance (in I per quintal) to the State Government and Union

Territory and share of the Central Government (in percentage) shall be limited as

under:
Category Norms of expenditure (Rate in I per quintal) Central
of States Intra-State Fair price Shop Dealers margin Share
iifri:)?il:sn mo;emer.lt and  gugic Additional margin for (in percent)

andling sale through point of sale

device

General 65 70 17 50
Special* 100 143 17 75

*Special category States and UTs includes-Arunachal Pradesh, Assam, Himachal Pradesh, Jammu and
Kashmir, Manipur, Meghalaya, Mizoram, Nagaland, Sikkim, Tripura, Uttarakhand, Andaman and Nicobar
Islands and Lakshadweep.

(¢) No, Sir.
Allotment of rice to Kerala

1182. SHRI K. K. RAGESH: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether restoration of rice allotment has been done which was cut down by

the Government recently; and

(b) if so, whether any measures are under consideration of the Government to

ensure sufficient rice allotment to rice consuming States like Kerala?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b)
Government of India enacted National Food Security Act (NFSA), 2013 with effect
from 05.07.2013 to provide subsidized foodgrains to the States/UTs. Till implementation
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of NFSA by the States/UTs, Government of India had been allocating foodgrains to
the non-NFSA States under erstwhile Targeted Public Distribution System (TPDS) as
per 1993-94 poverty estimates of the then Planning Commission and March, 2000
population estimates of Registrar General of India (RGI).

The Act provides for coverage of upto 75% of the rural population and upto
50% of the urban population for receiving highly subsidized foodgrains under TPDS,
thus covering about two-thirds of the population at Census 2011 population, delinking
it from the poverty estimates. Corresponding to the above coverage at All India
level, State-wise percentage coverage has been determined by the erstwhile Planning
Commission (now Niti Aayog). Coverage under NFSA for Kerala had been fixed at
52.63% and 39.5% of the rural and urban population respectively ie. 154.8 lakh
persons out of total population of 333.88 lakh (46.36% of the total population). For
the coverage of population determined for Kerala under NFSA and the following
entitlement prescribed under the Act, the estimated annual allocation of foodgrains
to the State for AAY and PHH categories is 10.25 lakh tons. In addition, 4.00 lakh
tons of foodgrains in the form of tide over allocation is also being made to the State
of Kerala to protect average annual offtake of last three years (2010-11 to 2012-13).
This policy has been applied uniformly to all the States/UTs. The State of Kerala
implemented NFSA in the State w.e.f. Ist Nov, 2016.

Starvation deaths

1183. SHRI DARSHAN SINGH YADAV:
SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION
be pleased to state:

(a) whether Government's attention has been drawn to the problem of peoples’
starvation in many parts of the country despite the FCI godowns overflowing with

foodgrains, if so, the reasons therefor;
(b) the number of people died for want to food, State-wise; and
(c) the steps being taken by Government to curb this magnitude of problem?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (c) No
State Government/Union Territory Administration has reported any incident of death

due to starvation so far.
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However, to eradicate the problem of starvation and to provide food security
to the vulnerable population, the Government has been providing foodgrains at
highly subsidized prices to the targeted population through State Governments/Union
Territory Administrations under the Targeted Public Distribution System (TPDS) and
Other Welfare Schemes (OWS) such as Mid-Day Meal Scheme, Integrated Child
Development Services (ICDS) Scheme, Rajiv Gandhi Scheme for Empowerment of

Adolescent Girls, Annapurna Scheme etc.

During the year 2015-16, the Govt. of India has allocated 611.10 lakh tons of
foodgrains under TPDS, NFSA and OWS. This includes allocation of 496.77 lakh tons
under TPDS, 50.01 lakh tons additional APL and BPL allocation, 11.70 lakh tons for
natural calamities, additional TPDS requirements etc., and allocation of 52.62 lakh
tons of foodgrains under OWS. During the current year 2016-17, the Govt. of India
has so far allocated 628.90 lakh tons of foodgrains under TPDS, NFSA and OWS.

National food Security Act, 2013 provides for coverage of upto 75% of the
rural population and upto 50% of the urban population for receiving foodgrains at
highly subsidized prices of X 3, 2 and 1 per Kg for rice, wheat and coarse grains
respectively under Targeted Public Distribution System(TPDS), thus covering about
two-third of the population.

The Act also has a special focus on nutritional support to women and children.
Pregnant women and lactating mothers are entitled to meals as nutritional norms.
Children upto 14 years of age are entitled to nutritious meals or take home rations as
per the prescribed nutritional standards. In case of non supply of entitled foodgrains

or meals, the beneficiaries are entitled to food security allowance.
Pendency of consumer cases

1184. SHRI VIVEK K. TANKHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that many cases of consumer disputes take very long

time to get resolved in consumer fora and public suffers for these delays; and

(b) if so, whether Government has any data regarding the number of cases lying
pending in different consumer Dispute Redressal Fora/Commissions across the country,
if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Yes, Sir.
Some consumer disputes take a long time for disposal in consumer fora due to

adjournments, vacancies of posts and infrastructural problems.
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(b) As informed by the National Consumer Disputes Redressal Commission,
which monitors the pendency in the Consumer Fora, the details of the cases lying
pending in different consumer fora across the country is given in Statement-I and

Statement-II respectively.

Statement-1
Details of cases in various consumer fora across the country

National Commision and State Commisions

Sl.  Name of State Cases filed since Cases disposed of Cases

No. inception since inception Pending
1 2 3 4 5

National Commission 106711 94581 12130

State Commission

1. Andhra Pradesh 32513 31648 865
2. Andaman and Nicobar 111 106 5
Islands
3. Arunachal Pradesh 96 85 11
4. Assam 2930 2509 421
5. Bihar 18764 15412 3352
6. Chandigarh 16982 16476 506
7.  Chhattisgarh 11674 11244 430
8. Daman and Diu and 25 20 5
DNH
9. Delhi 44605 38598 6007
10. Goa 2869 27175 94
11. Gujarat 54302 49379 4923
12. Haryana 48110 46690 1420
13.  Himachal Pradesh 9473 9332 141
14. Jammu and Kashmir 9038 7549 1489
15.  Jharkhand 5884 5367 517
16. Karnataka 53800 46115 7685
17. Kerala 29313 27278 2035

18. Lakshadweep 18 16 2
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1 2 3 4 5
19. Madhya Pradesh 51000 42666 8334
20. Maharashtra 69113 58003 11110
21. Manipur 170 164 6
22. Meghalaya 300 285 15
23.  Mizoram 223 216 7
24. Nagaland 165 136 29
25. Odisha 24257 17672 6585
26. Puducherry 1074 1019 55
27. Punjab 36043 34537 1506
28. Rajasthan 62672 55723 6949
29.  Sikkim 57 54 3
30. Tamil Nadu 27698 24497 3201
31. Telangana 2116 248 1868
32. Tripura 1728 1690 38
33. Uttar Pradesh 79617 53109 26508
34. Uttarakhand 5925 4905 1020
35. West Bengal 25861 21766 4095

Statement-11
Details of cases in district consumer disputes redressal fora

Sl.  Name of State Cases filed Cases disposed of Cases
No. since inception since inception Pending

1 2 3 4 5
1.  Andhra Pradesh 117244 115248 1996
2. Andaman and Nicobar 767 720 47

Islands

3. Arunachal Pradesh 515 486 29
4. Assam 16157 14736 1421
5. Bihar 100605 86188 14417
6. Chandigarh 55750 53986 1764
7. Chhattisgarh 47318 41989 5329
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1 2 3 4 5
8. Daman and Diu and 162 144 18
DNH

9. Delhi 254168 236589 17579
10. Goa 7156 6770 386
11. Gujarat 209792 194038 15754
12. Haryana 250342 238873 11469
13. Himachal Pradesh 63941 61245 2696
14. Jammu and Kashmir 20792 18855 1937
15.  Jharkhand 39096 34978 4118
16. Karnataka 188849 178511 10338
17. Kerala 205185 194457 10728
18. Lakshadweep 87 70 17
19. Madhya Pradesh 225500 208401 17099
20. Mabharashtra 371772 334075 37697
21. Manipur 1297 1240 57
22. Meghalaya 1005 925 80
23. Mizoram 3771 3733 38
24. Nagaland 652 598 54
25. Odisha 104439 96325 8114
26. Puducherry 3177 2982 195
27. Punjab 188689 183249 5440
28. Rajasthan 361568 326902 34666
29. Sikkim 338 324 14
30. Tamil Nadu 114623 105926 8697
31. Telangana 90028 85557 4471
32. Tripura 3522 3394 128
33. Uttar Pradesh 660199 584825 75374
34. Uttarakhand 40328 37475 2853
35. West Bengal 104588 97835 6753

ToraL 3853422 3551649 301773
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Import of wheat

1185. SHRI A. K. SELVARAJ: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is not considering to import wheat on

Government account;

(b) whether it is also a fact that the country has enough wheat to meet the

requirement under Public Distribution System;

(c) whether, as on 1 December, 2016, Food Corporation of India had 27.55
million tonnes of foodgrains, of which wheat was 16.4 million tonne and rice was

11 million tonne; and

(d) whether it is also a fact that Government is encouraging import of wheat
by private players by scrapping import duty on wheat?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Yes Sir,

there is no proposal to import wheat on Government Account.

(b) Stock of wheat in the Central Pool as on 1st January, 2017 was 13.747
million tonnes against stocking norms of 12.8 million tonnes for the quarter January
to March which is adequate to meet the requirement under Public Distribution System.

(¢) The foodgrains stock in Central pool as on Ist December, 2016 was 27.55
million tonnes of which wheat was 16.5 million tonnes and Rice 11.05 million tonnes.

(d) Wheat procurement in Rabi Marketing Season (RMS) 2016-17 was 22.961
million tonnes against procurement of 28.088 million tonnes in Rabi Marketing Season
(RMS) 2015-16 and 28.023 million tonnes in Rabi Marketing Season (RMS) 2014-15.
Keeping in view the public interest, Government of India reduced the import duty
from 25% to 10% vide notification dated 23rd September, 2016 and then further
from 10% to Zero percent vide notification dated 8th December, 2016.

Foodgrains storage capacity

+1186. SHRI NARESH AGRAWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that proper arrangement of foodgrains' storage is not
there even today;

(b) if so, the reasons therefor; and

T Original notice of the question was received in Hindi.
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(c) if not, the current foodgrains production and storage capacity thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) No, Sir.
On the basis of peak stock requirement during procurement season, the overall
storage capacity required in the country is about 600 Lakh MT. Against this, the
total capacity available with Food Corporation of India (FCI) and State Agencies for
storage of foodgrains as on 31.01.2017 was 775.74 lakh MT. Thus, on the overall,
there is sufficient capacity for storage of foodgrains in the country.

(b) and (c) Does not arise.
Enlisting of applicants in west bengal for providing subsidised rice

1187. SHRI RITABRATA BANERJEE: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that only a small percentage of the applicants are enlisted

to avail 2 per kg. rice in West Bengal;

(b) if so, what were the total number of applicants, and how many of them

have been enlisted; and
(c) the reasons for disallowing so many applicants from availing the facility?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) to (c) Under
the National Food Security Act (NFSA), the percentage coverage determined for West
Bengal for receiving highly subsidized foodgrains is 74.47% of rural and 47.55% of
urban population, which at 2011 census population works out to be 601.84 lakh persons.
Within this coverage, it is the responsibility of the State Government, as per the Act,
to identify AAY households to the extent specified by the Central Government, in
accordance with the guidelines applicable to the Scheme and remaining households as
priority households as per the criteria evolved by the State Government. Implementation
of the Act in West Bengal has started w.e.f. June, 2015 and based on identification of
beneficiaries reported by the State Government, foodgrains as per the provisions of the

Act is being allocated to West Bengal for the entire coverage of 601.84 lakh persons.
Coverage of beneficiaries under NFSA

1188. SHRI HARSHVARDHAN SINGH DUNGARPUR: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) the criteria to include States under coverage of beneficiaries under National
Food Security Act (NFSA);
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(b) which States are covered under Targeted Public Distribution System (TPDS);

(c) whether it is a fact that Government had received request from Government

of Rajasthan for reassessment of percentage of coverage under NFSA; and
(d) if so, the action taken thereon and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Before
implementation of the National Food Security Act (NFSA), States/UTs were required to
complete necessary preparatory activities which inter alia included identification of eligible
households, placing their list on the Public Distribution System portal, setting up of
grievance redressal mechanism as per provisions of the Act and necessary strengthening
of Targeted Public Distribution System (TPDS), including arrangement for delivery of

foodgrains up to door-steps of fair price shops and Computerization of TPDS operations.

(b) NFSA is now being implemented in all the States/UTs and foodgrains as

per provisions of the Act is being allocated to them.

(c) and (d) Government of Rajasthan had requested to re-consider and re-calculate
the percentage of population to be covered for Rajasthan. However, in view of a
formula based approach applied uniformly to all States/Union Territories for determining
coverage under NFSA, it was not found feasible to agree to this request and the

same was conveyed to the State Government.
Buffer stock of pulses

1189. SHRI K. R. ARJUNAN: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government is looking to achieve its buffer stock

target of 2 million tonnes of pulses by June next year;

(b) whether it is also a fact that the country has imported nearly six million

tonnes pulses last fiscal year to meet the domestic demand; and

(c) whether it is also a fact that Government is to ensure the domestic availability

of 24-25 million tonnes of pulses, if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) Government
is creating a dynamic buffer of upto 2 million tonnes of pulses. As on 6.3.2017, around

14.25 lakh tonnes of pulses has been procured/contracted for imports for the buffer.

(b) During 2015-16, around 5.88 million tonnes pulses were imported.
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(¢) The measures taken by the Government to improve the domestic availability,
inter alia, include zero import duty on pulses, export ban on pulses with certain
exemptions, regular enhancement of MSP for pulses, and implementation on National
Food Security Mission (NFSM).

Fixing of MRP on packaged commodities by institutional consumers

1190. SHRI VIVEK K. TANKHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Legal Metrology Act, 2009 envisages "institutional consumer", which
encompasses in its ambit institutional consumer infer alia transportation, airways, hotels,
multiplexes, hospitals, railways or any other service institutions who buy packaged

commodities directly from manufacturer for use by the institute; and

(b) whether the aforesaid institutional consumers, including multiplexes, hotels,
restaurants are entitled to affix MRP applicable for institutional consumers on mineral

water, cold drinks, etc., for sale in their locations, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Yes, the term
“Institutional consumers” is defined under rule 2(bc) of the Legal Metrology (Packaged
Commodities) Rules, 2011, which by packaged commodities directly from the manufacturer

or from an importer or from wholesale dealer for use by that institution, as follows:—

2(bc) “institutional consumer” means the institution who hires or avails of
the facilities or services in connection with transport, hotel, hospital or other
organization which by packaged commodities directly from the manufacturer
or from in importer or from wholesale dealer for use by that institution,

and the package shall have declaration ‘not for retail sale’;’

(b) From the above definition it is evident that the institutional consumer are not
allowed to affix MRP and sell these packaged commodities further to the consumers
in retail. These packaged commodities can only be used by that institution, as a

declaration that” not for retail sale’ has to be made on each package.
Import of wheat

+1191. SHRI LAL SINH VADODIA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that wheat cultivators are facing huge losses due to cheap

wheat import;

T Original notice of the question was received in Hindi.
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(b) if so, whether Government would reconsider it in the interest of farmers;

and
(c) if so, by when and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) No Sir.
Government implements a policy of procurement where it undertakes to purchase the

entire quantity of wheat offered by farmers at the notified support price.
(b) and (c¢) In view of above the question does not arise.
Assistance to sugar industry

1192. DR. T. SUBBARAMI REDDY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Sugar millers have sought Central Government assistance to deal
with increased financial stress due to high sugarcane prices, restructuring of industry's

debt and creation of Price Stabilization Fund etc.;
(b) if so, the details thereof and the response of Government thereto;

(c) whether Sugar industry represented for bringing down the eligibility condition
of exposure of ¥ 500 crore to X 100 crore for Scheme for Sustainable Structuring
of Stressed Assets, if so, the details thereof; and

(d) whether any relief is being given to Sugar industry to make it competitive

in the global market?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) Apex
representative bodies of sugar industry have represented to the Central Government
for restructuring of outstanding term loans of sugar mills. The matter has been taken
up with Department of Financial Services (DFS), Ministry of Finance, and it has
been informed by DFS that restructuring of sugar loan accounts is governed by the
guidelines framed by Reserve Bank of India (RBI) on “Prudential norms on Income
Recognition Asset Classification and Provisioning pertaining to Advances”. As per
these guidelines, banks are free to restructure their accounts as per their commercial
judgement and Board approved loan policy within the broad prudential guidelines
prescribed by RBI.

In order to improve the liquidity position of the sugar mills to facilitate clearance
of cane dues of farmers in time, the Central Government has taken several initiatives

viz. provided interest free loans under SEFASU-2014, extended financial assistance
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in the form of soft-loans, incentive on production and export of raw sugar, fixed
remunerative prices of ethanol, waived excise duty for supply of ethanol under Ethanol
Blended Petrol Programme, and provided production subsidy to mills to offset cost

of cane. As such creation of separate Price Stabilization Fund is not required.

(c) and (d) Apex representative bodies of sugar industry have represented for
bringing down the eligibility condition of exposure of ¥ 500 crore to I 100 crore
for sustainable structuring of stressed assets. No such relief has been given to sugar

industry in this regard so far.

Use of photograph of Prime Minister in advertisements

by private companies

1193. SHRI KAPIL SIBAL: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether any permission was sought by private companies to use the photograph
of the Prime Minister in full page advertisements while promoting their brands and
if so, the details thereof;

(b) if not, the action taken by Government against such companies;

(c) whether there is any mechanism which approves the usage of Prime Minister's

photographs by private companies and if so, the details thereof; and

(d) if not, whether Government is planning to introduce any mechanism in this

regard, if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) No, Sir.

(b) As per our knowledge, Paytm and Reliance Jio and used the photograph of
the Prime Minister in their respective full page advertisement contravening the ‘prior
permission’ stipulation in such cases under ‘The Emblems and Names (Prevention of
Improper Use) Act, 1950°. Clarifications were sought by Department of Consumer
Affairs from Paytm and Reliance Jio wherein they have apologized for their inadvertent
mistake. Further, based on a request from the Department of Consumer Affairs, Ministry
of Information and Broadcasting has issued an advisory to print medium to check-up
the permission/authority from Competent Authority before issuing any advertisement

wherein the Emblem and Names Specified under the act are mentioned.

(c) and (d) Section 3 of ‘The Emblems and Name (Prevention of Improper
Use) Act, 1950° stipulates that ‘no person shall, except in such cases and

under such conditions as may be prescribed by the Central Government, use, or
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continue to use, for the purpose of any trade, business, calling or profession or
in the title of any patent, or in any trade mark or design, any name or emblem
specified in the Schedule or any colorable imitation thereof without the pervious
permission of the Central Government or of such officer of Government as may
be authorized in this behalf by the Central Government.” A committee is in
existence in Department of Consumer Affairs for inter alia examining proposals
regarding prior approval stipulation under ‘the Emblems and Names (Prevention
of Improper Use) Act, 1950°.

End-to-end computerisation of TPDS operations

1194. SHRIMATI SASIKALA PUSHPA: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) by when Government would be able to complete the task of end-to-end

computerisation of TPDS operations throughout the country; and

(b) the status of the end-to-end computerisation of TPDS operations in Tamil
Nadu?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and
(b) Department of Food and Public Distribution is implementing a Plan Scheme
on °‘End-to-end Computerization of TPDS Operations’ during Twelfth Five Year
Plan (2012-17). Initially the implementation of the project was slow and uneven
across the country due to delay in finalization of action plans by States/UTs, late
submission of their proposal for financial assistance and practical problems faced
during implementation of the project. However, due to vigorous efforts and constant
monitoring of the project through meetings, Video Conferences, visits, letters and
advisories with States/UTs to review their progress/problems being faced etc., there
has been significant progress in implementation of the project and ration cards have
been completely digitized in all States/UTs, transparency portal and online grievance
rederessal facility/Toll-free number have been implemented in all States/UTs, online
allocation has been implemented in 29 States/UTs and supply chain is computerized
in 20 States/UTs. The validity of the scheme has been extended by one year i.e.
upto 31.03.2018 without any escalation in the project cost to complete the project.
The present status of implementation of various activities of the project State-wise

including Tamil Nadu is given in the Statement.



Statement

State-wise status of End-to-End Computeriation of TPDS Operations including Tamil Nadu
(as on 28.02.2017)
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States/UTs Digitization Aadhaar Online Computerization Transparency Online Toll Free
of Ration Seeding in  Allocation of of Supply-chain Portal Grievance Helpline
Cards RCs Foodgrains Management Redressal Numbers
1 2 3 4 5 6 7 8 9
1. Andhra Pradesh 100% 100% Implemented Implemented Yes Yes Yes
2. Andaman and 100% 97% Implemented Implemented Yes Yes Yes
Nicobar Islands
3. Arunachal Pradesh 100% 44.5% - - Yes - Yes
4.  Assam 100% 0% Implemented - Yes Yes Yes
5. Bihar 100% 1.70% Implemented Implemented Yes Yes Yes
6.  Chandigarh 100% 100% NA NA Yes Yes Yes
7. Chhattisgarh 100% 97% Implemented Implemented Yes Yes Yes
8.  Dadra and Nagar 100% 95% Implemented Implemented Yes Yes Yes
Haveli
9. Daman and Diu 100% 100% Implemented Implemented Yes Yes Yes
10.  Delhi 100% 100% Implemented Implemented Yes Yes Yes
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1 2 3 4 5 6 7 8 9
11. Goa 100% 88% Implemented Implemented Yes Yes Yes
12.  Gujarat 100% 100% Implemented Implemented Yes Yes Yes
13. Haryana 100% 92% Implemented Implemented Yes Yes Yes
14.  Himachal Pradesh 100% 96% Implemented Implemented Yes Yes Yes
15.  Jammu and Kashmir 100% 62% Up to TSOs* - Yes - Yes
16.  Jharkhand 100% 95% Implemented Implemented Yes Yes Yes
17.  Karnataka 100% 98% Implemented Implemented Yes Yes Yes
18.  Kerala 100% 98% Implemented - Yes Yes Yes
19. Lakshadweep 100% 97% - NA Yes Yes Yes
20. Madhya Pradesh 100% 87% Implemented Implemented Yes Yes Yes
21. Maharashtra 100% 87% Implemented Implemented Yes Yes Yes
22. Manipur 100% 1.28% Partial - Yes Yes Yes
23.  Meghalaya 100% 0% - - Yes Yes Yes
24.  Mizoram 100% 11.95% - - Yes Yes Yes
25.  Nagaland 100% 6.50% - - Yes Yes Yes
26.  Odisha 100% 86% Implemented Implemented Yes Yes Yes
27.  Puducherry 100% 100% NA NA Yes Yes Yes
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28.
29.
30.
31.
32.
33.
34.
35.
36.

Punjab
Rajasthan
Sikkim

Tamil Nadu
Telangana
Tripura

Uttar Pradesh
Uttarakhand

West Bengal

100%
100%
100%
100%
100%
100%
100%
100%
100%
100%

97%
95%
72%
98%
100%
92.55%
73%
90%
61%
73.01%

Implemented
Implemented
Implemented
Implemented
Implemented
Implemented
Implemented
Implemented
Implemented

29%

Implemented
Implemented

Implemented

Implemented

20

Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
36

Yes
Yes
Yes
Yes
Yes

Yes

Yes

Yes
33

Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes
Yes

36
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Setting up of Online Consumer Mediation Centre

1195. SHRI RANJIB BISWAL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has inaugurated/proposes to inaugurate Online Consumer
Mediation Centre;

(b) if so, the details thereof and the aims of opening of such a Centre;
(c) the time by which the Centre is likely to start functioning;

(d) whether any private agency has been associated with the setting up of the
said Centre; and

(e) if so, the details thereof and the funds sanctioned and spent in this regard

during the current financial year?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) Yes, Sir.
The Online Consumer Mediation Centre (OCMS) was inaugurated on the National
Consumer Day on 24th December, 2016.

(b) Keeping in view the fastest growing e-commerce market and need for
speedy redressal of consumer grievances, Online Consumer Mediation Centre has

been established to provide for an alternate grievance redressal mechanism.
(¢) The Centre has already started functioning since 24th December, 2016.

(d) and (e) Under the aegis of the Department of Consumer Affairs, The Online
Consumer Mediation Centre has been established by the National Law School India
University (NLSIU), Bengaluru, an academic institution set up under the National
School of India Act, 1986 of the state of Karnataka. A sum of ¥ 1 crore has been
sanctioned by the Department of Consumer Affairs to National Law School India

University Bengaluru for setting up and operation of the Centre.
Construction of silos by private players

1196. SHRI T. RATHINAVEL: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Food Corporation of India (FCI) has identified private sector players
who would build around 25 silos with 1.3 million tonne combined capacity within

next two years;

(b) whether these silos would be constructed under the Design, Build, Finance,

Own and Operate model;
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(c) whether silos of 2.5 lakh tonne capacity are currently being built at six

locations; and

(d) if so, whether these silos are being built on the land owned by the FCI
through Viability Gap Funding basis?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) Yes,
Sir. Food Corporation of India (FCI) has identified private sector players to build silos
at 26 locations of 1.35 million tonne capacity within next two years. These silos would
be constructed under the Design, Build, Finance, Own and Operate (DBFOO) model.

(c) and (d) Yes, Sir. FCI has selected silo operators through open tendering
for construction and operation of silos of 2.50 LMT capacity at six locations under
Viability Gap Funding (VGF) model at its own land. The details are as given below:—

Sl. No. Locations Capacity (in MT)
1. Sahnewal (Punjab) 50,000
2 Narela (Delhi) 50,000
3 Changsari (Assam) 50,000
4. Kotkapura (Punjab) 25,000
5 Whitefield (Karnataka) 25,000
6 Katihar (Bihar) 50,000

Service charge levied by hotels and restaurants

1197. SHRI ANUBHAV MOHANTY: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that Government has asked State Governments to issue
an advisory to hotels/restaurants to prominently display that service charges are solely

at the discretion of consumer;

(b) whether it is also a fact that if the customer is not satisfied with the services

rendered, he may get the service charges waived from the bill; and

(c) whether the service tax levied on food and beverages served is not uniform,

if so, the details of the manner in which it is levied?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C. R. CHAUDHARY): (a) and (b)
It has come to the notice of this Ministry through a number of complaints from

consumers received in the National Consumer Helpline that hotels and restaurants are
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following the practice of charging ‘service charge’ in the range of 5-20%, in lieu
of tips. A consumer is forced to pay this charge irrespective of the kind of service
provided to him. The consumers are also required to pay service tax on this service

charge so collected by the hotels and restaurants.

The Consumer Protection Act, 1986 provides that a trade practice which, for the
purpose of promoting the sale, use or the supply of any goods or for the provision
of any service, adopts any unfair method or deceptive practice is to be treated as
an unfair trade practice. The said Act further provides that a consumer can make a

complaint to the appropriate consumer forum established under the Act against
(i) an unfair trade practice adopted by any trader or service provider
(i1) the services hired or availed of, suffered from deficiency in any respect

(iii) a trader or service provider, as the case may be, has charged for the goods
or for the services a price in excess of the price (a) fixed by or under
any law for the time being enforce, (b) displayed on the goods or any
package containing such goods, (c) displayed on the price list exhibited by
him or under any law for the time being in force or (d) agreed between
the parties.

This Ministry has advised the State Governments to sensitize the companies, hotels
and restaurants in the State regarding aforementioned provisions of the Consumer
Protection Act, 1986 and to disseminate the information through display at the
appropriate place in the hotels/restaurants that the ‘service charges” are discretionary/

voluntarily and a consumer dissatisfied with the services can have it waived off.

(c) Service tax is levied uniformly as per statutory provisions, which is different

from the service charge.
Levying of service charge by hotels and restaurants

+1198. SHRI P. L. PUNIA: Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that hotels and restaurants are levying service charges on
catering and other services without willingness of the customers, if so, the estimated
amount of service charge levied by hotels and restaurants on daily basis in the
country, the details thereof;

(b) whether it is also a fact that there is no rule to take action against hotels
and restaurants levying service charge and to return the service charge that has been

levied from customers, the details thereof; and

T Original notice of the question was received in Hindi.
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(c) the details of action plan being prepared by Government to protect the

customers?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) to (c) It has
come to the notice of this Ministry through a number of complaints from consumers
received in the National Consumer Helpline that hotels and restaurants are following
the practice of charging ‘service charge’ in the range of 5-20%, in lieu of tips. A
consumer is forced to pay this charge irrespective of the kind of service provided
to him. The consumers are also required to pay service tax on this service charge

so collected by the hotels and restaurants.

The Consumer Protection Act, 1986 provides that a trade practice which, for the
purpose of promoting the sale, use or the supply of any goods or for the provision
of any service, adopts any unfair method or deceptive practice, is to be treated as
an unfair trade practice. The said Act further provides that a consumer can make

a complaint to the appropriate consumer forum established under the Act against.
(1) an unfair trade practice adopted by any trader or service provider
(ii) the services hired or availed of, suffered from deficiency in any respect

(iii) a trader or service provider, as the case may be, has charged for the goods
or for the services a price in excess of the price (a) fixed by or under any
law for the time being enforce, (b) displayed on the goods or any package
containing such goods, (c) displayed on the price list exhibited by him or

under any law for the time being in force or (d) agreed between the parties.

Forceful charging of the service charges, being an unfair trade practice, can be
complained against, in a Consumer Forum of appropriate jurisdiction for redressal,

as per provisions of the Consumer Protection Act, 1986.

This Ministry has advised the State Governments to sensitize the companies, hotels
and restaurants in the state regarding aforementioned provisions of the Consumer
Protection Act, 1986 and to disseminate the information through display at the
appropriate place in the hotels/restaurants that the ‘service charges’ are discretionary/

voluntarily and a consumer dissatisfied with the services can have it waived off.
Service charge on food bills

1199. SHRI AJAY SANCHETI: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made service charges on a food bill non compulsory,

if so, the details thereof; and
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(b) how this decision is being implemented by State Governments?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b)
It has come to the notice of this Ministry through a number of complaints from
consumers received in the National Consumer Helpline that hotels and restaurants are
following the practice of charging ‘service charge’ in the range of 5-20%, in lieu
of tips. A consumer is forced to pay this charge irrespective of the kind of service
provided to him. The consumers are also required to pay service tax on this service

charge so collected by the hotels and restaurants.

The Consumer Protection Act, 1986 provides that a trade practice which, for the
purpose of promoting the sale, use or the supply of any goods or for the provision
of any service, adopts any unfair method or deceptive practice, is to be treated as
an unfair trade practice. The said Act further provides that a consumer can make

a complaint to the appropriate consumer forum established under the Act against.
(i) an unfair trade practice adopted by any trader or service provider
(i) the services hired or availed of, suffered from deficiency in any respect

(iii) a trader or service provider, as the case may be, has charged for the goods
or for the services a price in excess of the price (a) fixed by or under
any law for the time being enforce, (b) displayed on the goods or any
package containing such goods, (c) displayed on the price list exhibited by
him or under any law for the time being in force or (d) agreed between

the parties.

This Ministry has advised the State Governments to sensitize the companies, hotels
and restaurants in the state regarding aforementioned provisions of the Consumer
Protection Act, 1986 and to disseminate the information through display at the
appropriate place in the hotels/restaurants that the ‘service charges” are discretionary/

voluntarily and a consumer dissatisfied with the services can have it waived off.
Steps taken for consumer protection

+1200. SHRI PRABHAT JHA: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether it is a fact that India's record with regard to consumer protection

has not been satisfactory with reference to developed countries of the world;

(b) if so, the details thereof and the reasons therefor; and

T Original notice of the question was received in Hindi.
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(c) whether several effective steps, which have yielded expected results have been
taken by the Central Government with regard to consumer protection during the last

two years, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) No,
Sir. India is a forerunner in consumer advocacy. The Consumer Protection Act was
enacted in 1986 with definitive aim for promoting consumers’ rights and to provide
for a simple and speedy redressal to consumer disputes. A three tier quasi-Judicial
machinery has been set up at district, state and national levels, called District Fora,
State Consumer Disputes Redressal Commission and the National Consumer Disputes
Redressal Commission respectively. With a view to promote consumer movement in
the country, a Consumer Welfare Fund has been established and financial assistance
from the fund is provided to Voluntary Consumer organisations to carry out consumer

awareness activities.

(¢) The Ministry has taken several initiatives for the welfare and promotion and
protection of the rights of the consumers, which include a portal called “Grievance
Against Misleading Advertisements (GAMA)” to enable the consumers to file complaints
relating to misleading advertisements, a National Consumer Helpline (NCH) with a
toll free number (1800-11-4000 and a short code 14404) to handle the grievances
of the consumers, as well as digital and social media initiatives to empower the

consumers.
Monitoring of inflation of essential eatables

1201. SHRI B.K. HARIPRASAD: Will the Minister of CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government has made/is making any list of foodgrains, fruits and
daily routine essential eatables which need special monitoring to avoid any irregular

inflation almost every year;
(b) if so, the details of those products, if not, the reasons therefor; and

(c) the assessment on reasons identified for rise in price for each product under

frequent inflation?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b) The
Government is monitoring the prices of 22 essential food commodities on daily basis.
These includes rice and wheat in cereals; chana, arhar, urad, moong and masoor in

pulses; groundnut oil, mustard oil, vanaspati, soya oil, sunflower oil and palm oil in
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edible oils; onion, tomato and potato in vegetables; and other items covering sugar,

gur, milk, tea, atta and salt.

(¢) Rise in the prices of essential food items are due to various factors such
as shortfall in production, increased transportation costs, supply chain constraints
like lack of storage facilities, increase in demand because of rise in population and
per capita income and change in food habits. In addition, speculation, cartelization,

black-marketing/hoarding also put pressure on prices.
Allocation of rice to Kerala

1202. SHRI M.P. VEERENDRA KUMAR: Will the Minister of CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether Government is aware that the decision to reduce allocation of rice

to Kerala has adversely affected the Public Distribution System in the State; and

(b) whether Government proposes to make changes in the policy to maintain the

prevailing supply of foodgrains to Kerala, if so, the details of the proposed changes?

THE MINISTER OF STATE IN THE MINISTRY OF CONSUMER AFFAIRS,
FOOD AND PUBLIC DISTRIBUTION (SHRI C.R. CHAUDHARY): (a) and (b)
Government of India enacted National Food Security Act (NFSA), 2013 on 05.07.2013
to provide subsidized foodgrains to the States/UTs. Till implementation of NFSA by
the States/UTs, Government of India had been allocating foodgrains to the non-NFSA
States under erstwhile Targeted Public Distribution System (TPDS). In addition to this,
the non-NFSA States including Kerala were also allocated additional foodgrains as
per 1993-94 poverty estimates of Planning Commission and March, 2000 population
estimates of Registrar General of India (RGI) upto 30.06.2016 only. Pursuant to the
decision of the State of Kerala to implement NFSA, 2013, allocation as per NFSA
entitlement is being made covering all the eligible beneficiaries identified by the
State Government. A tide over allocation is also being made to the State of Kerala
to protect average annual offtake of last three years before the NFSA came into
effect. The foodgrain is allocated to Kerala as per above policy which is uniformally
applicable in all 36 States/UTs.

Implementation of Digital India Programme by NIC

1203. DR. KANWAR DEEP SINGH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that NIC is proposed to become the main agency to

implement the digital India programme, if so, the details thereof; and
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(b) what is being done to strengthen NIC in terms of infrastructure and manpower?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) NIC has been
designing and developing IT Systems for Government since last four decades. It
plays an active role in exploring and advising on different dimensions of ICT in
Government. NIC has its presence in wide range of IT services/products/platforms
including digitization of Land Records, e-Courts, e-Counseling for Medical/Engineering
Colleges admissions, e-Prisons and Elections at all levels etc.

Under Digital India Programme, NIC developed and launched “MyGov Portal” and
“Digital India Portal”. NIC is also involved in IT Platform for Messages, Government
Greetings (eGreetings), Aadhaar enabled Biometric Attendance for Central and State
Government employees, Secure email within Government, Jeevan Pramaan (Life
certificate) for Pensioner, eProcurement (for electronic Government tenders), eOffice (for
digital office files), Digital Payment Systems (Dashboard), eSampark (communication
of information related to Government programmes), Content Management Framework
for Government websites, eHospital (automation of hospital processes) and patient

appointments using online registration through Online Registration System.
(b) NIC has initiated the following steps for strengthening of NIC in terms of
Infrastructure and Manpower:—
(1) Establishment of new Data Centres at Bhubeneswar and Bhopal.
(il) Upgradation and augmentation of existing Data Centre at Hyderabad.

(ii1) Upgradation and augmentation of existing 708 NIC-District Centres all

over the country.

(iv) Proposal(s) for creation of 355 posts for Cyber Security and another
proposal for creation of 1407 posts at different levels in NIC have been

mooted to fulfill these posts.
BPO schemes in Telangana

1204. SHRI DHARAMPURI SRINIVAS: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that the Ministry is contemplating opening and developing
Business Process Outsourcing (BPO) units with a view to expand the Electronics and
Information Technology in rural areas as a part of the Digital India Programme, if

so, the details thereof; and

(b) whether the Ministry has identified any places in Telangana for this purpose,
if so, the details thereof, District-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) Under
Digital India programme, the Government has launched two BPO promotion schemes
namely India BPO Promotion Scheme (IBPS) and North East BPO Promotion Scheme
(NEBPS), for creation of employment opportunities and promotion of investment in
IT/ATES sector across the country particularly in small cities/towns including rural
areas, by incentivizing setting up of 48,300 and 5,000 seats BPO/ITES operations by
31.03.2019 with an outlay of ¥ 493 crore and I 50 crore respectively.

These schemes provide capital support along with several special incentives like
encouraging employment to women and physically disabled persons, promoting local
entrepreneurs, upto I 1 lakh/seat in the form of Viability Gap Funding (VGF) etc.
Further, details of these schemes are available at www.meity.gov.in/ibps, https://ibps.

stpi.in and www.meity.gov.in/nebps

For the State of Telangana 1,200 seats have been allocated. Whole Telangana State
(excluding Hyderabad) is covered under IBPS. Eligible companies can participate in
online bidding of IBPS to setup BPO/ITES operations in Telangana. Till date, one
company has entered into a preliminary agreement with Software Technology Parks
of India (STPI) , the implementing agency of IBPS, to setup BPO/ITES operations

of 200 seats at Karimnagar District, Telangana.
Cyber crimes

1205. KUMARI SELJA: Will the Minister of ELECTRONICS AND INFORMATION
TECHNOLOGY be pleased to state:

(a) the details of cyber crimes reported during the last two years and the present

status of the said crimes;

(b) the percentage increase in such crimes during the said period, State-wise;
and

(c) whether the Government has taken any steps to tackles cyber crime incidents
with stringent cyber laws to make online transactions fool proof; and if so, the details
thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) With
the proliferation of Information Technology and related services there is a rise in
instances of cyber crimes in the country like elsewhere in the world. As per the
data maintained by National Crime Records Burecau (NCRB), a total of 9622 and

11592 cyber crime cases were registered during the years 2014 and 2015 respectively,
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showing a rise of 20% during 2014 to 2015. This includes cases registered under
the Information Technology (IT) Act, 2000 and related sections of Indian Penal Code

and Special & Local Laws involving computer as medium/target. State/UT-wise data
during 2014-2015 is given in the Statement (See below).

(©)

Government has taken various steps to tackle the cyber crime incidents on

the Internet. It includes:—

(@)

(i)

The IT Act, 2000 provides a comprehensive legal framework to address the
issues connected with cyber crime, cyber attacks and security breaches of

information technology infrastructure.

Ministry of Electronics and Information Technology (MeitY) has recently
notified the scheme for evaluating any Department, body or agency of the
Central Government or a State Government to notify them as Examiner of
Electronic Evidence under section 79A of IT Act, 2000.

(ii1) Indian Computer Emergency Response Team (CERT-In) issues alerts and

advisories regarding latest cyber threats and countermeasures on regular basis.
CERT-In has issued 17 advisories since Nov. 27, 2016 for security safeguards
covering Point of Sale (POS), Micro ATMs, electronic Wallets, online banking,
smart phones, unified payment interface, Unstructured Supplementary Service
Data (USSD), RuPay, SIM cards, wireless access points/routers, mobile
banking, cloud and Aadhaar Enabled Payment System (AEPS). Advisory has
also been sent by CERT-In to RBI, National Payment Corporation of India
(NPCI) and Payment Card Industry Organizations covering precautions to be
taken to avoid similar attacks as those that occurred recently with credit/
debit cards.

(iv) CERT-In is conducting cyber security trainings for IT/cyber security

™)

professionals including Chief Information Security Officers (CISOs) of
Government and critical sector organisations. 18 such training programs
were conducted covering 580 participants during the year 2016.In addition
2 workshops on security of digital payments systems have been conducted

for stakeholder organisations covering 110 participants.

Cyber Crime Cells have been set up in all States and Union Territories for

reporting and investigation of Cyber Crime cases.

(vi) With respect to the banking sector, in order to focus more attention on IT

related matters, RBI has taken various action which includes:—

- RBI has set up a Cyber Security and IT Examination (CSITE) cell

within its Department of Banking Supervision in 2015.



238 Written Answers to [RAJYA SABHA] Unstarred Questions

The Bank has issued a comprehensive circular on Cyber Security
Framework in Banks on June 2, 2016 covering best practices pertaining

to various aspects of cyber security.

RBI carries out IT Examination of banks separately from the regular
financial examination of banks from last year with focus on cyber security

and communicates outcomes to banks for remedial action.

RBI has also set up Cyber Crisis Management Group to address any
major incidents reported including suggesting ways to respond and recover

to/from the incidents.

Department of Banking Supervision under RBI also conducts cyber
security preparedness testing among banks on the basis of hypothetical
scenarios with the help of CERT-In.

RBI also has set up an IT subsidiary, which would focus, among other

things, on cyber security within RBI as well as in regulated entities.

RBI has issued circular on 09th December, 2016 on Security and Risk
mitigation measure for all authorised entities/banks issuing Prepaid Payment

Instrument (PPI) in the country.

In addition, RBI issues Circulars/advisories to all Commercial Banks on

phishing attacks and preventive/detective measures to tackle phishing attacks.

Statement

Details of State/UT-wise cyber crime data for the year 2014-15

Sl.  State/UT 2014# 2015# % variation

No. in 2015 over
2014

1 2 3 4 5

1. Andhra Pradesh 282 536 90.1

2. Arunachal Pradesh 18 6 -66.7

3. Assam 379 483 274

4. Bihar 114 242 112.3

5. Chhattisgarh 123 103 -16.3

6. Goa 62 17 -72.6

7. Gujarat 227 242 6.6

8. Haryana 151 224 48.3

9. Himachal Pradesh 38 50 31.6
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1 2 3 4 5
10. Jammu and Kashmir 37 34 -8.1
11.  Jharkhand 93 180 93.5
12.  Karnataka 1020 1447 41.9
13. Kerala 450 290 -35.6
14. Madhya Pradesh 289 231 -20.1
15.  Maharashtra 1879 2195 16.8
16.  Manipur 13 6 -53.8
17. Meghalaya 60 56 -6.7
18. Mizoram 22 8 -63.6
19.  Nagaland 0 0 0.0
20. Odisha 124 386 211.3
21. Punjab 226 149 -34.1
22. Rajasthan 697 949 36.2
23.  Sikkim 4 1 -75.0
24.  Tamil Nadu 172 142 -17.4
25. Telangana 703 687 =23
26. Tripura 5 13 160.0
27. Uttar Pradesh 1737 2208 27.1
28.  Uttarakhand 42 48 143
29. West Bengal 355 398 12.1

ToTtAL STATES 9322 11331 21.6
30. Andaman and Nicobar 13 6 -53.8
Islands
31. Chandigarh 55 77 40.0
32. Dadra and Nagar Haveli 3 0 -100.0
33. Daman and Diu 1 1 0.0
34. Delhi UT 226 177 -21.7
35. Lakshadweep 1 0 -100.0
36. Puducherry 1 0 -100.0
ToraL UTs 300 261 -13.0
TotaL (ALL INDIA) 9622 11592 20.5

Source: Crime in India.
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Private sector participation in curbing cyber crimes

1206. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of ELECTRONICS AND INFORMATION TECHNOLOGY be

pleased to state:

(a) whether Assocham-PwC report has suggested Government to design polices
entailing incentive and tax breaks to encourage private sector participation in curbing

cyber crimes; if so, the details thereof;

(b) whether Government intend to increase budget for cyber security related
initiatives such as capacity building, training of workforce, implementing awareness
programmes and Research and Development to check cyber crimes, if so, the details

thereof; and

(¢) whether comprehensive cyber security policies and framework would be
developed to effectively curb cyber incidents and to reduce response time by various

agencies; if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) During its 9th
Annual Summit on Cyber and Network Security held on 29 July, 2016, PwC in
association with Assocham launched a report on “Protecting interconnected systems
in the cyber era”. One of the recommendations of the report was that Government
and regulators should develop comprehensive cyber security policies and frameworks
from the perspective of incentives, tax breaks and technological development. The
policies should be such that they encourage private sector participation in public
sector research and promote the commercialisation of research and development and

generation of intellectual property.

(b) Rupees 500 Crores has been allocated for Ministry of Electronics and
Information Technology (MeitY) in the 12th Plan period (2012-17) for Cyber Security
Programme including cyber security related initiatives such as capacity building, training
of workforce, implementing awareness programmes and Research and Development to
check cyber crimes. In the year 2017-18, the total allocated budget for cyber security
related initiative for MeitY is ¥ 153.48 crore.

(¢) In order to enhance cyber security and effective resolution of incidents the
following key actions are taken:

(1) All organizations have been mandated to report cyber security incidents to

Indian Computer Emergency Response Team expeditiously.
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(i1) Government has formulated a Cyber Crisis Management Plan for
countering cyber attacks for implementation by all Ministries/ Departments
of Central Government, State Governments and their organizations and

critical sectors.

(ii1) Cyber security mock drills are being conducted regularly to enable assessment
of cyber security posture and preparedness of organizations in Government and
critical sectors. Till date, 11 such drills have been conducted by the Indian
Computer Emergency Response Team (CERT-In) involving 110 organisations

from different sectors.

(iv) Government has empanelled 32 security auditing organisations to support and

audit implementation of Information Security Best Practices.

Analysis of official websites of Ministries and Departments

of Central Government

1207. DR. VINAY P. SAHASRABUDDHE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has ever undertaken any comparative analysis of the
efficacy, user-friendliness and overall performance of official websites of various

Ministries and Departments of Central Government;

(b) the Ministries and Departments, the websites of which are attracting highest

number of visitors; and

(c) the Ministries or Departments where there is a structured and systematic

mechanism of analyzing the feedback of users periodically?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) National Informatics
Centres (NIC), MeitY had initiated a project titled “Index of Government Websites”
to carry out the comparative study of the websites. This project was executed by
IIT, Delhi in 2012 and the comparative analysis was done on number of parameters.

However, since then, majority of the websites have been redesigned.

(b) While NIC hosts the Indian Government Websites, however respective
Ministries/Departments are responsible for their Websites along-with the Content. NIC

does not maintain such data.

(c) Respective Ministries/Departments manage their websites. User feedback goes
to the Web Manager of the Ministry/Department concerned. NIC does not maintain

such data.
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Aadhaar enabled payments

1208. SHRI C. M. RAMESH: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that Government is planning to make Aadhaar-enabled
payments and wants to reduce the use of credit and debit cards;

(b) how Unique Identification Authority of India is planning to increase biometric
authentication capacity of Aadhaar to push Aadhaar enabled payments to create a
cashless society, the details thereof; and

(c) the steps taken to create awareness about this mode of transaction to the
people, particularly people in the rural areas?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Aadhaar Enabled
Payment System (AEPS) is one of the payment systems being used by Banks to
provide service to their customers. It is a part of digital payments initiatives of
Government of India wherein emphasis is being laid on usage of Unified Payments
Interface (UPI), Unstructured Supplementary Service Data (USSD), Immediate Payment
Service (IMPS), Debit Cards and Aadhaar, to achieve the objective of moving towards
less cash society by adopting digital payments.

(b) Unique Identification Authority of India (UIDAI) is in process of procurement
of necessary hardware for enhancing its authentication capacity to 10 crore transactions/

day.

(¢) Ministry has undertaken various steps to create awareness about Aadhaar
enabled digital payments. These mainly cover:—

(i) Participation in DigiDhan Melas and other regional level events: UIDAI
put up stalls and offered live demo of Aadhaar based digital payments,
which received good footfalls in these regional events where many non-
urban residents were briefed about the benefits and usage of AePS (Aadhaar
enabled Payment System).

(i) Informational Campaigns via Social Media: Detailed campaigns undertaken
on the topic which are revisited every month. These are carried out on
UIDAT’s official Facebook Page, Twitter Profile, Google+ Page and YouTube
Channel. Residents have also shared their queries related to Aadhaar enabled
payments which have been duly answered from time to time.

(iii) Website Banners: Over 6 lakh persons visit UIDAI website every day.
Prominent Banners have been put up on the website to further create awareness

and give information related to AePS.
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(iv) Creating Awareness and Access through Common Service Centres: A new
component entitled 'Digital Finance for Rural India: Creating Awareness and
Access through Common Service Centres (CSCs)’ under the Digital Saksharta
Abhiyan (DISHA) Scheme was approved in November 2016 for conducting
awareness sessions on digital finance options available for rural citizens as
well as enabling various mechanisms of digital financial services such as
AEPS, USSD, UPI, IMPS, e-wallets, point of sale (POS) etc. So far, 2.03
crore citizens have been registered/trained and 9.44 lakh merchants have been

enabled under this programme.

(v) Pradhan Mantri Gramin Digital Saksharta Abhiyan (PMGDISHA):
PMGDISHA has been approved by the Cabinet on 08.2.2017 with an outlay
of ¥ 2,351.38 crore to usher in digital literacy in rural India by covering 6
Crore rural households by 31.03.2019. This is in line with the announcement
made by Hon’ble Finance Minister in the Union Budget 2016-17. Use of
financial tools for undertaking digital cashless transactions have been included
as part of the training content. Aadhaar Enabled Payment System (AEPS)
mode is part of the course and training on the same would be provided to

all 6 Crore rural candidates under the scheme.

(vi) DigiShala TV Channel: Awareness is being created about Digital payment
including Aadhar enabled payment system (AePS) through DigiShala (a free
to air TV Channel on Doordardhan Free Dish and Dish TV) in rural areas.

(vii)Outreach Vans: The outreach vans of Digital India are creating awareness

about Digital payment including AePS in rural and semi urban areas.
Implementation of Digital Literacy Mission

1209. SHRI DEREK O’BRIEN: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the status of implementation of Digital Literacy Mission State-wise; and,
(b) the steps Ministry is taking to cover more households under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) The Government
has implemented two Schemes for providing Digital Literacy to the masses viz.
Scheme for IT Mass Literacy renamed as National Digital Literacy Mission (NDLM)
and Digital Saksharta Abhiyan (DISHA) with a cumulative target of 52.5 lakh persons
across the country. The State-wise details of achievements made under NDLM and

DISHA Schemes is given in the Statement (See below).



244 Written Answers to

[RAJYA SABHA]

Unstarred Questions

(b) The Government has recently approved a new scheme titled “Pradhan Mantri
Gramin Digital Saksharta Abhiyan (PMGDISHA)” to usher in digital literacy in rural

India by covering 6 crore rural households by 31.03.2019.

Statement

Details of State-wise achievement made under NDLM/DISHA programme

Sl. No. State Total Certified
1. Andaman and Nicobar Islands 409
2 Andhra Pradesh 165586
3 Arunachal Pradesh 212
4 Assam 2998
5. Bihar 403141
6 Chandigarh 13643
7 Chbhattisgarh 172355
8 Dadra & Nagar Haveli 181
9 Daman & Diu 1366
10. Delhi 80068
11. Goa 1180
12. Gujarat 334251
13. Haryana 132075
14. Himachal Pradesh 31211
15. Jammu and Kashmir 121485
16. Jharkhand 114751
17. Karnataka 349824
18. Kerala 49326
19. Lakshadweep 20
20. Madhya Pradesh 365368
21. Mabharashtra 403732
22. Manipur 30976
23. Meghalaya 0
24. Mizoram 8234
25. Nagaland 12997
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SI. No. State Total Certified
26. Odisha 121100
27. Puducherry 19016
28. Punjab 96962
29. Rajasthan 372029
30. Sikkim 10625
31. Tamil Nadu 291151
32. Telangana 184346
33. Tripura 42941
34. Uttar Pradesh 610189
35. Uttarakhand 101881
36. West Bengal 641735

TotaL 5346770

Hacking of airport websites

1210. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) whether it is a fact that a server containing 148 domains of Indian airport
websites including Cochin and Trivandrum was hacked by Pakistani cyber criminals,

if so, the details thereof; and
(b) whether data on the server was stolen and domains compromised; and

(c) the details of steps taken/proposed to be taken by Government in this regard

and its preparedness to deal with such cyber attacks?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) The official
websites of Kochi and Thiruvananthapuram International airports were not hacked.
It has been reported that some private websites in the name of Kochi airport and
Thiruvananthapuram airport were hacked in December 2016. These hacked websites

are registered and hosted in USA.

(b) and (c) As the official websites Kochi and Thiruvananthapuram International

airports were not hacked, no official data of these websites were stolen.

Government has taken the following steps to prevent cyber attacks and secure

the websites:—
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(@)

All Government websites and applications are required to be audited with
respect to cyber security prior to their hosting. The auditing of the websites
and applications is being conducted on a regular basis after hosting also.
The Indian Computer Emergency Response Team (CERT-In) has empanelled
32 security auditing organisations to support and audit implementation of

Information Security Best Practices.

(i) NIC which hosts the government websites is continuously engaged in upgrading

and improving the security posture of its hosting infrastructure.

(iii)) CERT-In is regularly tracking the hacking of websites and alerts the website

owners concerned to take actions to secure the websites to prevent recurrence.
CERT-In also issues alerts and advisories regarding latest cyber threats and

countermeasures on regular basis.

(iv) Government has formulated a Cyber Crisis Management Plan (CCMP) for

™)

countering cyber attacks and cyber terrorism for implementation by all
Ministries/Departments of Central Government, State Governments and their

organizations and critical sectors.

Comprehensive Cyber Security Mock Drills are being regularly held to assess
preparedness of organizations to withstand cyber attacks. So far, 11 such

drills have been conducted with participation from 110 organizations.

(vi) CERT-In has published guidelines for securing IT infrastructure, which are

available on its website (www.certin.org.in) and are used by Central Ministries/

Departments and State Governments to secure their IT Infrastructure.

Rural BPOs

t1211. SHRI AMAR SHANKAR SABLE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(2)

whether information technology-based service sector in rural areas, i.e.

rural BPOs, are not only promoting IT-based infrastructure but are also instrumental

in creation new job opportunities in rural areas, if so, the total number of BPOs

functioning in the rural areas of the country including Maharashtra; and

(b)

the steps taken by Government to promote BPOs in rural areas and the

amount provided as grant of the total cost of establishment of BPOs?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Yes, Sir. The
Indian IT-BPM industry provides employment to about 10 lakh persons in BPO

T Original notice of the question was received in Hindi.
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sector and continues to be a net hirer. As per National Association of Software and
Services Companies (NASSCOM), the BPO Industry over the last few years have
significantly enhanced their presence in non-metro locations including rural areas;
many of the new centres are being set-up away in non-metro locations and during
the last three years the industry has trained and provided gross employment to about

30,000 people in the rural areas.

As per Department of Telecommunications (DoT), Telecom Enforcement Resource
and Monitoring (TERM) Cells register the Other Service Providers (OSPs) throughout
the country in their respective jurisdiction which includes call centres/BPOs also.
Separate data of rural call centres/BPOs is not maintained by TERM Cells. The
OSP means a company providing Application Services like call centre, tele-banking,
tele-medicine, tele-education, tele-trading, e-commerce, network operation centre and
other IT Enabled Services, by using Telecom Resources provided by Authorised
Telecom Service Providers. The revised Terms and Conditions for the registration of
the OSP were issued vide No.18-2/2008-CS-I Dated: 5th August, 2008. These terms
and conditions and their amendments are available on DoT website at the link http://

dot.gov.in/relatedlinks/registration-under-other-service-providers-osp- category.

In Telecom sector, country is divided into 22 License Service Area (LSA) which
generally are co- terminus with States, and each LSA has a TERM Cell. As on
31.12.2016, total 10,152 OSPs were registered with various LSA. The details thereof

are given in the Statement (See below).

(b) Under Digital India programme, the Government has launched two BPO
promotion schemes namely India BPO Promotion Scheme (IBPS) and North East
BPO Promotion Scheme (NEBPS), for creation of employment opportunities and
promotion of investment in IT/ITES sector across the country particularly in small
cities/towns including rural areas, by incentivizing setting up of 48,300 and 5,000
seats BPO/ITES operations by 31.03.2019 with an outlay of ¥ 493 crore and ¥ 50

crore respectively.

These schemes provide capital support along with several special incentives
like encouraging employment to women and physically disabled persons, promoting
local entrepreneurs, upto X 1 lakh/seat in the form of Viability Gap Funding (VGF).
Further, details of these schemes are available at www.meity.gov.in/ibps, https.//ibps.

stpi.in and www.meity.gov.in/nebps
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Details of Registered OSP Data as on 31.12.2016

SI.  Licensed Service  Total Registered OSP Area of Jurisdiction

No. Area (LSA) as on 31.12.2016

1 2 3 4

1.  Andhra Pradesh 1133 Andhra Pradesh, Telangana

2. Assam 28 Assam

3. Bihar 26 Bihar, Jharkhand

4. Delhi 2094 Delhi including Ghaziabad,
NOIDA, Faridabad and
Gurgaon

5. Gujarat 418 Gujarat including UT of
Daman and Diu and UT of
Dadra and Nagar Haveli

6.  Haryana 7 Haryana excluding Faridabad
and Gurgaon

7. Himachal Pradesh 14 Himachal Pradesh

8. Jammu and Kashmir 19 Jammu and Kashmir

9.  Karnataka 1387 Karnataka

10.  Kerala 205 Kerala and UT of
Lakshdweep

11.  Kolkata 816 Kolkata

12. Madhya Pradesh 128 Madhya Pradesh and
Chhattisgarh

13.  Maharashtra 825 Mabharashtra excluding
Mumbai

14.  Mumbai 1304 Mumbai

15. North East 8 Meghalaya, Tripura, Mizoram,
Arunachal Pradesh, Nagaland,
Manipur

16.  Odisha 37 Odisha

17.  Punjab 338 Punjab and UT of Chandigarh

18.  Rajasthan 123 Rajasthan
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1 2 3 4
19.  Tamil Nadu 1061 Tamil Nadu and UT of
Pudducherry
20.  Uttar Pradesh (East) 90 UP(E)
21.  Uttar Pradesh 65 UP(W) (excluding Ghaziabad
(West) and Noida city) + Uttarakhand
22.  West Bengal 26 West Bengal (excluding

Kolkata) + Sikkim + UT of

Andaman and Nicobar Islands

TotaL 10152

Employment generation through call centres

+1212. SHRI PRABHAT JHA: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Central Government had made an announcement to open Call Centres
with a view to generate employment in small cities of the country, if so, the details

thereof;

(b) the number of such Call Centres opened across the country so far, the State-

wise details thereof; and
(c) whether any target has been set for the coming years in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Under Digital India
programme, the Government has launched two BPO promotion schemes namely India
BPO Promotion Scheme (IBPS) and North East BPO Promotion Scheme (NEBPS),
for creation of employment opportunities and promotion of investment in IT/ITES
sector across the country particularly in small cities/towns including rural areas,
by incentivizing setting up of 48,300 and 5,000 seats of BPO/ITES operations by
31.03.2019 with an outlay of ¥ 493 crore and I 50 crore respectively.

These schemes provide capital support along with several special incentives
like encouraging employment to women and physically disabled persons, promoting
local entrepreneurs, upto I 1 lakh/seat in the form of Viability Gap Funding (VGF).
Further, details of these schemes are available at www.meity.gov.in/ibps, https://ibps.

stpi.in and www.meity.gov.in/nebps

T Original notice of the question was received in Hindi.
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(b) and (c) Under IBPS, till now about 70 companies have entered into
a preliminary agreement with Software Technology Parks of India (STPI), the
implementing agency of IBPS, to setup BPO/ITES operations for a total of 14,900
seats distributed around 60 locations covering 19 States and 2 UTs. Under NEBPS,
till now 10 companies have entered into a preliminary agreement with Software
Technology Parks of India (implementing agency of NEBPS) to setup BPO/ITES
operations for a total of 1,460 seats distributed across 5 States of NER. The time
to commence BPO/ITES operations is six months from the issuance of Inprinciple
Approval (IPA), which can be extended by six months with penalty. The State-wise
details of seats allocated and commencement of BPO/ITES operations under IBPS
and NEBPS are given in the Statement (See below). Bidding under IBPS and NEBPS
has been conducted in continuous manner by Software Technology Parks of India
(implementing agency for IBPS and NEBPS).

The target is to setup 48,300 seats BPO/ITES operations under IBPS and 5,000
seats BPO/ITES operations under NEBPS till 31.03.2019.

Statement

State-wise details of seats allocated and commencement

of operations reported under IBPS

State Number of seats Commencement Number of units

for which IPA Reported for commenced

accepted number of seats Operations
1 2 3 4
Andhra Pradesh 2350 300 2
Bihar 1910 0
Chandigarh 100 100 1
Chhattisgarh 500 -- --
Gujarat 500 -- -
Haryana 300 -- --
Himachal Pradesh 250 100 1
Jammu and Kashmir 350 50 1
Karnataka 300 100 1
Kerala 200 100 1
Madhya Pradesh 100 -- --

Maharashtra 1860 350 3
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1 2 3 4
Odisha 750 100 1
Puducherry U.T. 100 -- -
Punjab 100 -- -
Rajasthan 100 - -
Tamil Nadu 1900 300 3
Telangana 200 -- --
Uttar Pradesh 2830 350 1
Uttarakhand 100 -- --
West Bengal 100 -- -
ToTAL 14,900 1850 15

Seats Allocated and Commencement of Operations reported under NEBPS

State Number of seats Commencement Number of units
for which IPA Reported for commenced
accepted number of seats Operations
Assam 660 100 1
Manipur 150 100 1
Arunachal Pradesh 50 -- --
Nagaland 400 -- -
Meghalaya 200 - -
TotaL 1460 200 2

Benefits of e-Governance through common service centres

1213. SHRI MD. NADIMUL HAQUE: Will the Minister of ELECTRONICS
AND INFORMATION TECHNOLOGY be pleased to state:

(a) the rate of increase in number of people taking benefits of e-Governance

through Common Service Center in the last five years;

(b) whether there is any yearly target set by Government to ensure certain
percentage of increase in the number of users of Common Service Centre, if so, the
details thereof; and

(c) if not, the reasons therefore?
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THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) Common Services
Centres (CSCs) provide services through electronic mode. CSC platform captures the

number of transactions.

The number of e-transactions done through CSCs on the “Digital Seva Portal”

is shown below:—

Year 2014 2015 2016 2017 (During Jan’17-Feb’17
No. of Transaction 71.26 902.10 1,175.30 101.00
(In Lakh)

(b) and (c¢) No, Sir.
India BPO promotion scheme

+1214. SHRI MAHESH PODDAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) the number of Call Centres set up till date by Government under the India
BPO Promotion Scheme and the number of youths getting an employment therein;

and

(b) the name of the States where these Centres have been set up till date and
the number of Call Centres yet to be opened, the details thereof, State-wise and

seat-wise?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) Government
does not set up Call Centres directly under India BPO Promotion Scheme. However,
under Digital India programme, Government is providing capital support up to I 1
lakh/seat to the eligible companies to setup BPO/ITES operations under India BPO
Promotion Scheme (IBPS). Till date about 70 companies have entered into preliminary
agreement with Software Technology Parks of India (implementing agency of IBPS)
to setup BPO/ITES operations under IBPS for a total of 14,900 seats distributed
around 60 locations covering 19 States and 2 UTs. The time to commence BPO/ITES
operations is six months from the issuance of Inprinciple Approval (IPA), which can be
extended by 3 months with penalty. Till date, 15 units have reported commencement
of operations under IBPS for a total of 1,850 seats. State-wise details are given in
the Statement (See below). The employment target under IBPS is 1.5 times number

of seats. The disbursement of capital support under the scheme is directly linked

T Original notice of the question was received in Hindi.
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with employment generation by the BPO/ITES unit. The details of the scheme are
available at www.meity.gov.in/ibps and https://ibps.stpi.in

Statement

State-wise details of seats allocated and commencement of operations
reported under IBPS

State Total Seats Number of seats Commencement
for which IPA Reported for
accepted number of BPO/
ITES seats
1 2 3 4
Andaman and Nicobar 100 -- --
Islands
Andhra Pradesh 2200 2350 300
Bihar 4600 1910 --
Chandigarh 100 100 100
Chhattisgarh 1100 500 --
Dadra and Nagar 100 -- --
Haveli
Daman and Diu 100 -- --
Goa 100 -- --
Gujarat 2700 500 --
Haryana 1000 300 --
Himachal Pradesh 300 250 100
Jammu and Kashmir 600 350 50
Jharkhand 1500 -- --
Karnataka 2300 300 100
Kerala 1500 200 100
Lakshadweep 100 -- --
Madhya Pradesh 3200 100
Mabharashtra 3900 1860 350
Odisha 1900 750 100

Puducherry U.T. 100 100 --
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1 2 3 4
Punjab 1200 100 --
Rajasthan 3000 100 --
Tamil Nadu 2800 1900 300
Telangana 1200 200 --
Uttar Pradesh 8800 2830 350
Uttarakhand 400 100 --
West Bengal 3400 100 --
ToTtAL 48,300 14,900 1850

Safety measures for avoiding data theft

1215. SHRI MAHESH PODDAR: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether along with promoting the usage of digital technology by the users

Government is also promoting the safety measures of the digital technology to avoid

data theft and its safety issues through cyber crime; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): (a) and (b) Yes, Sir.

Government has taken various steps in the form of legal framework, awareness,

training, and implementation of best practices to address these issues. The steps include:

(@)

(i)

The Information Technology (IT) Act, 2000 provides a comprehensive
legal framework to address the issues connected with cyber crime, cyber
attacks and security breaches of information technology infrastructure.
There are provisions in the Act for data theft and security of data in
digital form. Further, Information Technology (Intermediary Guidelines)
Rules, 2011 notified under Section 79 provides for grievance redressal

mechanism.

Ministry of Electronics and Information Technology (MeitY) is conducting
programs to generate information security awareness. Specific books, videos
and online materials are developed for children, parents and general users
about information security which are disseminated through Portals like

1

“www.infosecawareness.in”, “www.secureelectronics.in” and “www.cert-

in.org.in”’.
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(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

x)

(xi)

All authorised entities/banks issuing Prepaid Payment Instruments (PPIs) in
the country have been advised by Indian Computer Emergency Response
Team through the Reserve Bank of India to carry out audit by the empanelled
auditors of Indian Computer Emergency Response Team (CERT-In) on
a priority basis and take immediate steps thereafter to comply with the
findings of the audit report and ensure implementation of security best

practices.

All organizations providing digital payment services have been mandated

to report cyber security incidents to CERT-In expeditiously.

Government has formulated Cyber Crisis Management Plan for countering
cyber attacks for implementation by all Ministries/Departments of Central

Government, State Governments and their organizations and critical sectors.

Cyber security mock drills are being conducted regularly to enable assessment
of cyber security posture and preparedness of organizations in Government
and critical sectors. Till date, 11 such drills have been conducted by the
Indian Computer Emergency Response Team (CERT-In) involving 110
organisations from different sectors including Finance sector. The last drill
was conducted on 30th September, 2016 in coordination with Reserve Bank

of India for Finance Sector.

The Indian Computer Emergency Response Team (CERT-In) issues alerts and
advisories regarding latest cyber threats/vulnerabilities and countermeasures
to protect computers and mobile phones on regular basis. 21 advisories
have also been issued regarding safeguards for users and institutions to

secure digital payments.

Government has established Botnet Cleaning and Malware Analysis Centre.
The centre is providing detection of malicious programs and free tools to

remove the same for banks as well as common users.

RBI issued a comprehensive circular on June 2, 2016 related to Cyber
Security Framework in Banks. The circular covered covers best practices
pertaining to various aspects of cyber security. Banks were advised to
improve and maintain customer awareness and education with regard to

cyber security risks.

In order to focus more attention on IT related matters, Reserve Bank
has set up a Cyber Security and IT Examination (CSITE) Cell within its
Department of Banking Supervision in 2015.

RBI has also set up an IT Subsidiary, which would focus, among other

things, on cyber security within RBI as well as in regulated entities.
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(xii)) An inter-disciplinary Standing Committee on Cyber Security as indicated
in the Statement on Developmental and Regulatory Policies issued along
with the Sixth Bi-monthly Monetary Policy Statement, 2016-17 announced
on February 8, 2017 has been constituted by RBI. The Committee would,
inter alia, review the threats inherent in the existing/emerging technology
and suggest appropriate policy interventions to strengthen cyber security

and resilience.
Subsidy to mini mills of pulses

1216. DR. R. LAKSHMANAN: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that Government has discontinued the scheme of providing

subsidy to Mini Mills of Pulses since April 1, 2015, if so, the reasons therefor;

(b) whether Government has received representations from various State
Governments, including Government of Tamil Nadu to continue the scheme, if so,
the details thereof; and

(c) the Government’s decision in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Yes, Sir. Ministry of Food Processing
Industries (MoFPI) had launched a Centrally Sponsored Scheme—National Mission on
Food Processing (CSS-NMFP) implemented through States/UTs in 12th Plan (w.e.f.
01.04.2012). The Mission was implemented in the ratio of 75:25 by Government of
India and States; North Eastern States @ 90:10 and 100% grant for UTs. The grant
in aid to Mini Mills of Pulses was also one of the activities considered for financial
assistance by the States/UTs under the CSS-NMFP.

In the Union Budget (2015-16), Government of India (GOI) had delinked CSS-
NMFP from Central Government support. The decision of de-linking of CSS-NMFP
was conveyed to State Governments accordingly to decide to continue (or not) NMFP
scheme w.e.f. 01.04.2015 and onwards, out of their increased resources resulting from

the recommendations of the 14th Finance Commission.

In view of de-linking of NMFP, this Ministry has requested all the State
Governments to ensure the release of funds to all the ongoing projects approved by
State Level Empowered Committee (SLEC) including that of the committed liabilities

from the States own resources.

(b) and (c) The State/UT Governments including Tamil Nadu State have been

sending representations for release of central funds (i.e. Government of India share)
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for meeting the pending committed liabilities of the projects approved by them under
CSS-NMFP before de-linking and also for continuation of the scheme.

The matter was considered by the Government of India and it was decided and
reiterated that the CSS-NMFP had been de-linked from Central Government as a
consequence of higher devolution of funds to States and the State Govt. need to

implement the CSS-NMFP scheme from the States’ own increased resources.
Investments in food processing units after demonetisation

1217. SHRI KAPIL SIBAL: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether it is a fact that there was huge investment in cash in the food

processing units after demonetisation, if so, the details thereof;

(b) whether Government is monitoring such investments in food processing units,

if so, State/UT-wise details thereof, if not, the reasons therefor; and

(c) if so, whether Government has any mechanism or plans to unearth black

money invested in these units, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) The Ministry of Food Processing

Industries does not maintain such information.
(b) and (c) Do not arise.
Assistance to FPIS in Jharkhand and Gujarat

1218. SHRI PARIMAL NATHWANI: Will the Minister of FOOD PROCESSING
INDUSTRIES be pleased to state:

(a) whether Government has provided assistance to the Food Processing Industries

(FPIs) in Jharkhand and Gujarat during the last three years and the current year;
(b) if so, the details thereof, industry and location-wise;

(¢) whether Government has set any time-frame with regard to receipt of proposal

and release of assistance, if so, the details thereof; and
(d) the steps taken by Government to reduce the time involved in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) to (d) Yes, Sir. The Scheme for
Technology Upgradation/ Establishment/ Modernization of Food Processing Industries

was implemented during 11th Plan. This scheme was subsequently subsumed in the
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Centrally Sponsored Scheme (CSS)-National Mission on Food Processing (NMFP)
with effect from 01.04.2012 till 31.03.2015. Thereafter, the said scheme got delinked
from Government of India’s assistance and it was left to the State Governments to
decide on its continuance from their increased resources as per recommendation of
14th Finance Commission. The committed/spillover liabilities of cases received upto
end of 11th Plan are being considered by Ministry of Food Processing Industries for
sanction of Grant in Aid during the 12th Plan under the said scheme as per availability
of funds and merits of proposals. The details of financial assistance provided under
its committed/spillover liabilities to Food Processing Industries in Jharkhand and
Gujarat during the last three years and current year, industry and location-wise are
given in the Statement.

Statement

Details of food processing units assisted by Ministry of Food Processing Industries

in Jharkhand and Gujarat during the last three years and current years

Sl. No. State District Numbers of Unit Amount
2013-14

1. Gujarat Ahmedabad 17 24787500
2. Gujarat Amreli 1 1361500
3. Gujarat Anand 2 817500
4. Gujarat Banaskantha 3 6356000
5. Gujarat Bharuch 3 5716500
6. Gujarat Bhavnagar 17 32535000
7. Gujarat Gandhinagar 1 2500000
8. Gujarat Junagadh 7 13287875
9. Gujarat Kheda 2 3350000
10.  Gujarat Kutch 1 2140250
11.  Gujarat Mehsana 1 1995000
12.  Gujarat Navsari 1 1107250
13.  Gujarat Panchamahals 3 4288250
14.  Gujarat Rajkot 6 12667750
15.  Gujarat Sabarkantha 5 7920000
16.  Gujarat Surat 3 7767000
17.  Gujarat Surendranagar 1 2500000
18.  Gujarat Vadodara 2 3302040
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S1. No. State District Numbers of Unit Amount
19.  Gujarat Valsad 4 8687500
20.  Jharkhand Bokaro 1 1266500
21.  Jharkhand Singhbhum (East) 1 2500000

2014-15

1. Gujarat Ahmedabad 21 31416319
2. Gujarat Amreli 1 1361500
3. Gujarat Anand 6 6109000
4. Gujarat Banaskantha 1 2500000
5. Gujarat Bharuch 1 2439500
6. Gujarat Bhavnagar 13 23747500
7. Gujarat Gandhinagar 3 5811000
8. Gujarat Junagadh 3 7500000
9. Gujarat Kheda 2 3000000
10.  Gujarat Kutch 2 2836250
11.  Gujarat Mehsana 4 6362713
12.  Gujarat Navsari 2 2222250
13.  Gujarat Panchamabhals 1 1327000
14.  Gujarat Porbandar 1 2500000
15.  Gujarat Rajkot 4 6103250
16.  Gujarat Sabarkantha 1 2500000
17.  Gujarat Surat 2 6250000
18.  Gujarat Surendranagar 1 2500000
19.  Gujarat Vadodara 1 1021000
20.  Jharkhand Ranchi 1 2500000
21.  Jharkhand Saraikela Kharsoana 2 5000000
22.  Jharkhand Singhbhum (East) 2 4315500
2015-16
1. Gujarat Ahmedabad 12 20480787
2. Gujarat Anand 3 3361500

3. Gujarat Banaskantha 2 1909500
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S1. No. State District Numbers of Unit Amount
4. Gujarat Bharuch 2 4939500
5. Gujarat Bhavnagar 3 5510500
6. Gujarat Gandhinagar 2 5000000
7. Gujarat Junagadh 4 8518750
8. Gujarat Mehsana 5 9258000
9. Gujarat Panchamahals 2 2326250
10.  Gujarat Porbandar 1 2500000
11.  Gujarat Rajkot 9 13224875
12.  Gujarat Surat 8 19116000
13.  Gujarat Vadodara 1 2500000
14.  Jharkhand Ranchi 1 2500000
15.  Jharkhand Saraikela Kharsoana 1 2500000
16.  Jharkhand Singhbhum (East) 1 1680500

2016-17
1. Gujarat Ahmedabad 11 13553194
2. Gujarat Anand 2 2266500
3. Gujarat Banaskantha 1 2500000
4. Gujarat Bhavnagar 23 47877250
5. Gujarat Junagadh 4 8516250
6. Gujarat Kheda 2 3350000
7. Gujarat Kutch 2 5000000
8. Gujarat Mehsana 4 3833125
9. Gujarat Navsari 2 4248000
10.  Gujarat Panchamahals 1 518000
11.  Gujarat Porbandar 1 2500000
12.  Gujarat Rajkot 6 8340875
13.  Gujarat Sabarkantha 3 4984000
14.  Gujarat Surat 8 19116000
15.  Gujarat Vadodara 1 802040

_‘
o

Jharkhand Ranchi 3 10000000
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Mega food parks in Maharashtra

1219. SHRI SAMBHAJI CHHATRAPATI: Will the Minister of FOOD
PROCESSING INDUSTRIES be pleased to state:

(a) how much more time is likely to be taken to make the three Mega Food

Parks at Wardha, Aurangabad and Satara operational;

(b) the action plan Government has drawn for setting up more food parks
in Maharashtra in view of success stories of co-operative movement in the State;

and

(c) the reasons Government has not contemplated setting up Mega Food Parks

in western Maharashtra, including Kolhapur in farmers interest?

THE MINISTER OF STATE IN THE MINISTRY OF FOOD PROCESSING
INDUSTRIES (SADHVI NIRANJAN JYOTI): (a) Ministry has approved three
Mega Food Park projects in Maharashtra to M/s Wardha Mega Food Park Pvt. Ltd
in Wardha District, M/s Paithan Mega Food Park Pvt Ltd. in Aurangabad District
and M/s Satara Mega Food Park Pvt. Ltd. in Satara District. As per the Scheme
Guidelines, the time schedule for completion of a project is 30 months from the date
of issue of final approval unless extended by Inter-Ministerial Approval Committee.
The two Mega Food Park projects at Satara and Aurangabad are at advanced stage
of implementation. The Mega Food Park at Wardha has been given final approval on
13.01.2016 and is at initial stage of implementation.The progress of implementation
of these projects is reviewed by the Government from time to time to expedite their

completion at the earliest.

(b) and (c) Ministry has been implementing Mega Food Park Scheme (MFPS)
to create modern infrastructure for the food processing. The Scheme of Mega Food
Parks is project oriented and not state or region specific. Under the Mega Food Park
Scheme, applications for setting up Mega Food Park Projects, are invited through
the Expression of Interest (EOI) which is uploaded on the website of the Ministry
and widely published in the newspapers. Selection of the suitable proposals is made
through a transparent and elaborate procedure involving evaluation by Program
Management Agency, Technical Committee andInter-Ministerial Approval Committee.
Approval is accorded to the Mega Food Park projects on merit based on marks
obtained against evaluation parameters notified in scheme guidelines. State Government
/State Government entities/Co-operatives, Private Sector Companies/Firms, individuals
are eligible to apply against the Eol. Government has sanctioned 42 Mega Food Park
projects in the country. Presently there is no vacant slot to sanction a new Mega
Food Park.
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Law Commission's recommendation for appointment of Judges

1220. SHRI DEVENDER GOUD T.: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) whether it is a fact that courts in the country require 70,000 Judges to clear

the pending cases;

(b) the number of proposals pending with the Ministry for appointment of Judges
in High Courts;

(c) whether it is a fact that the Law Commission has recommended for having
44,000 Judges to effectively tackle the number of pending cases, but the country has
just 18,000 judges as of now; and

(d) if so, the reasons for not implementing recommendations of the Law

Commission?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The matter relating to the appointment of
Judges/Judicial Officers in District and Subordinate Courts falls within the domain
of State Governments and the High Courts. However, in the case of Imtiyaz
Ahmed versus State of Uttar Pradesh and others, the Supreme Court had asked
the Law Commission of India to evolve a method for scientific assessment of
the number of additional courts to clear the backlog of cases. In 245th report
(2014), the Law Commission has observed that filing of cases per capita varies
substantially across geographic units as filings are associated with economic
and social conditions of the population. As such the Law Commission did not
consider the judge population ratio to be a scientific criterion for determining
the adequacy of the judge strength in the country. The Law Commission found
that in the absence of complete and scientific approach to data collection across
various High Courts in the country, the “Rate of Disposal” method to calculate
the number of additional judges required to clear the backlog of cases as well as
to ensure that new backlog is not created, is more pragmatic and useful. In May,
2014, the Supreme Court asked the State Governments and the High Courts to file
their response to the recommendations made by the Law Commission. In August
2014, the Supreme Court asked the National Court Management System Committee
(NCMS) to examine the recommendations made by the Law Commission and to
furnish their recommendations in this regard. NCMS submitted its report to the
Supreme Court in March, 2016. It has, inter alia, observed that in the long term,
the judge strength of the subordinate courts will have to be assessed by a scientific

method to determine the total number of “Judicial Hours” required for disposing
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of the case load of each court. In the interim, the Committee has proposed a
“weighted” disposal approach—disposal weighted by the nature and complexity of
cases in local conditions. The matter is sub-judice before the Supreme Court, at
present. As per the direction of the Hon’ble Supreme Court in its Order dated
02.01.2017, the Department of Justice has forwarded a copy of interim report of
the NCMS Committee to all State Governments and High Courts to enable them
to take follow up action to determine the required Judges Strength of district
judiciary based on the NCMS report. As per the Supreme Court, the sanctioned
strength and working strength of Judges and Judicial Officers of District and
Subordinate Courts is 21,374 and 16,528 respectively as on 30.09.2016.

At present 201 proposals for appointment of Judges in High Courts are at various

stages of processing.
Filling up of posts of Judges in Patna High Court

+1221. SHRI RAM NATH THAKUR: Will the Minister of LAW AND JUSTICE

be pleased to state:
(a) the number of posts of Judges vacant in Patna High Court;
(b) since when these posts are lying vacant;
(¢) by when these vacancies would be filled up;

(d) whether there is a rule to start the process of filling the vacant posts six
months before the date on which they fall vacant; and

(e) whether these processes are being followed?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (e) As on 1.3.2017 there were 23 posts of Judges
lying vacant in Patna High Court. These vacancies have arisen during the period July,
2013 to February, 2017. While every effort is made to fill up the existing vacancies
expeditiously, vacancies keep on arising on account of retirement, resignation or
elevation of Judges and increase in the Judge strength of High Courts. Filling up of
vacancies in High Courts is a continuous and collaborative process of the Judiciary
and the Executive. It requires consultation and approval from various Constitutional
Authorities. Hence, the time frame for filling up of the vacancies cannot be indicated.

During 2016, 6 new Judges were appointed in the Patna High Court.

As per the Memorandum of Procedure (MoP) for appointment and transfer of

Chief Justices and Judges of High Courts, when a permanent vacancy is expected to

T Original notice of the question was received in Hindi.
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arise in any year in the Office of a Judge, the Chief Justice will as early as possible,
but at least six months before the date of occurrence of the vacancy, communicate
to the Chief Minister of the State, his views as to the persons to be selected for

appointment.
Appointment of Judges

1222. DR. K.VP. RAMACHANDRA RAO: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether any progress has been made in reaching an understanding with the
Supreme Court on selection/promotion/ transfer of Judges in the higher judiciary, if

so, the details thereof; and

(b) the stumbling blocks in quickening the filling up of vacancies in High
Courts?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) The Supreme Court pronounced its Order on
improvement in the “Collegium System” on 16.12.2015. Vide this order they have
decided that the Government of India may finalize the existing Memorandum of
Procedure (MoP) by supplementing it in consultation with the Supreme Court
Collegium (SCC). The Supreme Court has indicated broad categories under which
existing MoP can be supplemented such as eligibility criteria, transparency in the
appointment process, Secretariat and complaint mechanism etc. The Government of
India after due deliberations, proposed changes in the draft MoP’s which were sent
to the former Chief Justice of India vide letter dated 22.3.2016.

The response of the former Chief Justice of India was received on 25.5.2016 and
01.07.2016. The SCC has agreed with some of the suggestions made in the revised
MoP while it has not accepted some other provisions. The views of Government
were conveyed to the SCC on 3.8.2016.

(b) Filling of vacancies of Judges in the High Courts is a continuous and
collaborative process of the Judiciary and Executive. As the process of finalization of
the revised MoP was likely to take some time, on the initiative of the Government of
India the matter was taken up with the Supreme Court and the process of appointment
of Judges was resumed, pending finalization of the revised MoP. During 2016, 131
Additional Judges have been made permanent and 126 fresh appointments of Judges
have been made in the High Courts. During the current year, as on 1.3.2017, 9 fresh
appointments of Judges have been made in the High Courts and 16 Additional Judges

have been made permanent.
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Electoral reforms

11223. SHRI PARVEZ HASHMI: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether Government is considering to bring any proposal to conduct elections
of Lok Sabha and State Legislative Assemblies simultaneously throughout the country,
the details thereof;

(b) whether it is a fact that no action is taken on the report regarding violation
of Model Code of Conduct for reforming elections after the elections are over, the

details thereof; and

(¢) whether Government is considering any proposal to register mobile numbers
of the voters in voters' list under election reform programme so that voting can be

ensured, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE (SHRI
P. P. CHAUDHARY): (a) The matter regarding conduct of simultaneous elections for
Lok Sabha and State Assemblies was examined by the Parliamentary Standing Committee
on Personnel, Public Grievances, Law and Justice. The Committee in its 79th Report

has given certain recommendations which are under examination of the Government.

(b) The Election Commission has informed that as soon as a complaint on
violation of Model Code of Conduct is received, the Commission inquire into it
through the Chief Electoral Officer of the State concerned or through the Cabinet
Secretary in case the matter relates to the Ministries of the Central Government. In
case the complaint is found to be true, corrective/punitive action is invariably taken
in each case. In most of the cases, the Commission takes action before completion
of the elections. In case, if any matter is delayed and the election gets over, the

Commission still takes action on such cases.

The Commission has further stated that during the elections to the State Legislative
Assemblies of Assam, Kerala, Tamil Nadu, West Bengal and Puducherry held in
2016, after receiving some complaints against their manifestos, the Commission had
issued notice to the Dravida Munnetra Kazhagam (DMK) and All India Anna Dravida
Munnetra Kazhagam (AIADMK). Both the parties had submitted their explanations in
the matter. On finding the reply given by AIADMK as unsatisfactory, the Commission
censured the party and advised them to be more circumspect and adhere to the
provisions of Model Code of Conduct. Wherever a notice is issued to any Party/

Candidate by the Commission, the same is uploaded on the Commission’s Website.

T Original notice of the question was received in Hindi.
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(c) The Election Commission has informed that there is no provision of reflecting
mobile number of the elector in the electoral roll. However, there is an optional
provision for mentioning mobile number in the application form for inclusion of
name in the electoral roll. However, the very purpose of providing mobile number
in the application form is to inform the applicant about the processing status of
his application. It is also used for the purpose of informing the applicant about the

various electoral activities and programmes from time to time.
Report on speedy and affordable justice delivery

1224. SHRIMATI WANSUK SYIEM: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether the Chief Justices of High Courts and the Chief Ministers of States
met in April, 2016 to find ways to make speedy and affordable justice a reality;

(b) whether the concerns expressed in the conclave have been recorded and
submitted to Government in a recent Report prepared by the Supreme Court's Centre

for Research and Planning;

(c) whether the report shows that apart from shortage of judges, there are other

shortcomings and inadequacies on Court infrastructure and room accommodation; and
(d) the other salient features of this Report?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The Joint Conference of the Chief Ministers
of the States and Chief Justices of the High Courts was held on 24th April, 2016
in New Delhi to discuss various issues relating to Justice Sector. The minutes of the

meeting were circulated to all concerned for taking follow up actions.

The report titled “Access to Justice in Subordinate Courts of India-2016”
available on the website of the Supreme Court contains information concerning
the manpower requirements of Indian Judiciary at District level and the related
factors like infrastructure and supporting staff. The Report makes the projection
for judicial manpower requirements in subordinate courts by the year 2025
and 2040 on the basis of Human Development Index and Literacy Rate Index
besides judge population ratio which has not found favour by National Court
Management System Committee report submitted to the Supreme Court in the
matter of Imtiyaz Ahmed case. However, it is the primary responsibility of the
State Government concerned to provide adequate manpower and infrastructure for

subordinate judiciary in the State.
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Pending cases and vacancies of Judges in District Courts

T1225. SHRI SANJAY SETH: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether it has been mentioned in the Annual Report (2015-2016) of the
Supreme Court that 2.81 crore cases are pending in District Courts and there is a
shortage of almost five thousand Judicial Officers in these Courts which is a serious

cause for concern; and

(b) if so, whether Government has taken or proposes to take any steps to appoint
Judicial Officers in required number for early disposal of pending cases in Courts
by following the recommendations given and in view of the facts mentioned in the
Report of the Supreme Court?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) The Annual Report 2015-16 published by the
Supreme Court does not mention that “2.81 crore cases are pending in District Courts
and there is a shortage of almost 5000 Judicial Officers in these Courts which is a
serious cause of concern.” However, as per the Court News (July-September, 2016)
of Supreme Court, 2.85 crore cases were pending and 4846 posts of Judges and
Judicial Officers were vacant in the District and Subordinate Courts as on 30.9.2016.

(b) The subject matter relating to filling up of vacancies in the District and
Subordinate Courts falls within the domain of the High Courts and the State
Governments concerned. The Central Government has no role in the appointment of

subordinate judiciary.
Simultaneous elections for Lok Sabha and State Assemblies

1226. SHRI V. VIJAYASAI REDDY: Will the Minister of LAW AND JUSTICE

be pleased to state:

(a) whether it is a fact that the President has given his consent for simultaneous
polls in the country;

(b) whether any consultations have been held with the Election Commission in

this regard, if so, the outcome thereof;

(c) whether there are any countries in the world where simultaneous elections
are being held for National Assembly and Provinces, if so, the details thereof; and

(d) the experience of such countries along with the advantages and disadvantages

of simultaneous elections?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) No, Sir. The matter regarding conduct of simultaneous
elections for Lok Sabha and State Assemblies was examined by the Parliamentary
Standing Committee on Personnel, Public Grievances, Law and Justice. The Committee
in its 79th Report has given certain recommendations in this regard.

(b) The Election Commission was consulted before submission of the aforesaid
Report by the Parliamentary Standing Committee. The Commission supported the idea

subject to certain suggestions and observations.

(c) As indicated in the Report of the Standing Committee, in South Africa
elections to national as well as provincial legislatures are held simultaneously for
five years and municipal elections are held two years later. In Sweden election to
national legislature and provincial legislature/country council and local bodies/municipal

Assemblies are held on a fixed date.

(d) The Government has no information with regard to other countries’ experience
of holding simultaneous elections.

Electoral reforms

1227. DR. VINAY P. SAHASRABUDDHE: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) whether the Election Commission has sent several memoranda during 2010-15
emphasizing the need for looking into electoral reforms, if so, the details thereof; and

(b) the view taken by Government with regard to those suggestions?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) and (b) The FElectoral reform is an ongoing and
continuous process. The Election Commission of India has been forwarding proposals
for electoral reforms at different points of time in the past. However, the issue of
electoral reforms, in its entirety, was referred to the Law Commission of India in
2013. The Law Commission, after due examination and in consultation with all
stake-holders, including Election Commission of India, submitted its 244th and 255th
Reports containing recommendations on various aspects of electoral reforms. These

recommendations are under examination of the Government.
Reports of Commission

1228. SHRI R. VAITHILINGAM: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) whether many reports and crucial issues are pending with the Law Commission

to recommend changes in various current laws, if so, the details thereof; and
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(b) the number of reports submitted by the Law Commission during the last

five years and Government's response thereto?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) Yes, Sir. The Law Commission of India has informed

that following 13 issues/projects are under their examination:-
1. Identification of Obsolete Laws.
Comprehensive review of criminal justice system.
Need for Bail Act in India.

2
3
4. Proposal regarding examination of matters relating to Uniform Civil Code.
5. Regulation of Legal profession

6

Consideration of statutory Appeals directly to the Supreme Court from orders

of Tribunals.

7. Sedition

8. Hate Speech

9. Regularization of Betting and Gambling.

10. Bringing BCCI under the purview of the RTI Act.

11. Exemption from Income Tax of maintenance settled on minors.

12. Examination of National Litigation Policy, 2016.

13. Examination of various issues relating to registration of marriages.

(b) During the last five years (i.e. from 2012-2017) the Law Commission of India
has submitted 26 report. All the reports submitted by the Law Commission of India have
been forwarded as per the Government of India (Allocation of Business) Rules, 1961, to
the concerned Ministry/Department for examination/implementation of the recommendation
made therein. However, Report number 239 was submitted by the Nineteenth Law
Commission on the direction of Hon’ble Supreme Court in Writ Petition (C) No. 341/2004

in the matter of Virender Kumar Ohri Vs. Union of India and Ors., no action on this

Report is to be taken by the Government, as the matter is sub-judice.
Setting up of Special Courts

1229. SHRI P. BHATTACHARYA:
SHRIMATI RAJANI PATIL:

Will the Minister of LAW AND JUSTICE be pleased to state:

(a) the number of Special Courts created by various Statutes during the last two

years in view of large number of cases pending in various Courts;
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(b) the number of cases pending in the above said Special Courts;

(¢) whether Government has conducted any study to see if these Special Courts

have been able to dispose of cases speedily; and
(d) if so, the details thereof and the action taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) to (d) The creation of Special Courts, their functioning
and any study on disposal rate of cases by Special Courts, fall under the domain
of the State Governments, which in consultation with the High Courts set up such
Courts as per their requirement keeping in view the number of cases pending. The
number of Special Courts created as such by various States during the last two

years and the number of cases pending in these courts are not maintained centrally.
Cases pending in Family Courts of Gujarat

+1230. MAHANT SHAMBHU PRASADJI TUNDIYA: Will the Minister of LAW
AND JUSTICE be pleased to state whether Government has any data of the number
of cases pending in Family Courts in the State of Gujarat, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): The data in respect of cases pending in the Family
Courts are not maintained centrally. As per the information received from the Hon’ble
High Court of Gujarat, there are 33117 cases pending in various Family Courts in
the State of Gujarat as on 31.1.2017

Status of websites of the Supreme Court and High Courts

1231. SHRI SHANTARAM NAIK: Will the Minister of LAW AND JUSTICE
be pleased to state:

(a) the status of websites of the Supreme Court, High Courts and District Courts

in the country;
(b) the type of material uploaded on these websites;

(c) whether judgements and orders of these Courts are made available on the

same day on these websites;
(d) the yearly expenditure involved in maintenance of these websites; and
(e) the plans, if any, proposed to upgrade and modernise these websites?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) Websites of the Supreme Court, High Courts and

T Original notice of the question was received in Hindi.
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District Courts are available for public access. The address of one such website is

WWW.ecourts.gov.in.

(b) The type of material uploaded on these websites include details of case

registration, cause list, case status, daily orders, final judgments etc.

(¢) Judgements and orders of these Courts are made available regularly on

priority, at the earliest, by respective Courts.

(d) For maintenance of websites, funds to the tune of Rs.8.79 crore for current
financial year have been released to High Courts for subordinate judiciary under the

eCourts Mission Mode Project.

(¢) The upgradation and modernisation of websites are part of ongoing activities

and are done on regular basis.
Status of legal Aid Clinics

1232. SHRI TIRUCHI SIVA: Will the Minister of LAW AND JUSTICE be

pleased to state:

(a) the current status of progress of setting up Legal Aid Clinics in various

National Law Universities;

(b) whether any feasibility studies have been conducted to assess the establishment
of Legal Aid Clinics which is a mandatory requirement for law colleges, covered by

the Bar Association of India, if so, the details thereof; and
(c) if not, whether Government proposes to conduct such a study?

THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE
(SHRI P. P. CHAUDHARY): (a) Details of Legal Aid Clinics set up in National Law
Universities are not maintained separately. However, as per available information a
total of 1575 such Legal Aid Clinics have been set up in National Law Universities

including Law Colleges and other institutions.

(b) and (c) The Government has not conducted any study to assess the establishment
of Legal Aid Clinics in above mentioned institutions. It was resolved in the 14th
All India Meet of the State Legal Services Authorities held on 9-10 April, 2016 at
Hyderabad that a Legal Services Clinic shall be established in every Law College/
Universities in terms of National Legal Services Authority (NALSA) (Legal Services
Clinics in Universities, Law Colleges and other institutions) Scheme, 2013. Accordingly,
all State Legal Service Authorities have been requested to set up Legal Aid Clinics

in all Law Colleges and Law Universities.
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High speed rail lines

1233. PROF. M. V. RAJEEV GOWDA: Will the Minister of RAILWAYS be

pleased to state:

(a) the total budgetary allocation for High Speed Rail (HSR) lines projects to

be implemented in the country;

(b) the total number of railway lines that are planned to be dedicated to HSR

lines; and
(c) the time-frame by which these HSR lines would be operational?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) For implementation of Mumbai-Ahmedabad High Speed Rail, a Budgetary
provision of I 200 crore in 2015-16 and X 300 crore in 2016-17 has been made.

(b) As of now, dedicated High Speed Rail lines are planned to be constructed
between Mumbai and Ahmedabad only.

(¢) Mumbai-Ahmedabad High Speed Rail project is targeted for completion in 2023.
Menace of pests and insects in railway coaches

1234. DR. SUBRAMANIAN SWAMY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Railways are aware that due to menace of bed bugs, cockroaches,
rodents and other pests and insects, the condition of travel in sleeper coaches becomes

very difficult for long distance travellers;

(b) whether Railways have identified these coaches and sectors where these

problems occur frequently; and

(c) the fool-proof remedy that Railways propose to take to ensure that this

menace is completely eradicated?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir.

(b) The coach(es) where specific complaints are received, is/are detached from

rake and intensive pest control treatment is done.

(c) All AC, Non AC reserved and un-reserved coaches including pantry cars

are being attended for disinfestations treatment at primary maintenance depots.
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e AC and Pantry Cars are having more frequency of attention.
e Rat pads are being provided in coaches to control the rodents.

e In addition to coaches, Rodent Control is being done in pit lines, maintenance

yards and Railway stations to have full control.

e Bedbugs treatment for all the coaches is included in the Pest and Rodent

Control Contracts.
Use of it generated data for revenue generation

1235. DR. VIKAS MAHATME: Will the Minister of ELECTRONICS AND
INFORMATION TECHNOLOGY be pleased to state the policy of Government
regarding usage of huge IT generated data for revenue generation without disclosing
the identity?

THE MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P. P. CHAUDHARY): The Government of
India has notified a policy on data sharing and accessibility namely National Data
Sharing and Accessibility Policy(NDSAP)-2012, which aims to facilitate the access to
Government of India owned shareable data and information in both human readable
and machine readable forms through a network all over the country in a proactive
and periodically updatable manner, within the framework of various related policies,
Acts and rules of Government of India, thereby permitting a wider accessibility and
use of public data and information. It applies to all data and information created,
generated, collected and archived using public funds provided by Government of India
directly or through authorized agencies by various Ministries/Departments/Organizations/

Agencies and Autonomous bodies.

Specific provisions exist under the Information Technology Act, 2000 within
Section 43, Section 43A and Section 72A which provides both policy guidelines and

legal action in cases of breach of privacy.
Quality of food served in trains plying to Kerala
1236. SHRI K. K. RAGESH: Will the Minister of RAILWAYS be pleased to state:

(a) whether Railways are in receipt of complaints about inferior quality of food

served, denials of rate cards and menu in trains plying to Kerala; and

(b) if so, whether any concrete proposals are under consideration of Railways

to address them?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. Complaints have been received. Improvement of
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catering services is an on-going process. In its endeavour to provide quality and
hygienic food to the passengers, Railways have developed and operationalized
an institutionalized mechanism for monitoring of quality and hygiene of catering
services through regular inspections at various levels to address catering complaints.
Penal action has been initiated on defaulting licensees as per extant provisions
depending on the gravity of the lapse. Further, new Catering Policy, 2017 has
been issued on 27.02.2017. With the objective to provide quality food to rail
passengers, unbundling of catering services on trains has been envisaged in the
new Catering Policy. IRCTC has been mandated to carry out the unbundling by
creating a distinction primarily between food preparation and food distribution.
In order to upgrade quality of food preparation, IRCTC shall be setting up new

kitchens and upgrading existing ones.
Shortage of foot plating staff

1237. SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAV:
SHRI. VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the loco inspectors (foot plating) are present with the drivers in
engine while the train is running with a view to take note of various safety measures

and to submit various suggestions regarding rail tracks;

(b) the number of foot plating staff and other staff found indolent of their duty
when an inspection was carried out by stopping the train suddenly and the details

of action taken against them; and
(c) the details and status of the shortage of loco pilots and foot plating staft?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. Loco Inspectors are present with Loco Pilots during footplate

as per laid down frequency.
(b) No such case was reported.
(¢c) There are 16,828 vacancies of Loco Pilots on Zonal Railways as on 31.12.2016.

Filling up of vacancies is a continuous process and indents against these
vacancies have been placed with Railway Recruitment Boards. In the last two
years, panels of Loco Pilots for 24,000 vacancies have been given by the Railway

Recruitment Boards.

T Original notice of the question was received in Hindi.
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Transaction charge on e-tickets

11238. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI CHHAYA VERMA:
CH. SUKHRAM SINGH YADAYV:

Will the Minister of RAILWAYS be pleased to state:

(a) since when transaction charge on e-tickets has not been charged or reduced

post demonetization; and

(b) the amount of concession given on e-tickets after Railways stopped taking

transaction charge following demonetization, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) In order to help passengers and incentivize the payment through digital
modes for booking of reserved tickets, service charge on online booking of tickets
has been withdrawn for the tickets booked from 23.11.2016 to 31.03.2017.

(b) Approximately, an amount of ¥ 184 crore has not been realized from
passengers on account of service charge and service tax thereon on reserved tickets
booked online from 23.11.2016 to 28.02.2017.

Reasons for increase in number of train accidents

+1239. CH. SUKHRAM SINGH YADAV:
SHRIMATI CHHAYA VERMA:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of RAILWAYS be pleased to state:

(a) whether experts are of the opinion that one of the reasons for increasing
number of train accidents is the fact that senior Divisional Managers (Engineering)
are more interested and devote a better part of their time on different tenders instead

of carrying out the site inspection of railway tracks, the details thereof;

(b) the details of steps taken to beef up the security of railway tracks in view
of sabotage activities regarding railway tracks carried out by miscreants in the wake

of surgical strikes; and
(c) the details of the current status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) No, Sir. Schedule of inspections of track for various

T Original notice of the question was received in Hindi.
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Divisional Engineering Officials including Divisional Engineers (DENs)/Senior
Divisional Engineers (Sr.DENs) has been stipulated. The inspections carried out
by Divisional Engineering Officials are monitored by Higher Officials. Divisional
Engineers/Senior Divisional Engineers are also responsible for planning/organizing
maintenance/renewal of fixed Engineering assets for which they are required to

deal with tenders also.

(b) and (c) Policing on Railways being a State subject, prevention of crime,
registration of cases, their investigation and maintenance of law and order in Railway
premises as well as on running trains are the statutory responsibility of the State
Governments, which they discharge through Government Railway Police(GRP). In
addition, concerned District Police is responsible for security of tracks, bridges, tunnels
and law and order issues. However, Railway Protection Force (RPF) supplements
the efforts of Government Railway Police (GRP) by providing better protection and
security of passenger area and passengers and for matters connected therewith. Proper
co-ordination is being maintained by the Railways with District Police/Government

Railway Police (GRP) authorities for security of railway tracks.
Zero tolerance in train accidents

1240. SHRI KIRANMAY NANDA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether it is a fact that cases of derailments and accidents have increased

in the last one year due to human negligence and mechanical failure;
(b) if so, the number of such cases reported in the last three years;

(c) whether Government is committed towards zero tolerance in train accidents;

and

(d) if so, the details of action taken by Government in this regard, if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) During the year 2015-16, there have been 65 consequential train
derailments in comparison to 63 derailments in the year 2014-15. Total consequential
train accidents decreased from 135 to 107 in 2015-16 as compared to 2014-15.

However, in the current year from 1st April, 2016 to 28th February, 2017, the
consequential train derailments increased from 60 to 76 as compared to corresponding
period of the previous year. Total consequential train accidents have remained almost
at the same level from 100 to 99 in 2016-17 as compared to the same period in
2015-16.
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Number of Consequential train accidents on account of human negligence and
failure on mechanical account from 2013-14 to 2015-16 and the current year from
Ist April, 2016 to 28th February, 2017 are as under:-

Years 2013-14 2014-15 2015-16 2016-17
Total consequential train accidents 118 135 107 99
Number of train accidents due 108 118 93 83
to Human Negligence*

Percentage 91.5% 87.4% 86.9% 83.8%
Failure on mechanical account 7 14 6 8
Percentage 5.9% 10.4% 5.6% 8.1%

*includes the accidents at unmanned level crossings which are caused due to negligence of road vehicle users.

(c) and (d) To prevent accidents attributable to human failures, priority is accorded
to training including induction training, refresher courses and promotional courses.

Defaulting staff are also dealt appropriately with the imposition of major/minor penalties.

All possible steps are also undertaken on a continuing basis to prevent accidents
by way of replacement of over-aged assets, adoption of suitable technologies for
upgradation and maintenance of tracks, rolling stock, signaling and interlocking systems,
etc. Safety devices introduced to prevent accidents include provision of Train Protection
Warning System (TPWS), Anti-Collision Device (ACD), Block Proving Axle Counters
(BPAC), Auxiliary Warning System (AWS) and Vigilance Control Device (VCD).

Every train accident is enquired into either by the Commission of Railway
Safety or the Departmental Inquiry committee depending upon the severity of the
accident. Findings and recommendations of the Commission and Inquiry Committees
are examined by the concerned departments of Indian Railways for compliance if

feasible, and remedial actions are undertaken.
Extending jurisdiction of sambalpur division

1241. SHRI NARENDRA KUMAR SWAIN: Will the Minister of RAILWAYS
be pleased to state whether Railways are considering to extend the jurisdiction of
Sambalpur Division of East Coast Railway to include Jharsuguda-Barsuan-Kiriburu,
Rourkela-Nuagoun and Jharsuguda-Hemgiri lines as per the demands submitted by
the Government of Odisha?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): At present, there is no decision to extend the jurisdiction of Sambalpur

Division.
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Recommendations of anil kakodkar committee

1242. SHRIMATI RANEE NARAH: Will the Minister of RAILWAYS be pleased
to state:

(a) the recommendations of the Anil Kakodkar Committee being implemented;

and
(b) the recommendations of the Committee not being implemented?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) and (b) The High Level Safety Review Committee (Kakodkar
Committee) has made 106 recommendations of which 68 recommendations have been
found fully acceptable and 19 partially acceptable. Of the accepted recommendations,
27 recommendations have been fully implemented and the remaining recommendations
are at various stages of implementation. 19 recommendations have not found acceptance

with the Ministry of Railways.
Reasons for train accidents
1243. SHRI HARIVANSH: Will the Minister of RAILWAYS be pleased to state:
(a) the number of train accidents that have taken place in the last three years;
(b) the main reasons for these unfortunate accidents;

(c) whether possibility of sabotage is there behind these accidents, if so, the
details thereof;

(d) whether it is a fact that a large number of safety staff posts are vacant in

Railways; and
(e) whether recommendations made by various inquiries have been followed?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) Number of consequential train accidents (including incidents
at unmanned level crossings (UMLC) caused due to negligence of road vehicle
users) from 2013-14 to 2015-16 and the current year from 1st April, 2016 to 28th
February, 2017 are given below:

Year No. of Consequential Killed Injured
Train Accidents
1 2 3 4
2013-147 118 152 234

2014-15* 135 292 457
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1 2 3 4
2015-16@ 107 122 188
2016-17* 99 232 353

(01.04.2016 to
28.02.2017)

+ In 2013-14 out of 118, 47 consequential train accidents occurred at UMLCs caused due to negligence
of road vehicle users. In these accidents, 98 persons were killed and 116 got injured.

* In 2014-15 out of 135, 50 consequential train accidents occurred at UMLCs caused due to negligence
of road vehicle users. In these accidents, 130 persons were killed and 85 got injured.

@ In 2015-16 out of 107, 29 consequential train accidents occurred at UMLCs caused due to negligence
of road vehicle users. In these accidents, 58 persons were killed and 41 got injured.

# In 2016-17 (upto February, 2017) out of 99, 17 consequential train accidents occurred at UMLCs caused
due to negligence of road vehicle users. In these accidents, 34 persons were killed and 16 got injured.

(b) and (c) Causes of Consequential train accidents from 2013-14 to 2015-16
and the current year from Ist April, 2016 to 28th February, 2017 are given below:-

Broad Cause 2013-14 2014-15 2015-16 2016-17
(01.04.2016 to
28.02.2017)
Failure of Railway Staff 51 60 55 64
Failure of other than 57 58 38 19
Railway staff
Failure of equipment 3 4 2 1
Sabotage 3 3 1 2
Combination of factors - - 1 3
Incidental 4 8 9 7
Could not be - 2 1 -
established/None Held
responsible
Under Investigation - - - 3*
ToTAL 118 135 107 99

*causes are under investigation:

09 consequential train accidents from 2013-14 to 2015-16 and in the current year i.e. 2016-17 (upto
February, 2017) are attributable to sabotage.

(d) Filling up of vacancies is a continuous process through various modes of
intake. There is always a time lag between occurrence of vacancies and processing

the same for filling up, which involves notification of vacancies, holding examinations,

finalization of select panels and issue of appointment letters.
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(e) All train accidents on Indian Railways are inquired either by Commissioner of
Railway Safety (CRS) or Departmental Inquiry Committee. Based on the findings and
recommendations of the CRS/ Departmental Inquiry Committee, action is initiated to
improve safety performance. Disciplinary action is also taken against the erring staff.
Each and every accident inquiry is examined in detail and all shortcomings identified
from the inquiry report forms the part of the steps to be taken on a continuous basis

to prevent accidents in future and enhance safety.

Mou with Government of Andhra Pradesh for

setting up of a JV company

1244. DR. T. SUBBARAMI REDDY: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has signed Memorandum of Understanding(MoU) with
Government of Andhra Pradesh for setting up of a Joint Venture (JV) company for

taking up major railway projects, if so, the details thereof;

(b) the funding pattern for the projects to be developed and whether Railways

would contribute a major share;

(c) whether setting up of Zonal Railway at Visakhapatnam was also included in

the projects being identified; and
(d) if not, by when the Zonal Railway would be set up?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Ministry of Railways and State Government of Andhra Pradesh have
signed the Joint Venture (JV) Agreement on 30.12.2016 to incorporate a State level JV
Company with its Headquarter at Amaravathi, Vijayawada. The shareholding pattern of
the JV Company is 51% from Government of Andhra Pradesh and 49% from Ministry
of Railways. No third party shall join as sharcholder at State JV Company level.
The JV Company will undertake the survey and development of mutually identified
viable Railway Projects including projects with viability gap funding.

(b) Specific projects will be implemented through Project Specific SPV with
equity participation of State JV and other stakeholders such as Banks, Public Sector
Undertakings, Ports, Mines etc.

(¢) No, Sir.

(d) As per Item 8 of Schedule 13 (Infrastructure) of Andhra Pradesh Reorganization
Act, 2014, Ministry of Railways constituted a Committee of senior officers to, inter-

alia, examine the feasibility of establishing a new Railway Zone in the successor
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State of Andhra Pradesh. The Committee has been asked to consult various stake
holders, including the Members of Parliament, State Governments etc. before a final

decision is taken.
Sanctioned robs for Telangana

1245. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of RAILWAYS

be pleased to state:

(a) whether it is a fact that Railways have sanctioned nine RoBs for Telangana
in the last three years, i.e., 2013-14 to 2015-16, if so, the details of RoBs sanctioned,

district-wise;
(b) the status of the above RoBs, RoB-wise;
(¢) by when they are likely to be completed; and

(d) the details of RoBs and RuBs sanctioned for 2017-18 to be taken up in

Telangana?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (¢) District-wise data of Road Over Bridges (ROBs) is not being
maintained. During the last three years (2013-14, 2014-15, 2015-16), 09 Road Over
Bridges (ROBs) have been sanctioned in the State of Telangana. The details are as

under:-

Sl. No. Name of Work (Railway Section and Level Crossing (LC) No.)

L. Secunderabad-Kazipet- ROB in lieu of LC No.54.
Kazipet-Vijayawada —ROB in lieu of LC No.67
Kazipet-Vijayawada —ROB in lieu of LC No.80
Kazipet-Vijayawada —ROB in lieu of LC No.64

2.

3

4

5. Kazipet-Balharshah-ROB in lieu of LC No.01

6 Kazipet-Vijayawada —ROB in lieu of LC No.90

7 Kazipet-Vijayawada —ROB in lieu of LC No.60

8 Bisugirsharif-Jamikunta ROB in lieu of LC No.24
9

Uppal-Jamikunta-ROB in lieu of LC No.14

So far as status of ROBs is concerned, Railway undertakes construction of
ROBs in Railway Bridge Portion whereas approaches are being constructed by
State Government. Completion of ROB depends on various factors like removal of

encroachment, land acquisition, availability of funds and other regional priorities.
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Railways shall make every effort to complete its portion of work alongwith that of

approaches by State Government.

(d) For the period 2017-18, 12 Road Over Bridges and 07 Road Under Bridges

have been sanctioned in the State of Telangana.
Adarsh railway stations

+1246. SHRI RAM VICHAR NETAM: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that the Ministry had identified 1253 railway stations
of the country for developing them into Adarsh stations, out of which only 1011

stations have been developed, if so, the details thereof;

(b) whether any time-frame has been fixed by the Ministry for developing rest

of the stations as Adarsh stations; and

(¢) whether proposals from public representatives have been received by
Government for developing Ambikapur, Baikunthpur and Surajpur railway stations of

Chbhattisgarh as Adarsh stations, if so, the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Yes, Sir. 1253 stations have been identified for development
under Adarsh Station Scheme. Out of 1253 stations, 1017 stations have already been
developed and remaining railway stations are planned to be developed by 2017-18.

Zone-wise details of these 1017 Railway stations are given in the Statement (See below).

(¢) Ambikapur has already been developed under this scheme. No representations
have been received for development of Baikunthpur and Surajpur stations under this
scheme.

Statement

Zone-wise details of 1017 Railway Station developed under Adarsh Station Scheme.

Sl.  Zonal Railway No. of stations developed under
No. ‘Adarsh’ Station Scheme

1 2 3

1. Central Railway 67

2. East Coast Railway 27

3.  East Central Railway 26

T Original notice of the question was received in Hindi.
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1 2 3
4.  Eastern Railway 276
5. North Central Railway 30
6. North Eastern Railway 34
7. Northeast Frontier Railway 83
8. Northern Railway 73
9. North Western Railway 26
10. South Central Railway 62
11.  South East Central Railway 19
12.  South Eastern Railway 82
13.  Southern Railway 106
14.  South Western Railway 30
15. West Central Railway 20
16. Western Railway 56
ToraL 1017

Railway line between Nadikudi and Srikalahasti

1247. SHRI V. VIJAYASAI REDDY: Will the Minister of RAILWAYS be pleased

to state:

(a) the progress of proposed new broad-gauge railway line between Nadikudi

and Srikalahasti;

(b) the estimated cost of the new railway line and how much funds Railways

have released so far;
(¢) whether survey for the proposed railway line has been completed;

(d) if so, the estimated time-line to complete the railway line for commencement

of operations; and

(e) the reasons for the delay in commencing of work on this project announced
in the Railway Budget of 2010-11?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Detailed Estimate amounting to '2289 crore has been sanctioned
for 309 km. length of Nadikudi-Srikalahasti new railway line project. Government

of Andhra Pradesh has agreed for providing land free of cost and sharing 50%
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construction cost of project. The work has been planned in 3 phases and phase-I
i.e. Piduguralla-Nakarikallul-Rompicherla-Savalyapuram (46 km) has been taken up.
In this section, land acquisition has been completed and tenders for earth work and
minor bridges for Piduguralla-Rompicherla(30 km) have been awarded. For rest of

the section, land acquisition process has been taken up with the State Government.

Expenditure incurred upto March 2016 is ¥ 8.09 crore. Railway has given the
outlay of '190 crore for 2016-17 and further outlay of ¥ 340 crore has been proposed
for 2017-18.

(c) Yes, sir.

(d) and (e) Completion of project depends upon several factors including complete
handing over of encumbrance-free land by the State Government, shifting of utilities
etc. As most of these factors are beyond the control of Ministry of Railways, target

date for completion of the above project has not been fixed.
Mechanism to control and regulate crowd at railway stations

11248. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) whether there is any effective mechanism for controlling and regulating
crowd within and outer premises of railway stations of major cities of the country,

including the metro cities, the details thereof and the measures taken thereon; and

(b) the action plan for maintenance, improvement and expansion of other platforms

at railway stations besides platform number 1, with regard to the above?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Yes, Sir. The following mechanism/measures are being taken by the
Railways:-

1. There are separate entry and exit points at stations to facilitate easy ingress

and egress of passengers. The entry and exit points are being manned by
staff of Railway commercial department and RPF/GRP at major and important

railway stations, round the clock.

2. Queue system is maintained for hassle free boarding of passengers in general

coaches of important trains at originating stations.

3. Parking and non-parking areas have clearly been demarcated to avoid

haphazard parking and overcrowding.

4. Traffic regulations are implemented in coordination with Traffic/Local Police.

T Original notice of the question was received in Hindi.
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5. During festive seasons, special deployment of Commercial and Security

personnel is made.

6. E-ticket booking system, automatic ticket vending machines, City Booking
office, mobile app etc. have been provided at important stations/cities for
the convenience of passengers and to reduce rush at passenger reservation

systems and booking offices at the stations.

7. In order to decongest the platform, the rate of platform tickets has been
increased from ¥ 5 to ¥ 10 from 01.04.2015. Further, the power has also
been delegated to Divisional Railway Managers to increase the rate of
platform tickets beyond ¥ 10 to regulate rush at platforms during specific

requirements like mela, rally etc.

8. Close Circuit Television Surveillance System, Access Control Mechanism are
used to regulate and monitor the crowd at major railway stations in general
and specifically during festive seasons and other such occasions, in addition
to adequate deployment of staff in co-ordination with concerned Government

Railway Police/Local Police and Station Manager.

(b) Maintenance/improvement/augmentation of amenities including platforms at
railway stations is a continuous process and works in this regard are undertaken as

per need, inter-se priority of works and availability of funds.
Cleanliness at railway stations and in trains

1249. DR. SATYANARAYAN JATIYA: Will the Minister of RAILWAYS be

pleased to state:

(a) the details of regular arrangements made for cleanliness/sanitation of inner
and outer premises, including platforms of railway stations and trains, and the details
of daily/weekly/monthly remuneration/wages paid to regular and contractual workers

doing these jobs along with the method of payment in this regard; and

(b) the details of arrangement for cleanliness and sanitation within the
boundary limits of railway land around railway tracks pertaining to railway stations
of cities and metro cities, and the measures taken for review and improvement
of this?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Regular intensive campaigns/drives have been organised
over the Indian Railways with the sole objective towards significant and sustainable

improvements in cleanliness standards of Trains and Railway premises, including

T Original notice of the question was received in Hindi.
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Railway stations. Some of the major initiatives taken by Indian Railways towards

improvement of sanitation/cleanliness are as follows:

(@)

(i)

(iii)

(iv)

™)

(vi)

(vii)

(viii)

(ix)

Pace of fitment of bio-toilets in coaches has been increased. More than
25000 bio-toilets were fitted in the last two years and target for this year
is 30,000. Fitment of Bio-toilets in coaches will prevent discharge of

human waste during train journeys directly onto the track.

The facility of On-Board Cleaning has been extended to more than 800
trains which is being monitored through a closed loop ‘APP’ based passenger

feedback system.

Railways is resorting to SMS-based, web-based and APP-based complaint
redressal system. Daily IVRS-based passenger feedback is randomly being

taken from about 1 lakh passengers.

To assess the impact of cleanliness efforts at major stations, a third party
survey on cleanliness indicators has been done at 407 stations in 2016

involving feedback from 1.3 lac passengers.

Additional toilets at Railway Stations, including Pay & Use toilets, have

been provided.

Enforcement of Indian Railways (Penalties for activities affecting cleanliness

at railway premises) Rules, 2012 has been intensified.

Use of CCTVs extended for monitoring of cleanliness activities at major

stations.

Weekly intensive cleanliness drives have been undertaken at various Railway

stations, by Zonal Railways.

Various theme-based drives have been undertaken from time to time with

focus on cleanliness in different areas of Railways.

The regular cleanliness of inner and outer premises including platforms of the

Railway Stations and the trains is being maintained utilising Departmental staff,

contractual manpower and mechanised cleaning wherever available. Departmental staff

are paid monthly wages as per Railway pay scales and contractual staff are paid as

per applicable provisions of the Minimum Wages Act.

1250.

Increase in incidents of derailments

SHRI D. RAJA: Will the Minister of RAILWAYS be pleased to state:

(a) whether it is a fact that the number of derailments in Railways have been

increasing year by year since 2013-14;
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(b) if so, the number of derailments occurred since 2013-14, year-wise, and the

number of people died/injured in those incidents;

(c) whether it is also a fact that various enquiry reports, including Parliamentary
Panel reports on train accidents are there but no action has been taken to improve

the safety standards of Indian Railways; and

(d) if so, the details thereof and the reasons for ignoring recommendations of

various reports on accidents in Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Number of consequential train derailment accidents and number
of persons killed and injured therein during the last three years ie. from 2013-14
to 2015-16 and in the current year ie. from Ist April, 2016 to 28th February 2017

are given below:-

Year No. of Consequential train Killed Injured

derailment accidents

2013-14 53 6 93
2014-15 63 104 265
2015-16 65 36 100
2016-17 76 193 309
(01.04.2016 to
28.02.2017)

(c) and (d) Safety standards adopted by Indian Railways are followed rigorously
and meticulously. All train accidents on Indian Railways are inquired either by
Commissioner of Railway Safety (CRS) or Departmental Inquiry Committee. Based
on the findings and recommendations of the CRS/ Departmental Inquiry Committee,
action is initiated to improve safety performance. Disciplinary action is also taken
against the erring staff. Each and every accident inquiry is examined in detail and
all shortcomings identified from the inquiry report forms the part of the steps to be

taken on a continuous basis to prevent accidents in future and enhance safety.
Model railway stations

1251. SHRIMATI RAJANI PATIL:
SHRI P. BHATTACHARYA:

Will the Minister of RAILWAYS be pleased to state:

(a) the number of railway stations upgraded as Model stations at present along

with the details thereof, Zone-wise;
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(b) the details of additional facilities provided at these stations vis-a-vis other

stations;

(c) whether any target has been fixed to develop all railway stations of the
country as Model stations and if so, the time by which it is likely to be done along
with the details thereof; and

(d) the names of stations which are proposed to be upgraded as Model stations

during the next two years?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Development of stations under ‘Model’ Station Scheme was in
vogue from June, 1999 to November, 2008. Under this scheme, 594 stations were
identified for development and all stations have already been developed. Zone-wise

details of ‘Model’ Stations are given in the Statement (See below).

‘Model’ Stations are provided with “Desirable Amenities”, depending upon the
category of the station, such as, retiring room, waiting room, public address system/
computer based passenger announcement system, electronic train indicator board, water

coolers, standardized signages, Pay and Use toilets etc.

At present, stations are upgraded under the Adarsh Station Scheme. Till date
1253 Railway stations have been identified for development as Adarsh Station. At
present there is no plan to develop all the railway stations as Adarsh Station under
this scheme.

Statement

Zone-wise details of ‘Model’ stations

Sl. No. Zonal Railway No. of ‘Model’ stations
1. Central Railway 35
2. East Coast Railway 24
3. East Central Railway 55
4. Eastern Railway 51
5. Konkan Railway Corporation Ltd. 1
6. North Central Railway 21
7. North Eastern Railway 34
8. Northeast Frontier Railway 35

9. Northern Railway 80
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Sl. No. Zonal Railway No. of ‘Model’ stations

10. North Western Railway 26
11. South Central Railway 64
12. South East Central Railway 11
13. South Eastern Railway 22
14. Southern Railway 48
15. South Western Railway 22
16. West Central Railway 20
17. Western Railway 45

TotaL 594

Derailment of Hirakhand Express train

1252. SHRI T.G. VENKATESH: Will the Minister of RAILWAYS be pleased

to state:

(a) whether the Ministry has investigated the derailment of Odisha-bound
Hirakhand Express train which derailed on Saturday, 21 January, 2017 midnight at
Kuneru of Komarada Mandal of Vizianagram in Andhra Pradesh, causing several

deaths and injuries, if so, the details thereof; and

(b) the details of the investigations done and the action taken against the persons

found responsible therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): (a) and (b) Yes, Sir. In the derailment of Train No. 18448
Jagdalpur-Bhubaneswar Hirakhand Express at Kuneru station on Singapuram
Road-Vizianagaram Section of East Coast Railway on 21.01.2017 wherein 40
passengers lost their lives, 25 passengers suffered sustained grievous injuries and
13 passengers suffered simple injuries, a case vide Cr. No.06/2017 u/s 174 Cr.P.C.
dated 22.01.2017 was registered by Government Railway Police/Vizianagaram.
The case was subsequently transferred to CID/Andhra Pradesh where a case vide
No.CID/17/1306 dated 07.02.2017 has been registered. Simultaneously, National
Investigation Agency/Hyderabad has also registered a case vide No.RC-01/2017/
NIA-HYD dated 27.01.2017. Also, Statutory Inquiry into the said derailment has
been ordered to determine the causes and responsible factors of the accident to be
conducted by the Commissioner of Railway Safety (CRS), South Central Circle,

Secunderabad under the Ministry of Civil Aviation.
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Field trial of Talgo coaches

1253. SHRI RANJIB BISWAL: Will the Minister of RAILWAYS be pleased to

state:

(a) whether it is a fact that the field trials of Talgo coaches, on the existing
New Delhi-Mumbai route last year, were meant for the limited purpose of assessing

the savings in transit time;

(b) if so, the details thereof and whether Railways are not going to use these

coaches for passenger service;
(c) if so, the details thereof and the reasons therefor; and

(d) the further steps taken/proposed to be taken by Railways on the outcome of
the field trials?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) Last year, field trials of Talgo coaches were carried out
in three phases. In phase-I and phase-II, safety, stability and riding assessment of
Talgo coaches were checked on Bareily-Moradabad section of Northern Railway and
Mathura-Palwal section of North Central Railway respectively. In phase-Ill, timing
assessment trials were carried out on New Delhi-Mumbai route. During this trial,
the train took 11 hours and 40 minutes from New Delhi to Mumbai at a maximum

permissible speed of 150 kmph.

(c) and (d) The Ministry has constituted a Committee of Additional Members
to examine technical and commercial aspects of potential use of such coaches on

Indian Railways.
Frequent rail fractures leading to derailments
1254. SHRI AJAY SANCHETI: Will the Minister of RAILWAYS be pleased to state:

(a) whether there have been frequent rail fractures resulting in derailments, if

so, the details thereof;
(b) whether Central Railway has tightened patrolling of tracks; and
(c) if so, whether senior railway officials have been trained for this purpose?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) In the current year i.e. 2016-17 from 1st April, 2016 to 28th February,
2017 a total of 76 consequential train derailments have taken place over Indian
Railways. Based on inquiries completed into these train derailments, 13 accidents

can be attributed to ‘Rail Fractures’.
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(b) There is a well laid down procedure for patrolling of tracks over Indian
Railways, Central Railway regularly undertakes patrolling of tracks in all seasons as

per existing instructions and laid down norms.

(c) Regular refresher courses are conducted for railway officials at recognized

Railway Training Institutes.
Coach and loco manufacturing facility for high speed rail in Gujarat

1255. SHRI DILIPBHAI PANDYA: Will the Minister of RAILWAYS be pleased

to state:

(a) whether there is any proposal under consideration of Government regarding

setting up of coach and loco manufacturing facility for High Speed Rail in Gujarat;
(b) if so, the status of the proposal submitted by Government of Gujarat;

(c) whether Government has an extent policy to support such an important

manufacturing activity; and

(d) if not, whether Government has a plan to support such High Speed Rail
coach and loco manufacturing facility by way of policy intervention for setting up

the facility in Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) A letter from Gujarat Infrastructure Development Board (GIDB),
a Government of Gujarat body, has been received by Ministry of Railways evincing
Government of Gujarat’s interest in locating the High Speed Rail Manufacturing Unit
at Dahod. The agreement with Government of Japan for construction of Mumbai-
Ahmedabad High Speed Rail entails a “Make in India” component for manufacture
of rolling stocks for high speed trains. However, it is premature to take any decision

in this regard at this stage.
Vacancies in Railways
1256. SHRI P.L. PUNIA: Will the Minister of RAILWAYS be pleased to state:
(a) the reasons for shortage of railway staff, Zone-wise and category-wise;
(b) the details of all the vacancies in Railways, Zone-wise; and
(c) the steps Government is taking to fill up the vacancies in Railways?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Filling up of vacancies is a continuous process through various modes

of intake. There is always a time lag between occurrence of vacancies and processing
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the same for filling up, which involves notification of vacancies, holding examinations,

finalization of select panels and issue of appointment letters.

2

(b) The vacancy position zone wise in Group ‘C’ and erstwhile Group ‘D’ as
on 01.04.2016 (Provisional) is as under:

Zonal Railway Vacancy
Central 21578
East Coast 6997
East Central 16682
Eastern 22066
Metro 801
North Central 13569
North Eastern 11144
Northeast Frontier 10217
Northern 25395
North Western 11475
South Central 12814
South East Central 6478
South Eastern 16235
Southern 10233
South Western 5047
West Central 11434
Western 15204
TotAL 217369

(¢) Total number of persons empanelled for various Group ‘C’ and erstwhile

Group ‘D’ posts during the last five years is 1,92,026.
Measures to check train accidents

1257. SHRI RAM KUMAR KASHYAP: Will the Minister of RAILWAYS be

pleased to state:

(a) the total number of train accidents which have occurred since 2009-10 till

date and how many people were killed and injured in those accidents;

(b) whether Government has ascertained causes of these accidents and if so, the

details thereof;
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(c) the details of measures taken to check train accidents; and

(d) the details of projects concerning railway safety pending for implementation

and since when, and by which date those projects will be implemented?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Number of Consequential train accidents from 2009-10 to 2015-16
and the current year from Ist April, 2016 to 28th February, 2017 are given below:-

Year No. of Consequential train Killed Injured
accidents (including accidents at

Unmanned Level Crossings)

2009-10 165 238 397
2010-11 141 381 461
2011-12 131 319 717
2012-13 122 204 381
2013-14 118 152 234
2014-15 135 292 457
2015-16 107 122 188
2016-17 99 232 353
(01.04.2016 to
28.02.2017)

(b) Causes of Consequential train accidents from 2009-10 to 2015-16 and the
current year from 1st April, 2016 to 28th February, 2017 are given below:-

Broad Cause 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17

Failure of 63 56 52 46 51 60 55 64
Railway Staff

Failure of other 75 57 63 59 57 58 38 19
than Railway

staff

Failure of 6 5 5 6 3 4 2 1
equipment

Sabotage 14 16 6 3 3 3 1 2
Combination of 1 3 1 - - - 1 3
factors

Incidental 4 4 3 7 4 8 9 7




294 Written Answers to [RAJYA SABHA] Unstarred Questions

Broad Cause 2009-10 2010-11 2011-12 2012-13 2013-14 2014-15 2015-16 2016-17

Could not be 2 - 1 1 - 2 1 -
established/
None Held
Responsible

Under - - - - - - - 3%

Investigation

ToraL 165 141 131 122 118 135 107 99

*causes are under investigation:

(c) and (d) Improvement in train safety is a continuous process. Constant
upgradation of technology is being incorporated in all spheres of Railway operations
and infrastructure to prevent accidents and to enhance safety. Safety is accorded the
highest priority by Indian Railways and all possible steps are undertaken on a continual
basis to prevent accidents and to enhance safety. These include replacement of over-
aged assets, adoption of suitable technologies for upgradation and maintenance of
track, rolling stock, signalling and interlocking systems, safety drives, greater emphasis
on training of officials and inspections at regular intervals to monitor and educate
staff for observance of safe practices. Safety devices/systems being used to prevent
accidents include complete track circuiting, provision of Block Proving Axle Counters
(BPAC), Auxiliary Warning System (AWS), Colour Light LED Signals, Vigilance
Control Device (VCD), usage of 60kg rails and Pre-stressed Concrete Sleepers, long
rail panels, better welding technology, progressive use of Linke Hofmann Busch (LHB)
Coaches, Centre Buffer Couplers with Integral Coach Factory (ICF) Coaches, etc.

Inquiry into train accidents

1258. SHRIMATI JAYA BACHCHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has taken note of the two major train accidents in the

past month, raising questions on passenger safety;
(b) whether Government has constituted any inquiry into the accidents and its causes;
(c) if so, the details and the preliminary findings thereof; and

(d) whether Government plans to take any concrete measures to prevent such

repeated accidents in future, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN

GOHAIN): (a) to (c) Yes, Sir. Two major consequential train accidents have occurred
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in respect of Train No. 19321 Indore-Rajendra Nagar Terminal (Patna Express) on
20.11.2016 between Pokhrayan and Malasa stations on Jhansi-Kanpur section of North
Central Railway and Train No. 18448 Jagdalpur-Bhubaneswar Hirakhand Express at
Kuneru station on Singapuram Road-Vizianagaram Section of East Coast Railway on
21.01.2017. Statutory inquiries in respect of these accidents have been ordered to be
conducted to determine the causes of the accidents by the Commissioner of Railway
Safety (CRS), Eastern Circle, Kolkata and the Commissioner of Railway Safety,

South Central Circle, Secunderabad respectively under the Ministry of Civil Aviation.

(d) Safety is accorded the highest priority by Indian Railways and all possible
steps are undertaken on a continual basis including upgradation of technology to
prevent accidents and to enhance safety. These include complete track circuiting of
stations, Axle Counter for Automatic clearance of Block Section Counters (BPAC),
Electrical/Electronic Interlocking System, Interlocking of Level Crossing Gates, Auxiliary
Warning System (AWS), Vigilance Control Device (VCD) in locomotives, Colour Light
LED Signals, Train Protection Warning System (TPWS), Train Collision Avoidance
System(TCAS), Fog Safe Device (FSD), use of 60kg rails and Pre-stressed Concrete
Sleepers, long rail panels, better welding technology in the tracks, digital types of
machines for Ultrasonic Flaw Detection (USFD), electronic monitoring of tracks using
Track Recording Cars (TRC) and portable Oscillation Monitoring System (OMS),
progressive use of Linke Hofmann Busch (LHB) coaches, Centre Buffer Couplers in
Integral Coach Factory (ICF) design coaches, Remote Monitoring and Management
of Locomotives and Trains (REMMLOT), Air Conditioning (AC) of locomotive cabs

and installation of video/voice recording system on locomotives.
Bringing porters under social security net

1259. SHRIMATI JAYA BACHCHAN: Will the Minister of RAILWAYS be

pleased to state:

(a) whether Government has taken note of the poor working, social and living

conditions of porters at various railway stations;
(b) if so, whether Government plans to bring them under social security net;
(c) if so, the details of the scheme and its funding; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (d) Yes, Sir. The licensed porters are licensees who are granted
license for carrying passengers’ luggage. They have to pay license fee and are entitled

to charge porterage at prescribed rates directly from the passengers. Though they are
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not Railway employees, the following measures have been taken by the Government

from time to time for the welfare of the licensed porters:

1.

Station-wise train to train survey is conducted for the actual requirement
of the Licensed Porters at each station. If there is low earning/demand of

license porters at some station, they are redeployed at other busy station.

Licensed porters are eligible for outdoor medical facilities in Railway hospitals

and health units for self, wife and dependent children.

One set of complimentary privilege pass/for self only and one set of Privilege
Ticket Order (PTO) for self and spouse in second/sleeper class are given
once in a year to enable them to travel from the station of working to any

station on Indian Railways and back.

Free educational facilities for their wards in the schools run by the Railways/

Railwaymen organization/Mahila Samities.

Two red shirts are supplied every year as uniform and one woollen shirt is

also given to them once in two years.
Rest rooms facilities are provided at various important stations.

In the event of death or when a porter becomes old, infirm, very sick and
is unable to carry out his duties properly, Porter is permitted to transfer his

badge in favour of close or near relatives.

Porters were imparted training regarding courteous behaviour with passengers

and sensitized to other aspects relevant to their services.

Recently porters have been re-designated as “Sahayak”.

Redevelopment and modernisation of railway stations

1260. SHRI MAJEED MEMON: Will the Minister of RAILWAYS be pleased

to state:

(a) whether Railways have decided to rope in private companies to redevelop

and modernise 23 railway stations, including the iconic Howrah Junction, Mumbai

Central and Chennai Central, if so, the State-wise names thereof;

(b) whether any company or companies have been selected by Railways to

undertake modernisation of these stations;

(c) by when the work on these stations is likely to start;

(d) whether any time-limit has been set for completion of the modernisation

work; and

(e) the details thercof along with the total expenditure involved therein?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) to (e) 23 railway stations have been taken up for bidding recently in

the first phase. The State-wise details of these stations are as under:

SI. No. Name of Station State
1. Lokmanya Tilak (Terminal) Mabharashtra
2. Pune Mabharashtra
3. Thane Maharashtra
4. Mumbai Central Maharashtra
5. Bandra Terminus Maharashtra
6. Borivali Mabharashtra
7. Howrah West Bengal
8. Visakhapatnam Andhra Pradesh
9. Kanpur Central Uttar Pradesh
10. Allahabad Uttar Pradesh
11. Kamakhya Assam
12. Udaipur City Rajasthan
13. Faridabad Haryana
14. Jammu Tawi Jammu and Kashmir
15. Secunderabad Andhra Pradesh
16. Vijayawada Andhra Pradesh
17. Ranchi Jharkhand
18. Chennai Central Tamil Nadu
19. Kozhikode Kerala
20. Yashwantpur Karnataka
21. Bangalore Cantt Karnataka
22. Indore Madhya Pradesh
23. Bhopal Madhya Pradesh

The entire cost of station redevelopment is to be met by leveraging commercial

development of land and air space in and around the stations. Accordingly, these

stations are proposed to be redeveloped at no cost to Railways.

After the award of the bids, the redevelopment work is planned to be completed

in approximately three years. The selection of agency/developer is through open

bidding process. Presently, developer has not been fixed for any of the above stations.
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Sanctioned and in-position strength of RPF

1261. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS

be pleased to state:

(a) whether the present strength of Railway Protection Force (RPF) personnel
has decreased vis-a-vis its sanctioned strength during each of the last three years and
the current year, if so, the details thereof, Zone-wise and the reasons therefor;

(b) the steps taken/being taken by Government to fill such gap along with results
thereof;

(¢) whether Government has conducted any study/assessment of coordination
between RPF personnel and other security agencies, including State Police, if so, the
details thereof and if not, the reasons therefor; and

(d) the other steps taken/being taken by Government to augment railway security?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) No, Sir.

(b) Recruitment of 16388 Constables and 511 Sub-Inspectors has been completed
in the year 2014-15. Since filling up of vacancies in RPF/RPSF is an ongoing process,

vacancies arising from time to time are filled up through direct recruitment.

(c) and (d) To ensure better security and smooth train operations over Indian
Railways, coordination is maintained by RPF with Government Railway Police (GRP)
and district Police. RPF is also part of Multi Agency Centre (MAC) and designated
RPF officers regularly attend meeting of Multi Agency Centre (MAC) at National
level and in Subsidiary Multi Agency Centre (SMAC) at State level.

Unmanned level crossings in Rajasthan

1262. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of RAILWAYS

be pleased to state:
(a) how many unmanned level crossings are there in Rajasthan;
(b) how many accidents have taken place during last three years at these crossings;

(c) whether Railways have conducted any inquiry into these accidents, if so, the
details/outcome thereof, if not, the reasons therefor;

(d) in how much time, the Ministry proposes to eliminate these unmanned level

crossings; and

(e) the details regarding the alternative methods which will be used to eliminate

these unmanned level crossings?
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THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) As on 01.04.2016, there are 940 unmanned level crossings in the
State of Rajasthan.

(b) Number of consequential train accidents taken place, year-wise at unmanned

level crossings in Rajasthan are as follows:

Year No. of Unmanned Level Crossing
(UMLC) accidents
2013-14 12
2014-15 10
2015-16 7
2016-17 2

(upto Feb 2017)

(c) All consequential train accidents on Indian Railways are inquired into either
by Commissioner of Railway Safety (CRS) under the Ministry of Civil Aviation or
Departmental Inquiry Committee of the Railways. All of these accidents were caused

due to negligence of road vehicle users.

(d) and (e) The unmanned level crossings on Broad Gauge are targeted for
elimination by March 2020. It is the endeavor of Railways to eliminate all unmanned

level crossings in a phased manner by either of the following:-

e Closure- Closing unmanned level crossings having NIL/negligible Train
Vehicle Unit (TVU).

e Merger- Merger of unmanned level crossing gate to nearby manned/
unmanned level crossing or subway/Road Under Bridge (RUB)/Road Over
Bridge (ROB) by construction of diversion road.

e Provision of Subways/RUBs.

e Manning- Phased manning of unmanned level crossings which cannot be

eliminated by above means.
Female employees working in railways

1263. SHRI MD. NADIMUL HAQUE: Will the Minister of RAILWAYS be
pleased to state:

(a) the total number of employees working in Railways;
(b) the total number and percentage of female employees working in Railways;

(c) the details of steps being taken to increase the number of female employees
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in Railways as railway is one of the largest employment generation public sectors of
the country and it needs to set an example of having the best male to female ratio

of its employees; and
(d) the details of the time-line Government has fixed for the same?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The total number of employees working in Railways as on 01.04.2016
is 13,28,809 (provisional).

(b) The total number and percentage of female employees working in Railways
as on 01.04.2016 is as under:

Total number of women employees Percentage of women employees

94,909 7.14%

(c) and (d) To give more representation to women candidates in recruitments for

Group‘C’ posts through RRBs, following steps have been taken-
(1) The examination fee for female candidates has been waived off.

(i1)) Widows, divorced women and women judicially separated from husband but

not remarried are provided with relaxation in upper age limit.

(ii1) There is no discrimination on ground of gender in the Railways. All posts
are open for the women candidates who apply and get selected. Their
participation in Railway Recruitment process has increased owing to measures
taken like waiver of examination fee, relaxation in Physical efficiency Test

standards etc. However, no fixed timeline can be spelt out.
Vacancies in Railways

1264. SHRI C. P. NARAYANAN: Will the Minister of RAILWAYS be pleased

to state:

(a) how many vacancies exist as on 31 December, 2016 in various departments
of Railways;

(b) how many vacancies exist in the case of loco running staff and by when

they would be filled up;
(¢) how many vacancies exist related to railway safety; and
(d) how many more posts are being created to ensure railway safety?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) The vacancy position in various Departments of Zonal Railways in
Group ‘C’ and erstwhile Group ‘D’ as on 31.12.2016 is 225823 (Provisional).



Written Answers to [10 March, 2017] Unstarred Questions 301

(b) There are 17464 vacancies (Provisional) of Loco Running Staff as on
31.12.2016. Filling up of vacancies is a continuous process through various modes of
intake. There is always a time lag between occurrence of vacancies and processing
the same for filling up, which involves notification of vacancies, holding examinations,

finalization of select panels and issue of appointment letters.
(¢c) There are 122911 vacancies (Provisional) in Safety categories as on 31.12.2016.

(d) Creation of posts in Safety Categories is a continuous activity in view of

creation of new assets and new organizations.
Capital expenditure on Railways

1265. SHRI HUSAIN DALWAI: Will the Minister of RAILWAYS be pleased

to state:

(a) the details of Public Private Partnerships (PPPs) finalized and joint ventures
formed as the capital expenditure on Railways for 2016-17, estimated at approximately
% 1,21,000 crore, was to be implemented through joint ventures with States and new

frameworks for PPP;

(b) the measures being implemented, apart from installing of Wi-Fi facilities at
some stations, as a digital push was sought to be given to Railways by implementing

various measures, Zone-wise details thereof; and

(c) the foreign investments received by the sector after clearance of 100 per

cent FDI therein, Zone-wise details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) A Joint Venture Company to implement Bhuj-Nalia-Vayor (126 kms,

Gauge Conversion/New Line) costing I 827 crore has been formed in 2016-17.

State Governments of Andhra Pradesh, Chhattisgarh, Gujarat, Maharashtra, Haryana,
Kerala, Odisha and Jharkhand have signed Joint Venture agreement with Ministry of
Railways. Government of Chhattisgarh, Gujarat and Kerala have already formed JV

companies. A Joint Venture company already exists with Government of Karnataka.

Besides the above, State Governments of Andhra Pradesh, Gujarat, Odisha,
Karnataka, Maharashtra and Chhattisgarh have participated in project-specific joint
ventures with Ministry of Railways or its Public Sector Undertakings (PSUs).

(b) To provide digital push, Ministry of Railways has taken various measures
including withdrawal of service charges on booking of e-ticketing through Indian
Railway Catering and Tourism Corporation (IRCTC), discount on online booking of
retiring rooms/e-catering services, free insurance of ¥ 10 lakh for tickets booked online,
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integration of new payment option i.e. Paytm and Mobikwik for booking of tickets
through UTS (Unreserved Ticketing System) Mobile Application ‘UTSONMOBILE’
and installation of 3,400 POS (Point of Sale) terminals at 1,800 locations. The above

measures are on pan India basis.

(¢) Two locomotive factories at Madhepura (Electric) and Marhowra (Diesel)
costing about ¥ 2600 crore entailing Foreign Direct Investment (FDI) inflow in Rolling
stock manufacturing have already been awarded to Alstom and General Electric (GE)

respectively in 2015.
Establishment of railway factories in West Bengal

1266. SHRI RITABRATA BANERJEE: Will the Minister of RAILWAYS be

pleased to state:

(a) whether it is a fact that sixteen factories have been established by Railways
in West Bengal, as declared during the UPA II; and

(b) if so, the details thereof, if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) and (b) The details alongwith the status of the sixteen factories in
West Bengal declared during the UPA II for establishment are as under:-

SI. No. Industrial Unit Status
1. Setting up of factory The factory has been commissioned and
for manufacture of production has started.

components and sub

assemblies for Electro
Motive Diesel (EMD)
locos and institute for

training at Dankuni

2. Electric loco assembly Construction of the factory has been completed
and ancillary unit and assembly of locomotives has started.
of Chittaranjan
Locomotive Works at

Dankuni.

3. Noapara Rake Civil and Electrical works have since been
Rehabilitation facility completed. Some of the M&P items have been

received.
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SI. No. Industrial Unit Status
4. Coach manufacturing Two stage bidding process has been initiated
factory in the for this project. Request For Qualification

Kanchrapara Halisahar (RFQ) applications were opened on 15.09.2016.

Railway Complex. Three bidders have been shortlisted on
10.11.2016 for participation in Request For
Proposal (RFP) stage. The Procurement cum
Maintenance Agreement for this project is

under finalization.

5. Setting up of The Perishable cargo centre was made
cold storage and functional on 18.12.2011. However, due to very
temperature controlled low utilization, the service provider abandoned
perishable cargo the contract.
centres under Kisan

Vision project at

Singur.

6. Development of Automobile and ancillary hub has been notified
Automobile and and is functional since 13th March 2010.
Ancillary Hub at
Shalimar

7. Centre of Excellence =~ Work awarded on turnkey basis to Rail Vikas

for wagon prototyping Nigam Limited (RVNL). However, work has

at Kharagpur been kept on hold at present.
workshop.

8. Wagon manufacturing The wagon manufacturing factory at Kulti has
factory at Burdwan been set up by SAIL-RITES Bengal Wagon
(Kulti). Industry Private Limited (SRBWIPL). The

factory has been commissioned.

9. 2x660 Mega Watt A Memorandum of Understanding (MoU) was
Railways’ captive, signed on 31.10.2010 between NTPC and

coal based thermal Railways for setting up of a 2x660 MW coal
power plant at Adra, based power plant at Adra, West Bengal. Coal
District Purulia, in block allocation and water allocation for this
joint venture with plant is yet to be finalized.

National Thermal

Power Corporation.
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SI. No. Industrial Unit Status

10. Coach Mid Life Work given to RVNL for turnkey execution.
Rehabilitation The work has been put on hold due to issue
workshop at Anara of availability of water.
(Adra).

11.  Factory for Composite Expression of Interest was floated but there
Brake Blocks at was no response.
Tindharia

12. Rail axle The factory is to be set up by Rastriya Ispat
manufacturing factory Nigam Ltd.(RINL). The need for setting up this
at New Jalpaiguri. factory is under review.

13.  Fiat Bogie frame at The factory has been commissioned and
Budge Budge. dedicated to the nation in June, 2016.

14.  Rail Electronic Signal Rail Electronic Signal Component Factory
Component Factory at (RESCF) has been sanctioned at New Cooch
New Coochbehar. Behar, West Bengal, at a cost of ¥ 78.38 crore
under PH-42. The implementation plan for the

above is under process of review/examination.

15. Wagon component Wagon Component factory for manufacture
factory for of high capacity bogie couplers, draft gear at
manufacture of high  Jellingham project is a Joint Venture between
capacity bogies, Steel Authority of India Limited (SAIL) and
couplers and draft Burn Standard Company Limited. The Joint

gear at Jellingham. Venture Company named “SAIL Bengal Alloy
Castings Private Limited” has been registered
in February, 2013 for setting up of wagon
component factory. The 50% land of the
proposed Jellingham factory falls under the
Coastal Regulatory Zone (CRZ) as per survey
done by Institute of Enviromental Studies and
Wetland Management, Kolkata. The relocation

and need for factory is under review.

16. Diesel Multiple Unit  Phase-I of the project has been completed and
(DMU) manufacturing production has commenced.

factory at Haldia.
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EMU/MEMU services for peri-urban areas

1267. SHRIMATT WANSUK SYIEM: Will the Minister of RAILWAY'S be pleased

to state:

(a) whether Railways have been striving hard to expand travel facilities to peri-
urban areas by introduction of EMU/MEMU services;

(b) whether of late, Northern Railway has been curtailing suburban commuter
services between Delhi and Ghaziabad via Anand Vihar, serving lakhs of commuters
from neighbouring towns in Uttar Pradesh and NCR region, for no valid reasons;

and

(¢) whether the daily EMU service 64032 from Shakurbasti to Ghaziabad has
been quietly withdrawn four months ago and not restored till now, if so, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI RAJEN
GOHAIN): (a) Introduction of trains including EMU/MEMU trains on peri-urban
areas is an ongoing process over Indian Railways and is done keeping in view the

operational feasibility, traffic justification, resource availability etc.

(b) Suburban commuter services were curtailed temporarily due to foggy weather
for smooth and safe running of other mail/express trains. However, most of these

services have been restore